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 The  Lok  Sabha  met  at  Fleven  of  the
 Clack.

 [  MR,  SPRAKER  in  the  Chair  |

 ORAL.  ANSWERS  TO  QUESTIONS

 of  Electric  Trains  in
 Kerala

 Introduction

 HIRD  SHRI  P.  P.  ESTHOSE  :
 SHRI  VISWANATHA  MENON  :
 SHRI  K.  ANIRUDHAN  f

 Will  the  Minister  of  RATLWAYS  be
 pleased  to  state  =

 (a)  whether  Government  have  any
 proposal  to  run  electric  trains  in  Kerala,

 (b)  whether  Government  have  received
 any  assurance  from  the  Kerala  Govern-
 ment  wth  régard  to  the  supply  of  power
 to  run  the  electric  trains  ;  and

 (cy)  ifso,  when  such  trains  are  likely
 to  be  introduced.  7

 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  08  RAILWAYS  (SHRIR.  L,
 CHATURVEDI):  (a)  There  is  at  present  no
 proposal  fo  run  electric  trains  in  Kerala,
 PS

 (b)  Yeu,  dir,

 2

 ‘(¢)  The  traffic  anticipated  on  the  exis-
 ting  Railway  lines  in  Kerala  by  ‘1973-74,
 the  end  of  the  Fourth  Plan,  can  be  easily
 managed  with  steam/diesel  traction,  Hence
 electrification,  which:  entails  heavy:  initial
 investments,  has  not  been  planned  a

 ‘SHRI  P.  P,  ESTHOSE:  Recently,  the
 gencral  manager  of  the  Southern  Railway  had
 been  to  Kerala  on  tour,  and  some  of  the
 press  representatives  had  met  him  and  dsked
 him  whether  there  was  a  proposal  regarding
 the  clectrification  of  the  Kerala’  railway lines.  The  general  manager  said  -  that
 there  Was  a  proposal  but  it  was  kept  in
 abevance  owing  to  lack  of  adequate  powér

 supply,  and  be  had  added  that  after  the
 completion  of  the  Idikkiand  other  power
 project  schemes,  this  question  would  Ge
 considered  again,  May  I  know  whether
 after  completion  of  thesé  power  projects
 Government  are  thinking  of  introducing
 eJectric  trains  in  Kerala,  especially  fram
 Cochin  to  Madras  and  from  Cannanoré  to
 Trivandrum  7°

 SHRI  R.  L.  CHATURVEDI  :  As  T
 haye  already  said,  there  seems  to  be  mistake
 as  to  what  the  general  manager  said..,-.

 SHRI  P.  P.  ESTHOSE  :  There  was  a
 newspaper  report.

 SHRI  R,L.  CHATURVEDI;  Therefore,
 Tam  saying  that  there  might  be  some  mis-
 take.  The  fact  of  the  matter  is  that  »we
 are  not  considering  any  proposal  for  electri-
 fication  of  any  of  the  two  suggestions  or
 proposals  sent  by  the  State  Government  of
 Kerala,

 SHRI.  ATAL-  BIHAR]  VAPPAYEB  ‘3
 Why  7
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 SHRI  है,  L.  CHATURVEDI:  There
 are  three  considerations  or  bases  for  electri-
 ficatian  At  first,  we  take  up  main  foutes
 for  electrification,  Weare  already  at  the
 Howrah-Delhi  and  Howrah-Hombay  sections,
 Theo,  we  take  up  sections  which  are  iso-
 Jated  in  nature  and  independently  justified
 on  their  own  either  on  the  basis  of  heavy
 traffic  density  or  by  virtue  of  heavily  gra-
 ded  sections  where  steam  traction  cannot
 just  function  or  by  virtue  of  contiguity  to
 electrified  sections,  as.  for  example,  the
 Waltair  Kirandur  section  =The  third  basis
 is  other  sections  which  qualify  for  electri-
 fication  by  way  of  high  traffic  density
 index  but  not  on  trunk  routes  which  are
 contiguous  to  electrified  trunk  routes,
 ai  for  excample.  Asansal-Sini,  aad  Pan  chakul-
 Haldia  sections,  These  are  three  basic  consi-
 derations,

 SHRI  P.  P.  ESTHOSE  :  Ia  the  other
 parts  of  the  country,  there  are  so  many  now
 proposals  for  electrif  cation  of  th:  railway
 line.  But  regarding  (Kerala,  my  infor-
 mition  is  that  the  Kerala  Government  have
 suggested  electrification  of  railway  lines  in
 Kerala  es  part  of  the  Fourth  Plan.  May
 I  koow  whether  th:  Kerala  Government
 have  sent  proposals  in  this  regard  7

 SHRI  R  L.  CHATURVEDI  AsI
 have  said  already,  the  Kerala  Government
 bave  sent  two  proposals  for  elertification
 aad  one  of  them  is  in  regard  to  the  electri-
 fiéation  of  the  Travandcum  Eroakulam
 sectién  and  the  other  is  regirding  the
 Cochin  -Olavakkot  section,  But  on  the
 basis  of  traffi:  justification,  we  think  that
 our  present  line  capacity  is  sufficient  to
 meet  the  requirements.

 SARI  P.  P.  ESTHOSE  :  Are  Govern-
 ment  not  considering  even  one  line  in  the
 Southern  Railway  zone.

 SHRI  R.  L.  CHATURVEDI:  This
 electrification  cannot  be  considered  in  iso-
 Ifion.  Unless  the  trunk  routes  are
 cofinected,  a  particular  section  canot  be
 taken  up.

 SHRI  VASUDEVAN  NAIR  :  The
 hon.  Minister  has  said  that  at  present
 there  is  no  justification  for  electrification
 of  any  partof  the  railway  system  in  Kerala
 on  the  besiv  of  the  present  traffic  that  is
 there,  May  I  koow  whether  the  railways
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 are  calculating  the  needs  only  on  the  basis
 of  the  present  situation  or  whether  they
 are  having  ary  idea  of  the  future  also  ?
 If  they  are  having  an  eye  on  the  future
 also,  then  may  ]  koow  whether  they  are
 aware  of  the  fact  that  Kerala  is  in  a  posi-
 tion  to  supply  as  much  electric  power  as
 they  want  and  that  the  Cochin-Olvakkot
 section  is  developing  industrially  at  a  very
 fast  rate,  and  if  so,  whether  they  will  take
 this  also  into  consideration  and  have  per-
 spective  planning  for  electrification  ?

 SHRI  R.  L.  CHATURVEDI:  After
 completing  the  work  on  the  sections  that
 we  have  included  inthe  Fourth  Plan,  we
 shall  consider  the  suggestion  made  by  the
 hon.  Member.  No  doubt,  the  State
 Government  have  made  a  suggestion,  and
 we  also  are  aware  of  the  importance  of
 Cochin  and  also  the  development  of  Tri-
 vandrum,  and  we  fully  share  the  view  of
 the  hon  Member  that  the  need  is  there
 for  electrification,  but  we  shall  consider
 it  oaly  when  the  main  routes  are  com-
 pletely  electrified:

 SHRI  N.K  SHIVAPPA  :  The  hon.
 Minister  has  said  that  only  certain  lines
 are  taken  up  for  electrification  on  the
 basis  of  the  goods  traffic  and  the  passenger
 traffic  density.  In  view  of  the  availability
 of  power  and  also  the  need  to  develop
 backward  areas,  and  the  fact  that  the
 demand  for  electrification  of  the  Bangalore-
 Mysore  line  has  been  pending  for  a  long
 time,  at  least  for  the  last  ten  years,  may  I
 know  whether  Government  will  consider
 the  feasibility  of  having  some  electric  lines
 in  the  Mysore  area  and  in  the  Southero
 Railway  zone  ?

 MR.  SPEAKER  It  is  too  wide  a
 question.

 SHRI  R.L.  CHATURVEDI:  It  does
 not  arise  out  of  the  main  question,

 SHRI  P.  GOPALAN  The  hon.
 Minister  has  stated  that  there  is  no  pro-
 posal  at  present  to  run  electric  trains  in
 Kerala.  But  here  is  the  press  statement
 attributed  to  the  general  manager  of  the
 Southern  Railway  who  is  reported  to  have
 Maied  that  there  is  a  proposal  to  that
 effect  and  Government  are  favoyrably
 considering  this  matter.
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 MR.  SPEAKER
 already
 Minister.

 :  This  question  has
 been  answered  by  the  hon.

 T  would  like  to  know  whether  this
 statemeot  was  made  without  considering
 the  feasibility  of  this  project,

 SHRI  R.  L.  CHATURVEDI  :  I  have
 already  replied  to  it.

 Reservation  of  Items  for  Small  Scale
 Sector

 a
 183,  SHRI  CHINTAMANI  PANIGRAHI

 SHRI  N.  K.  SOMANI  :
 SHRI  SHIY  KUMAR  SHASTRI  :
 SHRI  D.  N.  DEB  :
 SHRI  R.  V.  NAIK  ;

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  his  Ministry  has  reco-
 mmended  that  some  25  items,  should  be
 exclusively  reserved  for  the  small  scale
 sector  ;  and

 (b)  if'so,  what  are  those  items  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-

 PANY  AFFAIRS  (SHRI  BHANU  PRAKASH
 SINGH):  (a)  and  (b)  The  Government  have
 reserved  -cight  mew  items  for  exclusive
 production  in  the  Smal]  Scale  Sector.
 namely  :

 (  Cycle  Tyres  and  Tubes
 (2)  Mechanical  Toys
 (3)  Aluminium  Utensils
 (4)  Steel  Furniture
 (5)  Electric  Horns
 (6)  Hydraulic  Jacks  (upto  30  tonnes

 capacity)
 (7)  Fountain  Pens  and  Ball  Point  Pens-
 (8)  Tooth  Paste.

 ‘SHRI  CHINTAMANI  PANIGRAHI  :
 Tam  very  sorry  that  the  great  promise  and
 the  little  answer  do  not  match  each  other,
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 We  were  given  to  understand  in  the  etemo--
 mic  programme  policy  of  the  Bombay  AFCC
 that  priority  will  be  given  to  the  small  scale
 sector,  This  has  been  accepted  and  a  decla+
 ration  has  been  made  by  the  Prime  Mini-
 ster  and  the  hon.  Minister  in  charge,  Shri
 F,  A.  Ahmad,  that  the  small  scale  sector
 would  get  priority  and  pew  capacity  for
 the  manufacture  of  a  large  number  of  con-
 sumer  items  will  be  alloted  to  the  small
 scale  sector.  But  if  you  read  the  list  given,
 we  donot  koow  how  this  policy  will  be
 implemented.  It  was  decided  that  89  con
 suner  items  should  be  left  to  the  small-
 scale  sector  and  a  phased  programme
 would  be  worked  out  during  which’  alt
 these  will  be  covered  I  like  the  Minister  to
 clanfy  whether  they  have  really  thought  of
 implementing  it

 SHRI  BHANU  PRAKASH  SINGH
 There  are  already  47  items  reserved  for  the
 small  scale  sector,  Another  8  have  been
 added  recently.  Still  more  are  under  consi-
 deration  and  the  list  is  certainly  going  to
 be  expanded  from  time  to  time.

 SHRI  CHINTAMANI  PANIGRAMI  :
 The  Government  had  appoinied  a  commi-
 ltee  under  the  chairmanship  of  Shri  Newal-
 kar  which  went  into  this  question,  They
 have  recommended  that  at  Jeast  a  minimum
 of  Ra,  50  crores  should  be  set  apart  for
 modernising  small  scale  industrial  units  so
 that  they  will  become  economical  and  serve
 the  needs  of  the  consumer,  Even  for  970,
 they  have  recommended  Rs,  5  crores,  Have
 Government  taken  these  recommendations
 into  consideration  and  have  they  made  any
 allocation  on  this  ‘basis  ?

 Again,  the  hon.  Minister  in  charge  had
 promised  long  ago  that  the  nationalised
 banks  had  been  given  special  instructions
 to  give  loans  to  the  small_scale  units  with-
 out  asking  for  20  per  cent  security,  and
 advance  the  entire  money  for  the  machi-
 nery  which  is  required,  But  no  instructions
 ave  yet  reached  the  Banks,  Have  Govera-
 ment  issued  any  such  instructions  ?  Also
 while  giving  mew  licences  in  the  last  three
 or  four  months  has  a  special  clause  becn added  that  spare  parts  and  components  are
 left  only  for  the  smalls  scale  units  ?

 SHRI  BHANU  PRAKASH  SINGH  :
 The  question  pertains  to  reservation  of
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 items  for,  the  small  scale  sector,
 hos.  member  has  opened  up  8  vast  area
 for  the  small  scale  sector.  I  would  certai-
 oly  like  to  answer,  but  a  specific  questions
 may  be  tabled  on  that.

 SHRI  CHINTAMANI  PANIGRAHI  :
 What  ia  the  ‘vast’  area  1  have  opened  ?

 SHRI  BHANU  PRAKASH  SINGH  ;
 He  talked  of  issue  of  licences,  loans,  intro-
 duction  of  a  special  clause  and  so  on.

 §HRI  CHINTAMANI  PANIGRAHI  :
 I  geek  your  protection.  What  does  he  mean.
 by  saying  that  I  have  opened  up  a  vast
 area?  Tam  oot  opening  any  area.  Lam.
 opening  only  the  small  scale  industry  area
 and  not  the  large  sector  area.  I  would  like
 to  know  whether  in  the  licences  issued  in
 the  last  three  or  four  months  a  special  pro-
 vision  has  been  madg  to  the  effect  that  spare
 parts  and  components  will  be  left  to  the
 small  scale  sector,  I  would  like  the  hon.
 Minister  in  charge  to  reply  to  this.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A
 AHMED)  :  I  understand  the  hon.  Member's
 anxiety  for  assistance  to  the  small  ‘scale
 industries.  May  Iinform  him  that  in  the
 recent  licensing  policy  which  has  been
 announced,  considerable  consideration  has
 been  given  to  the  small  scale  industry  ?  For
 instance,  in  certain  industries  up  to  Rs,  25
 Jakhs  for  which  no  licence  was  required,  in
 those  items,  small-scale  industries  could
 make  an  investment,  but  now  we  have  inc-
 reased  this  to  Rs.}  crore.  At  the  same
 time,  we  have  said  that  while  that  exemp-
 tion  is  given  from  licensing,  the  items  which
 are  reserved  for  the  small  scale  industry
 will  not  be  allowed  to  be  ‘given  to  these
 industries.  Therefore,  considerable  assistance
 and  consideration  has  been  given  to  small-
 scale  industries

 SHRI  N.K.  SOMANI  :  Whatever
 this  Government  states  either  on  the  floor  of
 the  House  or  at  Azad  Maidan,  Bombay,  is
 ‘Wosolutely  lip-servicé-  as  far  asthe  small
 scale  “industry  is  con¢erned.”  Some  of  the
 ‘problems’  have  been  raised  by  thé’  Young
 Turk  leader,  Shri  Chintamani  Panigrahi

 MR;  SPEAKER  :
 -hon.  Member.

 Don't  say  that,  An

 ‘MARCH  x  970
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 SHRI  S.  K.  TAPURIAH  :  Hou.  Young
 Turk,

 SHRIN.K.SOMANI:  I  would  like
 to  draw  the  Government's  attention  to  the
 fact  that  while  it  might  be  good  idea  to
 reserve  more  and  more  area  and  items  for
 the  small  scale  industry  units,  the  units
 already  existing  are  Janguishing  today  for
 want  of  imported  raw  materials  and  compo-
 nents  and  are  getting  a  raw  deal  compared
 to  the  registered  units  which  are  being
 administered  ‘by  the  DGTD.  I  would  like  to
 know  what  special  steps  they  are  going  to
 take  as  far  as  this  is  concerned.  Secondly,
 the  small  scale  industrics  are  in  need  of
 special  efforts  on  the  marketing  and  tech-
 nical  development  side.  I  would  like  to
 know  to  what  extent  the  small-scale  Service
 Institutes  are  being  equiped  to  provide  these
 services  so  that  the  small  scale  units  thrive
 in  this  country.

 SHRI  BHANU  PRAKASH  SINGH  I
 do  agree  with  the  hon.  Member  that  there
 is  difficulty  about  the  small  scale  industries
 getting  raw  materials,  imported  components
 and  other  things.  We  are  doing  our  best

 SHRI  N.  K,  SOMANI  :  Question.

 SHRI  S.  K,  TAPURIAH  :
 not  enough,

 The  best  is

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 The  best  is  the  worst.

 SHRI  GHANU  PRAKASH  SINGH  :
 to  see  that  these  difficullies  are  removed,

 and  therefore  we  are  trying  to  get  some
 imports  through  the  Ministries  of  Steel;
 Petroleum  and  Chemicals  and  Mines  and
 Metals  to  relieve  the  shortage  of  imported
 raw  material,  but  there  are  certain  raw
 materials  in  which  there  is  world  wide  shor-
 tage.  Then,  there  are  certain  raw  materials which  have  to  be  routed  through  MMTC
 and  STC,  and  there  are  certain  difficulties.
 Ido  accept  and  agree  that  the  units  regis-
 tered  in  the  DGTD  list  are  in  a  much  be-
 (ter  and  fortunate  position  because  ,

 -SHRIN:  K.SOMANI:  Why  ?-You
 are  the  person  administering  both.  Why
 should  you  give  preference  to  m  ?
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 SHRI  BHANU  PRAKASH  SINGH  :  I
 certainly  assure  him  of  all  possible  assis-
 lance  if  persons  like  Mr.  Somani  and  others
 co-operate  and  see  that  the  small  scale  ind-
 ustries  get  their  due  share,  but  the  majority
 of  the  share  is  takea  by  the  DGTD,  The
 main  pointis  that  in  the  DGTD  units  the
 capacity  is  well  known,  and  in  the  small
 scale  industry  the  capacity  is  being  assessed,
 and  that  is  one  of  the  main  difficulties  that
 is  being  tackled,

 SHRI  N.  K.  SOMANI  :
 tification.

 I  need  a  cla-

 _MR.  SPEAKER:  You  should  be  as
 Precise  and  concise  as  possible,  otherwise
 you  involve  yourself.

 ..SHRIN.K,  SOMANI  :.  I  want  to
 know  in  what  way  he  needs  my  co-opera-
 tion.  I  em  not  a  Minister,

 MR.  SPEAKER  :  I  think  he  needs
 your  co-operation  by  your  sitting  down.

 SHRI  8.  Ss.  KOTHARI  :  The  cuonce-
 ssions  that  are  givenin  respect  of  louns
 from  the  IFC  are  not  given  in  respect  of
 loans  from  the  Smali-scale  Industries  Cor-
 poration  under  the  income-tax  law.

 The  loans  given  by  the  IFC  are  treated
 as  Capital  and  six  per  cent  return  on  capital
 employed  is  tax  free,  Where  loans  is  taken
 from  Small-scale  Industries  Corporation,  it
 is  treated  not  as  capital  but  as  loan  on
 which  six  per  cent  return  is  oot  free  from
 tax.  The  Ceatral  Board  of  Direct  Taxes  in-
 formed  me  that  loan  for  Snail-scale  indus-
 tries  cannot  be  treated  a3  cupital  according
 to  the  rules.  This  is  what  the  Government

 is  doing  to  help  small-scale  industries.
 Coming  to  the  question  proper  what  steps
 have  the  Gaverninent  taken  to  see  that  the
 nationalised  banks  give  more  leans  to  small
 scale  industries  and  do  not  insist  on  cent
 per  cent  security  because  otherwise  the
 small  scale  industries  can  hardly  come  up  ?

 MR.  SPEAKER  :  You  can  give  your
 suggestions  at  the  time  of  the  Budget  de-
 bate,  not  at  question  hour,

 SHRI  F:  A,  AHMED  :  With  regard  to
 the  facilities  to  be  provided
 industries  both  from  -the  financial  institu
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 tions  and  from  the  banks,  I  hope  some  satis-.
 factory  arrangement  will  be  arrived  at  soon; the  matter  is  now  under  consideration.

 SHRI  S.  K.  TAFURJAH  :  The  hon.
 Minister  mentioned  just  now  about  the
 world  shortage  of  some  commodities  and
 the  difficuliies  that  the  MMTC  is  facing.
 There  is  no  study  of  the  small-scale  indus-
 tries  by  the  Government,  By  and  large  they
 are  labour  intensive  industries  and  not
 capital  or  machinery  intensive  industries,
 Is  it  nota  fact  that  the  policy  for  import
 control  lays  down  guidelines  for  spcnsoring
 authorities  and  the  Director  of  Industries
 that  they  should  recommend  import  appli-
 cation  for  actual  users  in’  small-scale  indus-
 try  upto  one-third  of  the  value  of  the
 machinery  ?  Machinery  is  of  no  importance
 in  labour  intensive  smal'-scale  industries,
 Will  they  examine  the  matter  and  issue
 instructions  that  imports  have  to  be  allowed
 On  production  capacity  and  pot  on  the
 value  of  the  machinery  7

 SHRI  BHANU  PRAKASH  SINGH  :
 The  suggestion  is  under  consideration,  At
 present  the  import  of  raw  material  is  allo-
 wed  up  to  thirty  per  cent  of  the  cost  of  the
 machinery  or  Rs.  50,000  per  unit,  which
 ever  is  less,

 SOME  HON.  MEMBER  rose-

 MR,  SPEAKER  :  Shri  Bohra.

 SHRI  P.G.  SEN  :  I  have  been  trying
 to  catch  your  eye,  even  before  Mr.  Kothari
 got  up...  (/nterruptions.)  |  protest  against
 this.  There  is  mo  other  alternative  for  me.
 You  lave  seen  it;  still  you  have  not  chosen
 to  call  me.

 MR,  SPEAKER  :  I  have  to  go  to  the
 other  side  also.  I  do  not  follow  the  practice
 of  starting  here  and  then  going  on  to  this
 side  one  after  another,  (/nterruptions.)
 You  should  not  misbehave.

 थ्री  भोंकार  लाल  बोहूरा  :  भप्रध्यक्ष  महोदय,
 छोटे  उद्योगों  को  प्रोत्साहन  देने  के  लिये  इस
 सदन  में  बार  बार  घोषझायें  होती  रही  हैं,
 लेकिन  तथ्य  यह  है  कि  झाम  तौर  पर  छोटे
 उद्योगों  भौर  लघु  उद्योगों  को  बढ़े  उद्योगों  के  '
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 मुकाबले  कोई  तरजीह  नहों  मिलती  है,  उन  को
 कच्चे  माल  के  प्रभाव  में  अयने  उद्योग  क्को  बन्द
 रखना  पड़ता  है  जिसमें  उन  को  घाटा  होता  है  |
 पावर  लूम  शौर  खाण्डसारी  उद्योगों  में  वराबर

 यही  देखा  गया  है  कि  बात  तो  ऐसी  करते  हैं  कि
 हम  छोटे  उद्योगों  और  मिडिल  क्लास  उद्योगों
 को  प्रोत्साहन  देंगे  लेकिन  होता  कुछ  नहीं  है  1
 अध्यक्ष  महोदय,  हमारे  यहां  मिक्स्ड  इकानमी
 है,  इस  दृष्टि  से  मैं  मंत्री  महोदय  से  जानना
 चाहता  हूं  कि  इन  छोटे  उद्योगों  को  झाप  क्‍या
 संरक्षण  प्रदान  कर  रहे  हैं,  जिससे  कि  वे  बड़े
 उद्योगों  के  मुकाबले  में  चलते  रह  सकें  ?

 श्री  भानु  प्रकाश  सिह:  माननीय  सदस्य
 ने  जो  कुछ  कहा  है  उस  में  तथ्य  है,  इसी  लिये
 सरकार  मध्यम  लोगों  की  भ्रामदनी  बढ़ाने,  देश
 में  एम्पलायमेन्ट  बढ़ाने  के  लिये  लघु  उद्योगों  का
 विकास  करने  का  प्रयत्न  कर  रही  है।  सरकार
 की  च्तेमान  नीतियां  इस  प्रकार  की  हैं  कि
 जितनी  भी  इन  की  तकलीफें  हैं  वे  धीरे  धीरे
 कम  होनी  चाहियें  |  यह  मैं  मानता  हूं  कि  हम
 ने  जितनी  भी  घोष णयें  की  हैं,  उन  के  इम्पली-
 मेन्ट  करने  में  थोड़ा  समय  लगा  है  लेकिन  हम
 प्रयत्न  कर  रहे  हैं  कि  जल्द  से  जल्द  वें
 तकलीफें  दूर  हो  जाय॑।

 SHRI  P.G.5EN  :  What  I  say,  you
 must  accept.  The  thiog  is,  I  was  the  only
 Member  standing  at  that  time  on  this  side.
 Now,  in  view  of  the  fact  that  there  is  a
 growing  tendency  to  shift  everything  to-
 wards  mechanisation,  the  pounding  of  rice
 has  been  sidetracked.  There  is  an  extensive
 growth  of  business  in  rice  milling  in  the
 rural  areas  in  spite  of  the  prohibition  the
 Government  has  imposed,  There  are  many
 small  rice-milling  units  and  they  are  being
 strangled,  and  so,  now  people  do  not  want
 to  hand-pound  the  rice.  Will  the  Govern-
 ment  reconsider  the  policy  of  prohibiting
 the  small  mills  from  pounding  rice  and  give
 licences  to  the  small-scale  units?

 SHRI  BHANU  PRAKASH  SINGH  :
 There  is  no  licence  for  the  small-scale  units,
 This  question  does  not  arise,  and  rice-mill-
 ing  does  not  come  under  the  small-scale
 industry,
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 SEVERAL  HON.  MEMBER  rose.

 श्री  मधु  लिमये :  चूकि  मंत्री  महोदय  ने

 लघु  उद्योगों  के  बारे  में  अभी  बहुत  सारी  हमदर्दी
 दिखाई  है,  क्या  वह  सदन  को  यह  जानकारी
 देंगे  कि  पिछले  I5  सालों  में  सरकारी  क्षेत्र  में
 जो  वित्तीय  संस्थायें  हैं  उन  संस्था्रों  के  द्वारा
 लघु  उद्योगों  को  कितना  ऋणा  दिया  गया  है
 बौर  बड़े  उद्योगों  तथा  बड़े  पू  जीपतियों  को
 कितना  दिया  गया  है  ?  बया  इस  का  विवरण
 ाप  मेहरवानी  कर  के  इस  सदन  को  देंगे  तथा
 सदन  को  यह  निशाय  करने  का  भी  मौका  देंगे
 कि  झ्रापकी  सहानुभूति  सही  है  या  नकली  ?

 क्री  मानु  प्रकाश  सिह  :  इस  समय  मैं
 अांकड़े  तो  नहीं  दे  सकता  हूं  लेकिन  यह  बात  मैं
 मानता  हूं  कि  लघु  उद्योगों  को  फाइनेन्शल
 इस्टीचूशन्ज  से  कम  कण  मिला  है।  इस  की
 फंक्ट्स  एण्ड  फिगस  मैं  बाद  में  सदन  के  सामने
 रख  दूगा।  भ्राप  यह  जानते  ही  हैं  कि  लघु
 उद्योग  ग्रभी  कुछ  वर्षो  से  ही  इस  देश  में  शुरु
 हुए  हैं  -  l2-l3  साल  से  शुरू  हुए  हैं.......

 क्री  भ्घ्‌  लिसये  :  45  साल  की  बात
 कर  रहा  हूं।

 श्री  भानु  प्रकाश  सिह :  इसी  लिये  मैंने
 कहा  है  कि  इस  तरफ  सरकार  का  ध्यान  जा
 रहा  है  ny

 श्री  श्रषु  लिमये  :  प्रीवी  पर्स  की  रक्षा
 करो  यह  मंत्री  महोदय  लघु-उद्योग  है  ।

 श्री  भानु  प्रकाश  सिह  :  जिस  दिन  यह
 इण्डस्ट्री  हो  जायेगी,  उस  दिन  झाप-  भी  मदद
 करेंगे  |

 SHRI  ह  KRISHNAMOORTHI:  Mr,
 Speaker,  Sir,  the  very  purpose  of  reserva-
 tion  of  these  25  items  for  the  small-scale
 industries,  I  presume,  is  to  develop  indust-
 tialisation  in  the  underdeveloped  areas;
 because  the  Gevernment  does  not  reserve
 the  areas  where  these  industries  should  be
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 set  up,  big  industrialists  pick  up  the  small-
 scale  industries  around  Bombay,  Calcutta,
 Delhi  and  Madras,  etc,,  Whereas  in  the
 under-developed  areas  such  as  the  villages,
 no  industries  are  forthcoming.  May  I  know
 whether  the  reservation  of  these  25  industries
 is  applicable  only  to  the  rural  areas,  especi-
 ally  some  20  to  25  miles  away  from  the  big
 cities,  and  will  the  Government  make  it  a
 Pojnt  to  reserve  these  areas  in  that  way  ?

 SHRI  BHANU  PRAKASH  SINGH  :
 Reservation  is  for  the  entire  country.  It  is
 not  for  any  particular  area,  Regarding  the
 development  of  backward  area,  the  Govern-
 ment  definitely  wishes  that  industries  must
 go  out  of  the  big  cities  and,  for  that,  the
 State  Governments  have  absolute  powers
 to  do  that,  and  we  shall  certainly  belp
 them.

 श्री  नाथुराम  अहिरिवार  :  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूं  कि  सरकार  ने  जो  अझभी  नई
 लाइसेंस  नीति  ग्ररुत्यतार  की  है  उस  के  मुताबिक
 जो  लाइसेंस  लेने  वाले  झायेंगे  क्‍या  उनमें  से
 पिछड़े  क्षेत्रों  में  लघु  उद्योगों  को  खोलने  वाले
 लोगों  को  प्रोत्साहन  देने  का  कुछ  प्रावधान  किया
 गया  है  ?

 श्री  भानु  प्रकाश  सिह:  नई  लाइसेंसिंग  नीति
 में  लघु  उद्योगों  के  लिये  लाइसेंसों  का  प्रश्न  ही
 नहीं  उठता  है  ny

 st  दिकरे:  इस  में  कोई  दो  राय  नहीं  हैं  कि
 जो  भो  भ्रौद्योगिक  विकास  हुभा  है  उस  के  संदर्भ
 में  संघ  प्रदेशों  में  श्रौद्योगिक  विकास  हुभा  ही
 नहीं  है,  न  केवल  लघु  उद्योगों  के  क्षेत्र  में  बल्कि
 बड़े  उद्योगों  के  क्षेत्र  में  भी  |  मैं  जानना  चाहता
 हूँ  कि  जब  संघ  प्रदेशों  के  कारखानेदारों  की
 शोर से न  केवल  लघु  उद्योगों  के  लिये  लेकिन
 बड़े  उद्योगों  के  लिये  भी,  लाइसेंस  को  मांग
 भ्राती  है-न  केवल  इन  25  वस्तुनों  के  बारे  में
 बल्कि  भशौर  भी  कुछ  वस्तुयें  हो  सकती  हैं  जिन
 के  बारे  में  मांग  को  जाय-तो  संघ  प्रदेशों  के
 विकास  की  परम्परा  को  ध्यान  में  रखते  हुए
 कया  सभी  लाइलेंसों  की  मांग  पूरी  हो.  सकेगी  ?
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 मौ  भानु  प्रकादा  सिह:  जेसा  मैंने  कहा  लघु
 उद्योगों  के  लिये  लाइलेंसों  का  प्रएन  ही  नहीं
 उठता,  मैं  नहीं  समभता  कि  माननीय  सदस्य
 केसे  लु  उद्योगों  के  लाइसेंसों  का  सम्बन्ध
 जोड़ते  हैं  ।

 SHRI  S.  M.  KRISHNA  :  After  the
 recession  many  of  the  small-scale  industries
 in  the  country  received  a  severe-set  back,  so
 much  so  that  they  could  not  neet  their
 commitments  and  pay  their  dues  to  the
 Small-scale  Industries  Corporation  and  the
 various  financing  units  of  the  Government,
 more  particularly  in  the  case  of  ancillary
 units  which  are  attached  to  the  public  sector
 undertakings,  not  only  of  the  Central
 Government  but  also  of  the  State  Govern-
 ments,  Have  government  taken  a  blanket
 decision  to  carry  on  a  policy  of  re-schedul-
 jog  of  their  debts  with  reference  to  ancillary
 units,  irrespective  of  whether  they  are  in
 the  Central  or  State  sector  ?

 SHRI  BHANU  PRAKASH  SINGH  :
 Not  all  the  small-scale  units  have  been
 hit  by  recession  ;  only  some.  Those  units
 which  are  affected  are  receiving  consider-
 ation  at  the  hands  of  the  Corporation,  In
 the  case  of  ancillary  unils  which  are  attach-
 ed  to  the  public  sector  industries,  in  case
 where  itis  foucd  necessary  re-scheduling
 of  debts  is  also  done  There  is  no  question
 of  any  blanket  stheme,  Evers  case  is  con-
 sidered  on  its  merits  with  sympathy,

 SHRI  5.  M.  KRISHNA  :  My  question
 was  specific.  whether  this  policy  would
 apply  to  the  ancillary  units  attached  to
 the  undertakings  of  the  State  Government.

 SHRI  BHANU  PRAKASH  SINGH  :
 It  ia  forthe  State  Governments  to  take  up
 that  matter.  We  concern  ourselves  with  the
 public  sector  units  coming  under  the
 Centre.

 SHRI  K.  NARAYANA  8४७७०  :  Shri
 Krishnamoorthi  has  raised  a  very  important
 point  to  which  the  hon,  Minister  has  not
 given  a  salisfactory  answer.  Government
 have  appointed  a  committee  on  dispersal
 of  industries  which  has  taken  the  stand  that,
 as  far  as  possible,  we  have  to  disperse  the
 industries  so  that  the  rural  people  can  be
 given  eniployment.  In.  the  light  of  that,
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 is  it  not-  reasonable  to  expect’  the  govern-
 ment  to  take  the  stand  that,  so  far  as  smail-
 scale  industries  are  concerned,  they  would
 not  be  allowed  to  be  established  near  indu-

 ‘Arial  complexes  but  only  in  smaller  areas
 like  district  headquarters  7

 SHRI  BHANU  PRAKASH  SINGH  :
 "We  have  made  our  intention  clear  a  number

 of  times  that  we  do  not  like  concentration
 of  small-scale  industries  in  the  industrial
 belts  of  this  country.  In  order  to  give
 employment  in  the  rural  areas  we  would
 certainly  like  that  the  small-scale  industries
 are  opened  in  the  rural  areas.  But,  as  I
 have  said  umpteen  times,  the  responsibility
 for  opening  of  the  small-scale  industries
 is  Primarily  with  the  State  Government,  If
 the  Director  of  Industrics  of  ‘the  various
 States  implement  the  sucgestion  of  the  hon.
 Member,  we  would  only  be  to  glad.

 श्री  इसहाक  सम्भली  :  हमारे  मुल्क  में  सब्र
 से  ज्यादा  वीवर्स  लोग  हैन्दलून  पर  डिपेन्ड  करते
 हैं।  बार  बार  यहां  मांग  की  गई  है  और  सरकार
 ने  वादा  भी  (कया  है  कि  कुछ  चीजों  का  हैन्ड-
 लूम  के  लिये  रिजर्वेशन  कर  दिया  जायेगा
 साहियों,  . ठौलियों,  चादर  और  मारवीन
 वर्ग रह  के  लिये  बरावर  मांग  हो  रही  है  कि
 उनको  हैंइलूम  इइस्ट्री  के  जिये  रिज  कर  दिया
 जाये  |  मैं  जानना  चाहता  हुं  कि  क्या  सरकार
 उनको  हैंडलूम  के  लिये  रिजर्व  करने  जा  रही
 है  और  अगर  नहीं.  तो  उसमें  क्‍या  कठिनाई  है  ?
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 प्घ्री  भानु  प्रकाश  सिह  :  हैंहलुम  डस्टी  तो
 फारेत  ट्रेंड  में  आती  है।

 SHRI  LOBO  PRABHU  :  I  think,  the
 Minister  and  for  that  matter  all  the
 enthusiasts  for  small-scale  industry  will
 admit  that  industry  exists  for  the  people
 and  not  the  people  for  industry,  If,  there.
 fore,  you  decide  to  help  small-scale  industry.
 the  interests  of  the  peaple  in  getting  a  goad
 article  at  the  lowest  pos-ible  price  have  to
 be  considered,  In  this  connection  my  good
 friend  hes  already  pointed  out  that  small-
 sca'e  industry  is  in  a  large  number_of  cases
 just  a  fiction.  They  are  pot  up  by  larges
 seale  industries.  |  would,  therefore,  like  the
 Minister  to  assure  this  House  that  in  their
 enthusiasm  for  smiail-scafe  industry  they
 will’  not  overlock.  firstly,  the  fictitious
 character  of  many  of  these  industries  and,
 secondly,  the  eccnemics  so  that  when  you
 cheose  a  small-scale  industry  for  this
 Protection  it  will  produce  an  article  which
 is  of  geod  quality  and  has  the  lowest
 possible  price.

 SHRI  BHANU  PRAKASH  SINGH:
 I  do  nol  agree  with  the  hon,  Member.  that
 small-scale  industry  is  not  producing  good
 quality  things,  Many  small-scale  industries
 are  producing  very  good  quality  gceds  and
 we  are  also  exporting  them  to  some  extent,
 Therefore,  it  will  not  be  right  to  say  that
 they  arc  not  producing  good  quality  goods.

 Loss  ta  Reilway  Property  Due  to  Violence

 #184,  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  RATLWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  losses  to
 the  Railway  property  are  progressively
 mounting  due  to  the  frequent  eruption  of
 violence  in  various  part  of  the  country;

 (b)  the  total  amount.  of  loss  suffered
 ‘by  the  Railways  during  the  years  4968  569
 and  196870  due  to  mob..  violence  ;  and  ~



 ६  Oral  Answers

 (c)  the  specific  steps  Government
 Propose  to  take  to  check  such  losses  in
 future  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  R.  L.
 CHATURVEDI  :  (a)  Yes,  Sir.

 (b)  The  total  amount  of  direct  loss
 suffered  has  been  estimated  at  Rs.  9.23
 lakhs  and  Rs.  27.23  lakhs  in  968  69  and
 1969-70.  (upto  5.2.70)  respectively.

 (c)  Railway  Protection  Force/Railway
 Protection  Special  Force  are  being  increas-
 ingly  deployed  to  protect  Railway  property
 and  to  assist  the  State  Police  in  handling
 such  situations.  Closest  liaison  is  bring
 maintained  with  the  State  Police  authori-
 ties  who  deal  with  law  and  order,  with  a
 view  to  securing  their  assistance.

 A  Bill  is  also  proposed  to  be  introduced
 in  the  current  Session  of  the  Parliament
 to  provide  for  penal  punishment  for  causing
 damage  or  destruction  to  Railway  property.

 Steps  are  also  taken  to  project  before
 the  public  the  baneful  effects  of  destru-
 clion  of  national  assets  like  the  Railway
 property.

 श्री  हरदयाल  देवगण  :  मंत्री  महोदय  ने
 स्वीकार  किया  है  कि  प्रतिवर्ष  रेलवे  सम्पत्ति
 की  क्षति  बढ़  रही  है  और  यह  रेलवे  प्रोटेक्‍शन
 फोर्स  और  दूसरे  जो  प्रबन्ध  हैं  उन  के  बावजूद
 यह  हो  रहा  है  |  जो  नये  रेलवे  मन्ती  हैं  पहले
 उनके  पास  गृह  मन्त्रालय  भी  था  और  भारत  के
 भिन्न  भिन्न  राजनैतिक  दलों  की  गतिविधियों
 की  जानकारी  ओर  सूचना  भी  उनको  थी,  बैंक
 श्राफ  चाइना  वर्गेरह  केबारे  में  भी  उन्हें
 जानकारी  है

 SHRI  JYOTIRMOY  BASU:  He  is
 talking  about  the  White  Paper,

 श्री  हरदयाल  बेबगूण :  मैं  पूछना  चाहता
 हु  कि  यह  क्षति  किन  प्रदेशों  में  प्लरौर  किन  रेलों
 पर  हो  रही  है  तथा  किन  पारथ्यों  से  हो  रही
 है  ?  जिन  प्रदेशों  में  यह  झधिवक  हो  रही  है  उन
 की  सरकारों  पर  इस  की  जिम्मेदारी  डालने  की
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 कोशिश  की  गई  है  या  नहीं  ?  यदि  की  गई  है
 तो  इस  के  बारे  में  उतकी  तरफ  से  रेलवे  मन्त्रा-
 लय  को कया  सहयोग  मिला  है  भौर  क्या  प्रति-
 उत्तर  मिला  है  ?

 श्री  रोहन  लाल  चतुर्वेदी  :  माननीय  सदस्य
 पूछ  रहे  थे  कि  कहां  कहां  किन  किन  प्रान्तों  में
 एजिटेशन  हुए  मैं  प्रांतों  क ेहिसाब  से  तो  नहीं
 रेलवे  के  हिसाब  से  कुछ  भांकड़े  दे  सकता  हूं:

 August,  968,...Location  of  Agricultural
 University  in  Vidharbha
 region-Central  Railway

 Sept.,  968  ...Location  of  Agricultural
 University  in  Mchsana-
 Western  Railway

 Nov.  Dec.’68...Students  agitation-West-
 em  Railway

 December  °68,..Attack  on  Raja  Talab
 Station,  N.E.  Railway

 Jan.  69  to
 3ist  March  .,.Telagana  agitation
 June,  969  Agitation  at  Raichur

 There  are  many  other  cases  also.

 ये  कहीं  एक  जगह  पर  सीमित  नहीं  हैं।
 जहां  कहीं  कोई  आन्दोलन  होता  है,  किसी  भी
 प्रांत  में  तो  उसका  एक  टार्गेट  रेलवे  है  I  यह  बड़े
 दुख  की  बात  है  लेकिन  सबसे  पहले  रेलवे  पर
 ही  हमला  होता  है  जिससे  रेलवे  को  नुकसान
 शौर  क्षति  पहुंचती  है।  शिवनारायण  जी  बंगाल
 के  बारे  में  पूछ  रहे  थे  तो  वहां  भी  यही  बात  है
 शौर  ईस्टने  रेलवे  के  सम्बन्ध  में  भी  मेने  प्रांकड़े
 दिए  हैं  ।

 क्री  इसहाक  सम्भलो  :  हरयाणा  के  बारे  में
 भी  बतलाइये  कि  कितना  नुकसान  हझा  भौर
 किस  पार्टी  ने  किया  ?

 श्री  हरदयाल  देवगण  :  भ्रध्यक्ष  महोदय,
 मन्ता  महोदय  ने  विशेष  रूप  से  विदर्भ,  तेलंगाना
 प्रौर  ईस्टर्न  रेलवे  में  क्षति  बताई  है  तो  में
 जानना  चाहता  हूं  कि शासक  दल  से  सम्बन्ध
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 रखने  वाले  लोगों  के  द्वारा  ....(ग्यकधान)....मैं
 यह  पछ  रहा  थां  कि  शासक  दल  को  प्वपनी
 पार्टी  शौर  कम्युनिस्ट  पार्टी  के  लोग  दंगों  को
 भड़काते  हैं  और  रेलवे  को  क्षति  पहुंचाते  हैं  और
 राज्य  सरकारें  रेलवे  की  सुरक्षा  करने  में  अझस
 मथ  सिद्ध  हुई  हैं  इसनिए  यह  जो  क्षति  हुई
 उसका  हर्जाना  कया  बहां  की  सरकारों  से  लिया
 जायेगा-ऐसा  कोई  प्रपोजुल  सरकार  करे

 विचा  राधीन  है  ?

 भी  रोहन  लाल  -चतुबंदी  :  जेसा  कि  सजे-
 शन  झाया  है,  इसपर  हंमने  ला  मिनिरद्री  की
 राय  ली  थी  क्रि  प्रायंदा  हम  स्टेट  गवरनंमेंट्स  से
 हर्जाना  ले  सकते  हैं  या  नहीं  जिनके  यहां
 रेलवे  प्रापर्टी  का  नुकसान  हुझा  है  तो  यह  बताया
 गया  कि  कातूतन  हम  स्टेट  गवनंमेंट्स  से  हर्जाता
 नहों  छे  सकते  हैं।  परन्तु  यह  एक  समस्या  हमारे
 रेलवे  प्रशासन  के  सामने  है  कि  रेलबेजू  को  जो
 क्षति  हो  रही  है  उसकी  पूर्ति  कसे  हो  ।  भब  रेलवे
 बजट  प्रा  रहा  है  झझौर  माननीय  सदस्य  जो
 सुभाव  देंगे  हम  उनपर  पूरा  गौर  करेंगे।

 श्री  शिव  चरण  लाल:  अध्यक्ष  महोदय,  इसमें
 रेलवे  की  सम्पत्ति  के  साथ  साथ  मनुष्य  और
 उसकी  सम्पत्ति  को  भी  क्षत्ति  हो  रही  है।
 अभी  एक  मार्च  को  एक  गाड़ी  उलट  गई  जिसमें
 सवारिंयों  के  जानमाल  की  बहुत  क्षति  हुई  ।  सत्रसे
 ज्यादा  दुर्घटनायें  टूडला-फरुखाबाद-फोरोजा-
 बाद,  नाइन  रेलवे  में  होती  हैं  तो  मैं  बडी  नम्रता
 से  मन्‍्त्री  महोदय  से  पूछना  चाहता  हैं  कि  वहां
 पर  सुरक्षा  के  लिए  क्‍या  प्रबन्ध  किया  जा  रहा
 है  ।  फरुखाबाद,  टूडला,  फीरोजाबाद  यह  मन्त्री
 महोदय  का  i:  क्षेत्र  है।  मैं  जानना  चाहता  हूं
 वहां  पर  सरकार  सुरक्षा  बा  क्‍या  प्रयत्न  कर
 रही  है  ताकि  जनता  की  क्षति  बन्द  हो  ?

 श्री  रोहन  लाल  घतुधंदी  :  हम  पूरा  प्रयत्न
 कर  रहे.  हैं  ताकि  जनता  का  कम  से  -कम

 नुक्सान  हो  ।

 -श्री  तुलशोदात  'जाबव :  मंत्री  जी  ने  भभी
 कहा  कि  विभिन्‍न  प्रास्तों  में  रेलवे  को  जो  क्ति
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 होती  है  उसके  लिए  कातूनन  राज्य  सरकारों
 से  मुप्रावजा  नहीं  लिया  जा  सकता  है  ।  प्रभी

 पूना  से  बेलगांव  जो  गाड़ी  जाती  है  उसके  दो
 डिब्बे  जला  दिए  गए  ।  इसी  प्रकार  से  अन्य
 स्थानों  पर  रेलवे  सम्पत्ति  का  नुकसान  होता  जाये
 लेकिन  उसकी  जवावदेही  राज्य  सरकारों  पर
 नहीं  होती  ।  तो  मैं  जानना  चाहता  हूं  कि  सेन्ट्रल
 गवर्नमेंट  की  तरफ  से  इस  प्रकार  का  प्रबन्ध
 क्यों  नहीं  क्या  जाता  जिससे  कि  इस  क्षति
 को  रोका  जा  सके  ?

 धी  रोहन  छाल  चतुर्वेदी  :  माननोय  सद-
 स्प  ने  लौ  हस्टॉस  दिया  वह  बड़े  खेद  की  बात
 है  ।  जब  कोई  ऐसा  वाक्‍या  होता  है  तो  हम
 फौरन  रटेट  गवर्नमेंट  को  लिखते  हैं  और  बहुत
 सी  जगह  हमको  सहयोग  भी  मिलता  है।  परन्तु
 यह  बात  हम  नहीं  कह  सकते  कि  किस  त्तरीके
 से  स्टेट  गवर्नमेंट  को  जिम्मेदार  ठहराया
 जाये  ।  बहुत  सी  स्टेट  गवनंमेंट्स  हमको  सहयोग
 देती  हैं  लेकिन  उनके  सहयोग  देने  के  बावजूद
 भी  कभी  कभी  नुकशात  हो  जाता  है।  हम  होंम-
 मिनिस्ट्री  के  जरिए  स्टेट  गवर्नमेंट्स  को  एप्रोच
 करते  हैं  और  डायरेक्टली  भी  एश्रोच  करते  हैं
 दौर  इस  बात  का  पूरा  ःयत्न  करते  हैं  कि  जहां
 तक  वे  मदद  कर  सकें,  हमारी  मदद  करें।  और
 जहाँ  झावश्यकता  होती  है  हम  अपनी  फोर्स  भी
 भेजते  हैं  ।

 श्रीमती  जयाबेन  शाह  :  मैं  मन्‍्त्री  महोदय  से
 जानना  चाहती  हूं  कि  जो  ऐसे  इलाके  हैं  जहां
 ऐसे  बहुत  से  तूफान  होते  हैं  जिनमें  बहुत  तुकसाल
 पहुंचता  है  क्या  सरकार  उसकी  झाधी  जिम्मेदारी
 स्टेट्स  पर  डालने  के  बारे  में  सोच  रही  है?
 यदि  ऐसी  नहीं  है  तो  दूसरी  बात  मैं  यह  जानना
 चाहती  हूं  क्या  सरकार  रेलवे  प्रापर्टी  को  इंश्योर
 करने  के  बारे  में  और  उसा  बोसका  उनके  ऊपर
 डालने  के  वारे  में  सोच  रही  है  ?

 श्री  रोहन  लाल  चतुर्वेदी  :  जेसा  कि  मेने
 पहले  बताया  कि  ला  मिनिस्ट्री  से  इसके  बारे  में
 रायं  ली  गई  थी  ।  दूधरी  बात  भो  उन्होंने  कही
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 उसके  ऊपर  गौर  करना  पड़ेगा  |  स्टेट  गवर्नमेंटस
 इसकी  कुछ  जिम्मेदारी  लें,  इसपर  हम  जरूर
 विचार  करेंगे  और  अगर  आवश्यकता  हुई  तो
 चोक  मितिस्ट्सं  से  भी  भिलेंगे  ।

 SHRI  HEM  BARUA  ;  Is  it  a  fact:

 a)  that  sometime  back  some  represen-
 tatives  of  Railway  employees  in  Calcutta
 went  and  saw  the  Deputy  Chief  Minister
 of  West  Bengal  and  apprised  him  of  the
 fact  that  itis  not  possible  for  them  to  ruo
 the  railways  becaus:  of  the  mounting
 violence  perpetrated  on  them,  and

 (2)  that  some  ‘tdachalik’  panchayats
 have  opened  people's  railway  stations  near
 about  Calcutta  and  issue  tickets  to  passen-
 gers  ?  What  is  the  attitude  of  the  Govern-
 ment  to  this  ?

 SHRI  R.  L.  CHATURVEDI  :  About
 the  latter  part  of  the  question,  it  0065  not
 arise  from  this  question.  But  I  can  say
 that  we  have  received  reports  and  we  have
 called  for  detailed  information,

 SHRI  HEM  BARUA  :  What  asout
 the  other  question  ?  I  wanted  to  know
 whether  the  representatives  of  the  railway
 employees  in  Calcutta  met  the  Deputy
 Chief  Minister  of  West  Bengal  and  apprised
 him  of  the  fact  that  it  would  not  be
 possible  for  them  to  run  the  railways  because
 of  the  mounting  violence  perpetrated  on
 them.  He  has  not  answered  that  question,

 SHRI  R.  L.  CHATURVEDI:  About
 the  first  part,  now  referred  to  again,  I  am

 not  fully  seized  of  the  facts.

 SHRI  HEM  BARUA  :  You  may  en-
 quire  and  let  us  know  about  it.

 SHRI  R.  L.  CHATURVEDI:  That  I
 will  do,

 श्री  मु.  अ.  खां  :  हमारे  कांस्टीट्यूशन  के

 मुताबिक  ला  एण्ड  ार  एक  स्टेट  सबजेक्ट  है
 भौर  इसलिए  जब  कमी  सी.  प्रार.  पी.  किसी
 स्टेट  में  भेजी  जाती  है,  तों  उस  स्टेट  की  तरफ
 से  एतराज  किया  जाता  है।  मन्‍्त्री  महोदय  ने
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 कहा,  है  कि  यह  मामला  ला  मिनिस्ट्री  को  रैफर
 किया  nr  था  और  उसने  प्रपव्नी  शय  भेज  दी
 है  |  मैं  यह  जानना  चाहता  हूं  कि  ला  मिनिस्ट्री
 ने  क्या  राय  दी  है  और  इस  सिलसिले"  में  वया
 रुकावट  है  कि  झगर  क्रियी  स्टेट  में  सैडल  गवर्ने-
 मेंड  की  प्रापर्टी  का  नुकसान  हो,  तो  उस  स्टेट
 गवरनेमेंट  से  सरचा्ज  वसूल  किया  जाये  i

 श्री  रोहन  छाल  चतुर्वेदी  :  मैंने  कहां  है
 किला  मिनिस्ट्री  से  इस  बात  पर  राय  ली
 गई  थी  कि  प्रगर  हम,री  रेलवे  प्रापर्टी  को  किसी
 झ्टेट  में  नुकसत  न  होता  है,  तो  उसका  भुगतान
 स्टेट  गवर्नमेंट  में  लिया  जाये  ।  ला  मिनिस्ट्री
 को  पह  राय  थी  कि  रेलवे-मिनिस्ट्री  ऐसा  नहीं
 कर  सकती  है  ।

 SHREJAIPAL  SINGH  :.  Mr,  Speaker,
 Sir,  at  long  last  I  have  been  able  to  catch
 your  eye.

 Sir,  It  is  not  the  Railway  Ministry
 that  is  responsible  for  all  the  losses:  and
 so  on.  The  Railways  have  an  extra:
 territorial  right  within  their  railway  lines
 and  outside  the  State  comes  in.  My
 qucs‘ion  is  this,  I  would  like  to  know
 this.  namely,  whether  the  Railway  Minis-
 try  have  done  anything  to.  see  to.  it  that
 whatever  -happens  outside.  their  territorial
 tights  the  State  Governments  have  any  say
 in  il  or  vice-versa,

 Sir,  I  hope  he  has  understood  my
 question.  (Interruption)  Outside-  railway
 property  is  nobody's  concern,  _He:-may
 talk  big  here,  I  want  to  know  whether
 State  Goveraments  coopérate.  They  do
 not  cooperate  with  them.  What.  are:  they
 doing  to  see.  that’  the  two  ‘get  together  to
 see  that  railway  losses  are  reduced  7  That
 is  my  ques‘ion.

 MR,  SPEAKER  :  I  would  have  ex-
 plained  to  him.  ButI  am  unable  to  follow
 myself.

 श्री  समर  गह  :  अध्यक्ष  महोदय,  मैं  बरा-
 ब्र  खड़ा  हो  रहा  हूँ  r  मैं  देखने  में  छोटा  भी
 नहीं  हैं,  लेकिन  फिर  भी  मुझे  प्रश्न  पृष्ठमे  का
 भ्रवसर  नहीं  दिया  जा  रहा  है  t
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 SHRI  JAIPAL  SINGH  :  Sir,  my  ques-
 tion  should  be  replied  to.

 SHRI  R.  L.  CHATURVEDI  The
 point  made  by  the  hon,  Member-

 Shri  Jaipal  Singh-is  this,  that  the
 Railways  may  have  jurisdiction  or
 should  have  jurisdiction  beyond  their  own
 railway  premises.

 SHRI  JAIPAL  SINGH  :  No,  Sir.  He
 has  not  understood  my  question  at  all.  I
 never  said  that,  (Interruption)

 MR.  SPEAKER  :  Order,  please.  What
 LTunderstood  is  this;  Number  one,  why
 should  the  Railway  Ministry  not  be  held
 responsible  for  it  ?  Number  two  is,  be-
 yond  the  railway  track,  mnear-about  that
 also,  they  bave  a  jurisdiction,  and  then  he
 bases  the  question  on  that  territorial  juris-
 diction  which  is  on  both  sides  of  the  Rail-
 way  line.  Is  that  what  you  mean  7

 SHRI  JAIPAL  SINGH  :  No,  Sir,
 (Interruption)

 May  I  try  to  explain  it,  unfortunately,
 to  you,  and  to  the  hon.  Minister  ?  The
 point  is  this...

 MR.  SPEAKER  :  The  hon,  Member
 seems  to  be  quite  fresh  this  morning  ?

 SHRI  JAIPAL  SINGH  :  If  you_  will
 try  to  understand  me....

 MR.  SPEAKER  :  Let  him  please  come
 along  with  a  straight  question.

 SHRI  JAIPAL  SINGH:  Mr.  Speaker,
 Sir,  this  is  a  question  that  has  been  asked
 a  thousand  times  in  this  Hous-,  :d  hon,
 Members  unfortunately  do  n°  under-
 stand  the  real  situation.  4  se  been
 associated  with  the  railway  affairs  for
 maby  years....

 MR,  SPEAKER  :  Railway  fares  ?

 SHRI  JAIPAL  SINGH  :  ...I  have  been
 chairman  of  various  bodies.  The  point
 is  this.  Railway  property  is  something
 like  extra-territorial  rights....
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 SHRI  RABI  RAY
 mean  2

 :  What  does  he

 SHRI  JAIPAL  SINGH:  Ask  him  to
 look  into  the  dictionary.

 SHRI  RABI  RAY  Railways  have
 jurisdiction  outside  the  country  ?

 SHRI  JAIPAL  SINGH  :  Within  the
 railway  property,  the  railways  are  every-
 thing.  This**

 MR.  SPEAKER  :  No,  no.......

 श्री  मु.  अ.  खां:  आन  ए  पायंट  आफ
 डर,  सर।  यह  बड़ा  सीरियस  मामला  है  |
 पालियामेंट  में  इस  तरह  की  बातें  नहीं  कहनी
 चाहिए

 MR,  SPEAKER  :  Please  |  et  him  not
 use  that  word.

 SHRI  RANDHIR  SINGH  :
 interested  in  hearing.

 (Interruptions)

 We  are

 MR.  SPEAKER  :  I  was  looking  at  the
 hon.  Member  and  I  had  certain  apprehen-
 sions,  and  they  are  coming  true.  The  bon.
 Member  may  kindly  ask  a  straightforward
 question,  Let  him:  not  indulge  in  any-
 thing  else  except  a  straight  question  to
 the  hon.  Minister,

 SHRI  JAIPAL  SINGH  :  If  you  will  for-
 give  me,  I  know  how  to  put  a  straight
 forward  question.

 MR.  SPEAKER  :  I  shall  have  to
 declare  that  the  Question  Hour  is  over,

 SHRI  JAIPAL  SINGH  :  The  hon.
 Minister  mentioned  Railway  Protection
 Force.  But  that  is  only  within  railway
 property,  The  whole  problem  now  is  this.
 If  you  go  to  Moghalsarai  station,  every-
 thing  stolen  is  outside,  That  is  where  the
 State  Government  comes  in,  I  want  to
 know  whether  this  Government  is  doing
 anything  to  see  to  it  that  the  State  Govern-
 ment  and  the  railways  get  together  and

 **Expunged  as  ordered  by  the  Chair-Fide  page  a.
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 co-operate  so  that  all  the  theft  that  is  done
 by  the  railways  and  others  is  reduced,

 SHRI  R.  L,  CHATURVEDI  :  For
 better  coordination,  we  have  the  GRP  at
 every  railway  station  or  at  most  of  the
 important  stations,  At  Moghalsarai,  to
 which  the  hon,  Member  has  referred,  we
 have  the  GRP  also,  apart  from  the  RPF.
 The  GRP  is  drawn  from  the  State  Govern-
 ment.  This  is  the  liaison  between  the
 Railway  Administration  and  the  State
 Government.  If  there  is  anything  that
 the  GRP  cannot  decide,  then  they  take  the
 assistance  of  the  higher  officers  and  the
 higher  echelons.

 SHRI  JAIPAL  SINGH
 answered  my  question,

 :  He  has  not

 SHRI  KAMALANATHAN  :  May  I
 know  whether  there  is  any  move  on  the
 part  of  Government  to  bring  forward
 legislation  to  award  death  sentence  to
 those  who  burn  railway  property?

 SHRI  R.  L.  CHATURVEDI  The
 Bill  will  be  introduced  shortly,

 SHRI  KARTIK  ORAON  :  For  the
 first  time,  9  have  a  point  of  order,...

 MR.  SPEAKER  :  There  is  no  point  of
 order  during  the  Question  Hour,

 SHRI  KARTIK  ORAON  :  Will  this
 House  tolerate  unparliamentary  language
 and  make  it  a  practice  in  this  house  ?

 MR.  SPEAKER  :
 expunge  that  word,

 I  am  going  to

 SHRI  KARTIK  ORAON  :  Thank  you.

 MR,  SPEAKER  :  Both  Members  are
 from  the  same  area,  What  can  Ido  ?

 श्री  हुरुम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 श्राप  के  द्वारा  मैं  मन्त्री  महोदय  से  जानना

 चाहता  हूं,  मन्त्री  महोदव  ने  अपने  मूल  प्रश्न  के
 उत्तर  में  बताया  है  कि  कुछ  रेलवे  की  क्षति

 हुई  है,  उसके  झांकड़े  मो  बताए  तो  मैं  जानना

 चाहता  हूं  कि  जिन  जिन  क्षेत्रों  में  कृति  हुई  हैं
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 क्या  उस  ज्षेत्र  में  कुछ  लोग  पश्राप  के  द्वारा  पकड़े
 भी  गए  हैं  ?  यदि  पकड़े  गए  हैं  तो  कितने
 व्यक्ति  भ्राप  के  द्वारा  पकड़े  गए  झौर  |  कितने
 राज्य  सरक्वार  के  द्वारा  पकड़े  गए  हैं  ?  कितनों
 पर  केस  चलाया  गया  और  कितनों  को  सजा
 दिलाई  ?  दूसरा  सवाल  मेरा  यह  है  कि  जो
 रेलवे  के  अन्दर  कमंचारी  चलते  हैं,  टी  टी  ई
 झौर  गाई  उनके  साथ  जो  मारपीट  गुन्डों  के
 द्वारा  की  जाती  है  और  उनको  ठोक  संरक्षण
 नहीं  मिलता  है  उसके  लिए  क्या  उपाय  आप
 करने  जा  रहे  हैं  ?

 श्री  रोहन  छाल  चतुर्वेदी  :  पहले  प्रश्न  के
 उत्तर  में  मुझे  निवेदन  करना  है,  जैसे  क्षति  के
 बारे  में  माननीय  सदस्य  ने  जो  कहा  उसके  पूरे
 डीटेल्स  मेरे  पास  नहीं  है,  मैं  माननीय  सदस्य
 को  उसकी  सूचना  भेज  दूगा।

 श्री  हुकम  चन्द  कछवाय  :  प्रापने  कुछ
 प्रांकड़े  इकट्ठ  किए"

 थी  रोहमलाल  चतुर्वेदी  :  वह  मैं  आपको
 फिर  बताऊगा  t

 क्रो  हुकम  चन्द  कछवाय  :  दूसरा  माग  जो
 मैंने  पूछा  सरकारी  कमंचारी  टी  टी  ई  शौर
 गाईं  जो  मारे  जाते  हैं  उनकी  सम्पत्ति  वह  छीन
 कर  ले  जाते  हैं,  उनके  संरक्षण  की  कोई
 व्यवस्था  नहीं  है

 अध्यक्ष  महोदय  :  यह  ऐसे  मत  करिए  कि
 जिससे  मालूम  पड़ें  कि  भंगड़ा  हो  रहा  है
 आप  झाहिस्ते  से  सवाल  क्यों  नहीं  पूछते  हैं

 को  रामचरण  :  मैं  झापके  द्वारा  माननीय
 मन्त्री  जी  से  जानना  चाहता  हूँ  किजोंमी
 श्रान्दोलन  होते  हैं  चाहे  राजनेंतिक  हों,  चाहे
 सामाजिक  हों  चाहे  विद्यार्थियों  का  संघ  हो,
 उन  स्रब  में  रेलवे  की  प्रापटटी  को  निशाना  बनाया
 जाता  है,  इस  बात  को  ध्यान  में  रखते  हुए  क्‍या
 रेलवे  बोर्ड  में  एक  हाई  पावर  कमेटी  बनाने  की
 सिफारिश  करेंगे  जिसमें  हर  पोलिटिकल  पार्दी
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 के  रेप्रे  जेस्टेटिव  हों  भौर  सोशल  बक्से  के  रिप्रे
 जेन्टेटिव  हों  जो  कि  सही  एडवाइस  और
 सजेएचंस  दे  सके,  क्या  सरकार  इसके  लिए
 तंयार  है  ?  यदि  है  तो  कब  तक  वह  ऐसा
 करेंगे  ?

 MARCH

 श्री  रोहन  लाल  चतुर्वेदी  :  जैसा  माननीय
 सदस्य  को  शायद  मालूम  होगा  कि  एक  हाई
 पावर  कमेटी  रेलवे  पुलिसिंग  पर  अपनी  रिपोर्ट
 दे  चुकी  है  अमी  हाल  ही  में  शौर  उसकी  जो
 सिफ़ारिशें  हैं  वह  विचाराधीन  भी  हैं।

 WRITTEN  ANSWERS  TO  QUESTIONS

 Production  Strategy  to  meet  growing
 Demand  for  Industrial  Goods

 *  182.  SHRI  GADILINGANA  GOWD:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  he  has  given  clarification
 tegirding  the  production  strategy  to
 meet  the  growing  demand  for  industrial
 goods,  as  demanded  by  the  delegation  of
 the  Federation  of  Indian  Chambers  of
 Commerce  and  Industry  in  the  month  of
 January,  1970;  and

 (b)  if  50,  the  details  thereof  and  the
 reaction  of  Government  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  No  delegation  from  the
 Federation  of  Indian  Chambers  of  Com-
 merce  and  Industry  had  made  a  demand
 or  presented  a  memorandum  seeking  any
 clarification  on  the  production  strategy.

 (b)  Does  not  arise.

 Indo-British  Joint  Ventures  in  Third
 Countries

 *  ‘185,  SHRIN.  R.  LASKAR  :
 SHRI  MAYAVAN
 SHRI  SAMINATHAN  ;
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 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA  NAIDU  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  the  first
 meeting  of  the  Indo-British  Consultative
 Group  consisting  cf  Government  and  pri-
 vate  sector  representatives  from  both
 countries  was  held  in  New  Delhi;

 (b)  if  so,  whether  this  was  the  result
 of  the  talks  which  he  had  with  the  British
 Government  some  time  last  year;  and

 (c)  if  so,  whether  prospects  of  joint
 Indo-British  industrial  ventures  in  third
 countries  were  discussed  at  the  said
 meeting  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED)  ;  (a)  Yes,  Sir.  The  first  meeting
 of  the  Indo-British  Technological  Group,
 comprising  representatives  from  the  two
 Governments  and  from  industry  in  both
 countries,  was  held  in  New  Delhi  from  9  to
 il  February,  1970,

 (0)  Yes,  Sir,
 (c)  This  question  was  also  generally

 discussed,  along  with  other  matters  relating
 to  technological  collaboration  between  the
 two  countries.

 Increase  in  output  at  Rourkela  Steel
 Plant

 #186,  SHRI  R.R.  SINGH  DEO;
 SHRI  YAMUNA  PRASAD  MANDAL:
 DR.  SUSHILA  NAYAR  ;
 SHRIMATI  SAVITRISHYAM  :
 SHRI  RAMACHANDRA  VEERAPPA:

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  considering  a  scheme  to  double
 the  output  at  ths  Rourkela  Steel  Plant  ;
 and

 (b)  if  so,  the  details  of  the  scheme  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  K.  C.  PANT):  (a)  No,
 Sir.  There  is  no  such  proposal  at  present
 under  consideration.

 (b)  Does  not  arise.

 a  इजीनियरिंग  कारपोरेशन  के

 मुस्लिम  कर्मचारियों  के  लिए
 रिहायशोी  बचाटर

 *187,  श्री  रामावतार  शास्त्री  :  क्‍या
 इस्पात  तथा  भारी  ह  जीनिर्यारिग  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हैवी  इजी-
 नियरिंग  कारपोरेशन,  रांची  के  दंगा  पीड़ित
 मुस्लिम  कर्मचारियों  का  प्रमी  तक  पुनर्वाप्त
 नहीं  किया  गया  है;

 (@)  यदि  हां,  तो  इस  मामले  में  विलम्ब
 के  क्या  कारणा  हैं;  ौर

 (ग)  सरकार  का  विचार  उनकों  कब  तक
 रिहायणशी  क्याटरं  दे  देने  का  है  ?

 इस्पात  तथा  भारी  इजीनिपरिंग  मन्त्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पन्त ) :
 (क)  से  (ग)  सम्भवत:  झभिप्र:य  उन  मुस्लिम

 कमंचारियों  का  मारी  इजीतियरी  निगम  रांची,
 ची  बस्ती  में  फिर  से  ब्साए  जाने  के  बारे  में  है
 जिन्हें  967  के  दंगों  के  पश्चात्‌  अस्थायी  रूप
 से  2  होस्टलों  में  ठहराया  गया  था।  व  समी
 क्वाटर  जिनमें  यह  बर्म दारी  पहले  रहते  थे
 इनके  लिए  झ्ाारक्षित  है।  और  कुछ  समय  तक
 कोई  ऐसा  झासान  हल  नहीं  हंडा  जा  सका
 जिससे  इन्हें  सामुहिक  रूप  से  एक  या  एक  से
 ग्रधिक  द्षोत्रों  में  बसाया  जा  सके  जिससे  इनमें
 सुरक्षा  की  भावना  झा  सके  ऐसा  करने  से  दूसरे
 लोगों  के  रहन  सहन  में  बाधा  झाती  और  वह
 इसका  विरोध  करते  ।  समुचित  सामंजस्य  तथा
 सभी  कमंचारियों  के  सहयोग  से  इन्हें  बस्ती  के

 सुविधाजनक  इलाकों  में  बसाने  के  लिए  प्रयत्न
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 किये  गये  /  किये  जा  रहे  हैं  |  फरवरी  के  झारंग
 में  इसकी  शुरूआत  की  गई  और  कुछ  कर्मचारी
 श्लाट  किए  गए  बवार्टरों  में  चले  गए  हैं।  झाशा
 है  दूसरे  कर्मचारी  भी  घीरे  धीरे  बवार्टरों  में

 वापस  चल्ले  जायेंगे  ।

 Shortage  of  Pig  Iron  for  Foundry
 Industry

 F188.  SHR  C.K,  CHAKRAPANI  :
 SHRI  K.  RAMANI:
 SHRI  P.  GOPALAN  :
 SHRI  K.  ABRAHAM

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  of
 the  crisis  that  the  foundry  industry  is  fac-
 ing  due  to  the  shortage  of  raw  materials
 especially  pig  iron  :

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  solve  the  problem  ;

 (c)  whether  Government  propose  to  set
 up  a  blast  furnance  at  the  Durgapur  Coke
 Oven  Plant  for  producing  pig  iron;  and

 (d)  if  so,  when  the  decision  is  likely  to
 be  taken  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K,  C.  PANT)  :  (a)
 The  present  assessment  is  that  the  availabi-
 lity  of  pig  iron  is  generally  adequate  to
 meet  the  estimated  requirements,  although
 there  have  been  some  occasional  shortages
 in  supplies  of  certain  grades  in  some
 areas,

 (b)  Hindustan  Stecl  Limited  has  been
 advised  to  increase  production  of  pig  iron
 of  grades  in  short  supply.  Exports  of
 basic  grade  pig  iron  have  also  been  res-
 tricted.  The  Joint  Plant  Committee  has
 also  evolved  an  equitable  system  of  distri-
 bution  of  pig  iron  so  that  all  users  get
 adequate  quantities.  The  J.P.C  have  rush-
 ed  supplies  to  arcas  reporting  shortage
 from  time  to  time.
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 (०)  and  (d).  The  reference  is,  perhaps.
 the  Durgapur  Coke  Oven  Project  of  the
 West  Bengal  Government.  No  proposal
 has  been  received  from  the  State  Govern-
 ment,

 Turner  Morrison  and  Company  Calcutta

 *i89,  SHRI  B.K.  MODAK  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  details  of  the  o  hip  and  cont-
 rol  af  M/s  Turner  Morrison  and  Co,
 Calcutta  and  the  companies  under  its
 control,  year-wise,  from  2955.66  to  I969-
 70;
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 (b)  the  names  of  previous  and  present
 chairman  of  this  Company;

 (c)  whether  Shri  Haridas  Mundhra  has
 any  connection  with  this  Company  ;  and

 (0)  if  so,  the  nature  thereof  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  and  (b).  The  information
 asked  for  is  not  fully  available  with  the
 Government.  However,  according  to  the
 information  available,  in  their  Annual
 Return  made  upto  the  30th  June,  969  and
 filed  with  the  Registrar  of  Companies,  Messrs
 Turner  Morrison  and  Co,  Limited  disclosed
 their  shareholdings  as  under  :

 Name  of  the  Shareholder  No.  of  Shares  held

 Ll  Messra  Hungerford  Investment  Trust  Ltd,
 (in  Voluntary  Liq  Singap  2,283

 2,  Mr.  L.W.  Balcombe,  Calcutta  3
 3.  Mr.  A.H.  Hume,  Calcutta  5
 4  British  India  Corporation  Limited  2,199
 5.  Mr.  Harldas  Muodhra,  Calcutta  3
 6.  Mr,  W.  H.  J.  Christie,  Kanpur  3
 7,  Mr.  D,  M.  Jaffray,  Calcutta  3
 g  Mr.  C.N.  Rodewald,  Calcutta  3

 4,500
 Tt  may  be  added  that  Messrs  Turner
 Morrison  and  Co,  Limited  convened  the
 Annual  General  Meeting  for  30-5-1968  to
 adopt  the  accounts  for  the  year  ended  3ist
 December,  1966,  The  mecting  was  duly
 held.  However,  on  an  application  of
 Messrs  Hungerford  Investment  Trust
 Limited  (in  Voluntary  Liquidation),  the
 Calcutta  High  Court  passed  an  order  rest-
 raining  the  Company  and  its  directors
 from  ‘giving  effect  to  the  resolutions,  if

 any,  passed  at  the  Annual  General  Mecting
 held  on  30th  May  968  and/or  at  any  ad-
 journed  meeting,  The  Company  has  not
 yet  filed  any  balance  Sheets  and  Profit  and
 Loss  accounts  for  966  and  subsequent
 years  with  the  Registrar.

 From  the  information  available  from
 the  aforesaid  Annual  Return  made  upto  the
 30th  June,  1969  it  is  seen  that  the  Board  of
 Directors  of  the  Company  consisted  of  the
 following  persons  :

 Name  of  the  Director  Date  of  appointment
 l.  Mr.  B.P.  Sinha,  New  Delhi

 ra  Mr.  Kashinath  Tapuria,  Calcutta
 Rani  Padmavati  Devi,  New  Delhi

 4  Mr.  $  8.  Goenka,  Calcutta

 29-3.1966
 2I-9+966

 9-1+1968
 29-4-1968
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 Shri  B.P,  Sinha  is  the  present  Chairman
 of  the  Company.

 (c)  and  (d)  According  to  the  informa-
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 Shri  Haridas  Mundhra  is
 owner  of  49%  shares  a9

 tion  availzble,
 the  beneficial
 under  :

 No.  af  Shares Name  in  which  shares  held

 l.  Mr.  Haridas  Mundhra  3
 2.  Mr.  W.H.J.  Christie  3
 3.  British  India  Corporation  Limited  2,199

 2,205

 These  shares  were  attached  by  the  income
 Tax  authorities  long  before  964  but  they
 have  not  been  able  to  sell  these  shares  as
 yet  because  a  title  suit  is  pending  before  a
 Court  in  Calcutta.

 Unauthorised  Railway  Stations  on  Ranaghat-
 Lalgola  Section  (Eastern  Railway)

 #190,  SHRI  SRADAKAR  SUPAKAR  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  certain  unauthorised
 stations  in  the  Ranaghat-Lalgola  Section  of
 the  Eastern  Railway  have  been  opened
 recently  and  unauthorised  tickets  under
 the  sea)  of  Anchal  Pradhan  are  issued  for
 travel  on  this  line  as  reported  in  the
 Statesman  dated  30th  January,  1970  ;  and

 (b)  whether  Government  have  enquired
 into  this  allegation  and  taken  remedial
 measures  and,  if  so,  the  details  thereof  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes,  Sir.  Passenger
 trains  are  being  stopped  unauthorisedly,  by
 showing  red  banner  flags,  at  two  places  on
 the  Ranaghat-Lalgola  section  and  persons
 boarding  trains  from  these  places  have  in
 some  cases  been  found  in  possession  of
 chits  which  were  stamped  ‘Anchal
 Pradhan;

 (9)  The  Baslern  Railway  Administra-
 tion  has  taken  up  the  matter  with  the
 State  Government  of  West  Bengal  for
 necessary  action.  It  is  also  being  examined
 whether  the’opening  of  regular  train  halts
 wt  these  two  places  is  warranted,

 Remuneration  of  Directors  of  Companies

 191,  SHRI  MADHU  LIMAYE:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  wheth.r  Government  have  taken
 any  decision  in  regard  to  fixing  of  ceiling
 on  remuneration  of  Directors  of  companies
 as  well  as  on  their  perquisites  ;

 (b)  whether  this  decision  will  be  imple-
 mented  retrospectively,  ic.  from  the  date
 the  Act  terminating  the  managing  agencies
 came  into  force  ;

 (c)  whether  Government's  attention  bas
 been  drawn  to  the  fact  that  the  ceilings
 fixed  by  them  have  evoked  strong  criticism
 from  the  people;  and

 (d)  if  so,  whether  Government  propose
 to  lower  the  ceilings  by  at  least  50  per
 cent  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.
 AHMED)  :  (a)  Yes  Sir.  In  this  connection
 attention  is  invited  to  the  answer  to  Lok
 Sabha  Starred  Question  No.  360  dated  the
 2nd  December,  969  with  which  a  copy  of
 revised  guidelines  relating  to  the  appoint-
 ment  and  ceilings  on  remuneration  of
 Managing/whole-time  Directors  and  Mana-
 gers  in  public  limited  companies  and
 private  subsidiaries  of  public  limited  comp-
 anics  was  laid  op  the  Table  of  the  House;

 (b)  the  revised  guidelines  are  belng
 Implemented  since  August,  19695,
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 (c)  and  (d)  ,  There  has  been  some  criti-
 cist  di  the  ground  that  revised  ceilings
 fire  still  too  high  und  on  the  ground  that
 the  reductions  in  remuneration  are  too
 drastic,  Divergent  views  have  been  exp-
 ressed  by  the  members  of  the  Consultative
 Committee  of  Parliament  for  this  Ministry
 on  the  question,  The  Federation  of

 Indian  Chamber  cf  Commerce  and  Industry
 and  the  Associated  Chambers  of  Commerce
 and  Industry  of  India  have  suggested  libera
 lisation  cf  these  ceilings,  All  these  sugges-
 tions  are  under  consideration  of  the
 Government.

 M/s.  Hind  Galvanising  and  Engineering
 Co.  (P)  Lta.
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 Committee  are  made  known.  to,  the  Govern-
 ment,

 (b)  The  capacity  for  the  manufacture
 of  oil  barreis  by  this  firm  having  been
 recognised  by  the  Government,  allocation
 of  raw  materia)  would  have  to  be  consi-
 dred  in  the  normal  course  along  with
 other  units  in  the  field.  Allocation  of
 such  material  will,  however,  be  ‘subject  to
 availability,  forcign  exchahee  resources
 etc.  and  the  question  of  guarantee  cannot
 arise.

 Slow-down  tactics  of  Rourkela  Steel
 Plant  Workers

 hie  SHRI  GEORGE  FERNANDES:  #193,  SHRI  K.P.  SINGH  ‘DEO
 Will  the  Minister  of  INDUSTRIAL  DEVE-

 “LOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer
 to  the  reply  given  to  Unastarred  Question

 ‘No.  35  ‘on  the  {8th  November,  969
 regatdidg  gfant  bf  Registration  certifitate  to
 “Mis.  Hid  Galvarising  and  Engineering  Co.
 (Pvt.)  Limited  and  state  :

 (ay  when  it  is  ah  admitted  fact
 that  M/s.  Indian  Galvanising  Co.  did

 ‘mot.  sell.  thsir  oil  barrel  plant  to
 M/s.  Hind  Gal  and  Engl  ing
 Co.  (P)  Ltd.  and  the  latter  unauthorisedly
 and  illegally  not  only  inétatled  machinery
 bit  also  started  matufactoring  .  oil  barrels
 without  priot  petmission  of  Govetnment
 and  did  not  supply  any  oll  barrel  to  Defence
 Ministry,  the  rcasons  why  Government
 recognised  thelr  capacity  ihstead  of  taking
 action  against  them  ;  and

 (b)  when  there  was  no  condition
 precedent  to  allbt  scdrce  and  controlled
 raw  thaterial  to  them,  what  were  the  rea-
 sons  for  allotment  of  the  same  to  them  at
 the  cost  of  other  units  if  the  Industry  ?

 THE  MINISTER  OF  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  (SHRI  F.A.  AHMED):
 (a)  Attention  is  ihvited  to  pages  42-52  of
 the  &5th  Repor  t  of  the  Estimates  Committee
 (Fourth  Lok  Sabha)  presented  on  30th
 April,  1969,  The  Government's  views  have
 been’  communicated  to  the  Estimates
 Committee  and  further  action  will  be  taken
 after  the  recommendations  of  the  Estimates

 SHRI  RAGHUVIR  SINGH  SHASTRI:
 SHRI  NARAYANAN  4

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 Slate  :

 (a)  whether  itis  a  fact  that  the  workéts
 of  the  Rourkela  Steel  Plant  have  ‘adopled
 slow-down  tactics  for  some  time  past
 despite  an  agreement  with  the  trade  unions
 in  December,  1969)  for  substantial  interim
 relief  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  extent  to  whith  the  output.  df
 the  Plant  suffered  asa  result  thereof  and
 the  action  taken  by  Government  cin  this
 regard  t

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRIK.  C.  PANT):  (a)  to
 (c).  The  workers  of  the  Coke  Ovens:  and
 Refractories  Departments  of  the  Rourkéla
 Steel  Plant  adopted  yo-slow  ‘tacti¢s  for
 sometime  during  Decembér,  969--January
 ‘1970.  The  reason  for  this  was  the  general
 demand  of  the  workers  in  these  Departments
 for  job  evaluation,  upgradation  and  =  revi-
 sion  of  scales  of  pay.  The  estimated  extent  of
 loss  due  to  these  labour  trouble  is  36.879
 tonnes  in  terms  of  finished  steel.  ht  5
 understood  that  agreement  has  now  beén
 reached  between  the  workers  and  .the
 management  and  normalcy  has  been  tes-
 tored,  It  ia  a  matter  forthe  Plant  manage-
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 ment  dnd"H.  s  °L,  to.  tackle.  No  action
 has,  therefore,  been  taken  by  Government
 ip  this  respect

 “Price  Control  on  Cement

 #194,  SHRI  N.K.  SANGHL  :
 SHRI  PRAKASH  VIR  SHASTRI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 Slate  the  reasons  for  not  lifting  the  control
 over  the  price  and  distribution  of  cement
 in  spite  of  the  categorical  statement  by
 Government  that  all  controls  over  cement
 would  be  lifted  by  the  Ist  January,  l970  ?

 THE  MINISTER  OF  INDUSTRIAL  DE-
 VELOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  (SHRI  F.  A.  AH-
 MED):  The  attention  of  the  Hon'ble  Mem-
 bers.is  invited  to  the  statement  made  by
 me  in  this  House  on  22nd  December,  969,

 Wheel  and  Axle  and  Fish  Plate
 Units  of  Durgapur  Stcel  Plant

 5  195.  SHRIMATI  ILA  PALCHOU-
 DHURLI:  Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  proposal
 to  shift  the  Whee]  and  Axje  and  Fish  Plate
 Units  of  the  Durgapur  Steel  Plant  is  under
 the  considtratioti  of  Government  ;

 (b)  if  so,  the  reasons  for  such  a  move
 and  to  which  place  the  above  Units  are
 proposed  to”  be  shifted

 (c)  whether  it  is  also  a  fact  that  the
 Working  President  of  the  Hindusthan  Steel
 Workers  Union  (a  unit  of  the  I  N.T.U.C,)
 has  cautioned  the  Management  of  the  Stcel
 Plant  to  give  up  the  move  to  shift  any
 unit  from  Durgapur  as  the  workers  will
 resist  and  even  resort  to  total  strike;  and

 (a)  if  so,  the  reaction  of  Government
 thereto  9

 “THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K,  C.  PANT)  :

 (a)  No,
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 (b)  Does  not  arise.

 1५  Asccrding  to  a  press  report  appea- ring  in  Amrita  Bazar  Pafrika  of  5--I970
 the  Working  President‘at  a  press  conference
 on  4-I-970  is  said  to  have  cautioned  ‘the
 management,

 (d)  Docs  not  arise  in  view  of  answer
 to  (a).

 Manufacture  of  Printing  Machipery
 by  Hindustan  Machine  Tools  Ltd.

 *196  SHRIMATI  SUSEELA  GOPALAN
 SHRI  UMANATH
 SHRI  NAMBIAR

 Will.  the.  Minister.  of  .  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  the  Hindus-
 tan  Machine  Tools  Ltd.  has  submitted  a
 scheme  for  manufacturing  various  items  of
 printing  machinery  without  seeking  any
 foreign  collaboration  ;  and

 (b)  if  so,  whether  ‘Goverament  ‘have’
 considered  the  scheme  ;

 (c)  if  not,  the  reasons  thereffoy  and
 when  the  decision  is  likely  tq  be.taken  ?

 THE  MINISTER  OF.  INDUS
 DEVELOPMENT,  INTERNAL  ips
 AND  COMPANY  AFFAIRS  ¢  फप  F.A.
 AHMED)  :  (a)  to  -c)  A  Proposa)  to enter  into  a  collabora'ion  agreement  -with
 Messrs.  Societe  Neb  of  [jaly  to  jake  up
 manufacture  of  a  wide  range  of  printing
 machinery  including  Automatic  Letter
 Presses,  Offset  Picsses  and  Paper  Cuting
 Machines  has  been  submitted  by  Flindusiap
 Machine  Tvols  Limited  to  the  Government This  proposal  is  presently  under  exami-
 nation.

 Use  of  Components  made  by  Small
 °

 Scale  Industries  in  Large  Industrial
 Units

 *  7.  SHRI  GANESH  GHOSH  ;
 SHRI  BHAGABAN  DAS

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state;
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 (a)  whether,  while  briefing  reporters
 on  the  deliberations  of  the  27th  meeting
 of  the  Small  Scale  Industries  Board  held
 at  Gaubati  on  the  20th  and  2!st  January,
 the  Deputy  Minister  for  Industrial  Develop-
 ment  announced  at  a  Press  Conference  in
 Delhi  on  the  23rd  January,  970  that
 Government  had  decided  to  make  it  incum-
 bent  on  large  industrial  units,  while  giving
 licences  to  them,  to  use  components  made
 by  the  small-scale  industries,  if  they  are
 available  in  India;  and

 (b)  if  so,  what  is  the  existing  practice;
 the  details  of  the  new  decision  and  when
 this  new  decision  is  expected  to  be  put
 into  practice  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (  SHRI  F.A,
 AHMED):  (a)  and  (b).  The  question  of
 demarcating  mere  clearly  production  of
 ancillary  components  in  the  small  scale
 sector  has  been  engaging  the  attention  of
 the  Government  for  sometime,  In  Sep-
 tember  ‘1969,  an  Indian  Delegation
 headed  by  Shri  Bhanu  Prakash  Singh,
 Deputy  Minister  in  the  Ministry  of  Indus-
 trial  Development  visited  Japan  and  reco-
 mmended  several  measures  for  assisting
 ancillary  industries  in  India.  One  of  the
 measures  recommended  by  them  io  ensure
 a  healthy  growth  of  ancillary  industries
 was  that  large  scale  industrial  units  should
 off-load  manufacture  of  parts  and  com-
 ponents  which  can  be  competently  produced
 in  the  emall  scale  units  and  that  licences
 to  be  issued  in  future  should  provide
 clauses  to  this  effect,  The  Report  of  the
 delegation  and  recommendations  pertaining
 to  ancillary  industries  were  discussed  at  the
 mecting  of  the  Small  Scale  Industries  Board
 at  Gaubati  in  January  1970,  The  con-
 sensus  of  opinion  was  that,  In  future,
 while  licensing  large  scale  units,  care  should
 be  taken  to  see  that  parts  and  components
 that  could  be  produced  in  the  small  scale
 acctor  should  not  be  allowed  to  be  pro-
 duced  in  the  large  scale  units.  This  reco-
 mmendation  is  being  examined  by  the
 Government  in  the  light  of  the  Report  of
 the  Indian  Delegation  to  Japan.  Shri
 Bhanu  Prakash  Singh  at  the  Press  Con-
 ference  held  on  23rd  January  970  explained
 the  recommendations  made  by  the  Small
 Seale  Industries  Board  and  Governments
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 Beneral  attitude  towards  them.  No  specific
 decision,  however,  has  yet  been  taken  in
 the  matter,

 दक्षिण  रेलवे  में  मंजीर  खोँचने
 और  चोरों  की  घटनायें

 *198,  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  में  दक्षिण  रेलवे  में
 जंजीर  खींचने  के  कितने  मामले  हुए  हैं;

 (ख)  उक्त  अवधि  में  उक्त  रेलवें  द्वारा
 भेजे  गये  माल  की  चोरी  के  कितने  मामले  दर्ज
 किए  गये  हैं  ;

 -
 (ग)  खोज  पड़ताल-  के  परिणामस्वरूप

 बरामद  किये  गये  चोरी  के  माले  का  व्यौरा
 क्या  है  तथा  इस  सम्बन्ध  में  कितने  व्यक्ति
 गिरफ्तार  किये  गये  हैं;  शर

 (घ)  कितने  व्यक्तियों  पर  मुकदमे  चलाये
 गये  हैं,  उनमें  से  कितने  व्यक्तियों  को  सजा  दी
 गई  है  तथा  कितनों  पर  झभी  मुकदमें  चले
 रहे  हैं  ?

 रेलवे  मनत्रो  (क्रो  सस्बा)  :

 (क)  968  eee  4,110
 1969  tee  5,579

 (ष)  ष  दर्ज  किए  गयें  मामलों
 को  संख्या

 968  99
 969  87

 (ग)  968  में  224  शौर  969  में  80
 व्यक्ति  गिरफ्तार  किये  गये  |  इन  गिरफ्तारियों
 के  फलस्वरूप  इन  वर्षों  में  करमदी:  35.5  हजार
 रुपये  और  35.4  हजार  रुपये  की  कीमत  का
 चुराया  गया  माल,  जैसे  नाज,  दालें,  हैण्डलूम
 का  कपड़ा,  अ्रमोनिया,  सल्फेट,  दियांसलाई,  निजी
 सामान  ऑ्ादि  वरामद  किया  गया।
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 (43)  968  में  66  व्यक्तियों  पर  मुक-
 दमे  चलाये  गये  जिनमें  से  63  को  सजा  मिली
 1969  में  47  व्यक्तियों  पर  मुकदमे  चलाये  गये

 झ्रौर  9  को  सजा  मिली  |  968  के  2  शर
 969  के  I9  मामले  अभी  न्यायालय  के

 विचाराधीन  हैं  ।

 A.  हि,  C.  Report  Regarding  Management
 Practices  of  Indian  Raihways

 #199,  SHRI  MANIBHAI  J.  PATEL  :
 SHRI  RABI  RAY  :
 SHRI  Y,  A.  PRASAD  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chair-
 tan  of  the  Administraive  Reforms  Comm-
 ission  has  recently  submitted  a  report
 regarding  management  practices  of  the
 Indian  Railways  ;

 (b)  if  so,  the  main  suggestion  made  in
 the  report  ;  and

 (०)  the  reaction  of  Government  thereto?
 —_

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes,  Sir.

 (b)  The  Administrative  Reforms  Comm-
 ission  have  not  categorised  their  recomm-
 endations  as  “main”  and  ‘subsidiary.
 However,  copies  of  the  report  have  been
 placed  in  the  Parliament  Library.

 (c)  The  report  is  under  examination,

 Indo-Malaysia  Techno-Ecosomic
 Cooperation

 *200,  SHRI  BENI  SHANKER  SHAR-
 MA  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Malaysia  has  told  India
 that  it  would  be  ready  to  hold  official  talks
 on  bh  nomic  ‘ation  be!
 the  two  countries  until  March  970  following
 two  postponements  of  the  talks  at  India’s
 request  ;
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 (b)  whether  an  official  committee  was
 set  up  at  the  initiative  of  the  Indian  Prime
 Minister  during  her  visit  to  Kuala  Lumpur
 in  June,  968  and  there  has  been  pressure
 on  the  Malaysian  Government  from  some
 other  countries  like  Pakistan  for  seeting  up
 similar  bodies  for  the  purpose  ;

 (c)  if  so,  the  reaction  of  the  Government
 of  India  thereto  ;

 (d)  the  reasons  for  postponetments  of
 talks  ;  and

 (९)  the  steps  taken  or  proposed  to  be
 taken  to  hold  the  same  at  an  early  date  and
 the  results  achieved  so  far  in  the  matter  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  0०  (०).  It  was  agreed  bet-
 ween  the  Goveroment  of  India  and  Mal-
 aysia,  when  the  Prime  Minister  visited
 Kuala  Lumpur  in  June,  1968  that  annual
 discussions  would  be  held  between  the  two
 Goveroment  at  the  official  level  to  deal  with
 questions  of  bilateral  cooperation  in  the
 economic,  cultural  and  other  fields.  The
 first  meeting  was  held  in  New  Delhi  in
 October,  968  and  the  second  meeting  was
 beld  in  Kuala  Lumpur  in  February,  1970,
 These  talks  are  held  at  mutually  convenient
 dates  at  approximately  annual  intervals,
 There  was  so  forinal  postponement  of  the
 talks  at  the  request  of  effher  Government
 It  is  understood  that  the  Malaysian  Govern-
 meot  has  arrangements  fur  similar  di:eussi-
 ons  with  other  Governments,  but  the
 details  are  not  available  with  the  Govern-
 ment  of  India.

 (a)  and  (e).  Do  not  arise.

 बरलेमान  निर्षाचन  विधि  संधीधघनों  परे
 विचार  हेतु  सबदलोय  समिति

 “201.  श्री  जगप्नार्थ  हॉवं  जीती  :
 क्री  शारवा  ततस्द  :
 श्री  श्रीचतद  गोयेंल  :
 शी  अटल  बिहारी  वाजपेयों  :
 श्री  यज्ञ  दत्त  डॉर्मा :

 क्‍यों  विधि  तंथां  समाज  कहंपोंण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  ;
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 (क)  क्या  यह  सच  है  कि  उन्होंनें  8

 मार्च,  969  को  सभा  को  यह  आश्वासन  दिया
 था  कि  लोक  सभा  के  ग्रध्यक्ष  की  अध्यक्षता  में
 वर्तमान  निर्वाचन  वित्रि  में  नये  सिरे  से  परिवर्तन
 करने  के  लिए  संशोधन  लाने  के  प्रश्न  पर
 विचार  करने  के  लिए  एक  स्वंदलीय  समिति
 गठित  की  जायेगी  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध थें  अब  तक
 क्या  कार्यवाही  की  गई  है  अथवा  भविष्य  में
 करने  की  संभावना  है  |  और

 (ग)  यदि  हां,  तो  इसमें  विलम्ब  के  क्‍या
 कारण  हैं  ?  कि

 विधि  तथा.  सम्लाज-  कल्याण  -  मस्ती  (at
 ग्रोविन्द  सेनन)  (क)  से  (ग)  :  जी।'  हां
 निर्वचन  आयोग  ते  निर्वृत्िन  विधि  में.  क्श्लोप्रन
 के  िए  विस्वृत  प्रसध्यह्पनाएं  भेजी  हैं;  “जिनकी
 परीक्षा  संरकार  हारा  की  जा  रही  है।  प्रस्धों-
 पनाओं  का  अध्ययन  करने  के  बाद  हाजनतिक
 दलों  के  प्रतिनिधियों  के  साथ  विचार  विमर्श
 की  व्यवस्था  की  जाएंगी.वै

 झ्

 Industrja)  Development  Projects in
 Backward,  Regions

 ak  ae,
 #202,  SHRI  SHIVA  CHANDRA  JHA

 SHRM;  £-SONDHi
 SHRI  HEM“BARUA::

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it.is.a  fact  that  Government
 have  finalised  new  industrial  development
 projects  to  be  started  in’  the  backward
 regions  during  the  Fousth  Plan  period;  and

 (b)  if  so,  the  details  thereof  and  the
 total  amount  allotted  for  the  industrial
 development  of  the  backward  regions  State-
 wise  and  region-wise  during  the  Fourth
 Plan  period  ?
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 ‘THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  and  (b).  The  list’  of  the
 general  industrial  projects  to  be  set  up  in
 the  Fourth  Five  Year  Plan  is  given  on  pages
 253-260  of  the  Draft  Fourth  Five  Year  Plan
 Report  ;  the  list  of  industrial  projects  reco-
 mmended  by  the  Working  Groups  in  the
 Planning  Commission  for  being  set  up  in
 the  State  Sector  is  laid  on  the  Table  of  the
 House,  [Placed  in  Library.  See  No.  LT—
 2675/70]  Locations  for  some  of  the  Central
 Projects  have  already  been  decided  and  are
 indicated  in  the  Plan  document.  As  far  as
 the  rest  of  the  projects  are  concerucd  it  is
 not  possible  to  slate,  at  this  stage,  where
 they  would  be  located,

 The  State  Governments/Union  Territory
 Administrations  have  been  requested  to  select
 industrially  backward  districts  for  special
 treatment,  This  list  has  not  yet  been  received
 by  the  Central  Government  and  as  such
 it  is  not  possible  to  state  which  of  the  pro:
 jects  will  be  located  in  districts  identified
 as  backward,  While  selecting  the  locations  of
 the  projects  for  which  locations  have  not
 yet  been  decided,  due  weight  will  be  given
 to  the  backwardness  of  the  area  also  along
 with  other  economic  criteria  relevant  to  site
 selection

 In  pursuance  of  the  decision  taken  at
 the  meeting  Of  the  National  Development
 Council  Committee  of  the  States’  Chief
 Ministers  held  on  the  26th  September,  ‘1969,
 for  starting  industries  in  backward
 areas,  the  Government  propose  to  give  an
 outright  grant  or  subsidy  amounting  to  one-
 tenth  of  the  tota]  fixed  capital  investment
 of  new  units,  having  a  total  fixéd  ‘capital
 investment  of  not  more.  than  Rs.  50  lakhs
 each,  in  two  selected  districts,  of  each  of
 the  ‘nine  States  indentified  as  industrially
 backward  by  the  Working  Group  on  Indent-
 ification  of  Backward  areas,  and  one  district
 each  of  the  other  States  and  Union  Terri-
 tories.  Schemes  and  projects  for  new  units
 involving  fixed  capital  investment  of  more
 than  Rs,  50  lakhs  are  to  be  considered  on
 merit.  The  concession  and  incentives  for
 promotion  of  industries  in  selected  backward
 areas  would  be  avilable  to  the  entreprene-
 urs  in  the  States,  and  pot  to  the  State
 Governments
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 ‘Implementation  of  Recommendations
 of  Pandey  Committee  on  Steel  Plants

 *203,  SHRI  BRIJ  BHUSHAN  LAL  :
 SHRI  RAM  SINGH  AYARWAL:
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  STEEL  AND  HEA-
 VY  ENGINEERING  be  pleased  to  state  =

 (a)  How  man:  recommendations  of  ‘the
 Pandey  Committee  have  been  implemented
 to  improve  the  efficiency  of  various  units
 of  the  Steel  Plants  in  the  public  sector  ;  and

 a  ti Ing (b)  the  for  not  imp the  other  recommendations Pa

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  ‘AND  ‘HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):
 (a)  and  (b).  Ot  of  83  -recommenddtions
 of  the  Pande  Committee,  37  have  already
 been  imp  ted.  The  recomm-
 endations,  which  are  in  various  stages  of
 implementations,  are  either  of  continuing
 nature  or  connected  with  industrial  relations,
 manning,  incentive  scheme,.ejc.  which  take
 time  to  negotiate  arrive  at  an-  arrangement
 and  to  implement.

 Amendment  to  Untouzhability  (Offences)
 Act,  955  १

 *204,  SHRI  KANWAR  LAL  GUPTA
 Will  ihe  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :  oS

 (a)  whether  it  is  a  fact  that  Government
 Propose  to  amend  the  Untouchahility  (Of-
 ences)  Act,  1955,  to  make  the  penal  provi-
 sions  stringent  to  effectively  deal  with  soci-
 al  evils  ;

 (b)  if  so,  the  detafls  thereof  ;

 (०)  the  number  of  persons  who  were
 convicted  in  the  last  year  for  offending  the
 said  Act  ;  and

 (d)  The  steps  Government  propose  to
 take  to  implement  the  law  effectively  ?:

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN.  THE
 DEPARTMENT  OF  SOCIAL  WELFARE

 (DR.  SHRIMAT})  PHULRENU  GUMA):  (a)
 and  (b).  The  question  of  amending  the
 Untouchability  (Offences)  Act,  1955  to  make
 it  more  effective  stop  is  being  actively
 Pursted.  It  is  hoped  to  introduce  an  amend-
 ing  Bill  during  the  current  session  of  Parlia-
 ment.  .

 Pritten  Answehe

 (०)  The  information  is  being  collected
 from  the  State  Goyernments  and  will  be
 Jaid-on  the  table  of  the  House  ‘in  ‘due
 course.  abet  wt

 Hd  ‘This-is'  the’  responsibility  ‘of  ‘the
 State  Governments.  The  Government  of
 India  have,  however,  becn  impressing  upon
 them  the  ‘need  to  take  effective  steps  to
 enforce  the  Act,  They  have  recently  beén

 d  to  intimate  to  us  the  concrete  step:
 which  afé'  proposed  to  be  taken  by  them
 to  implement  th:  Act  effectively

 fate  और.दडुर्गापर  के  सरकारी  कारखाने
 में  हैक्‍टरों'  का  निर्माण

 का  का  coger  et

 “atbs  ot  महाराज  सिंह  भारती
 श्री  राम  :किदन  गृप्त

 क्या  शौघ्योगिक  विकास;  जांतरिक  व्यापार
 तथा  संमवार्य-कार्प  कुंम्ची  हिन्दुस्तान  मशीन

 टर्स  फैक्टरी,  पिजौर  में.  ट्रॉबटरों  के  निर्माण
 के  बारे  में!  29  जुलाई,  969  के  ग्रतारांकित॑
 प्रशन  संक््या.  289  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  हुपा  करेंगे  कि  पिजौर  और  '  दुर्गाफुर
 में सरकारों  कार्रखानों  में  अपयुक्त  क्षमता  के
 आधार-पर  ट्रव्टसें  का  निर्मल  करने  के  बारे
 में  अब  'तक  कितनी  प्रगति  हुई  हैं

 औद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्रों  (क्षी  फल्लदकद्दीग  अली

 अहमद)  :  राष्ट्रीय  भ्रौद्योगिक  विकास  निगम  की
 सिफारिशों  को  अनुरूप  हिन्दुस्तान  मशीन  टूल्स
 ते  20  अ्रश्व-शक्ति  वाले  ढूँबटरों  के  बनाने  के
 लिए  एक  ठोस  प्रस्ताव  प्रस्तुत  किया  है  t

 प्रस्ताव  में  विजौर  एकक  तथा  माइनिंग
 शुष्ड  शुलोइड  मशीनरी  का  रपोरेशन  लिंग  दुर्गा-
 पुर  की  फालतु  क्षमता  का  प्षिकंतंम  संभव
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 सीमा  तक  उपयोग  करने  का  निरुपशा  किया
 गया  है।  कम्पनी  का  प्रस्ताव  विचाराबीन  है।

 M/s.  Hind  Galvarjsing  and  Enginger-
 ing  Co,  (P)  Lid.

 *206,  SHRI  S,  M,  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Qestion  No,  300  on
 the  25th  November,  969  regarding  creation
 of  fresh  capacity  by  M/s.  Hind  Galvanising
 and  Engineering  Company  (P)  Ltd.  and
 slate  :

 (a)  whether  Government  would  reco-
 gnise  the  oi!  barrel  manufacturing  capacity
 of  other  entreprencurs  if  they  also  become
 fully  equipped  and  press  Government  to
 permit  them  to  take  up  the  manufacture  of
 oil  barrels  ;  and

 (b)  if  not,  the  reasons  for  showing  special
 favour  to  M/s.  Hind  Galvanising  and  Engi-
 neering  Co.  (P)  Ltd  in  recognition  of  thelr
 capacity  for  the  manufacture  of  40/45
 gallon  oil  barrels  during  the  pendency  of
 the  industry  on  the  banged  list  7?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT.  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF,.  A
 AHMED)  :  (a)  and  (b).  Attention  is  invi-
 ted  to  pages  42  52  of  the  85th  Report  of
 the  Estimates  Committee  (Fourth  Lok
 Sabha)  presented  on  the  30th  April,  1969,
 Government's  views  together  with  all  rele-
 vant  data  and  particulars  pertaining  to  this
 case  have  since  been  communicated  to  the
 Estimates  Committee.  Further  recommen-
 dations  of  the  Estimates  Committee  are  yet
 to  be  received  and  Government's  decisions
 will  be  taken  only  thereafter,

 गेर-सरकारी  क्षेत्र  के विस्तार  और
 उत्पादन  पर  प्रतिबन्ध

 #207.  थो  ओम  प्रकाश  त्यागी :.  कया
 औद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-काय॑  मंत्री  यद्द  बताने  की  कृपा  करेंगे  किः

 (5)  बया  यह  सच  है  कि  सरकार  ते
 ई९-एर९कारी  देश  के  विस्तार  शौर  समें  बत्पान
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 दन  पर  प्रतिवन्ध  लगाने  का  निर्णय  किया  है  ;

 (ख)  इसके  परिणामस्वहुप  जो  कमी
 झायेगी,  क्या  सरकारो  क्षेत्र  उसे  पूरा  करने  में
 समर्थ  है  ;

 (ग)  यदि  हां  ,तो  क्या  सरकार  ने  ऐसी  कार्य-
 वाही  पर  भी  विचार  किया  है  जिससे  श्रौद्योगिक
 उत्पादन  और  विस्तार  में  बाधा  न  हो  ;  भौर

 (घ)  यदि  नहीं,  तो  सरकार  इस  कमी
 को  कैसे  पुरा  करेंगी  ?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा

 समवाय  कार्य  मंत्रो  श्री  फलरुद्दीन  अलो  अहमद):
 (क)  जी  नहीं  t

 (a)  से  च)  .  प्रश्न  ही  नहीं  उठते  ।

 Licensed  Capacity  of  Oil  Barrel
 Manufacturing  units,

 #208,  SHRI  SITARAM  KESRI  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Quaestion  No,4045
 on  the  l6th  December,  969  regarding  Bh-
 arat  Barrel  and  Drum  Macufacturing  Co».
 (P)  Ltd,  and  state  :

 (a)  what  are  the  licensed  capacities  of
 other  oil  barrel  manufacturing  units  in  the
 country  ;

 (b)  whether  at  the  time  of  determining
 the  assessed  capacities  of  these  other  oil
 barrel  manufacturing  units  in  the  country,
 Government  took  the  efficiency  factor  into
 consideration  at  par  with  the  Bharat  Barrel
 and  Drum  Manufacturing  Co,  (P)  Ltd.;  and

 (९)  if  not,  the  reasons  for  not  following
 a  uniform  policy  in  determining  the  assessed
 capacity  of  each  unit  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE  &
 AND  COMPANY  AFFAIRS  :  (a)  to  (o)
 The  licensed  capaciion  of  the  other  barrel
 manufactaring  units  ares
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 (l)  M/s.  Bharta  Barrel
 &  Drum  Mfg.  Co,  Bombay  —0,80,000  Nos.

 per  annum,
 (2)  M/s.  Steel  Contai-

 ners  Ltd,,  Bombay  5,860  tonnes
 per  annum

 (3)  M/s.  Industrial  Contai-
 ners  Ltd.,  Calcutta  6,000  tonnes

 per  annum,
 (4)  M/s.  Assam  Oil  Com-

 pany,  Assam,  3,840  tonnes
 per  annum,

 In  making  assessment  of  capacity  on
 lime  and  motion  study  eenerally  an  efficie-
 ney  factor  of  7395,  is  applied  which  accomm-
 odates  all  the  factors  such  as  breakdown
 of  machinery,  workman's  faticue.  etc.  This
 level  of  efficiency  factor  is  taken  where  the
 worker  is  well  trained  and  efficient  and
 the  plant  layout  is  also  very  systematic  and
 organised  for  effecting  smooth  flow  of  the
 work  excepting  in  cases  where  the  plant  and
 machinery  are  very  old  and  frequent  break-
 downs  are  known  to  occur  or  the  layout
 of  the  machines  are  improper;  in  such  cas-
 es  a  lower  efficiency  factor  is  adopted.

 Industrial  Development  in  West  Bengal

 *209.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  since  the  installation  of
 the  United  Front  Government  in  West  Ben-
 gal  after  the  mid  term  poll,  any  industrial
 concern  has  been  shifted  or  sought  to  be
 shifted  from  the  State  :

 (b)  whether  some  of  the  industrial  con-
 cerns  in  West  Bengal  have  opened  second
 unit  outside  the  State  during  the  same  pe-
 riod  and,  if  so,  the  details  thereof  ;

 (c)  the  number  of  licences  issued  for
 setting  up  new  industrial  concerns  in  West
 Bengal  during  the  periods  966.67,  1967-68
 and  1968-69.  ;

 (a)  whether  overall  production  of  the
 industrial  concerns  in  West  Bengal  during
 the  period  1968-69  has  gone  down  ;  and

 (e)  if  so,  the  detaile  thereof  7
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A
 AHMED):  (a)and(b),  During  the  year  1969,
 three  applications  were  received  for  indus-
 trial  licences  for  shifting  of  industries  from
 West  Bengal  to  other  States,  Of  these,  two
 applications  have  been  rejected  and  the  re-
 maining  one  application  is  under  considera-
 ton  at  present.

 (c)  The  number  of  licences  issued  under
 the  Industries  (Development  &  Regulat-
 ion)  Act,  95l,  for  setting  up  of  ‘new  Indu-
 strial  undertakings’  in  West  Bengal  were  4
 in  966,  7  in  1967,  2  in  1968,  and  5  in  ‘1969.

 (d)  and  (९),  According  to  reports  avail-
 able,  there  docs  not  appear  to  have  been
 any  major  overall  fallin  production  of  in-
 dustrial  concerns  in  West  Bengal  in  969
 as  compared  to  1968,  though  production
 in  certain  units  was  affected,

 Extension  of  Free  Time  for  Loading
 Timber  into  Wagons

 #210  SHRI  A.  K.  GOPALAN  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Government  are  aware  that
 it  is  difficult  to  complete  timber  loading
 of  wagons  within  the  allowed  free  time  of
 five  hours  ;

 (b)  whether  Government  propose  to
 consider  granting  atleast  six  hours  free  time
 for  timber  loading  ;  and

 (c)  if  so,  when  the  decision  is  likely  to
 be  taken  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  No,  Sir.

 (b)  No,  Sir,

 ©  In  view  of  the  answer  to  part  (0)
 above,  this  question  does  not  arise,

 Losses  Soffered  by  North  Eastern  Railway
 ‘1201,  SHRI  BABURAO  PATEL  :  Will

 the  Minister  of  RAILWAYS  be  pleased  tg
 state  +

 (a)  the  total  loss  in  rupees  aufferad  by
 the  North  Eastera  Rallway  In  i969  on
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 account  of  cheating  and  forgery  ;  the  oature
 and  quantity  of  goods  lost  ;  ®

 (b)  their  modus  operandi  ;

 (९)  the  number  of  raids  conducted  in
 the  year,  the  number  of  persons  arrested
 in  this  connection,  the  quantity  and  value
 of  goods  recovered  ;  and

 (d)  whether  any  practical  steps  have
 been  taken  to  prevent  thieves  from  stealing
 and,  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  (i)  Rs  65,355.  67.P.

 (ii)  Handioom  cloth  +  3  Bales.
 Gram  and  Gram  Dal-  220  Bags.
 Mill-made  cloth  2  Bales,
 Brass  wares  Aa  Packages.

 (b)  Taking  delivery  on  forged  railway
 receipts,

 2
 a2

 (iii)  Quantity  of  goods  recovered
 79  Pieces  of  Handloom  cloth,

 (iv)  Value  of  goods  recovered
 Rs,  400/-

 (c)  (i)  Number  of  raids  conducted
 (ii)  Number  of  persons  arrested

 (d)  An  anti-fraud  squad  in  the  Crime
 Intelligence  Branch  of  Security  Department
 has  been  organised  to  concentrate  their
 attention  on  and  detection  of  fraudulent
 diversion  of  booked  consignments  and  deli-
 very  thereof  on  forged  railway  receipts,

 Steel  Production  in  Rourkela  Plant

 1202,  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  as  3  result
 of  “Go  Slow"  tactics  adopted  by  the  work-
 ers  of  the  Rourkela  Steel  plant,  one  of  the
 three  blast  furnaces  in  operation  had  to  be
 closed  and  one  of  the  four  batteries  in  the
 Coke  Oven  had  te  be  stopped  ;

 (b)  if  so,  the  number  of  workers  invo-
 lved  ;

 (c)  to  what  extent  the  labour  unrest  has
 affected  the  steel  production  in  Rourkela  ;
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 (d)  the  exact  loss  in  rupees  suffered  by
 the  Rourkela  Plant  ;

 (९)  whether  the  Chairman  of  the  Hindu-
 stan  Steel,  at  Bhuvaneshwar  on  the  10th:
 January  970,  described  the  approach  of  the
 Teorganised  union  as  ‘‘irresponsible”;  and

 (f)  if  so,  the  steps  taken  by  Govern-
 ment  to  improve  the  steel  production  at
 Rourkela  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K  C.  PANT):
 (a)  Yes,  Sir,

 (b)  (105  workers  were  involved  in  the
 strike,

 (c)  and  (0)  Loss  of  production  in
 terms  of  finished  steel  is  estimated  at
 39,979  tonnes.  The  consequent  financial
 loss  is  estimated  at  Rs.  .93  crores.

 (e)  The  Joint  Wage  Committee  for  the
 Steel  industry,  which  is  a  bipartite  body  at
 the  industry  level,  signed  an  agreement  on
 9.I2.969  giving  workers  interim  relief.
 According  to  this  agreement  it  was  agreed
 that  industrial  peace  and  harmony  would
 be  maintained.  The  recognised  union  of
 Rourkela  Steel  Plant  is  a  signatory  to  this
 agreement  Therefure  the  action  of  the  wor-
 kers  which  was  in  violation  of  this  agree-
 ment  and  had  the  support  of  the  union,
 was  characterised  as  irresponsible  by  the
 Chairman.

 (f)  The  situation  has  been  normal  since
 SL.  70  and  no  special  steps  are  called  for
 on  the  part  of  Government.

 Programme  to  Assist  the  Blinds

 1203.  SHRIB  K.  DASCHOWDHURY:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  have  chalked
 out  any  programme  to  help  the  blinds  in  the
 country  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE_

 PARTMENT  OF  SOCIAL  WELFAR
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 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Education,  training  and  rehabilita-
 tion  of  the  blind  are  the  primary  responsi-
 bility  of  the  States.  The  Government  of
 India  have,  however,  initiated  pilot  projects
 in  this  field.

 (b)  The  following  are  the  major  prog-
 Trammes  undertaken  by  the  Central  Gove-
 Toment

 l,  A  comprehensive  National  Centre
 for  the  Blind  has  becn  set  up  at  Dehra
 Dun,

 2.  Centres  for  training  of  teachers  of
 the  blind  have  been  established  in  Delhi,
 Bombay,  Calcutta  and  Madras.  A  Central
 Board  conducts  a  common  all  India  exam-
 ination  for  teachers  of  the  blind,

 3.  Scholarships  are  awarded  to  blind
 students  for  gencral  education  from  the
 first  year  of  the  secondary  stage  and  for
 technical  or  professional  training.

 4.  Assistance  is  provided  for  develop-
 mental  activities  to  voluntary  institutions
 for  the  handicapped,  including  the  blind.

 5.  The  9  special  employment  exchanges
 for  the  physically  handicapped  in  the  co-
 untry  sponsored  by  the  Central  Govern-
 ment  assist  physically  handicapped  persons
 including  the  blind,  in  securing  suitable
 employment.

 Purchase  of  know-how  from  Japan  for  use
 ion  Small  Scale  Units

 1204.  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP.
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  the  Small  Scale  Industries
 Organisation  of  the  Sontral  Government
 to  discuss  with  the  Japanese  authorities
 about  centralised  purchase  of  kaow-how
 for  use  by  the  small  scale  units  ;

 (b)  whether  it  is  a  fact  that  a  delegation
 on  behalf  of  the  small  scale  industries  led
 by  the  Union  Deputy  Minister  of  Industri-
 al  Development  has  recently  visited  Japan
 for  the  purpose;  and

 (c)  if  so,  the  details  of  the  proposal  and
 what  is  the  result  of  the  visit  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMBD)  :  (a)  No,  Sir.

 (b)  A  delegation  visited  Japan  in  Sept-
 ember,  1969,  but  not  for  this  specific  pur-
 pose.

 (c)  Does  not  arise.

 Legislation  for  abolition  of  Beggary
 in  India

 1205,  SHRI  VIKRAM  CHAND
 MAHAJAN  :

 SHRI  SHIVA  CHANDRA  JHA  :

 Will  the  Minister  of  LAW  AND  SOCI-
 AL  WELFARE  be  pleased  to  state  :

 (a)  what  difficulties  are  the  Union  Go-
 vernment  facing  in  passing  an  Anti-Beggary
 Law  on  All  India  basis  ;

 (b)  what  is  the  likely  financial  burden
 if  the  Union  Government  take  the  burden
 of  rebabilitating  beggars  ;  and

 (c)  what  is  their  estimated  number  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (DR,  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Beggary  is  relatable  to  item  No,  9
 of  the  list  Il  of  the  Seventh  Schedule  of
 the  Constitution.  Accordingly,  the  imple.
 mentation  of  the  programmes  in  relation  to
 the  eradication  of  beggary  is  within  the
 sphere  of  the  responsibility  of  the  State
 Governments,

 (b)  and  (०)  As  no  estimates  of  the  over
 all  coverage  of  beggars  in  the  country  are
 available,  it  is  not  possible  to  indicate  the
 financial  burden  for  their  rehabilitation.
 Besides,  the  subject  of  Social  Defence  inclu-
 ding  beggary  has  been  transferred  to  the
 State  sector  in  the  Fourth  Five  Year  Plan.

 Appointment  of  Parliamentary  Commission
 to  examine  election  expenses

 1206.  SHRI  VIKRAM  CHAND  MAHA-
 JAN  :  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  ;
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 (a)  whether  any  steps  are  being  taken
 to  appoint  a  Parliamentary  Commission  to
 exmine  the  question  of  Election  Pxpenses
 incurred  by  candidates  for  elections  to  Asse-
 mblies  or  Parliament;  and

 )  ifso,  by  which  date  and,  if  not,
 the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  (a)  and  (b).
 No,  Sir.  The  Election  Commission  has  sub-
 mitted  detailed  proposals  in  this  behalf  and
 it  will  take  some  time  for  studying  the
 proposals  and  taking  decisions  thereon,

 Additional  Taj  Express  from  Agra  to
 New  Delhi

 1207,  SHRI  N.  R.  DEOGHARE  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  whether  there  is  any  proposal  un-
 der  consideration  to  start  another  Taj  Exp-
 tess  from  Agra  to  New  Delhi;

 (b)

 (c)  whether  the  speed  of  the  present
 Taj  Express  is  intended  to  be  increased  ?

 if  so,  when  and,  if  not,  why;  and

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  No.

 (b)  There  is  no  traffic  justification  at
 present  for  another  Taj  Express.

 (c)  No;

 Export  of  Machine  Tools  by  Hindustan
 Machine  Tools  Ltd,

 1208,  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  YY.  A,  PRASAD  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 (a)  what  is  the  amount  of  machine
 tools  exported  by  the  Hindustan  Machine
 Tools  Ltd,  during  the  last  year;  and

 MARCH  3,  970  Written  Answers  36

 (b)  what  is  the  amount  of  orders  that
 Government  have  received  for  the  export  of
 Machine  Tools  produced  by  the  Hindustan
 Machine  Tools  Ltd?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  During  the  year  1968-69,
 Hiodustan  Machine  Tools  (Ltd,)  Bangalore,
 exported  machine  tools  worth  Rs.  97,00
 lakhs.

 (b)  The  company  received  export
 orders  worth  Ks,  71,00  lakhs  from  April  to
 December,  ‘1969,

 Tax  content  in  the  prices  of  Scooters  and
 Motor  Cars

 1209.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  refer  to  reply  given  to  Unstarred
 Question  No.  32i]  on  the  9th  December,
 969  and  state  :

 (a)  whether  the  required  information
 on  the  tax-content  in  the  prices  of  scooters
 and  Motor  Cars  had  since  been  collected;

 (b)  if  so,  whether  the  said  information
 would  be  laid  on  the  Table;  and

 (c)  if  not,  the  reason  for  the  delay  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  ;  (a)  to  (c)  In  Unstarred  Ques-
 tion  No.  3411  for  the  I8th  March,  1969,
 referred  to  in  Unstarred  Question  No,  ‘3211
 answered  on  the  9th  December,  969,  info-
 tmation  had  been  sought  about  the  extent
 of  tax  content  in  the  prices  of  Scooters
 (two-wheelers  and  3-wheelers)  and  Motor
 cycles.  Accordingly,  the  manufacturers  of
 scooters  and  Motor  cycles  had  been  add-
 ressed  for  the  required  information.  From
 the  information  received  from  the  manufac-
 turers  it  is  scen  that  the  tax-content  in  the
 price  of  each  type  of  vehicle  referred  to  is
 of  the  following  order  oe

 (L)  Scooter  (two-
 wheeler)  about  35%



 39°  Written  Answers

 (2)  Scooter  (three-
 wheeler)  about  38%

 (3)  Motor  Cycles  about  45%

 Pig  iron  plant  at  Bhavnagar  in  Private
 Sector

 ‘1210,  SHRI  BISWANARAYAN  SHAS-
 TRI:  Willthe  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  granted  permission  to  a  private
 entrepreneur  for  erecting  a  pig  iron  plant
 at  Bhavnagar;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :  (a)
 and  (b),  A  letter  of  intent  was  issued  to
 Shri  Modu  Timblo  of  Goa  for  setting  up  a
 plant  at  Bhavnagar  for  the  manufacture  of
 300,090,  tonnes  per  anoum  of  foundry  grade
 pig  iron  on  October  30,  964.  The  letter  of
 intent  was  converted  into  an  industrial  lice-
 nce  under  the  Industries  (Development  and
 Regulation)  Act,  on  December  19,  1969.

 World  Tour  of  Chairman/Deputy  Chairman
 of  Heavy  Engineering  Corporation,  Ranchi

 2ll,  SHRI  KARTIK  ORAON  :  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Chair-
 man  and  Deputy  Chairman  of  the  Heavy
 Engineering  Corporation  Ltd.,  Ranchi  had
 been  on  World  tour  one  after  the  another
 during  1969-70;

 (b)  if  so,  the  period  during  which  they
 were  abroad;

 (c)  the  nature  and  scope  of  duty  for
 which  such  journeys  were  found  necessary;
 and

 @)  the  total  amount  of  foreign  exch-
 ange  involved  in  each  case  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
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 ENGINEERING  (SHRI  K.  fom  PANT)  :  @ and  (b)  The  chairman  of  Heavy  Enginee-
 ting  Gorporation  Ltd.,  Ranchi  was  on  tour
 abroad  on  official  duty  during  the  period
 from  the  28th  August,  969  to  the  22nd
 September,  969,  During  his  tour,  he  visited
 U.  Ss.  Ss.  R.,  Czechoslovakia,  West  Germany,
 France,  U,  K,  and  the  United  Arab  Repu-
 छाए,  The  Deputy  Chairman  was  on  tour
 abroad  during  the  period  from  the  25th
 October,  969  to  the  I9Ih  December,  969
 and  he  visited  U.S.  A.,  U.S.  8.  B.,  West
 Germany,  France,  Poland,  Czechoslovakia
 and  U.  K.

 (c)  The  tour  of  the  chairman  was  for
 expediting  negotiations  with  various  foreign
 parties  for  technical  collaboration  and  for
 exploring  the  possibilities  of  exports.  The
 tour  of  the  Deputy  Chairman  was  for  expe-
 diting  the  finalisation  of  agreements  with
 various  foreign  parties  for  technical  collabo-
 tation.  The  work  abroad  was  divided  bet-
 ween  the  Chairman  and  the  Deputy  Chair-
 man  and  the  tours  were  so  arranged  that
 both  of  them  would  not  be  away  at  the
 same  time.

 (d)  The  foreign  exchange  involved  on
 the  tour  of  the  Chairman  was  50  pounds
 sterling.  As  regards  the  foreign  exchange
 involved  onthe  Deputy  Chairman’s  tour,
 the  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House,

 Assets  of  ‘Patriot’  Publications

 ‘1212,  SHRI  (व,  SHIVAPPA  :
 SHRI  H.  AJMAL  KHAN  :
 SHRI  PILOO  MODY  :
 SHRI  R.  R.  SINGH  DEO  ;
 SHRI  C,  C.  DESAI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  the  net  paid  circulation  of  the
 Daily  Patriot  and  the  net  profit  or  loss  of
 the  Patriot  publications;  and

 (b)  the  total  assets  of  the  Patriot  pub-
 lications  as  on  the  3lst  December,  969  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INIERNAL  TRADE
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 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED):  (a)  The  average  paid  circulation
 of  daily  ‘Patriot’  Delhi,  published  by  M/s.
 Raisina  Publications  Ltd.  was  46,5¢6  for
 the  year  1968,

 M/s.  Raisina  Publications  Ltd,  suffered
 a  working  loss  of  Rs.  15,45,285,,  6]  during
 the  year  ended  28th  February,  1969,

 (b)  As  on  28th  February,  1969,  the
 book  value  of  total  assets  of  M/s.  Raisina
 Publications  Ltd.  was  about  Rs.  ‘14,46,462,
 £4

 avert  aa  में  टरंकटरों  का  कारखाना

 2L3.  श्री  अजुन  सिह  भदोरिया  :  क्‍या
 भओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  का  विचार  सरकारी
 क्षेत्र  में  ट्रैक्‍्टरों  का कोई  कारखाना  स्थापित
 करने  का  है  ;  और

 (ख)  यदि  हां,  तो  प्रस्तावित  कारखाने  में
 कितनी  अंश्वर्शाक्ति  के  ट्रैक्टर  बनाए  जायेंगे  ?

 ओद्योगिक  बिकास,  आंतरिक  व्यापार  तथा
 समवाय  कार्य  मंत्री  (श्री  फलरूह्दोन  अली
 महमव)  :  (क)  झौर  (ख)  .  जी  हां  ।  सरकारी
 क्षेत्र  में  उपलब्ध  अतिरिक्त  क्षमता  के  उपयोग
 द्वारा  20  भ्रश्वशक्ति  के ट्रैक्टरों  के  उत्पादन
 करने  का  प्रस्ताव  सरकार  के  विचाराधीन  है  ।

 Scholarship  for  Students  of  Low-income
 Group

 2I4,  SHRI  C.K,  CHAKRAPANI  :
 SHRI  A.  K.  GOPALAN
 SHRI  UMANATH  :
 SHRI  SATYA  NARAIN  SINGH:

 Will  the  Minister  of  LAW  AND  SOCI-
 AL  WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  considering  to  institute  scholar-
 ships  for  students  who  belong  to  low-
 income  groups;  and
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 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE  (DR.
 (SHRIMATI)  PHULRENU  GUHA):  (a)
 No,  Sir,

 (b)  The  question  docs  not  arise.

 Management  of  big  Temples

 2I5.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  have  consi-
 dered  to  manage  big  temples  in  the  country
 through  the  Government  trusts  ;

 (b),  if'so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M,  YUNUS  SALEEM):  (a)  No,  Sir.

 (b)  Does  not  arise,

 (c)  The  Government  has  not  felt  the
 necessity  for  such  a  measure.

 दिल्‍ली  प्रशासन  को  वित्तीय  सहायता

 1216,  शो  ओम  प्रकाश  त्यागी  :  क्‍या
 विधि  तथा  समाज  कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  प्रशासन
 ने  दिल्ली  में  लोगों  को  वृद्धावस्था  पेंशन  देने
 सम्बन्धी  केन्द्रीय  सरकार  को  कुछ  सुकाव  भेजे
 हैं,  और  इस  कार्य  के  लिए  धन  का  आवंटन  करने
 का  भ्रनुरोध  किया  है।  और

 ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 विधि  मंत्रालय  ओर  समाज  कल्याण  विभाग
 में  राज्य  मंत्रों  (wo  श्रोमतो)  फूलरेण  गह)  :

 (क)  हां,  श्रीमान  1
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 (ख)  केन्द्रीय  सरकार  सीमित  साधनों  के
 कारश  देश  में  वृद्धावस्था  सहायता  कार्यक्रम
 को  सहारा  देने  की  स्थिति  में  नहीं  है

 Pp  tion  of  reco:  ions  of  Dutt
 Committee  on  Industrial  Licensing  Policy

 1217.  SHRI  LAKHAN  LAL  KAPOOR:
 SHRI  MANGALATHUMADAM  :
 SHRI  5.  M,  KRISHNA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  the  Eco
 nomic  Secretaries  Committee  of  the  Central
 Government  has  abandoned  the  idea  of
 imp!  ing  the  reco  dations  of  the
 Dutt  Committee  on  Industrial  Licensing
 Policy  ;

 (b)  if  so,  what  are  the  reasons  adva-
 aced  by  the  Committee;  and

 (c)  whether  Government  have  accepted
 these  views  of  the  Committee  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Certain  decisions  on  the  Report
 of  the  Industrial  Licensing  Policy  Inquiry
 Committee  have  been  taken  and  a  copy  of
 the  Press  Note  issued  in  this  regard  was
 enclosed  with  the  answer  given  to  the
 Unstarred  Question  No.  270  in  the  Lok
 Sabha  on  the  24th  February,  1970.

 Production  Capacity  of  Rourkela  Fer-
 tiliser  Plant

 2i8.  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Rour-
 kela  Fartiliser  Plant  has  been  producing
 only  about  one-fourth  of  its  rated
 capacity  ;
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 (b)  if  so,  the  reasons  therefor  ; ,
 (c)  the  steps  being  taken  to  achieve

 full  production  ;

 of  the  factors  for
 supply  of

 (d)  whether  one
 low-production  is  inadequate
 gas  ;  and

 (e)  if  so,  the  remedial  measures  being
 taken  in  this  regard  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (  SHRIK.C  PANT)  :
 (a)  Yes,  Sir.

 (b)  and  (a)  The  main  reason  for
 poor  production  is  the  accident  which  took
 place  in  the  Naphtha  Reformer  Furnace  in
 May,  1969.  A  second  reason  is  inade-
 ‘quate  supply  of  Coke  Oven  Gas  from  the
 Steel  Plants.

 (c)  and  (ey.  The  following  steps  are
 being  taken  :

 (t)  The  Naphitha  Reformer  Unit  is
 being  repaired  with  a  view  to  being
 re-commissioned,

 (ii)  Oil-firing  is  being  substituted  in
 some  of  the  Rehcating  Furnaces
 in  the  Steel  Plant  in  order  to  make
 more  coke  oven  gas  available  to
 the  Fertiliser  Plant.

 (iii)  Procurement  of  spare  parts  for
 repairs  to  the  existing  compressors
 at  the  Coke  Ovens  Plant  is  being
 expedited.

 Steps  are  being  taken  to  clean  the
 coke  oven  gas  before  entry  into
 the  screw  compressors  in  order  to
 improve  the  compressor  perfor-
 mance.

 (iv)

 Standardisation  of  Electric  Appliances

 1220.  SHRI  छ.  K  DASCHOWDHURY:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (8)  whether  Shri  Verman,  the  former
 Director  General,  Indian  Standards  Insti-
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 tution  and  now  Hony.  Adviser  on  Stand-
 ardization  to  the  Government,  had  urged
 Government  to  take  urgent  action  to  ensure
 safty  of  domestic  electrical  appliances  by
 legal  implementation  of  the  IL.  8.  L.
 standards  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (  SHR#  FA,
 AHMED):  (a)  and  (b)  Government  have
 not  received  any  suggestion  from  Dr.  Lal
 C  Verman  regarding  the  question  of  intro-
 ducing  quality  cootrol  on  Domestic  Electri-
 cal  Appliances,  The  question  is,  however.
 under  Government  comsideration.

 Employment  to  Manipuri  Youth  In  Railways

 22l.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  the  number  of  Manipuri  Youth  so
 far  employed  in  the  Railway  Service  ;

 (b)  whether  the  Railway  authorities
 have  made  arrangement  for  giving  employ-
 ment  to  the  people  of  Manipur  in  the
 Railway  service  ;  and

 (c)  if  not,  the  reasons  for  denying
 employment  opportunity  to  the  people  of
 Manipur  as  such  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  to  (c).  Government
 do  not  maintain  istics  =  of  ployees
 State  wise.  According  to  the  policy  of
 Tecruitmeot  to  non-gazetted  staff,  while
 posts  are  not  reserved  for  the  local  people
 publicity  for  recrui  it  to  non-gazetted
 posts  (except  staff  whose  scale  of  pay  rises
 above  Rs.  375  and  which  are  filled  on  all-
 India  basis)  is  confined  to  the  newspapers
 commonly  read  in  the  area  concerned  and
 to  the  Employment  Exchanges  etc.  situated
 in  the  area  of  recruitment  and  is  thus
 designed  to  atlract  mostly  local  persons.

 Setting  up  of  a  Cement  Manufacturing
 Plant  in  Manipur

 1222.  SHRI  M.  MEGHACHANDRA  ;
 Will  the  Minister  of  INDUSTRIAL  DEVE
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 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  proposal  for  setting
 up  a  Cement  manufacturing  Plant  in  Mani-
 pur  has  been  totally  shelved  ;  and

 (b)  if  not,  at  what  stage  the  proposal
 stands  at  present  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  and  (b).  The  results  of
 detailed  investigations  under  taken  by  the
 Manipur  Government  with  the  help  of
 Regional  Research  Laboratory,  Jorhat  for
 setting  up  a  small  scale  cement  plant  in
 Manipur  have  not  yet  been  received  from
 the  State  Government.

 Industrial  Survey  in  Manipor

 1223,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  techinical  survey  for  fin-
 ding  out  prospects  for  industrial  projects
 is  being  carried  out  in  Manipur  projects  as
 a  part  of  carrying  out  the  Fourth  Five
 Year  Plan  programme  ;

 (b)  if  so,  the  nature  of  the  survey  and
 findings  thereof;  and

 (c)  if  no  survey  has  so  far  been  made,
 when  the  same  is  being  taken  up  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A,
 AHMED)  ;  (a)  Yes.

 (bp  The  scope  of  the  survey  is  to
 investigate  the  tachno-economic  possibi-
 lities  for  setting  up  large  and  medium
 industries  in  Manipur.  Preliminary  tech-
 nical  surveys  for  three  projects-a  paper
 mill,  a  cement  factory  and  a  Khandsari  sugar
 mill-bave  so  far  been  carried  out,

 (0)  Does  not  aris.
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 New  Industries  in  Delhi

 ‘1224,  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  the  number  and  nature  of  new
 industries  started  by  Government  in  the
 Union  Territory  of  Delhi,  the  capital  in-
 vested  in  each,  the  labour  employed  in  each
 during  the  last  three  years  and  the  dates
 of  their  inception:

 (b)  the  number  and  nature  of  new
 industries  proposed  to  be  set  up  in  the
 Private  and  public  sector  in  the  near  fu-
 ture  with  amounts  to  be  invested  in  each;

 (c)  the  dates  by  which  these  industries
 are  likely  to  be  started  and  the  places
 where  they  will  be  located;  and

 (d)  the  reasons  for  delay  in  this  matter.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (dy  No  new  large  and
 medium  industries  have  been  set  up  by  the
 Government  during  the  last  three  years
 in  Dethi  Territory  ;  there  are  also  no  such
 proposals  with  the  Government  for  the
 Fourth  Plan  period.  It  is  not  possible  to  in-
 dicate  the  new  industries  that  may  be  set
 upin  the  Union  Territory  of  Delhi  in  the
 private  sector  in  the  near  future,  as  the
 establishment  of  such  industries  and  their
 location  depend  on  the  initiative  and  choice
 of  private  entrepreneurs.

 Detention  of  Amritsar-Bound  Punjab
 Mail  at  Lucknow  and  Loot  by

 Military  Personnel

 ‘1225,  SHRI  N.  R,  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  SAMLNATHAN  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA  NAIDU  :
 SHRI  NARAYANAN  :
 SHRI  GADILINGANA  GOWD  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ;

 a)  whether  it  isa  fact  that  the  Amrits
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 sar  bound  Punjab  Mail  was  detained  in
 Lucknow  on  the  llth  January,  970  fora
 few  h@urs  by  the  military  personnel  who  had
 compelled  the  engine  driver  to  move  the
 train  ;

 (b)  whether  it  is  also  a  fact  that  the
 Howrah-bound  Janta  Express  was  made
 to  run  in  the  night  during  which  many
 military  personnel  had  also  looted  a  few
 stalls  and  damaged  some  Railway  property;

 (c)  whether  any  enquiry  has  been  held
 into  both  the  incidents  ;

 (d)  if  so,  the  result  of  the  enquiry  ;
 and

 (९)  whether  any  action  has  been  taken
 against  those  held  responsible  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  No,  5  Up  Punjab  Mail
 was  detained  by  the  Station  Master  at
 Lucknow  for  about  8  minutes  beyond  the
 scheduled  stoppage  on  the  night  of  1/12.
 ‘1-970  at  the  request  of  Section  Officer,
 G.  R,  P./Lucknow  for  conducting  investi-
 gations.

 (b)  No.

 (c)  No.

 (d)  and  (e)  Do  not  arise.

 Development  of  Small]  Enterprises  on
 statatory  basis

 1226,  SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  SAMINATHAN  ;
 SHRI  DHANDAPANI
 SHRI  CHENGALRAYA  NAIDU  :
 SHRI  NARAYANAN  :
 SHRI  C.  C,  DESAI  :
 SHRI  9.  N.  DEB:
 SHRI  PILOO  MODY  :
 SHRI  J.  MOHAMED  IMAM  :
 SHRIMATI  SHARDA  MUKERJEE  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  Governe
 ment  delegation  which  wept  to  Japan  some
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 tlme  back  to  study  the  organisation  of
 small  scale  industries  has  recommended
 development  of  small  enterprises  on  a
 statutory  basis  :

 (b)  if  so,  the  reaction  of  Government
 thereto:

 (c)  what  are  the  other  recommendations
 made  by  the  delegation  ;  and

 (a)  which  of  those  recommendations
 have  been  accepted  by  Government  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (  SHRI  F.A,

 ‘AHMED  )  :  (a)  Yes,  Sir.

 (b)  The  matter
 by  the  Govt.

 is  under  examination

 (c)  The  other  recommendations  relate
 to  widening  of  the  small  scale  industries
 programme  to  include  small  service  units
 and  small  commercial  units,  strengthening
 of  SSIDO,  development  of  ancillary  indus-
 tries,  setting  up  of  trade  centres,  develop-
 ment  of  exports  of  the  small  scale  sector,
 and  purchase  of  technical  know-how  from
 abroad  for  the  benefit  of  this  sector.

 (७)  All  the  recommendations  are  under
 examination  by  Govt,

 Loss  due  to  delay  in  Commissioning
 of  Bokaro  Stec]  Plant

 1227,  SHRI  N.  R.  LASKAR:
 SHRI  DHANDAPANI  :
 SHRI  NARAYANAN  :
 SHRI  R.  K.  BIRLA:
 SHRI  छ.  K.  DASCHOWDHURY
 SHRI  SAMINATHAN  :
 SHRI  CHENGALRAYA  NAIDU  ;
 SHRI  D,  N-  PATODIA  :
 SHRI  MAYAVAN  :

 Will  the  Minister  of  STEEL  AND  HEA-
 VY  ENGINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  his  Minis-
 try  has  estimated  a  loss  of  Rs.  122  crores
 on  account  of  the  two  year  delay  in  the
 commissioning  of  the  Bokaro  Steel  Plant;

 (b)  if  so,  whether  the  commissioning  of
 the  plant  has  been  postponed  thrice  so  far
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 resulting  in  an  escalation  in  the  cost  by
 Rs,  65  crores;

 (c)  whether  the  main  cause  was  the
 delay  in  procurement  of  supplies  from  the
 Heavy  Engineering  Corporation  and  Mining
 and  Allied  Machinery  Corporation;

 (0)  whether  experts  on  stecl  have
 doubts  about  the  profitability  of  this  Plant
 which  will  have  5.5  million  tonne  capacity;
 and

 (e)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  K.C.  PANT)  :  (a)  and
 (b)  The  figure  of  Rs.  22  crores,  was
 mentioned  in  answer  to  the  Unstarred
 Question  No.  3132  (Lok  Sabha)  on  the  |2th
 August,  1969,  and  referred  to  the  estimated
 value  of  the  stel  which  would  have  been
 produced  by  Bokaro  steel  plant  in  the  first
 fiftecn  months  after  being  commissioned.
 The  de'ay  in  commissioning  has  now  been
 assessed  at24  months.  The  value  of  pro-
 duction  during  the  period  will,  therefore,
 increase  correspondingly.  However,  this
 figure  of  the  value  of  production  foregone
 does  not  represent  loss  incurred  on  account
 of  the  delay  as  it  does  not  take  into  account
 the  cost  of  production.  The  actual  loss
 on  account  of  the  delay  in  commissioning
 of  the  plant  calculated  on  the  basis  of
 administrative  and  other  over-heads  is
 estimated  at  Rs.  25  lakhs  per  month,

 (c)  No,  Sir.  There  are  a  number  of
 factors  which  in  combination,  have  led  to
 the  deferment  of  the  commissioning  sche-
 dule.  The  delay  in  supplies  of  equipment
 from  HEC  and  MAMC  is  only  one  of  such
 factors;  for  more  serious  has  been  the
 failure  of  indigenous  manufacture  of  re-
 fractories  to  fulfil  their  contractual  obli-
 gations.

 (d)  and  (e)  No,  Sir.  It  is  expected  that
 the  plant  will  be  economically  viable  at  the
 propuction  stage  of  4  million  tonnes  of
 ingot  steel  per  year,  No  estimates  of  Pro-
 fitability  at  5.5  million  stage  have  been
 made  as  the  expansion  of  the  plant  only
 up  to  the  4  million  tonne  stage  has,  at
 present  bcen  approved  by  Government.
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 loternational  Conference  on  Probi-
 bition  held  in  New  Deihi

 1228.  SHRI  N.  R,  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  SAMINATHAN  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA  NAIDU  :
 SHRI  RAGHUVIRSINGH  SHASTRI:
 SHRI  NARAYANAN  :
 SHRI  B,  K.  DASCHOWDHIURY  :

 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  an  Intern-
 tional  Conference  on  Prohibition  was  held
 in  New  Delhi  from  the  25th  to  30th
 January,  1970,

 (b)  ifso.  how  many  countries  parti-
 cipated  in  the  Conference,

 (c)  what  were  the  subjects  discussed;
 and

 (d)  the  decisions  arrived  at  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DEP-
 ARTMENT  OF  SOCIAL  WELFARE  (DR,
 (SHRIMATI)  PHULRENU  GUHA):  (a)
 Yes,  Sir.

 (b)  Seven  including  India.

 (c)  and  (d)  A  statement  including  the
 subjects  discussed  and  the  Resolutions
 passed  at  the  Conference  is  laid  on  the
 table  of  the  House,  [Placed  in  Library,  See
 No,  LT-2676/70)

 Meeting  of  Small  Scale  Industries
 Board  at  Gauhati

 1229,  SHRI  MAYAVAN  :
 SHKIN.  R,  LASKAR
 SHRI  SAMINATHAN
 SHRI  DHANDAPANI
 SHRI  CHENGALRAYA
 SHRI  NARAYANAN  :

 NAIDU  :

 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  «

 (a)  whether  it  is  a  fact  that  a  meeting
 of  the  Small  Scale  Industries  Board  was
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 held  on  the  20th  and  2Ist  January,  970
 at  Gauhati;

 .
 (b)  whether  the  State  Chief  Ministers

 and  Ministers  also  attended  the  meeting;

 (c)  if  5०,  the  subjects  discussed  therein;
 and

 (0)  the  decisions  arrived  at  ?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELGPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED)  (a)  Yes,  Sir.

 (9)  A  list  of  those  who  attended  the
 meeting  is  laid  on  the  table  of  the  House.
 [Placed  in  Library  See  No,  LT-2677/7v],

 (०)  and  (d)  The  subjects  discussed  and
 conclusions  arrived  at  the  meeting  of  the
 Board  are  given  below  :

 (i)  A  reasonable  percentage  of  indi-
 genous  raw  materials  which  are
 in  short  supply  should  be  reserved
 for  Small  Scale  Industries  at  fair
 prices  either  through  the  State
 Small  Industries  Corporation  or
 other  controlled  channels;
 Where  non-availability  of  item  to
 be  imported  by  actual  users  in  the
 small  scale  sector  from  a  tied
 currency  area  is  clearly  established
 the  conversion  of  licences  from  one
 currency  to  another  should  be
 permitted  witbout  curtailment  in
 the  ‘face  value’  of  such  licences;

 (ii)

 The  import  entitlement  of  small
 scale  industries  should  be  based
 on  the  requirement  of  the  units.
 A  quick  survey  of  imported  items
 which  are  generally  in  short  supply
 should  be  carried  out  to  assess  the
 requirement  of  small  scale  units;

 (iii)

 The  Standing  Committee  on  Credit
 Facilities  should  examine  in  detail
 the  question  of  setting  up  a  sep-
 arate  institution  for  meeting  the
 equity  capital  and  long  term  loan
 requirements  of  the  small  scale’
 sector  ;

 (iv)

 (v)  The  future  development  of  smal!
 scale  industries  in  general,  and
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 ancillary  industries  in  particular’
 should  be  put  on  statutory  basis;
 and

 (vi)  A  Standing  Committee  on  Moderni-
 sation  of  the  small  scale  sector
 should  be  set  up  to  evolve  a
 phased  programme  for  progressive
 modernisation  so  as  to  bring  the
 benefits  of  science  and  technology
 to  the  small  scale  units.

 Pay  Increase  to  staff  of  Heavy
 Electricals,  Bhopal

 1230.  SHRI  R.  R,  SINGH  DEO:
 SHRI  RAMACHANDRA  VEERPPA  :
 SHRI  Y.  A.  PRASAD  ;

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  staff
 of  the  Heavy  Electricals  Ltd.,  Bhopal  will
 get  an  increase  in  pay  ranging  from  Rs.
 22,50  to  Ra.  45  per  month  with  effect  from
 October,  969,

 (b)  whether  this  increase  will  have
 effect  on  other  undertakings;  and

 (c)  if  80,  what  would  be  the  additional
 burden  on  other  undertakings  7

 THB  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.  The  increase  ranges
 between  Rs.  22.50  to  Rs.  44  per  month
 subject  to  a  ceiling  of  Rs.  85  88  the  mini-
 mum  consolidated  wage  for  the  lowest
 category  of  regular  employees.

 (b)  and  (c).  The  effect  on  other  under-
 takings  will  vary  from  undertaking  to  under-
 taking  and,  as  such,  the  burden  on  other
 undertakings  cannot  be  stated.

 Hassan-Mangalore  Raiway  line

 an,  SHRI  R.  R.  SINGH  DEO:
 SHRI  H.  AJMAL  KHAN  :
 SHRI  C.  C.  DESAI  :
 SHRI  PILOO  MODY  :
 SHRI  N,  SHIVAPPA  :

 Will  the  Minister  of  RAILWAYS  be
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 Pleased  to  state  :

 (a)  what  was  the  target  date  for  the
 completion  of  the  Hassan  Mangalure  Rail-
 way  line  ;

 (b)  what  was  estimated  ex-
 penditure  ;

 original

 (c)  whether  the  completion  of  the  pro-
 tect  has  been  inordinately  delayed  ;  and

 (d)  if  so,  the  reasons  therefor  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  The  Hassan-Mangalore
 main  rail  link  is  scheduled  to  be  completed
 simultaneously  with  the  completion  of  the
 Panambur  Port  project,

 (b)  The  total  cost  of  the  Hassan-Man-
 galore  Railway  Project  (inclusive  of  Manga-
 lore  Panambur  line)  was  estimated  to  be
 about  Rs,  23,92  crores,

 (०)  No.

 (d)  Does  not  arise.

 X-Ray  Machines  in  Railway  Hospitals
 at  Semastipur  and  Garhara  (Barauni)

 1232.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  X-Ray
 machines  are  out  of  order  at  the  Samas-
 tipur  and  Garhara  (Barauni)  Railway  Hos-
 pitals  since  long  ;  and

 (b)  if  so,  causes  of  delay  in  repairing
 the  same  and  arrangements  made  for  gett-
 ing  the  needy  Railway  workers  X-rayed  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b)  The  X-ray
 plant  at  Garhara  is  in  working  order.  The
 mobile  and  static  X-ray  Machines  at  the
 Samastipur  Hospital  have  been  out  of  order
 since  2-9-1969,  and  23-10-1969.  respectively.
 The  mobile  plant  is  expected  to  start  fun-
 ctioning  in  the  first  week  of  March,
 1970.  The  static  plaot  is  beyond  economic
 repair  and  procurement  action  to  replace
 the  same  is  in  progress,  Patients  at  the
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 Samastipur  Hospital  required  to  be  X-rayed
 are  escorted  to  the  Garhara  and  Sonepore
 Hospitals  in  the  meanwhile.

 Labour  trouble  in  Bokaro  Steel  Plant

 1233.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  was
 firing  and  lathi-charge  upon  the  construct-
 ion  workers  of  the  Bokaro  Steel  Project  on
 and  after  the  29th  October,  1969,  and  large
 scale  arrests  were  made  ;

 (b)  if  so,  the  causes  thereof  and  the
 reaction  of  the  management  thereto  ;

 (c)  whether  there  was  talk  between  the
 officials  of  the  Hindustan  Steel  Company
 Ltd,  and  the  representatives  of  the  Bokaro
 Ispat  Kamgar  Union  in  the  presence  of
 some  Members  of  Parliament  and  represen-
 tatives  of  contractors  and  it  was  decided
 that  all  the  discharged  workers  would  be
 taken  back  ;  and

 dd)  if  so,  the  practical  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  हू,  C.  PANT)  :  (a)
 and  (b)  <A  private  contractor  had
 retrenched  one  category  of  workers,  i.  e.  bar-
 benders.  This  resulted  in  violent  demonstra-
 tions  in  front  of  their  office  by  the  retren-
 ched  workers  alongwith  some  outsiders,
 who  armed  with  bows  and  arrows  and  lat-
 his,  threatened  the  loyal  workers  from  join-
 ing  their  duties  from  the  26th  October,
 1969,  onwards,  This  culminated  in  serious
 trouble  as  a  result  of  which  the  Police  had
 to  resort  to  lathi-charge  and  firing  on  29th
 October,969,  to  control  the  violent  demon-
 strators.  After  the  arrest  of  some  of  the
 workers,  who  had  created  trouble,  the  sit-
 uation  started  improving  from  Ist  November,
 3969  onwards.  The  situation  there  after  has
 been  normal  and  peaceful.

 (c)  and  (d).  During  the  last  visit  of
 the  Consultative  Committee  of  the  Parlia-
 ment  to  Bokaro,  one  of  the  Members  of
 Parliament  had  discussed  with  the  officials
 of  Bokaro  Stecl  Lid.  and  Hindustan  Steel-
 works  Construction  Ltd.,  the  question  of
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 absorption  of  discharged  workern  by  certain
 contractors,  The  concerned  contractors  were
 accordingly  advised  to  consider  the  possi-
 bility  of  absorbing  the  discharged  workers.
 However,  due  to  continued  absence  of  some
 of  the  discharged  workers,  the  contractors
 had  toemploy  afresh  batch  of  workers
 to  replace  them,  so  that  the  tempo  of  work
 could  be  maintained.  The  contractors  are
 finding  it  difficult  now  to  re-employ  the
 discharged  workers  by  retrenching  these
 new  workers.  Mutual  agreement  has,  how-
 ever,  been  reached  between  the  contractor, Messrs.  Uttam  Sing  Duggal  &  Co.,  and  the
 Bokaro  Ispat  Kamgar  Union,  for  payment
 of  ex-gratia  compensation  to  the  discharged
 workers.  In  the  case  of  Messrs  Bhagat  Con-
 struction  Co.,  agreement  has  been  reached
 ‘with  the  Union  and  the  contractor,  asa
 result  of  which  some  workers  have  already
 been  re-employed,

 दानापुर  डिबोजन  (0. उ  रेलवे)  के  संग-चल  और
 तकतनोकी  कर्मंचोरियों  हारा  ज्ञापन

 1234,  श्री  रामावतार  ज्ञास्त्री  :
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 क्या

 (क)  क्‍या  यह  सच  है  कि  पूर्व  रेलवे  के
 दानापुर  शेड  में  काम  करने  वाले  संग-चल  झौर
 तकनीकी  कर्मचारियों  ने  डिवीजनल  सुपरिस्टों  डेट,
 दानापुर,  को  एक  ज्ञापन  6  जनवरी,  970
 को  प्रस्तुत  किया  था  जिसमें  तेरह  मांगे  रखी
 गई  थीं  ;

 (ख)  यदि  हां,  तो  उसमें  उल्लिखित  मांगों
 का  व्यौरा  क्या  है;  और

 (ग)  इस  बारे  में  सरकार  की  क्‍या  प्रति-
 क्या  है  ?

 रेलवे  मंत्री  (धी  कल्दा)  :  (क)  जी  हां  ।

 (ख)  उनकी  मांगे  ये  हैं:-

 0)  कुछ  रेल  कर्मचारियों  के  निलम्बन  झौर
 उनके  विरुद्ध  आरोप-पत्र  रद्द  किये
 जायें  i
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 (i)  सेवा  से  हटाये  गये  एक  फायरमंन  को
 फिर  से  बहाल  किया  जाये  ।

 Gil)  कुछ  कर्मचारियों  को  बीमारी  की  झ्वधि
 के  लिए  पूरा  मुआवजा  और  पूरा  वेतन
 दिया  जाये  |

 (iv)  मुगलसराय  और  दानापुर  में  झानदोलन
 में  शामिल  कर्मचारियों  की  हाजिरी
 लगायी  जाये  |

 (४)  जिन  ट्रेड  अप्रेटिसों  के  नाम  निकाल
 दिये  गये  हैं  उन्हें  :  डिग  में  वापस  लिया
 जाये  |

 vi)  एक  कमंचारी  को  ड्यूटी  पर  मानकर
 कतिपय  भ्रवधि  के  लिए  भुगतान  किया
 जाये  |

 (wii)  (क)  वतंमान  रिक्तियों  पर  वरिष्ठता
 के  अनुसार  कमंचारियों  की  निय-
 मित  पदोन्नति  की  जाये  1

 (ख)  रनिंग  रूप  के  रसोइयों  शौर
 बैयरों  आदि  को  प्सतत'

 कर्म  चारी  माना  जाये  ।

 iii)  इ'जन  यांत्रिक  कर्मचारियों  की  5  मांगे
 मंजूर  की  जायें  |

 (ix)  इंजन  शेंड  कर्मचारियों  के  लिए  व्याव-
 सायिक  परीक्षा  की  व्यवस्था  की  जाये  ।

 @  एवजी  करमंचारियों  को  बर्तमान
 रिक्तियों  में  समाहित  किया  जाये  t

 (xi)  क्‍लीनरों  और  बी०  टी०  एम०  कर्म-
 चारियों  के  स्थानान्तरण  के  आदेश  रद
 किये  जायें  ।

 (xii)  दानापुर  में  'ए'  ग्रेड  के  फायरमनों  की
 पदोन्‍नति  की  जाये  झौर  ्ण'  ग्रेड  के
 फायरमंनों  को  वर्दी  दी  जाये  ;  और

 (xiii)  सभी  रनिग  कर्मचारियों  के  मील  भत्तों
 की  गणमा  “ूयूटी  पर  आने  की
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 हाजिरी”  से  लेकर  “ड्यूटी  से  जाने  की
 हाजिरी'  तक  की  जाये  ।

 (ग)  रेल  प्रशासन  ने  इन  सभी  मांगों
 पर  विचार  किया  है  ग्रौर  24-2
 970  को  अभ्यावेदकों  को  इन

 मांगों  के  सम्बन्ध  में  स्थिति  स्पष्ट
 करते  हुए,  उपयुक्त  उत्तर  दे  दिया
 है  ny

 दानापुर  डिवीजन  (पूर्व  रेलवे)  में  इ'जन
 कमंचारियों  का  सुअत्तिल  किया  जाना

 1235,  श्री  रासावतार  शझास्त्रीः  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्व  रेलवे  के
 दानापुर  डिवीजन  के  झाठ  इंजन  कमंचारी
 झभी  भी  मुअत्तिल  है  ;

 (ख)  यदि  हां,  तो  उन  कमंचारियों  के
 नाम  क्‍या  हैं  और  उनको  कितनी  अवधि  के
 लिये  मुअत्तिल  किया  गया  है  ;

 (ग)  उनको  मुअत्तिल  किये  जाने  के  क्‍या
 कारण  हैं  ;

 (घ)  क्‍या  यह  भी  सच  है  कि  उनके  विष्द्ध
 लगाये  गये  भ्रारोपों  के  पक्ष  में  प्रमाण  प्रस्तुत
 नहीं  किये  गये  हैं  ;  शौर

 (=)  यदि  हां,  तो  उनको  मुग्नत्तिल  रखना
 कहां  तक  भ्यायोचित  है  ?

 रेलवे  मंत्री  श्री  नन्‍दा)  :  (क)  दानापुर
 मण्डल  के  केवल  सात  स्टीम  रनिंग  कमंचारी
 निलम्बित  हैं  ।

 ख)  और  (ग).  सूचना  सभा  पटल  पर
 रखे  गये  विवरण  में  दी  गयी  है।  [प्रस्यालय
 में  रख  दिया  गया  |  देखिये  संख्या  LT-2688/
 70  ]
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 (a)  प्रकटत  :  सभी  सात  कमंचारी  उन
 प्रारोपों  के  दोपी  हैं  जो  उनके  विरुद्ध  लगाये
 गये  हैं  ny

 (go)  उनके  विरुद्ध  लगाये  गये  ारोपों
 की  गम्मीरता  को  देखते  हुए  उन्हें  तब  तक
 निलम्बित  रखा  जा  रहा  है  जब  तक  उनके  विरुद्ध
 अनुशासन  की  अदालती  कारंबाई  पूरी  नहीं  हो
 जाती  ।

 Issue  of  foreign  exchange  to  National
 Small  Industrivs  Corporation  Ltd.

 ‘1236,  SHRI  P.  VISWAMBHARAN  ;
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  amount  of  foreign  exchange  iss-
 ued  to  the  National  Small  Industries  Corpo-
 tation  Ltd.,  during  the  years  1967-68,
 4968  .609  and  1969-70  and  its  percentage  to
 the  tctal  foreign  exchange  issued  during  tho-
 se  years  ;  and

 (b)  whether  the  foreign  exchange  issued
 to  the  National  Small  Industries  Corporat-
 ion  was  adequate  enough  to  meet  the  req-
 uirements  of  that  Corporation  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  NSIC  operates  on  foreign
 credits  made  available  by  the  Govt.  of  India
 for  supply  of  imported  machinery  to  the
 small  scale  scctor  on  hire-purchase  basis.
 The  credits  allocated  to  the  NSIC  during
 1969-70.  are  given  below  i

 1967-68  1968-69  1969-70.
 Rs,  ‘37S  lakhs  Rs,  20.20  lakhs  Rs,  (147.70

 lakhs
 These  credits  are  utilised  over  a  period  of
 time  and  it  is,  therefore,  difficult  to  compute
 their  percentage  to  the  total  foreign  exch-
 ange  in  any  year.

 (b)  Considering  the  number  of  applica-
 tions  received  by  the  NSIC  for  import  of
 machinery,  it  is  felt  that  NSIC  can  absorb
 alarger  quantum  of  credits  than  what  has
 beep  allotted.  so
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 फरवरी  970  में  जयप्र  के  निकट  कनकपुर
 रेले  स्टेशन  पर  एक  व्यक्ति  के  रेलगाड़ी  के

 तीचे  आफर  मर  जाने  के  बारे  में  जांच

 1237.  श्री  बजराज  सिह  कोटा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फरवरी,  970
 के  प्रथम  सप्ताह  में  जयपुर  के  निकट  कनकपुर
 रेलवे  स्टेशन  के  बाहय  सिगनल  के  समीप  एक
 व्यक्ति  रेलगाड़ी  के  नीचे  ग्राकर  मर  गया  था;

 (ख)  यदि  हां,  तो  क्‍या  उक्त  घटना  के
 कारणों  कौ  कोई  जांच  कराई  गई  थीं  और
 दोषी  पाये  गये  व्यक्तियों  के  विरुद्ध  कोई  कार्य-
 वाही  की  गई  थी  ;

 (ग)  भविष्य  में  उक्त  स्थान  पर  ऐसी
 घटनाग्रों  को  रोकने  के  लिये  क्‍या  प्रबन्ध  किये
 जा  रहे  हैं  ;  शौर

 (घ)  मृत  व्यक्ति  के  परिवार  को  कितना

 मुझावजा  दिया  गया  है  ग्रथवा  दिया  जायेगा  ?

 रेलवे  मंत्री  (श्री  नन्‍दा)  :  (क)  जी  नहीं।
 लेकिन  30-1-70  को  लगभग  23-55  बजे
 3  अप  दिल्‍ली-ग्रहमदाबाद  एक्सप्रेस  के  ड्राइवर
 ने  कनकपुरा  और  जयपुर  स्टेशनों  के बीच  डाउन
 मुख्य  लाइन  पर  एक  शव  पड़ा  देखा  था।  शव
 सरकारी  रेलवे  पुलिम्त,  जयपुर  के  स्टेशन  हाउस
 अफसर  को  सौंप  दिया  गया  था  ।

 (ख)  से  (घ)  सवाल  नहीं  उठता

 Demand  for  raised  Platform  at  Kotikulam
 Cannanore  District  (Kerala)

 1238,  SHRI  C.  ६.  CHAKRAPANI  :
 SHRI  E.  K.  NAYANAR  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  P.  GOPALAN  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  no
 raised  Ra‘lway  platform  at  Kotikulam,  Car
 poanore  District,  in  Kerala  ;
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 (b)  whether  Government  have  received
 any  d  requesting  to  convert  the
 Rail  level  platform  into  raised  pletform  ;
 and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  on  the  memorandum  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes.

 (b)  Yes.

 (c)  Raised  platforms  at  stations  are  pro-
 vided  ona  programmed  basis  as  approved
 by  the  Railway  Users’  Amenitics  Committee
 who  decide  the  priority  for  such  works  tak-
 ing  into  account  the  comparative  needs  of
 other  stations.  The  request  for  raised  plat-
 form  at  Kotikulam  will  be  put  upto  the
 Railway  Users"  Amenities  Committee  and
 if  approved  by  them,  the  work  will  be  in-
 cluded  in  future  Works  Programme  as  and
 when  funds  can  be  made  available.

 Separate  Electorate  for  Scheduled  Custes
 and  Scheduled  Tribes

 1239.  SHRI  C  K.  CHAKRAPANI  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  K.  RAMANI  :
 SHRI  MUHAMMAD  SHERIFF  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  LAW  AND  SOC-
 IAL  WELFARE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  considering  any  separate  electorate  for

 the  Scheduled  Castes  and  Scheduled  Tribes

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  therefor  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM)  :  (a)  No,  Sir.

 (b)  Does  not  arise,

 (c)  The  Government  do  not  feel  the
 necessity  of  making  any  special  provisions
 for  Scheduled  Castes  and  Scheduled  Tribes
 in  this  regard.
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 Memorandum  to  General  Manager  by  Guards
 Council,  Northeast  Frontier  Railway  Zone

 1240,  SHRI  DHIRESWAR  KALITA  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  on  the  I2th
 January,  970  a  delegation  of  Guards  Co-
 uncil,  Northeast  Frontier  Railway  Zone  met
 the  General  Manager  and  submitted  a
 memorandum  ;

 (b)  if  so,  what  are  the  salient  features
 of  that  memorandum  ;  and

 (c)  what  steps  have  been  taken  to  miti-
 gate  the  grievances  of  the  Guards  of  the
 Northeast  Frontier  Railway  Zone  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes,  Sir.

 (b)  The  salient  features  of  the  Memo-
 randum  are  :

 (i)  Ruoning  Allowance  on  working  sh-
 ort  branch  sections  of  goods  Trains.

 (ii)  Upgrading  of  Parcel  Trains.

 (iii)  Alleged  deteriorating  condition  of
 running  rooms,

 (iv)  Demand  for  payment  of  arrears  of
 Guards  in  respect  of  over-time,  mi-
 leage  allowance  ctc.

 (v)  Manning  of  Mail/Express  Trains  by
 ‘A’  Grade  Guards.

 (vi)  Upgrading  of  Guards  of  20IUP/202
 DN  passenger  trains  running  bet-
 ween  Silchar  and  Gauhati,

 (vii)  Provision  of  brakesmen  of  passenger
 trains.

 (c)  The  Railway  Administration  are
 having  the  demands  examined  on  their
 merits  and  appropriate  acticn  will  be  taken
 pe  may  be  necessary.
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 Suspension  of  a  T,  T.  I,  for  demonstration
 before  Divisional  Superintendent,  Eastern

 Railway,  Asansol

 1241.  SHRI  B,  K.  MODAK  :
 SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  RATLWAYS  be
 pleased  to  state  :

 (a)  whether  a  Travelling  Ticket  Inspec.
 tor,  Asansol  was  suspended  on  the  charge
 of  leading  a  demonstration  before  the  Divi-
 sional  Superintendent,  Eastern  Railway,
 Asansol  in  July,  967:

 (b)  whether  disciplinary  proceedings
 have  been  completed  so  far  ;

 (c)  whether  it  is  the  directive  of  the
 Railway  Board  to  complete  the  proceedings
 against  any  employees  within  two  months;
 and

 (0)  if'so,  the  reasons  for  the  delay  in
 not  completing  the  proceedings  against  the
 said  Travelling  Ticket  Inspector  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :.  (a)  Yes.

 (b)  No,

 (०)  No.

 (0)  Information  is being  collected  and
 will  be  laid  on  the  table  of  the  Sabha.

 Waiting  rooms  for  Upper  class  passengers
 at  Kotikalam  Railway  Station

 (Cannanore  Distt  )

 1242,  SHRI  E.  K.  NAYANAR  :
 SHRIMTI  SUSEELA  GOPALAN  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  P.  GOPALAN  :

 Will  the  Minister  of  RAILWAYS  फट
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  no
 Waiting  Room  for  the  upper  class  passen-
 gers  at  Kotikulam  Railway  station,  Cannan-
 ore  District,  in  Kerala  ;

 PHALGUNA  I2,  89]  (SAKA)  Written  Answers  a

 (b)  if  so,  whether  Government  will
 consider  to  construct  an  upper  class  pass-
 engers’*wailing  room  at  Kotikulam  Railway
 station  ;  and

 (c)  if  so,  when  the  work  is  likely  to  be
 started  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes.

 (b)  No.  The  provision  of  an  upper  class
 waiting  room  at  this  station  is  not  justified
 al  present  as  the  average  upper  class  traffic
 dealt  with  is  meagre.

 (c)  Does  not  arise.

 Protest  by  Mysore  Government  regarding
 increase  in  Steel  prices

 1243.  SHRI  E.  K.  NAYANAR  :
 SHRI  K.  RAMANI  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  P.  RAMAMURTI  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 slate  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  of  Mysore  had  protested  against  the
 increase  in  steel  prices  by  the  Government
 of  India  ;  and

 (b)  if  so,  the  nature  of  protest  and  the
 reaction  of  Government  thereto  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):

 (a)  No,  Sir.

 (b)  Does  not  arise.

 Appointment  of  Muster  Roll  Employees
 In  Bokaro  Steel  Plant

 1244,  SHRIB.  K.  MODAK:
 SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state:

 (a)  whether  Governmept  have  appointed
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 ome  Muster  Roll  employees  in  the  Bokaro
 Steel  Plant  ;  .

 (b)  if  so,
 employecs;

 the  total  number  of  such

 (०)  whether  Government  have  prescribed
 certain  working  conditions  for  these
 employees;

 (a)  if  so,  the  details  thereof  ;  and

 (¢)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  0.  PANT):  (a)
 and  (b).  The  Hindus‘an  Steel  Works  Con-
 st  ution  Limited  have  emp'oyed  about
 1,100  Mu.ter  Roll  Employees  for  constru-
 ction  work  in  the  Bol  aro  Steel  Piant.

 (०)  No,  Sir,  These  employees  are  gover-
 ned  by  various  lab-ur  laws  apple  ble  to
 construction  workers  such  as  the  Minimu:n
 Wages  Act  and  the  Factory  Act.

 (9)  and  (९).  Do  not  arise.

 Evicted  Adivasis  in  Heavy  Engincer-
 ing  Corporation,  Ranchi

 1M,  SHRI  B,  K,  MODAK  :
 SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  BHAGABAN  DAS  ;

 Will  the  Minister  of  STEFL  AND
 HEAVY  ENGINEERING  be  pleased  to
 slate  :

 (a)  whether  Government  have  assu  ed
 the  evicted  adiva.is  that  they  would  be
 absorbed  in  the  Heavy  Engineeiing  Corpor-
 ation,  Ranchi  ;

 (b)  the
 evicted  ;

 tolal  number  of  adivasis  so

 (c)  the  total  number  of  these  evictel
 adivasis  appointed  in  permanent  posts,
 muster  rolls  etc,  ;

 (d)  the  total  number  of  applications
 of  the  evicted  adivasis  which  are  gull  pend-
 ing  ;  and
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 (e)  the  steps  Government  propose  to
 take  to  absorb  all  the  evicted  adivasis  on
 Permanent  posts  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):  (a)
 No  such  assurance  has  been  given.
 Heavy  Engineering  Corporation  do,  however,
 endeavour  to  provide  employment  to  one
 or  two  persons  from  each  of  the  displaced
 familes  ;

 (b)  The  total  number  of  fam'ies  displaced
 on  account  of  acquisition  of  land  for  the
 company’s  township  and  plants  is  l47.  Of
 these,  832  families  are  Adivasis,

 (c)  So  fur,  I2]3  evicted  persons  have
 heen  appointed  in  the  company  on  regular
 basis  and  1480  en  the  muster  roll,  Of  these
 10  regular  workers  and  !070  muster  roll
 workers  are  Adivasis  ;

 (d)  The  company  docs  not  invite  app-
 lications  for  filling  these  posts.  It  maintains
 a  register  of  families  and  issues  offers  of
 appointment  after  selecling  persons  from
 this  register;

 (e)  More  displaced  persons  will  be
 gradually  appointed  in  the  company  as  and
 when  vacancies  arisc,  As  tegards  perma-
 rent  absorption  of  muster  soll  workers,
 the  company's  policy  is  that  unskilled  emp-
 loyees  on  muster  roll  should  be  appointed
 on  regular  basis  afier  completion  of  three
 years’  service  and  skilled  workers  on  muster
 roll  should  be  appointed  on  regular  basis
 afier  comp'etion  of  one  years  service.

 Import  of  Ci  mponents  for  manufacti  ng  Cars

 246  SHRI  B  K.  MODAK:
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  cf  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  p'eased  to
 state  :

 (a)  the  share  of  imperted  ए  mopnents
 (in  per  cent)in  the  total  components  for
 rpgufagiuring  passenger  cars.  loriss  ong
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 trucks,  separately,  by  each  of  the  car
 manufacturing  units,  year-wise  from  ‘1965-
 66  to  1968-69.  ;

 (b)  the  share  of  imported  raw  materials
 in  the  total  raw  materials  needed  for  manu-
 facturing  passenger  cars,  lorries  and  truck  5,
 scparatcly,  by  cach  of  the  car  manufactur-
 ing  units,  year-wisc  from  1965  6  to  1968-
 69

 (c)  when  India  is  expected  to  achieve
 self-sufficiency  in  the  manufacture  of  cars
 by  eliminating  import  of  components  and
 raw  materials  ;

 (d)  which  components  and  raw  materi+
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 als  are  at  the  moment  imported  ;  and

 (e)ewhich  components  and  raw  materi-
 als  are  produced  indigenously  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  There  are  three  firms  in
 the  Country  manufacturing  cars.  Each  of
 these  firms  is  also  m  facturing  c
 cial  vehicles  trucks  and  buses,  The  share  of
 imported  components  in  percentage  of  the
 tota!  va'ue  of  the  vechicle  in  respect  of  each
 product  and  in  respect  of  each  firm  is
 approxi  nately  as  under  is

 Passengers  cars
 965  66

 M/s.  Hindustan  Motors  Lid.  92%
 (Ambassador)
 M/s,  Premier  Automobiles  88%
 Ltd.  (Fiat)
 M/s.  Stardard  Motor  Pro-  82.83%
 ducts  of  ri  Ltd.,  (Standard
 Heralad)
 Commercial  Vechicles  (Buses  &  Trucks)

 1965-66.
 M/s,  Hindustan  Motors  Ltd.

 Truck  Chassis  80% Bus  Chassis  62%
 M/s.  Premier  Automobile  Ltd.

 Truck  Chassis  93.18%
 Bus  Chassis  93.47%,

 M/s.  Standard  Motor  Trucks  82%
 Products  of  India  Ltd.

 (One  Ton)

 1966-67  ‘1967-68.  —-968-69
 95%  97.5%  98.5%

 97.54%,  98.25%  99.06%,

 88,85%  89  8%  93.53%,

 ‘1966-67,  1967-68  —968  69

 84%  84%,  86%
 84%,

 94.09%  97.I%  —  98.07
 94.09%
 84%  85.96%,  85.96%

 (b)  Oo  an  average,  for  production  of
 cars,  about  Rs.  000  to  Rs.  2,000  worth  of
 raw  materials  in  the  form  of  steel  and  other
 consumable  articles  are,  at  present,  required
 More  than  99°)  of  this  is  imported.  Similarly,
 in  the  case  of  trucks  and  buses,  Rs  250)
 to  Rs.  2,300  worth  of  raw  materials  are  req-
 uired  per  vehicle  and  io  this  case  also  about
 9%  of  the  raw  materials  are  imported.
 The  position  in  the  previous  years  was  more
 or  less  the  same.

 (c)  Self-sufficiency  in  the  matter  of  coms
 ponents  of  cars  may  be  achieved  during  the
 next  two  or  three  ycars.  However,  $0  far  as
 raw  materials  are  concerned,  the  extent  to
 which  imported  raw  materials  can  be
 eliminated  will  depend  upon  the  ability  of
 the  indigenous  stcel  mills  to  meet  the  req-
 uirements  of  the  automobile  industry  for
 various  categories  of  steel,

 (d)  and  (e),  tm  the  case  cf  cars,  all  the
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 three  manufacturers  have  achieved  a  high
 degree  of  indigenous  content  and  the  com-
 ponents  still  being  imported  arg  seme
 hardware  items,  a  few  ball  and  roller
 bearings  and  some  =  other  misce!lanezovs
 items.  However,  in  the  case  cf  Standard
 cars,  some  more  ilcins  such  as  cam  shaft
 in  semi-finished  condition,  and  rear  axle
 are  also  being  imported.  In  the  case  of
 trucks,  Messrs,  Picmier  Automobiles,  who
 have  achived  the  highest  inJdige.ius  comteni,
 import  hardware  items,  a  few  ball  and
 roller  bearings  and  some  other  miscellane-
 ous  items.  Hindustan  Motors  have  yet  to
 indigenise  many  components  for  their  trucks
 and  buses  like  gears,  engin:  components,
 etc.  In  the  case  of  trucks  manufactured  by
 Standard  Motors,  some  of  the  imported
 items  are  certain  types  of  springs,  nuts  and
 bolts,  fasteners,  ignition  and  starter  swiich
 and  com  shafts.

 Practically  all  the  ancillary  items  and
 major  assemblies  (and  components  thereof)
 such  as,  engine,  gear  box,  chassis,  bodies
 are  being  manufactured  locally,

 As  regards  raw  materials,  bulk  of  the
 requirements  is  steel.  The  production  of  some
 categories  of  tool  and  alloy  steel  has  been
 established,  But  at  present  what  is  being
 produced  can  meet  only  a  fraction  of  the
 total  requirement  of  the  automobile  industry.

 Existence  of  Evils  of  Begar,  Furced
 Labour  and  =  Mortgaging  of  Children

 1248.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  ;

 (a)  whether  the  odius  custom  of
 Begar,  forced  labour  and  mortgaging  of
 children  for  loans  and  consiJeration  still
 continues  ;

 (b)  whether  an  incideat  of  such  mort-
 gage  took  place  in  the  Goalpara  District  of
 Assam,  as  reported  in  the  Statesman  dated
 the  2lst  January,  )97u,

 (०)  whether  incidence  of  human  sacri-
 fice,  especially  of  children  are  also  taking
 place  ;  and
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 (d)  the  steps  which  Government  propose
 to  take  for  routing  out  these  evils  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WEL-
 FARE  (DR,  (  SHRIMATI)  PHULRENU
 GUHA):  (a)  Under  article  23  of  the
 Constituiion,  trafic  in  human  beings
 and  begar  and  other  forms  of  forced  labour
 are  prohibited  and  any  contravention  of
 this  provision  is  an  offence  punishable  in
 accordance  with  the  Law.  However,  the
 system  of  bonded  labour  is  prevalent  in
 some  States.

 (b)  The  State  Government  have  been  add-
 tessced  in  the  matter.  Their  reply  is  awaited.

 (c)  A  complaint  of  human  sacrifice  in
 Andhra  Pradesh  came  to  Government's
 notice  last  year.  On  investigation,  it  was,
 however,  found  to  be  baseless,

 (9)  The  State  Governments  are  fully
 scized  of  the  problem  and  they  have  taken
 various  executive  and  legislative  measures
 to  combit  this  evil.  A  statement  showing
 these  various  measures  was  placed  on  the
 table  of  the  House  on  22.7-1969  in  answer
 to  Starre  |  Question  No,  40,  Various  welfare
 programmes  for  the  social,  educational  and
 economic  uplift  of  the  affected  people  are
 in  progr:ss  and  these  are  being  further
 expande!  under  the  Fourth  Plan,

 Supply  of  Stcel  Sheets  to  M/s,  Hind
 Galvanisiog  and  Engineering  Co,

 fo  (P)  Ltd,

 she:  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No,  1314  on  the  25th  November,  3969
 regarding  the  supply  of  steel  sheets  to  M/s.
 Hind  Galvanising  and  Engineering  Company
 (P)  Ltd  and  state  :

 (ad  whether  Government  have  —  sinc:
 collected  all  the  requisite  information  from
 M/s.  Hind  Galvanising  and  Engineering
 Company  (P)  Ltd;

 (b)  if  so,  the  details  thereof  ;  and
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 (c)  if  pot,  the  reasons  why  Government
 are  not  taking  stern  action  against  the  firm
 for  not  furnishing  the  necessary  information/
 documents  forthwith  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED):  (a)  to  (९).  The  firm  has  furni-
 shed  the  necessary  information,  The  same
 is  being  checked  up  with  earlier  records  and
 as  soon  asit  is  ready  it  will!  be  laid  on  the
 Table  of  the  House.

 Supply  of  defective  Steel  Sheets

 S  a  GEORGE  FERNANDES  :
 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Que-
 stion  No.  39]  on  the  l8th  November,  969
 regarding  the  supply  of  defective  steel
 sheets  and  state  :

 (a)  whether  Government  have  ascertain.
 ed  that  defective  steel  sheets  and  shect
 cuttings  are  being  sold  only  to  actual  and
 genuine  users  by  the  various  stockyards  of
 the  Hindustan  Steel  Ltd.;

 (b)  whether  Government  propose  to
 take  suitable  steps  to  keep  strict  check
 on  the  sale  of  defective  steel  sheets  and
 steel  cuttings  so  that  even  the  actual  and
 genuine  users  do  not  resell  the  said  materi*
 als  in  the  market  at  exorbitant  price  instead
 of  consuming  the  same  themselves  ;  and

 (c)  if  not,  the  reasons  therefo  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT):  (a)
 Hindustan  Steel  Limited  have  been  advised
 to  sell  their  arisings  of  defec  ive  sheets  and
 sheet  cuttings  to  actual  users  on  the  basis
 of  the  recommendations  of  the  State  Dire-
 clors  of  Industries.

 (b)  and  (eo.  It  is  for  the  State  Directors
 of  Industries  to  ensure  that  the  defective
 Materials  are  not  re-sold  by  the  actual
 users.  This  can  be  done  by  checking  the
 actual  production  of  these  users  with  the
 quantities  of  defctivea  received  by  them.
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 Industrial  Proposals  from  State
 Governments

 .
 I25!,  SHRI  K.  P.  SINGH  DEO:  Will

 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  some  State  Governments
 have  forwarded  to  the  Central  Government
 certain  industrial  proposals  for  the  States  ;

 (b)  if  50,  the  names  of  the  States  and
 the  nature  of  Industria!  proposals  forwarded
 by  them  to  the  Central  Government  ;

 (c)  whether  any  decision  has  been  taken
 by  Government  in  regard  to  these  proposals
 and,  if  so,  the  details  thereof  ;  and

 (d)  if  not,  the  reasons  for  the  delay  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHA  F.  A,
 AHMED):  (a)  to  (dye  At  the  time  of
 formulation  of  Annual  Plans  and  Five
 Year  Plans,  all  the  State  Govts,  submit
 Proposals  about  the  industrial  and  Mineral
 schemes  to  be  included  in  the  State  Sector
 during  the  Plans.  These  proposals  are
 discussed  by  the  Working  Groups  formed
 in  the  Planning  Commission  at  the  time  of
 formulation  of  the  Annual  Plans  as  well
 asthe  Five  Year  Plans  and  decisions  are
 taken  in  respect  of  their  inclusion  in  the
 Plans,

 Such  proposals  from  the  State  Govts.  in
 respect  of  Fourth  Five  Year  Plan  were
 considered  by  the  Working  Groups  whose
 recommendations  were  further  considered
 by  the  Planning  Commission  and  the  State
 wise  outlay  as  indicated  on  pages  65  to  74
 of  the  Draft  Fourth  Five  Year  Pian  Report
 was  approved.  A  provision  of  Rs,  54.27
 crores  has  been  made  for  Large  &  Medium
 Industries  and  Rs.  22.09  crores  for  Mincrals
 in  the  State  Sector  during  the  Fourth  Plan;
 a  provision  of  Ks,  329  crores  has  been
 made  for  Large  &  Medium  Industries  and
 Rs.  0.24  crores  for  Minerals  for  Union
 Tegritories,

 The  projects  in  the  Central  Sector  to  be set  up  during  the  Fourth  Five  Year  Plan
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 and  the  investments  propased  to  be  made
 on  them  are  given  on  pages  253-260  of  the
 Draft  Fourth  Five  Year  Plan  Report.

 ‘
 Manhandling  of  Assistant  Station

 Master,  Bandel  Junction

 1252,  SHRI  K.P.  SINGIL  DEO.  Will  the
 Minister  of  RAILWAYS  be  p'eased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 night  of  the  I4th  January,  l97U,  passengers
 ransacked  the  office  of  the  Assistant  Station
 Master,  Bandel  Junction,  Eastern  Railway,
 manhandled  him,  damaged  the  Kailway-
 property  and  set  fire  to  the  records  ;

 (b)  if  so,  the  loss  suffered  by  Government
 as  a  result  thercof  ;

 (c)  whether  Government  have  made
 inquiry  into  the  incident  ;  and

 (d)  ifso,  the  result  thereof  and  the
 action  taken  by  Government  in  the  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes.

 (b)  Rs,  200/-(Approx.)

 (ce)  and  (dj).  Government  Railway
 Police/Bandel  have  registered  a  case  which
 is  under  investigation,  46  persons  have  been
 arrested  in  the  case  so  far,

 Law  Minister's  reported  Statement
 Regarding  Election  Commission  being

 a  part  of  Law  Ministry

 1253.  SHRI“N.  K.  SANGHI  :
 SHRIMATI  SHARDA

 MUKHERJEE  :

 Will  th:  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  itis  a  fact  thathe  made  a
 statment  during  his  recent  visit  to  Kerala
 that  the  Election  Commission  was  a  part  of
 the  Law  Ministry,  and
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 (b)  if  so,Government’s  reaction  thereto  7

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  (a)  It  is  not  a  fact  that  I  made
 astatement  as  referred  in  this  part  of  the
 question,  What  I  said  was  that  the  Election
 Conumission  office  was  administratively
 attiched  to  the  Miaisiry  of  Law,  which  is
 a  fact,

 (b)  Does  nut  arise.

 Protuction  in  Durgapur  Steel  Plant

 1254,  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  production
 in  all  the  Units  of  the  Durgapur  Steel  Plant
 has  gone  down  for  below  the  rated  capacity
 of  the  Plant;

 (b)  if  so,  since  when  has  the  production
 declined;

 (c)  the  cause  ind  extent  of  the  decline
 in  production;  and

 {d)  the  steps  taken  to  bring  it  to  the
 normal  level  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K,C,  PANT)  :  (a)
 Yes,  Sir,

 (b)  Decline  in  steel  production  started
 in  1966-67,

 (c)  The  main  reasons  of  decline  in
 production  are:--

 Industrial  unrest;  low  labour  productl-
 vity,  poor  equipment  condition  due  to  non-
 availability  of  some  critical  spares  etc.

 Production  during  the  last  five  years
 was  as  follows:

 Year  1965-66  4965  .67  4967«68  47968  69  (1969-70

 (Production  in  M.T.)  .0  0.75  0,74  0.62  0.83
 (estimated)

 (a)  Various  steps  are  being  Plant,.  Introduction  of  group  incentive
 taken  to  improve  the  production  of  the  scheme  is  in  process,  Substantial  quantities
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 of  spares  have  been  ordered  in  India  and
 abroad  and  are  flowing  in.  Bipartite  and
 tripartite  discussions  are  held  with  recog-
 nised  union  in  consultation  with  State
 Government  machinery  for  improving
 industrial  relations,  A  extenative  manage-
 ment  development  programme  has  been
 initiated.  The  programme  for  undertaking
 and  completing  capital  repairs  to  major
 equipment  within  a  per.od  of  three  years
 has  been  prepared.

 Expenditure  on  Railway  Yard  near  Jogigopa
 Inland  Water  Transport  Terminal

 in  Assam

 i255.  SHRI  SATYA  NARAYAN
 SINGA:

 SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  the  amount  spent  till  date,  since
 1967,  for  the  Railway  yard  nearest  to  the
 Jogigopa  Inland  Water  Transport  terminal
 in  Assam;

 (b)  the  details  of  the  capacity  created
 to  handle  goods  wagons;

 actually
 968  and

 (c)  the  number  of  wagons
 handled  monthwise  during  1967,
 1969;

 (d)  whether  it  has  been  given  out  to
 an  outside  contractor;

 (c)  whether  the  Central  Inland  Water
 Transport  Corporation  also  maintains  a
 flect  there;

 (f)  if  the  replies  to  parts  (0)  and  (e)
 above  be  in  affirmative,  the  particular
 reason  as  to  why  the  contract  has  been
 given  to  an  outside  contractor;

 (g)  whether  itis  a  fact  that  the  local
 people  demanded  a  Halt  Station  at  Jogigopa
 in  Assam;  and

 (h)  if  so,  what  action,  jf  any,  has  been
 taken  in  the  matter  7
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 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  The  amount  spent  since
 I967  till  date  for  construction  and  mainte-
 nance  of  Jogighopa  Ghat  siding  and  Spur
 for  facilitating  rail  river  transhipment  of
 through  traffic  is  Rs.  2,I0,647/-.

 (b)  The  capacity  created  to  handle
 goods  traffic  at  the  siding  is  30  B.  G.
 wagons  per  day.

 (c)  The  number  of  B,  G,  wagons  ia
 terms  of  four  wheclers  handicd  monthwise
 during  967  is  January  201,  February  263,
 March  220,  April  450,  May  6  and  from
 June  to  December,  1867  Nil  Total  850;
 and  during  ‘1968,  and  969  Nil,

 (d)  The  handling  of  wagons  from  rail
 to  steamer  and  vice  versa  at  Jogighopa  Ghat
 is  being  done  by  Rivers  Steam  Navigation
 Company/Central  Inland  Water  Transport
 Corpbration.

 {e)  The  Central  Inland  Water  Transport
 Corporation  have  ten  flats  and  one  steamer
 at  Jogighopa.

 (f)  Handling  of  rai]  to  tiver  tranship-
 ment  traffic  is  done  by  Rivers  Steam
 Navigation/Central  Inland  Water  Transport
 Corporation  which  is  a  Government  contro-
 led  company  as  per  usual  arrangement.

 (g)  There  is  no  such  demand,  as
 Jogighopa  Railway  Station  is  already  open
 for  booking  of  al!  descriptions  of  goods
 and  coaching  traffic  including  passenger  in
 local  and  through  bocking.

 (bh)  Docs  not  arise,

 घाघरा  नदी  पर  ,बेलघारा  पुल

 1257,  श्री  चन्ठिका  प्रसाद :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍्या,यह  सच  है  कि  .घाघरा  नदी  पर
 बलिया  ौर  देवरिया  जिलों  के  दीच  वैलघारा

 पुल,  जो,  पूर्वोत्तर  रेलवे  को  जोच्ता  है,  कमजोर
 पढ़  गया  है|
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 (a)  क्‍या  वहां  पर  एक  शौर  पुल  बनाने
 का  प्रस्ताव  है;  और  1

 (ग)  यदि  हां,  तो  क्‍या  वहां  १र  एक  रेल
 एवं  सड़क  पुल  के  निर्माण  की  वांछनीयता  का
 विचार  किया  जा  रहा  है  ?

 रैलवे  मंत्री  (प्री  नन्दा)  :  (ऊ)  तुर्दीपार
 और  वेलथरा  रोड  स्टेशनों  के  बीच  तुर्तीपार  पुल
 के  गईरों  पर  भ्रनन्िवल्प  की  तुन्नना  में  बहुत
 अ्रथिक  प्रतिवल  पड़ता  है  और  इस  कारण  पुल
 पर  रफ्तार  सम्बन्धी  पावरदों  लगाया  आवश्यक
 हो  गया  है  i

 (a)  फिलहाल  नहीं  1

 (ग)  सत्राल  नहीं  उठता  |

 Muster  Roll  Employees  in  Boksru
 Stec!  Plant

 ‘1258,  SHRI  GANESH  GHOSE  :
 SHRI  BHAGARBAN  DAS:
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  JYOTIR**OY  BASU  :

 Will  the  Minister  of  STEEL  AND  HE-
 AVY  ENGINEERING  be  pleased  to  state  :

 (a)  whether  some  Muster  Roll  emplo-
 yces  in  the  Bokaro  Stcel  Plant  are  working
 against  the  sanctioned  regular  posts;

 (by)  if  so,  the  number  of  workers
 working  on  such  posts;

 (c)  whether  Government  are  conside-
 ring  a  propo:al  to  absorb  them  on  these
 posts  ;

 (d)  ifso,  when  the  propo-al  is  likely
 to  be  implemented;  and

 (e)  if  mot,  the  reasons  the-efor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEER'NG  (SHRI  K.  C.  PANT):  (a)
 and  (b)  Yes,  Sir,  Besides  143  muster  roll
 employees  already  absorbed  agains}  regular
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 posts,  there  are  38  muster  roll  employees
 under  the  Hindustan  Steelworks  Constru-
 ction  Ltd.  working  against  sanctioned  posts
 in  regular  establishment,

 (ci)  and  (d)  Hindustan  Steelworks
 Construction  Ltd.  is  already  implementing
 the  scheme  for  absorption  of  these  emplo-
 yecs  against  regular  vacancies  subject  to
 their  suitability.

 (९)  Does  not  arise.

 पूर्वोत्तर  रेलवे  में  लट-पाट  ह्त्या  तथा
 डकंतियों  को  घटनाएं

 1259,  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्या  यह  सच  है  कि  पूर्वोत्तर  रेलवे

 गें  1966,  1967,  1968,  969  और
 970  में  श्व  तक  पृथक-पृथक  लूट-पाट,

 हत्या  तथा  डकैतियों  की  कितनी  घटनाएं  हुई;

 (=)
 कराई  गई  ;

 ऐसी  कितनी  घटनाए'  दर्ज

 (ग)  इस  सम्वन्ध  में  कितने  व्यक्ति  गिरफ्-
 तार  किये  गये  और  कितने  व्यक्तियों  के  विरुद्ध
 प्रभियोग  चलाये  गये  ;

 (घ)  इनमें  से  कितने
 न्यायालयों  द्वारा  दोपसिद्ध
 कितने  बरी  किये  गये  ;  और

 व्यक्तियों  को
 किया  गया  और

 (छ)  फितने  मापले  इस  समय  न्यायालयों
 में  अनिर्णीत  पड़े  हैं  ?

 रेलवे  मंत्री  (श्री  नन्‍दा)  :  (क)  शौर  (ख).
 सवारी  गाड़ियों  और  रेलवे  परिसरों  से  लूट,
 डकैती  और  हत्या  के  जिन  मामलों  की  रिपोर्ट
 मिली  है  उनकी  संझेया  इस  प्रकार  है  —_

 वर्ष  हत्या  डकंती  लूट
 967  6  8  37
 968  i2  20  45
 969  I!  i2  49

 I970  तत्काल  उपलब्ध  नहीं  है।
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 (7)  से  (8)  यह  सूचना  तत्काल  उपलब्ध
 नहीं  है  ।

 उत्तरो  रेलवे  में  लूट,  कत्ल  तथा  डकंतो
 को  घटनाएं

 1260,  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 रेलवे  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  967,  968  969  और
 970  8  झब  तक  झलग-अलग  उत्तरी  रेलवे

 में  लूट,  कत्ल  तथा  डकैती  की  कितनी  घटनाएं
 हुई  ;

 ख  ऐसी  कितनी  घटनायें  रजिस्टर  की
 गई  ;

 (ग)  कितने  व्यक्तियों  को  गिरफ्तार  किया
 गया  और  इस  सम्बन्ध  में  कितने  व्यक्तियों  के
 विरुद्ध  मुकदमे  चलाये  गये  ;

 (घ)  उनमें  से  कितने  व्यक्तियों  को  न्पाया-
 लयों  द्वारा  दोषी  ठहराया  गया  तथा  कितने
 व्यक्तियों  को  रिहा  कर  दिया  गया  ;  और

 (=)  कितने  मामले  अभी  भी  न्यायालयों
 में  लम्बित  हैं  ?

 रेलवे  मंत्री  ी  नन्वा)  :  (क)  और  (ख) .
 सवारी  गाड़ियों  और  रेलवे  परिसरों  से  लूट,
 डकेती  और  हत्या  के  जिन  मामलों  की  रिपोर्ट
 मिली  है,  उनकी  संख्या  इस  प्रकार  है  —

 ad  gear  weit  ड
 967  28  22  50
 968  17  3  54
 969  22  8  37

 970  तत्काल  उपलब्ध  नहीं  है  1

 (ग)  से  (ड)  :  सह  सूचना  तत्काल  उपलब्ध

 तही  है।
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 पद्चिम  रेलवे  में  लूट-पाट,  हत्या  तथा
 *

 इकतियों  को  घटनाएं

 1261,  श्री  हुकम  ष्वन्व  कछवाय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पर्चिम  रेलवे  में  1967,  1968,
 1969  और  970  में शब  तक  पृथक-पृथक
 लूटपाट,  हत्या  तथा  डकेतियों  की  कितनी
 घटनाए'  हुई  ;

 (ख)  ऐसी  कितनी  घटनायें  दर्ज  कराई
 गई  ;

 (ग)  इस  सम्बन्ध  में  कितने  व्यक्ति  गिरफ-
 तार  किये  गये  और  कितने  व्यक्तियों  के  विरुद्ध
 अ्रभियोग  चलाये  गये  ;

 घ)  उनमें  से  कितने  व्यक्तियों  को  न्‍्याया-
 लयों  द्वारा  दोषसिद्ध  किया  गया  झौर  कितने
 बरी  किये  गये  ;  और

 (ड)  कितने  मामले  इस  समय  न्यायालयों
 में  अनिर्णीत  पड़े  हैं  ?

 रेलवे  संत्रो  (भी  नमदा)  :  क)  बौर  (ख).
 सवारी  गाड़ियों  और  रेलवे  परिसरों  सै  लूट,
 डकैती  और  हत्या  के  जिन  मामलों  की  रिपोर्ट
 मिली  है  उनकी  संख्या  इस  प्रकार  है  :--

 वर्ष  हत्या  डकती  |  छूट
 967  0  l  28
 968  5  36
 969  व  4  24
 970  ]  l

 (l5-2-70  तक)

 (7)  से  (ह).  यह  सूचना  तत्काल
 उपलब्ध  नहीं  है  t

 इलाहाबाद  रेलवे  स्टेशन  पर  बुकिंग  तथा
 आरक्षण  को  मिलो  छलो  व्यधस्था

 J2¢2,  भी  हुकस  चन्द  कछवाप  ;  क्‍य
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 रेलवे  मंत्री  इलाहाबाद  रेलवे  स्टेशन  पर  बुकिंग
 तथा  झारक्षण  की  मिली-जुली  व्यवस्था  के  बारे
 %6  दिसम्बर,  969 R  प्रतारांकित  प्रइन
 सख्या  4042  के  उत्तर  के  सम्वन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  जनता  की  कठिनाईयों  को  दूर
 करने  के  लिये  इलाहाबाद  रेलवे  स्टेशन  पर

 बुकिंग  और  झारक्षणा  की  मिली-जुली  व्यवस्था
 लागू  करने  की  हृष्टि  से  पुछताछ  वार्यालय

 भवन  में  कोई  एरिदव्तंत  किये  गये  हैं;

 (व)  क्या  इलाहाबाद  रेलवे  स्टेशन  पर
 बुकिंग  तथा  प्रारक्षणा  की  मिली-जुली  व्यवस्था
 इस  बीच  लागू  कर  दी  गई  है  ;

 (ग)  यदि  हां,  तो  यह  प्रयाली  वहां  पर
 कब  लागू  की  गई  थी  ;  शौर

 tes  (8)  यदि  नहीं,  तो  इस  का  को  शीघ्र  पूरा
 कराने  के  लिये  सरकार  ने  अब  तक  वया  कार्य-
 बाही  ी  है  शौर  करने  का  विचार  है  ?

 रेलवे  संत्री  (क्रो  नन्‍दा)

 ब)  जीहां।

 (ग)  2  फरवरी,  970

 (क)जोी  हां।

 घ  सवाल  नहीं  उठता  |

 Steps  to  eicourage  Research  in  Industries

 1263,  SHRI  MANIBHAT  J.  PATEL  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT.  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  Press’  Conference  held  in  the
 first  week  of  January,  970  in  which  Lord
 Todd  insticated  that  industry  in  India  is  not
 reiearch-conscious;

 (b)  If  90,  whether  Government  propose
 ‘ta  take  some  steps  ro  encourage  research  in
 each  industry  both  in  private  spd  public
 gectors;  and
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 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  .TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED)  :  (a)  Yes,  Sir.

 (b)  and  (०),  It  would  not  be  quite  correct
 to  say  that  industry  in  India  is  not  research-
 conscious,  The  establishment  of  their  own
 research  units  is  now  becoming  increasingly

 -a@  matter  of  ecanomic  necessity  for  each
 important  industry,  and  there  is  growing
 awareness  of  the  need  for  research  and
 development  in  industries,  both  in  the

 The  following
 are  some  of  the  important  measurcs  taken
 by  the  Govt,  to  encourage  research  in
 Indian  industry

 (l)  While  in  the  past,  Government
 used  to  agree  to  collaboration  agreements
 for  a  period  of  0  years,  of  late  the  policy
 has  been  to  normally  restrict  the  period  of
 duraticn  to  §  years  from-  commencement  of
 productiun,  While  according  approval  to
 such  agreements,  it:  is  indicated  that  the
 Indian  company  should  set  up  a  design  ard
 research  organisation  with  a  view  to  achieve
 self-reliance  within  the  period  of  coll:  bora-
 tion  agreed  to,

 (2)  One  of  the  major  functions  of  the
 CSIR  is  to  promote  and  weuide  industrial
 research  in  India,  The  CSIR  is  assisting
 the  private  and  public  sector  industry  ina
 number  of  ways,  Some  of  these  are
 indicated  below;

 (i)  Finencial  assistance  is  given  0
 industry  which  sets  up  Industrial
 Research  Associations.

 (ii)  Technical  assisiance  is  rendered  to
 industry  in  solving  their  problems.
 Specific  research  is  undertaken  by
 the  CSIR  National  Laboratorics/
 Institutes  cm  behalf  of  industry.

 (iii)

 (iv)  Studies  are  undertaken  and  project
 reports  prepared  by  the  Laboratories
 Institutes  on  request  of  industry

 (v  —  Meetings  are  held  with  the  represe-
 ntatives  of  the  industry  to  identify
 their  problems  and  tcking  steps  fot

 their  sop  tions.
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 (3)  The  Scientific  Research  Institutions
 fet  up  by  Industry  are  recognised  as
 Research  Institutions  under  Clause  35  (i)
 (ii)  of  the  Income-Tax  Act  which  provides
 that  the  donations  received  by  the  Research
 Institutions  are  deducted  from  the  taxable
 income  of  the  donors.  Also  the  income  of
 the  Research  Institutions  recognised  under
 this  clause  is  also  cxempted  from  income-
 tax  under  clause  0  (2I)  of  the  Act,

 (4)  In  order  to  promote  scientific
 research  the  rate  of  development  rebate  on
 machinery  and  plant  installed  for  scientific
 research  was  enhanced  from  the  general
 rate  of  20°/,  to  the  priority  rate  of  55  fe
 with  effect  from  1957-68  Alsu  the  whole
 of  the  capital  expenditu:e  incurred  after  3st
 March;  967  on  assets  used  for  scientific
 research  is  allowedas  a  deduction  in  the
 year  it  is  incurred

 (5)  To  supptement  the  efforts  of  the
 industry,  the  Government  have  set  up
 various  Institutes  and  Design  Centres,  for
 example,  the  Central.Machine  Tools  Institute
 Bangalore  and  the  Foundry  Forge  Institute,
 Ranchi,  for  training  and  research.

 Examination  of  Rate  of  Railway's.
 Contribution  to  Central  Revenues

 1264,  SHRI  5.  S.  KOTHARI  :  Wilt  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  के  afact  that  the  rate  of
 Railway’s  contribution  to  the  Central
 Revenues  is  being  re-examined;

 (b)  if  390,  what  is  the  result  of  such
 scrutiny;  and

 (c)  whether  Government  are  in:  favour
 of  an  increase  in  the  rate  of  such  contri-
 bution  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  The  rate  of  dividend
 payable  by  the  Railways  and  other  ancillary
 matters  are  under  review  by  the  Rai'way
 Convention  Committee,  1968.

 (०)  The  review  is  still  to  be  completed.

 (c)  Does  not  arise.
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 लघू  उद्योगों  को  लाइसेंस  और  करण  वेने  के
 बारे  में  तीकनाथन  समिति  को  सिफारिश

 1265,  श्री  शिवकुमार  ज्ञास्त्री  मया
 औद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  व्या  यह  सच  है  कि  लोक  नाथन
 समिति  ने  सिफारिश  की  है  कि  लघु  उद्योगों  के
 सम्बन्ध  में  लाइसेंस  पद्धति  को  समाप्त  कुर  दिया,
 ज  ना  चाहिये  और  इन  उद्योगों  को  राष्ट्रीयक्रा
 बैंकों  द्वारा  पर्याप्त  ऋणा  दिये  जाने  चाहिये  ;

 (ख)  क्या  सरकार  का  विचार  उक्त
 सिफारिशों  को  क्रियान्वित  करने  का  है  ;  और

 (ग)  यदि  हां,  तो  कब 7

 औद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (श्री  .फ़ल्वरुहोन  अली
 अहमद), :  (क)  जी,  नहीं  ।  इस  समय  लघु
 उद्योगों  को  लाइसंस  प्रदन  करने  की  कोई
 पद्धति  प्रचलित  नहीं  है।  लोकनःथन  सुमिति  ने
 राष्ट्रीयकृत  बेकों  द्वारा  भ्रग्रिम  ऋण  दिये  जाने
 के  विवय  में  कोई  विशेष  सिफारिश  नहीं
 किया  है  1

 छः
 (ख)  झौर  (7),  प्रश्न  ही  नहीं  उठते  बे

 बोकारो  इस्पात  कारखाने  तथा  हबी  इंजीनियरी
 कारपोरेशन  के  लिये  रूस  को  सहायता

 1266.  क्रो  शिव  कुमार  शास्त्रो'
 श्री  आत्म  दास  :

 क्या  इस्पात  तथा  भारी  इजौनिर्यारग  मत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कंया  यह  सच  है  कि  रूस  ते  बोकारों
 इस्पात  वारखाने  के  निर्माण  में  झौर  हैवी
 इकीनियरिंग  कारगोरेशन,  रांची  को  अधिक,
 लामप्रद  बनाने  के  लिये  प्राथिक  तहयोग  देने-का
 प्राएवासन  दिया  है;
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 (a)  क्‍या  यह  भी  सच  है  कि  वहां  पर
 काम  कर  रहे  कुछ  भारतीय  इजीनियरों  के
 ग्रधिक  उज्जवल  भविष्य  के  लिये  कुछ  'विशप
 उपाय  सुभाये  गये  हैं;  और

 (ग)  यदि  हां,  तो  रूस  से  किस  प्रकार  का
 सहयोग  मिलने  को  सम्भावना  है;  और  यह
 सहयोग  कब  तक  प्राप्त  होगा  और  इससे  उत्पा-
 बन  में  कितनी  वृद्धि  होने  की  सम्भाजना  है  ?

 इस्पात  तथा  भारी  इजोनियरिग  मंत्रालय  में

 राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पन्‍्त)  :  (क)  और
 (ग).  बोकारो  इस्पात  कारखाना  :  यह  निश्चय

 हुभा है  कि  मारत  और  सोवियत  समाजवादी
 गणराज्य  संघ  को  सरकारें  बोकारो  इस्पात
 कारखाने  की  वार्षिक  क्षमता  को  40  लाख  टन
 तक  बढ़ाने  में  सहयोग  देंगी  -  सोवियत  सरकार
 सोबियत  संघ  से  प्राप्त  किये  जाने  वाले  उपकरणों
 झौर  सेवाओं  के  खर्च  को  पूति  के  लिए  ऋण
 देगी  ।  सम्बन्धित  सोवियद  संगठन  भारतीय
 संगठनों  की  सहायता  करेंगे  जिससे  इस्पात
 कारखाना  यथाशीघ्र  निर्धारित  क्षमता  प्राप्त
 कर  सके  ।

 भारी  इजोनियरी  निगम:  यह  निश्चय
 किया  गया  है  कि  भारी  इजीनियरी  निगम  के
 भारी  मशीने  बनाने  घाले  कारखाने  की,  जो
 सोवियत  सहयोग  से  ह्थापित  किया  गया  है,
 क्षमता  का  अधिक  प्रमावी  ढंग  से  उपयोग  करने
 के  कुछ  विशेष  प्रकार  के  उत्पादनों  के  निर्माण  के
 लिये  सोवियत  संघ  के  सहयोग  की  संभावनाओं
 का  पता  लगाया  जाएगा  जिनका  दीघकाल  तक
 सोवियत  संघ  को  निर्यात  किया  जा  सके  t
 ब्योरों  के  बारे  में  निर्णय  करने  हेतु  दिल्ली  में
 विशेषज्ञों  द्वारा  बागे  विचार-'वमर्श  किया
 जाएगा  |

 (ख)  जी,  नहीं  ।

 Reservation  in  Mithila  Express

 1267,  SHRI  SHIVA  CHANDRA  JHA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
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 to  refer  to  the  statement  laid  on  the  Table
 on  the  24th  December,  969  in  implemen-
 tation  of  the  assurance  arising  out  of  the
 repiy  given  to  Unstarred  Question  No,  2608
 on  the  Ilth  March,  969  regarding  rescr-
 vation  in  Mithila  Express  and  state  :

 (a)  where  was  the  passenger  contacted
 and  by  which  Railway  officials  and  on
 what  date  ;

 (b)  were  those  cuntacting  officials  duly
 authoised  by  the  Railway  authoritics  to
 do  so;

 (c)  did  those  officials  pressurize  the
 passenger  to  give  in  writing  about  the
 situation;

 (d)  if  they  did,  were  they  authorized
 by  the  Railway  authorities  to  do  so;  and

 tc)  if  they  were  not  so  authorized,  the
 reasons  for  those  officials  asking  the  passen-
 ger  to  give  in  writing  about  the  situation  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  The  passenger  was
 contacted  at  his  residence,  Village  Malangia
 (Madhubani)  by  an  Inspector  of  the  North
 Eastern  Railway  on  3lst  July,  l969.

 (b)  Yes.

 (c)  No,
 (d)  and  (९)  Do  not  arise,

 Industrial  Development  of  North  Bihar

 i268.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 fd
 (a)  whether  it  is  a  fact  that  the  Gover.

 nor  of  the  Reserve  Bank  of  India  has  been
 entrusted  with  the  task  of  making  a  survey
 of  North  Bihar  and  to  make  recommenda-
 tions  for  its  industrial  development;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  specific  plans  for  the
 industrial  development  of  North  Bihar
 during  the  Fourth  Plan  period  7
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED);  (a)  This  Ministry  is  not  aware  of
 any  such  survey  entrusted  to  the  Governor
 of  the  Reserve  Bank  of  India.

 (b)  Does  not  arise.

 (c)  The  entire  atea  of  a  State  is  taken
 as  one  single  unit  in  planning  for  industrial
 development.  Taking  Bihar  State  as  a
 whole,  the  Central  Government  industrial
 Projects  set  up/under  implementation,  im  that
 State  are  :  Sindri  Fertilizers;  Barauni  Refi-
 nery;  projects  of  Heavy  Ensineering  Cor-
 poration;  Bokaro  Steel  Plant;  Barauni
 Fertilizers;  Sindri  Rationalisation  and  Sul-
 phuric  acid  based  op  pyrites.  Out  of
 these  projects,  Barauni  Refinery  and  Bara-
 uni  Fertilizers  are  in  North  Bihar  area.
 Barauni  Refinery  has  already  been  commi-
 ssioned  and  the  Barauni  Fertilizers  is
 expected  to  be  completed  by  the  end  of

 start  preliminary  work  on  Barauni  Aro-
 matic  plant  during  the  Fourth  Plan,

 *  Pilferages  on  Indian  Railways

 1269,  SHRI  HEM  RAJ:  Will  the  Minis-
 ter  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  number  of  pilferages  that  took
 place  in  the  year  1969-70  (up  to  the  end
 of  3  st  January)  and  the  amount  involved
 therein  in  each  Railway  Zone,  Zone-wise;
 and

 (b)  what  was  the  number  and  amount
 involved  during  the  same  period  last  year
 in  each  Railway  Zone-Zone-wisc  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (9)  and  (b)  The  true
 index  of  the  amount  involved  in  pilferages
 is  the  amount  of  compensation  claims  paid
 on  account  thereof.  This  information  as
 at  present  available  is  in  respect  of  the
 years  1968-1969  as  compared  to  ‘1967-68;

 1971,  In  addition,  it  is  also  proposed  to  and  the  same  is  given  below  Zonc-wise.

 4  968  69

 Railway  Amount  of  compen-ation  paid  on  account  of
 Theft  of  complete  Pilferages  from
 packazes/consign-  packages/consign-
 ments,  ments,

 Rs,  Rs,
 I  2  3

 Central  98,363  48  ‘68,909
 Eastern  3,08,964  1,31,35,144,
 Northern  95,953  43,97,073
 North-Eastern  8,320  3/,76,96L
 Northeast  Frontier  15,041  50,99,008
 Southern  43,836  34,52,612
 South  Central  24,837  19,67,294
 South  Eastern  1,39,090  31,45,927
 Western  17,103  41,33,443

 1967-68
 Central  62,139,  47,73,6l4
 Eastern  2,35,753  86,12,687,
 Northern  1,05,206  32,08,927
 North  Eastern  22,608  26,30,  I06
 Northeast  Frontier  9,453  29,82,673
 Southern  89,268  37,74,684
 South  Central  53,187  20,34,949
 South  Eastern  1,33,988  28  (88,570
 Western  36,051  38,71,815,
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 Claims  for  Goods  lost  on  Railways
 '

 1270.  SHRI  HEM  RAJ  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State  ¢

 (a)  the  number  of  claims  for  gcods
 lost  on  the  Railways  during  £969  and  up.
 to  the  end  of  January,  970  and  the  amount
 involved  therein  ;

 (b)  the  number  of  such  claims  for
 the  same  period  of  the  previous  year  and
 the  amount  involved  therein;  and

 (c)  the  number  of  cases  decided  in  the
 same  sear  and  the  number  carried  for-
 ward  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  to  (c)  The  information
 is  being  collected  and  wi!l  be  placed  on  the
 Table  of  the  House  as  early  as  possible.

 Railway  out-ageacies  in  Himachal
 Pradesh

 27l.  SHRI  HEM  RAJ  :  Will  the
 Minister  of  RAILWAYS  bs  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  203  on  the  22nd  July,  1969,
 regarding  Railway  out-agencies  and  state  :

 (a)  whether  any  reply  has  been  received
 from  the  Himachal  Pradesh  Government
 for  entrusting  the  work  of  running  the  Rail-
 way  oOut-agencies  at  Gagret,  Bharwain,
 Pragpur,  Jawalamukhi  Road,  Nadaun  and
 City  Booking  Agency  at  Kangra  to  the
 Himachal  Government  Transport;  and

 (b)  if  so,  the  nature  thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  No.

 However,  the  Government  of  Himachal
 Pradesh  have  advised  that  Mandi  Kulu
 Road  Transport  Corporation  have  since
 agreed  to  operate  these  out-sgencies  once  a~
 weck  in  turns,  with  rail-heads  at  Pathankot
 and  Hoshiarpur,  on  an  experimental  basis
 for  six  months,  o7  the  following  conditions
 which  are  under  examination  by  the
 Northern  Railway  ;—
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 (i)  Only  booking  of  parcels  would
 be  undertaken.

 (ii)  The  rate  of  charge  will  be  half  of
 the  passenger  fare  per  maund  per
 mile  plus  passenger  tax,  load  n:
 and  unloading  charges.

 (iii)  The  expenditure  incurred  on  the
 detailing  of  an  Out’  Agency  clerk
 to  man  these  agencies  will  be
 borne  by  the  Railways.

 “एग्रो-इनइस्ट्रीज'  का  प्रादेशिक
 भाष  ओं,  में  प्रकाशन

 1272.  श्री  महाराज  सिह  भारती  :  बया
 ओऔद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  यह  बताने  की  कृपा  करंगे
 कि:

 (क)  क्या  लघु  उद्योगों  के  विकास  आयुक्त
 द्वारा  अग्नेजी  में  प्रकाशित  'एग्रो-इण्डरट्रोज़'
 खण्ड  एक  भाग  एक  को  प्रादेशिक  भाषाओं  में
 भी  प्रकाशित  कर  दिया  गया  है  और  प्रत्येक
 ग्राम  पंचायत  को  भेज  दिया  गया  है  ;  शौर

 (ख)  यदी  नहीं,  तो  क्‍या  सरकार  के
 जिचार  में  कृषि  पर  आधारित  उद्योगों  का

 विकास  ग्रामों  में  रहने  वाले  अय  जी  जानने  वाले
 व्यवितपों  द्वारा  ही  किया  जा  सकता  है  ?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्प  मंत्री  भ्र  फखरुद्दीन,  अली  अह-.
 मद)  :  (क)  प्रकाशन  की  सूचना  राज्य  उद्योग
 निदेशकों  को  दे  दी  गई  है  जो  झावश्यक  माग .
 को  प्राइेशिक  (क्षेत्रीय)  भाषा  में  भ्रनूदित  करा
 कर  राज्य  में  प्रचारित  करा  सकते  हैं  ।

 (ख)  जी  नहीं  t

 हैवी  इजोनियरिंग  निगता  रची  में
 मज्ञोनों  का  निर्माण

 1273,  श्री  महाराज  सिह  भारतो  :  क्‍या
 इस्पात  तथा  भारो  इज़ोनियरिग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  हैवी  इ'जीनिय-
 “रिंग  कारपोरेशन,  रांची  जो  मशीने  बनाता  है
 उनका  मूल्य  बहु  बाजार  दर  पर  अथवा  आाया-
 तित  मशीनों  की  भारत  पहुंचने  पर  लागत  के
 बराबर  लेता  है  ;  झर

 (ख)  यदि  हां,  तो  इस  निगम  को  घाटा
 होते  के  क्या  कारण  हैं  ?

 इस्पात  तथा  भारी  इ'जोनियरिग  मंत्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पर्त) :  (क)
 भारी  इ'जीनियरी  निगम  द्वारा  निभित  अधिकांश
 उपकरण  उपभोक्‍ताझ्रों  की  विशिष्ठ  झावश्यक-
 ताश्रों  के  श्रनुसार  बनाये  जाते  हैं  ।.कम्पनी  प्रत्येक
 मामले.  में  सरकार  द्वारा  तिर्धारित  की
 गई  सामान्य  मूल्यन-नीति  को  देखते  हुए  वात-
 चीत  द्वारा  मूल्य  निश्चित  करती  है।  इस  नीति
 के श्ननुसार  ऐसे  उपकरणों  के  जिन्हें  देश  के
 दुसरे  निर्माता  भी  तैयार  करते  हैं,  मुल्य  प्रवर्ते-
 मान  बाजार  भाव  को  देखते  हुए  निश्चित  किये
 जाने  चाहिए.  ।  ऐसे  सामान  का  पूल्य  जिन्हें
 देश  में  दूसरे  निर्माता  तैयार  नहीं  करते,  मिलते
 जुनते  भ्रायातित  सामान  बबी  भारत  पहुंचने  पर
 लागत  को  देखते  हुए  निश्चित  किये  जाते  हैं  t

 (@)  कंपनी  को अब  तक  हुई  हानियों  के
 वारणा  निम्नलिखित  है  :—

 wa  क्षमता  का  धीरे-धीरे  बढ़ना  ।

 00)  क्षमता  का  पुर्णा  उपयोग  न  हो  सकना  |

 (ii)  आरंभिक  अवस्थाओं  में  अपर्याप्त
 उत्तादकता  |

 dv)  बरितयों,  पूंजी  पर  न्याज,  आदि  के
 निश्चित  व्यय  ।

 इस  प्रकार  बी  परियोजनाञ्रों  को  लाभ
 कमाने  में  कई  वर्ष  लगते  है  t

 रेलवे  कर्मचारियों  द्वारा  रिइवत  लेकर  यात्रियों
 को  सोटें  बेने  के  बारे  में  शिकायत

 4274,  ही  जगेहवर  ग्रादव  :  क्‍या  रेलवे
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 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 >  (क)  क्‍या  उनके  मंदालय ने  प्रथम  श्रेछी
 में  यात्रा  करने  वाले  लोगों  को  अपने  साथ  एक
 परिचारक  ले  जाने  को  सुविधा  की  व्यवस्था  कर
 रखी  है  ;

 ख  क्या  प्रथम  श्रेणी  के  डिब्बे  के  साथ
 कोई  परिचारक-डिव्वै  भी  लगा  जाते  हैं  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  को  पता  है
 कि  रेलवे  कर्मचारी  इन  डिब्बों  में  छोटे  कर्म-
 चारियों  की  सहायता  से  गाड़ी  चलने  से  पहले
 स्थान  घेरे  लेते  हैं  तथा  दाद  में  यात्रियों  से  घुस
 लेकर  ये  स्थान  उन्हें  दे  देते  हैं बौर  इस  प्रकार
 यह  धन  इन  कर्मचारियों  को  जेबों  में  चला  जाता
 है  ;  भौर

 (घ)  क्या  यह  सच  है  कि  इस  प्रकार  का
 क॒दाचार  प्राय:  दिल्‍ली  से  पूर्वी  भारत  की  जाने
 बाली  गाहियों  में  होता  है  और  यदि  हां,  तो
 रेलवे  कमंचारियों  में  अऋष्टाचार  समाप्त  करने
 तथा  परिचारवकों  के  सुविधा  देने  के  लिये  क्‍या
 कार्यवाही  को  जाने  को  सम्भावना  है  ?

 रेलवे  मंत्री  (श्री  नग्दा)  :  (क)  जी  हां  ।
 पहले  दर्ज  का  प्रत्येक  यात्री  यधास्थिति  डाक
 अथवा  साधारण  तोौसरे  दर्जे  वा  किराया  देकर
 पते  साथ  एक  परिचर  ले  जा  सकता  है।
 लेकिन  परिचर  केवल  तीसरे  दर्जे  में  यात्रा  करेगा
 हेकिन  जो  परिचर  3  वर्ष  से  ऊपर  लेकिन  I2
 वर्ष  से  कम शरायु  के  बच्चों  के  एक-मात्र  देख-
 भाल  करने  वाले  के  रूप  में  यात्रा  करते  हैं,
 दूसरे  दर्जे  का  किराया  देकर  उसी  ड््बिं  में  याज
 कर  सकते  हैं  जिसमें  बच्चे  यात्रा  कर  रहे  हों
 इसी  तरह  जो  महिला  महिलाग्रों  के लिए  आर
 क्षित  पहले  दर्जे  के  डिब्बे  में  रात  के  समः
 अकेली  अधवा  l2  वर्ष  से कम  आयु  के  बच्च
 के  साथ  यात्रा  कर  रही  हो,  वह  तीसरे  दर
 के  टिकट  बाली  एक  महिला  परिचर  को  घार
 के  उस  हिस्से  में,  जो  रात  को  8  दज़े  से  सुब
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 6  at  के  बीच  की  जाये,  भपने  डिब्बे  में  ले  जा
 सकती  है  1  ‘

 (a)  जी  नहीं  ।  पहले  दर्जे  के  यात्रियों  के
 परिचरों  के  लिए.  सामान्यतः  तीसरे  दर्जे  के  एक
 डिब्बे  में  एक  सीमित  संख्या  में  अलग  से  सीटें
 निर्धारित  कर  दी  जाती  है।

 (=)  जी  नहीं  ।

 (घ)  प्रइन  नहीं  उठता।

 मोटर  के  पूर्जे  बनाने  वाले  कारखाने  पर  लगे
 प्रतिबन्धों  का  हटाया  जाना

 1275  श्री  जगेज्वर  यादव  :  क्‍या  ओऔद्यो-
 गिक  विकास,  आंतरिक  व्यापार  तथा  समयाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मोटर  के  पूर्जे
 बनाते  बाज़े  कारखानों  पर  गे  प्रतिवन्धों  को
 हटा  दिया  गया  है;

 (ख)  यदि  हां,  तो  चौथी  पंचवर्षीय  योजना
 में  इन  कारखानों  की  संख्या  कितनी  होगी  ;

 (ग)  गत  तीन  पंचवर्षीय  योजनाओं  में
 क्रमश:  इनकी  संख्या  फितनी  थी  तथा  योजना-
 वार  उनगें  कितना  निर्माण  होता  था;  और

 (प)  इस  प्रतिबन्ध  के  हटाये  जाने  के  वाद
 कितनी  प्रगति  होने  की  सम्भावना  है  तथा
 किता  साधागन  बनाया  जायेगा  ?

 ओऔद्योगिफ  विकास,  आंतरिक  व्यापार
 तया  समवाय-कार्य  मंत्री  धी  फलरुह्दीन  अलो
 अहमद)  :  (क  “रेब्र्यिटरो”  को  छोड़  कर  जो
 कि  लघु  उद्योग  क्षेत्र  के  लिए  आरक्षित  है,  मोटर

 अआाडियों  के  सहायक  पुर्जों  के  निर्माण  करने  के
 लिये  नये  एककों  की  स्थापना  पर  लगे  प्रतिबन्ध
 को  25  झदडद्ूबर,  969  को  समाप्त  कर  दिया
 गया  और  इन  में  रुचि  रखने  वाली  पारियों  से
 3l  जनवरी,  970  तक  ग्यावेदन  प्रस्तुम  करने
 के  लिये  कहा  गया  था।
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 (a)  चूंकि  3]  जनवरी,  970  तक
 प्राप्त  भ्रावेदन  भ्रभी  विचाराधीन  है  शरत:  चतुर्थ
 पंचवर्षीय  योजना  ग्रवधि  में  स्थापित  किये  जाने
 वाले  नये  कारखानों  का  अनुमान  लगाना  सम्भव
 नहीं  ।  नये  एककों  को  दिये  जाने  वाले  लाइसेंस,
 विद्यमान  क्षमता  तथा  विभिन्‍न  मोटरगाड़ी  सहा-
 यक  पुर्जों  की  चतुर्थ  पंचवर्षीय  योजना  के  अन्त
 तक  विकसित  की  जाने  वाली  क्षमता  के  शन्तर
 पर  तथा  विद्यमान  एककों  की  क्षमता  के  विस्तार
 को  अनुमति  पर  निर्भर  करेगा  1

 (ग)  इस  समय  बड़े  पंमाने  के  क्षेत्र  में  मोटर
 गाड़ियों  के  सहायक  पूर्जो  के  निर्माण  करने
 वाले  एककों  की  संख्या  l25%  |  इसके  अति-
 रिक्त  सहायक  पुजों  का  निर्माण  करने  वाले
 लघु  उद्योग  क्षेत्र  क ेकारखानों  की  संख्या  काफी
 है  ।  विगत  तीन  पंचवर्षीय  योजनाझ्रों  के  अन्त
 तक  ऐसे  कारखानों  की  संख्या  के  बारे  में  जान-
 कारी  उपलब्ध  नहीं  1

 बड़े  पैमाने  के  क्षेत्र  में  मोटर  गाड़ियों  के
 सहायक  पुर्जों  का  I956-57  से  आगे  का
 उत्पादन  निम्न  प्रकार  है  —

 बच  उत्पादन  (लाख  रुपयों  में)

 1956-57  230
 1957-58  300
 1958-59,  500
 959  60  750
 1960-61  900
 96l-62  200
 1962-63  2000
 1963-64  900
 I964-  65  4030
 1965-66  5280
 1966-67  640
 1967-68  6520
 1968-  69  7770
 1969-70  (गनुमानित)  9000

 घी  मोटर  गाड़ियों  के  सहायक  पूर्शो  के
 निर्माए  के  लिप्रे  तथ्े  कारणानों  की  स्थापता
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 पर  से  रोक  चतुर्थ  पंचवर्षीय  योजना  में  निर्धारित
 विभिन्‍त  प्रकार  की  मोटर  गाड़ियों  के  उत्पा-
 दन  लक्ष्प  तथा  उस  उत्पादन  को  बनाये  रखने
 के  लिये  सहायक  पुर्जों  की  झ्रावश्यक्रता  को
 ध्यात  में  रखने  हुए  उठाई  गई  हैं।  यह  लक्ष्य  इस
 प्रकार  हैं,  व्यावसाथिक  गाड़ियां  85,000  नग
 प्रतिवर्म,  कारें,  85,000  प्रतिवर्ष,  जीपें
 15,000  प्रतिवर्ष,  स्कूटर,  मोटर,  साइकिल,

 तीन  पह़ियों  की  गाड़ियों  तथा  मोटरें  10,000
 प्रति  1  चतुर्थ  गंचवर्षय  योजना  अवधि  में
 ट्रेक्टरों,  शक्तति  चालित  हलों,  डीजल  इस्जनों
 इत्यादि  के  उत्पादन  में  प्रत्याशित  वृद्धि  को
 बनाये  रखने  के  लिये  भी  सहायक  पुर्जों  की
 प्रचुर  मात्रा  में  ग्रावश्यकता  होगी  शत  सहायक
 पुर्जो  की  क्षमता  के  भावी  प्रायोजना  में  इन
 सभी  बातों  को  ध्यान  में  रखना  होगा  ।

 Barrel  Fabrication  Industry

 I276,  SHRI  Ss.  M.  BANERJEE  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 37  on  the  1  8th  November,  1969)  regarding
 the  Barrel  Fabrication  Industry  and  state  :

 (a)  whether  Government  have  since
 ascertained  the  position  as  regards  parts  (b)
 and  (c)  of  the  above  question;

 (b)  ifso,  the  details  thereof  ;  and

 (c)  the  reasons  for  not  taking  up  the
 issue  with  the  Maharashtra  Government
 and  the  West  Bengal  Government  and  im-
 pressing  on  them  to  allow  idle  capacity  to
 be  shifted  to  other  States  where  drums  are
 badly  required  so  that  valuable  foreign  ex-
 change  is  saved  in  the  import  of  machines?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A,
 AHMED)  and  (a)  :  (b).  It  has  been  ascer-
 tained  from  the  Government  of  Tamil  Nadu
 that  no  transfer  of  machines  has  been  effe-
 cted  by  M/s.  Hind  Galvanising  and  Engi-
 neering  Co,  (P)  Ltd,  for  setting  up  a  barrel
 plant  at  Madras  as  ३  small  scale  unit,
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 (c)  Circumstances  have  not  arisen  for
 any  such  consultation  with  the  State
 Governments  concerned,

 Measures  for  the  Uplift  of  Scheduled
 Castes/Scheduled  Tribes

 1277,  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  whether  more  welfare  measures  are
 being  introduced  for  the  upliftment  of  the
 Scheduled  Castes  and  Scheduled  Tribes  in
 the  country;  and

 (b)  ifso,  the  details  thereof  and  the
 extent  to  which  these  measures  will  be  im-
 plemented  during  the  Fourth  Five  Year
 Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (DR,  (SHRIMATI)  PHULRENU  GUHA):
 (a)  Yes,  Sir.

 (b)  Outlays  of  Rs.  68  crores  under.  the
 Centrally  Sponsored  programme  and  Rs,  74
 crores  in  the  Centrally  Aided  programmes
 have  been  provided  in  the  Fourth  Plan  for
 the  welfare  of  Scheduled  Castes  and  Sche-
 duled  Trib  es  as  compared  to  the  expendi-
 ture  of  RS,  37  crores  and  Rs,  62  crores
 incurred  during  the  Third  Plan  in  the  two
 Sectors  respectively.  The  measures  specially
 undertaken  for  the  welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes  in  the  Back-
 ward  Classes  Sector  are  grouped  under  the
 categorics  of  ‘education’,  ‘economic  uplift,
 and  ‘health,  housing  and  other  schemes.’
 Grant  of  post-matric  scholaiships  to
 Scheduled  Caste  and  Scheduled  Tribo
 students  at  the  post-matric  stage,  develop-
 ment  of  tribal  areas  through  Tribal
 Development  Blecks  programme,
 co-operative  programmes  for  the  Sche-
 duled  Tribes,  setting  up  of  pre-examination
 Training  Centres,  Coaching-cum-guidance
 Centres  and  the  improvement  in  the  living
 and  working  conditions  of  sweepers  and
 scavengers  have  been  recognised  as  priority
 programmes  and  are  being  continued  during
 the  Fourth  Plan  in  the  Central  Sector.  The
 following  additional  welfare  measures  are
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 Also  baing  taken  up  under  this  Sector  dy-
 ting  the  Fourth  Plan  :  €

 0)  Extension  of  life  of  Tribal  Develop-
 ment  Blocks  to  5  years  by  adding
 8  new  stage  III.  During  this  stage-
 TI  of  §  years  duration,  each  Tribal
 Development  Block  will  be  entitled
 to  acentral  allotment  of  Rs.  0.00
 lakbs.

 (ii)  Es‘ablishment  of  Coaching-cum-gui-
 dance  centres  to  render  guidzoce  and
 pre-employment  coaching  to  the
 Scheduled  Caste  and  Scheduled  Tribe
 candidates  whose  names  are  regis:
 tered  with  Employment  Exchanges
 for  Class  IIT  posts,  To  begin  with
 four  such  Centres  are  beimg  set  up
 one  each  at  Delhi,  Kanpur,  Jabalpur
 and  Madras,

 (iii)  Opening  of  Pre  Examination  Train-
 ing  Cemtpes  in  various  States  for
 the  Scheduled  Caste  and  Scheduled
 Tribe  candidates  appearing  at  co:n-
 petitwe  examinations  for  entry  into
 State  Civil  Services  etc.

 (iv)  Pilot  Project  at  Chandigarh  for  the
 dizect  di:bursement  of  post-matric
 scholarships  to  Scheduled  Caste
 and  Scheduled  Tribe  students  of
 Punjab,  Haryana,  Jammu  and
 Kashmir  and  Himachal  Pradesh
 studying  at  Chandigarh  to  avoid
 delay  in  the  payment  of  scholarship
 amount,

 Aliowia:  passengers  to  travel  from  Kanpur
 and  other  stoppages  in  Rajdhani  express

 ‘4278.  SHRIS  M.  BANERJEE:  Will
 the  Minister  of  RAILWAY'S  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  many
 seats  (air-conditioned  chairs)  remain  vacant
 upto  Howrah  in  the  Rajdhani  Express  be-
 cause  Passengers  are  not  allowed  to  travel
 from  Kanpur  and  other  s‘oppages;

 (b)  ifso,  the  total  number  of  aircan-
 ditio  ied  chairs  in  the  said  train;

 fc)  the  number  of  those  occupied
 from  October,  §969  0  January,  1970;  apd
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 (d)  whether  a  decision  has  been  taken
 to  allow  passengers  from  Kanpur  and  other
 stoppages  in  the  said  train  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  to  qd)  292  Airconditioned
 Chair  Car  seats  are  provided  on  the  Raj-
 dhani  Express,  73  additional  A.  C.  Chair
 Car  seata  are  made  available  on  this  train
 during  periods  of  heavy  rush.  The  average
 occupation  of  accommodation  in  the  A.  C,
 Chair  Cars  during  the  period  from  October,
 1909  to  January,  970  was  88.6%.  As  the
 Rajdhani  Express  has  been  introduced  to
 run  as  an  intercity  train  between  New  Delhi
 and  Howrah,  between  which  points  a  sub-
 stantial  volume  of  traffic  cxists,  it  has  been
 decided  not  to  allow  booking  of  passengers
 to  and  from  intermediate  stations,  namely,
 Kanpur  Central,  Mughalsarai  and  Gomoh,
 where  the  train  has  been  provided  halts
 for  operational  reasons,

 Setting  up  of  industries  in  U.  P.  during
 Fourth  Plan

 1279,  SHRIS.  M.  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  ATFAIRS  be  pleased  to  state  :

 (a)  what  industries  are  likely  to  be
 set  up  in  Uttar  fradesh  to  remove  ils
 backwardness  during  the  Fourth  Plan
 period  ;

 (b)  whether  the  Siate  Government  of
 U.  P.  have  made  any  specific  request;  and

 (c)  ifso,  the  reaction  of  the  Central
 Goverament  thereto  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  to  (c).  The  Projects  in
 the  Central  sector  to  be  set  up  during  the
 Fourth  Plan  are  given  on  pages  253-260
 of  the  Draft  Fourth  Five  Year  Plan  Report.
 The  projects  to  be  located  in  U.  P.  during
 the  Fourth  Plan  are  also  mentioned  there,
 Locations  for  some  projects  have  yet  to  be
 decided.  Provision  has  been  mede  for  the
 completion  of  Heavy  Electrical  Project,
 Hardwar  and  Heavy  Structural  Project,
 Naipi  during  the  Fourth  Plan,  It  has  alsg
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 been  decided  to  set  up  a  Pumps  and  Com-
 Pressors  Project  and  a  Gas  Cylinder  Pro-
 Ject  at  Naini  during  the  Fourth  Plan.  In
 addition,  a  telephone  equipment  factory  is
 to  be  set  up  at  Naini.  In  the  State  sector  a
 Cement  factory  at  Dalla  is  ready  for
 commissioning.

 At  the  time  of  formulation  of  Annual
 Plans  and  Five  Year  Plans  all  the  State
 Governments  submit  proposals  about  the
 industrial  schemes  to  be  included  in  the
 State  Sector  during  the  Plans.  These  propo-
 sals  are  discussed  by  the  Working  Groups
 formed  in  the  Planning  Commission  at  the
 time  of  formulation  of  the  Annual  Plans  as
 well  as  the  Five  Year  Plans  and  decisions
 are  taken  in  respect  of  their  inclusion  in
 the  Plans.

 The  proposals  contained  in  the  Draft
 Fourth  Five  Year  Plan  have  been  formu-
 lated  after  taking  into  consideration  the
 Proposats  made  by  the  Govt.  of  U.P.

 मंत्रियों  द्वारा  हरिजनों  को  रसोइयों
 के  रूप  में  नौकरी  पर  रखना

 1280,  श्री  ओम  प्रकाश  त्यागी  :  क्‍या
 विधि  तथा  समाज  कल्याण  मंत्री  यह  बताते  वो
 कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  केन्द्रीय  तथा  राश्टों  के
 मत्रियों  को  सुझाव  और  निर्देश  देगी  कि  वे
 अपने  घरों  में  खाना  पकाने  के  लिये  हरिजनों
 को  नौकर  रखें  तथा  वे  अपने  दौरों  के  समय
 कम  से  कम  सप्ताह  में  एक  बार  हरिजग  बस्ती
 में  भोजन  प्रथवा  नाइता  करें,  जिससे  प्रस्पृश्यता
 निवारण  हो  सके  ;

 (ख्र)  यदि  हां,  तो  निर्देश  कब  तक  दिये
 जायेंगे  ;  भर

 (ग)  यदि  नहीं,  तो  उसके  कया  कारण  हैं?

 विधि  मसंत्राढइ्य  और  समाज  कल्याण
 विभाग  में  राज्य  मंत्री  (डा०  (श्रीमती)  फूलरेण
 गुह)  :  (क)  से  (ग)  ऐसे  किसी  प्रस्ताव  पर
 विचार  नहीं  किया  जा  रहा  है।
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 बड़ी  कोयला  खानों  से  कौयले  की  खरीब

 L38),  श्रो  ओम  प्रकाश  स्थागी  :
 रेलवे  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 क्या

 (क)  क्या  यह  सच  है  कि  सरकार  अपने
 उपयोग  के  लिये  कोयला  केबल  कुछ  बड़ी
 कोयला  खानों  के  गालिकों  से  खरोदती  है  ;

 व)  क्या  यह  भी  सच  है  कि  सरकार  को
 उसकी  गलत  नीति  के  कारणा  सस्ता  और  अच्छी
 किस्म  का  कोकक्‍ला  नहों  मिलता  है;

 '

 (7)  यदि  हां,  तो  क्या  सन्‍-कार  का  विचार
 दोनों,  छोटी  शौर  वड़ी  कोपला  खानों  के
 मालिकों  से  कोयला  खरीदने  का  है  टाकि  उसे
 प्रतिस्पर्धात्मक  दरों  पर  सस्ता  तथा  अच्छे  किस्म
 का  कोयला  मिल  सके  ;  और

 (घ)  यदि  नहों,  तो  उसके  क्‍या  का  एस  हैं  ?

 रेलवे  मंत्रो  श्री  नन्दा) :  (क)  रेलों  द्वारा
 कोयले  को  ल्रीद  के  लिये  टेंडरों  में  एक  यह
 दाते  भी  रहती  है  कि  केवल  जन्हों  टेंडरदाताओओं
 के  टेंडरों  पर  विचार  किया  जायेगा  जो  अपनी
 ही  खानों  से  कोयला  पैदा  कसते  हैं  बौर  पिछले
 छः  महीनों  में  जिनका  मासिक  औसत  उत्पादन
 उन  सभी  प्रेडों  के  कोयले  के  लिये  3000
 मीटरिक  टन  से  कम  न  हो  जिनके  लिये  उन्होंने
 टेंडर  दिये  हो।

 (ख)  जी  नहीं ।

 (ग)  'सदाल  नं  उठता ।

 (घ)  कोउला  खातों  बी  संरा  को  सीमित॑
 रखने  के  हँ शय  से  प्रतिमाप्त  3000  मोटरिक
 टन  से  कम  कौयला  पैदा  करने  वाली  कोप्रला-
 खानें  शामिल  नहीं  की  जातीं  ताकि  रेलवे
 निरीज्षणा  संगठत  सप्लाई  क्यें  जाने  बाले
 कोयले  वी  किस्म  पर  नियंत्रण  रख  सके  शझौर
 साथ  दी  बी०  sito  एक्स०  माल  डिब्बों  की
 गाड़ियों  को  सुगमतापूरंक  लादा  जा  संके।
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 इसके  भ्रलावा  अधिकतर  छोटी  कोयला  खानें
 निम्न  ग्रेड  का  कोयला  पैदा  करती  हैं  जिनको
 रेलों  को  जरूरत  नहीं  होती  ।  उनमें  से  बहुत  सी
 खानों  पर  रेलवे  साइडिगें  भी  नहीं  हैं  और
 उन्हें  सड़क  से  कोयला  भेजना  पड़ता  है,  जिसकी
 वजह  से  खान  पर  कोयले  को  किस्म  को  जांच
 नहीं  की  जा  सकती  n

 R  ation  to  M  rial  Heads

 SHRI  SITARAM  KESRI  :
 SHRI  RABI  RAY
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 1282.

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  itis  a  fact  that  Govern-
 ment  are  considering  to  further  tighten  the
 fules  for  the  payment  of  remuneration  to
 managerial  heads  so  as  to  reduce  the  gap
 in  incomes;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  whether  the  scheme  is  likely  to  be
 implemented  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFPAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c)  Different  views  have
 been  expressed  by  the  members  of  the
 Consultative  Committee  of  Parliament  for
 this  Ministry  on  the  question  of  the  revised
 administrative  ceilings  on  managerial  remu-
 neration  as  recently  announced  by  Govern-
 ment.  Certain  Chambers  of  Commerce  have
 suggested  liberalisation  of  these  ceflings.  All
 these  suggestions  are  under  consideration  of
 Government.

 Working  of  Companies  in  West  Bengal

 1283,  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPME-
 NT,  INTERNAL  TRADF.  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  -the  number  of  new.  companies  set
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 up  in  west  Bengal  since  the  last  mid-term
 poll;

 (b)  the  number  of  companies  which
 slopped  functioning  and  shilted  to  other
 States  outside  West  Bengal  during  the  same
 Period;  and

 (c)  the  volume  of  trade,  in  terms  of
 money,  handled  by  the  companies  located
 in  West  Bengal  during  the  years  1966-67,
 I967-68  and  ‘1968-69  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  As  from  the  last  mid-term
 poll,  20]  new  companies  limited  by  shares
 were  registered  under  the  Companies  Act,
 I955  in  West  Bengal.

 (b)  Qa  the  basis  of  information  available
 the  number  of  companics  which  shifted
 their  registered  offices  during  this  period
 is  4.  During  the  period  February,  969  to
 January,  1970,  54  companies  are  reported
 to  have  pone  into  liquidation  and  52  com-
 panics  we-e  struck  offby  the  Registrars  of
 Companics  under  Section  560  (5)  of  the
 Companies  Act,

 (c)  The  paid-up  capital  of  companies
 in  West  Bengal  was  Rs,  555.6  crores  in
 ‘1966-67,  Rs.  581.0  crores  in  1967-68  and
 Re,  603.4  crores  in  1968-69.  Information
 about  turnover  of  about  9,000  companies
 at  work  in  West  Bengal  is  not  available.

 Plaque  at  Gomoh  Railway  Station

 +1284,  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  a  request
 was  made  to  him  to  set  up  a  plaque  at
 (छाती  station  in  Bihar  to  Commemorate
 the  event  of  Netaji  Subhas  Chandra  Bose’s
 getting  into  the  train  from  this  station  on
 the  eve  of  his  escape  from  India;

 (b)  whether  the  request,  as  informed
 by  the  former  Minister,  was  under  consi-
 deration  of  Government;  and
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 (c)  if  sv,  the  steps  taken  by  Government
 in  the  matter  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  Yes,

 (c)  Earlier  in  1968,  request  was  reccived
 from  the  Netaji  Memorial  Committee,
 Dhanbad  for  putting  up  a  statue  of  Netaji
 Subhas  Chandra  Bose  in  Gomoh,  which
 was  agree!  to,  subject  to  the  selection  of  a
 suitable  site  in  consultation  with  the  Eastern
 Railway  Administration  and  the  cost  of  the
 statue  and  its  installation  being  borne  by
 the  Committee,  No  further  communication
 has  been  receive!  from  the  Comrnittee,  In
 September,  1960,  another  request  for  putting
 up  a  statue  and  plaque  by  the  Railway  has
 been  received;  this  is  sti!l  under  consi-
 deration,

 Supply  of  Sub-Standard  food  in  Railway
 Restaurants  under  Private  Contract

 I255,  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 Stale:

 (a)  whether  if  is  a  fact  that  many  of
 the  Railway  Restaurants  under  private  con-
 tract  serve  Sub-standard  food  and  break-
 fast  as  is  the  cxperience  of  many  Members
 of  Parliament  and  other  passengers  ;  and

 (b)  ifso,  the  steps  taken  by  Govern-
 ment  to  improve  the  s‘andard  of  meals  by
 the  Railway  Restaurants  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Complaints  about
 service  of  bad  quality  of  food,  breakfast
 etc.  by  contractors  are  occasionally  received,

 (b)  The  following  steps  have  been  taken
 to  improve  the  standard  of  catering  ;

 (i)  Regular  inspections  are  made  by
 officers  and  inspectors  of  the  stan-
 dard  of  food  supplied  and  =  service
 rendered  by  the  contractors,

 (ii)  A  limit  on  the  number  of  units  held
 by  a  contractor  has  been  laid  down
 so  that  the  contractor  can  bestow
 personal  attention.
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 (iii)  Through  investigation  into  all  comp-
 laints  and  suitable  action  -gainst
 contractors  wherever  warranted,

 .
 Small  Scale  Industries  Development -  Organisation

 1286,  SHRI  K.  M,  MADHUKAR  ;  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a}  whether  itis  a  fact  that  Govern-
 ment  intend  to  strenethen  the  Small  Indus-
 trics  Development  Organisation  to  provide
 technical  assistance  in  clectronics,  chemi-
 cals  and  plastic  industries  ;  and

 (0)  ifso,  the  steps  taken  by  Govern-
 ment  in  this  direction  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Yes,  Sir.  Government  intend
 to  strengthen  the  Small  Scale  Industries
 Development  Organisation  to  provide  tech-
 nical  assistance  in  all  important  industries
 such  as  electronic,  Chemicals  and  Plastic
 industries.

 (b)  Specific  proposals  in  this  direction
 are  uider  cxamination  by  the  Government.

 कम्पनियों  में  मंत्रियों/प्रथम  श्रेणो  के  राज-
 पत्रित  अधिकारियों  के  शेयर

 1287,  श्री  बंगा  नारायण  सिह  :
 श्री  रामस्वरूप  विद्यार्थो  :
 श्री  नारायण  स्वरूप  शर्मा  :

 क्या  औद्योगिक  विकास,  आन्तरिक  व्यापार
 तथा  समवाय-कार्य  मंत्रों  यह  बढ़ाने  वी  कृपा
 करेंगे  कि  :

 (क)  उन  उम्पनियों  के  नाम  क्‍या  हैं  जिनमें
 प्रधान  मंत्री,  केन्द्रीप  मंत्रियों,  उप-मंत्यों  तथा
 प्रथम  श्रेणी  के  राजपत्रित  अधिकारियों  के
 शेयर  है;
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 (a)  उन  मंत्रियों  तथा  प्रथम  श्रेणीके
 ग्रधिका  रियों  के  नाम  क्या  हैं  जिनके  पुत्र  तथा

 पुत्रियाँ  दन  कम्पनियों  में  नियुक्त  हैं;  «

 (ग)  उन  मंत्रियों  तथा  संसद  सदस्यों  के
 नाम  क्या  हैं  जिनकी  अपनी  कम्पनियां  हैं;  और

 घ  ऐसी  प्रत्येक  कम्पदी  में  कितनी  पूंजी
 लगी  हुई  हैं  झौर  इसमें  से  कितनी  राशि  ऋण
 के  रूप  में  प्राप्त  को  गई  है  ?

 औद्योगिक  तरिकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (श्री  'फलरुद्दोन  अलो  अह-
 मद):  (क)  से  (घ).  इच्छित  सूचना  उपलब्ध
 नहीं  है  1  मंत्रियों,  संसद्‌  सदस्यों  तथा  केन्द्रीय
 सरकार  के  प्रथम  श्रेणी के  राजपत्रित  कर्म-
 चारियों  एवं  उनके  पुच्ों व  पुत्रियों  की  बाबत,
 भारत  में  कार्यरत  लगभग  28,000  कम्प-
 नियों  के  सम्बन्ध  में  सूचना  का  संग्रह,  एक
 परिश्रमीय  व  श्रत्यधिक  लम्बी  प्रक्रिया  होगो;
 जो  प्राप्त  होने  वाले  सम्भाव्य  परिणाम  के
 पझनुरूप  नहीं  होगी  I

 इस्पात  के  कारखानों  में  इ  जोनियर

 1288,  श्री  बंध  नारायण  सिंह  :
 शमी  रामस्वरूप  विद्यार्थो  :

 क्या  इस्पात  तथा  भारी  इजोनियरिंग  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भिलाई,  दुर्गापुर,  रूरकेला  तथा
 बोकारों  इस्पात  कारखानों  में  भारतीय  तथा
 विदेशी  इंजीनियरों  की  कुल  संरूपा  कितनी  है  ;

 ख)  उनके  पदों  का  ब्यौरा  क्‍या  है  शौर
 प्रत्येक  पद  का  वेतनमान  कितना  है  ;

 (ग)  उनमें  से  कितने  इजीनियरों  ने
 विदेशों  में  प्रशिक्षण  प्राप्त  किया  था  और  इस
 फाय  पर  कितना  व्यय  ह््भा  था  ;
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 (3)  क्‍या  सरकार  का  विचार  योग्य  तथा
 कुशल  मिस्त्रियों  तथा  मंकेनिकों  को  इंजीनियरों
 के  पदों  पर  पदोन्‍नत  करने  का  है  ;  शर

 (डः)  यदि  नहीं,  तो  क्या  इसका  कारण
 व्यावह्ा रिक  ज्ञान  की  प्रपेक्षा  सेधान्तिक  ज्ञान
 रखते  वाले  व्यक्तियों  को  तरजीह  देने  की
 सरकार  को  नीति  है  ?

 इस्पात  तथा  भारी  हजोनियरिग  मंत्रालय
 में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पंत)  :  (क)  झौर
 (ग).  जानकारी  प्राप्त  को  जा  रही  है  और
 सभा-पटल  पर  रख  दी  जाएगो  |

 (ख)  इजीनियर  शुरू  में  400-950
 हुपये  के  वेतन-मान  में  लगते  हैं  |  इस  ग्ड  में
 50  प्र०  हात  पद  1 छ  बारे  में  बनाये  गये
 नियमों  के  प्रनुसार  निचले  तकतीकी  कमंचा-
 रियों  की  पदोन्नति  द्वारा  भरे  जाते  हैं  ।

 (=)  प्रइन  नहीं  उठता

 दिल्‍ली  से  बुलम्दशहर  के  लिये  सीधी
 रेल  सेवा

 1289,  श्री  बंश  नारायण  सिह :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  उत्तर
 प्रदेश  में  बुलन्द्शहर  जिला  सेना  के  लिये
 जवानों  की  भर्ती  का  एक  बड़ा  केन्द्र  रहा  है
 तथा  देश  का  सबसे  पध्रधिक  गेहू'  पैदा  करने
 वाला  जिला  भी  है;

 ख)  यदि  हां,  तो  क्या  यह  सच  है  कि
 दिल्ली  से  बुलन्दशहर  के  लिये  कोई  सीधी  रेल
 सेवा  नहीं  है  ;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  को  यह
 भी  पता  है  कि  उस  जिले  के  लोगों  को  इसके
 कारण  बड़ी  कठिनाई  होती  है  तथा  सैनिक
 कर्मचारियों  में  भी  बड़ा  प्रसंतोष  है  ;
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 (3)  क्या  सरकार  का  विचार  दिल्‍ली  से
 सीधे  बुलन्दशहर  तक  कोई  रेलगाड़ी  चलाने
 का  है  ;  भौर

 (है)  यदि  हां,  तो  यह  कब  तक  चलाई
 जायेगी  और  यदि  नहीं,  तो  उसके  क्‍या
 बारणा  हैं?

 रेलवे  मंत्री  धी  नन्‍्दा):  (क)  से  (ड).
 हापुड-खुर्जा  खण्ड  के  स्टेशनों  से  गाजियाबाद-
 दिल्‍ली  खण्ड  के  स्टेशनों  के  लिए  खुर्जा  और
 हापुड़  दोनों  के  रास्ते  जितना  यातायात  होता
 है  उसके  विश्लेषण  से  पता  चला  है  कि  इन
 यात्रियों  की  देनिक  श्रौसत  संख्या  केवल  लग-
 भग  25  है।  यह  संख्या  इतनी  कम  है  कि
 इससे  दिल्‍ली  और  बुजन्दशहर  के  बीच  एक
 सीबी  गाड़ी  तो  क्‍या,  एक  डिब्बा  चलाने  का
 भी  प्रौचित्य  नहीं  बनता  फिर  भी,  बुलन्द-
 शहर  झर  दिल्‍ली  के  बीच  यात्रा  करने  के
 लिए  खुर्जा  और  हापुड़  दोनों  स्टेशनों  पर  सुवि-
 धाजनक  सम्बद्ध  गांडिया  उपलब्ध  हैं।

 Laying  of  a  Railway  line  from  Delhi
 to  Bulandshahr  Via  Khurja

 1290,  SHRI  BANSH  NARAIN  SINGH  :
 SHRI  RAM  SWARUP  VIDYA-

 RTHI  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  General
 Manager,  Northern  Railway  made  a  state-
 ment  on  the  30th  December,  966  that  the
 Central  Government  bad  taken  a  decision
 to  construct  a  direct  Railway  line  from
 Delhi  to  Bulardshahr  as  was  reported  in
 the  daily  Hindustan  dated  the  3lst  Dece-
 mber  4966  ;

 (b)  if  so,  whether  the  reason  for  not
 implementing  the  said  decision  is  that  the
 policy  of  the  Railway  Administration  is  to
 keep  Uttar  Pradesh  backward  pwing  to
 some  political  reasons  ;  and
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 (c)  if  not,  whether  Government  propose
 to  cogstruct  a  direct  Railway  line  from  Dethi
 to  Bulandshahr  via  Khurja  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (c).  Assurance  was  glen
 by  the  General  Manager,  Northern  Railway
 only  for  examining  the  proposal  for  a  direct
 train  service  to  Delhi  from  Bulandshahr  on
 a  representation  made  to  him  by  some
 residents  of  Bulandshahr,  and  not  for  cons-
 truction  cf  a  direct  rail  link  betwecn  these
 two  places.  The  proposal  for  direct  train  ser-
 vise  was  examined  and  found  not  feasibk.

 There  is  no  proposal  at  present  to  cons-
 truct  a  new  direct  rail  link  between  Delhi
 and  Bulandshahr  as  these  are  already  conn-
 ected  by  rail  by  two  different  routes.

 विवेशों  तकनौकों  जानकारों  के  बारे  में  मुदा-
 लियर  समिति  का  प्रतिवेदन

 I29],  श्रो  बंधा  नारायण  सिह  :
 श्री  रामस्वरूप  दिल्षार्थो  :

 वया  औद्योगिक  विकास,  आंतरिक  व्यापार
 तथा  सम्रवाय-कार्य  मंत्री  यह  बताने  बी  कृपा
 करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  भारतीप  ey
 नियों  के  विदेशी  सहयोग  कर्त्ताओं  द्वारा  अनुचित
 लाभ  उठाने  की  कृप्रथा  के  बारे  में  जांच  करने
 तथा  तकनीकी  जानकारी  के  न्िये  विद्धेशौ
 विशेषज्ञों  पर  निर्भर  करना  बन्द  करने  के  हैतु
 मार्गोपायों  का  सुभाव  देने  के  लिए  वर्ष  966
 में  डा०  रामारवामी  मुदालियर  की  अध्यक्षक्ता
 में  एक  समिति  नियुक्त  की  गई  थी;

 (ख  यदि  हां,  तो  क्या  समिति  का  बति-
 वेंदन  प्राप्त  हो  गया  है  और  यदि  2,  तो
 उम्रका  ब्यौरा  क्‍या  है  ;

 (ग)  क्‍या  तकनीकी  जानकारी  के  लिये
 विदेशी  विशेषज्ञ  मंगाने  के  लिये  किये  के  उन  «
 करारों  को,  जिनका  ग्रतुसमर्थन  विदेश  1... |
 ने  करने  दिया  था,  रह  करने  का  विचार  है;
 सर
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 (a)  यदि  नहीं,  तो  इन  करारों  पर  प्रति-
 वर्ष  कितनी  विदेशी  मुद्रा  व्यय  होती  है  ?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समदाय-कार्य  मंत्री  (थो  'फलरुद्दीन  अली  अह-
 मद) :  (क)  देशी  जानकारी  का  उपयोग  करने
 तथा  ऐसे  मामलों  के  बारे  में  सरकार  मार्गदर्शन
 करने  के  लिए  जिनमें  विदेशी  सहयोग  वी  गअनु-
 मति  दो  जा  सकती  है  मारत  सरकार  ने
 फरवरी  966  में  डा०  रामस्वामी  मुदालियार
 के  सुभापत्तित्व  में  एक  समिति  स्थापित  की  थी  ।

 (ख)  इस  समिति  ने  4  मई,  967  को
 प्रपना  प्रतिवेदन  सरकार  कौ  परतुत  किया
 जिसमें  झन्य  बातों  के  साथ  साथ  यह  सुझाव
 दिया  गया  था  कि  जानकारी  के  शभ्रायात  की
 समस्या  को  हल  करने,  विशेष  रूप  से  उत्पादन
 प्रक्रिया  प्ंवंधी  जानकारी  या  उत्पादनों  के
 ड्जिशन  की  जानवारी  ची  समस्‍या  के  संबंध
 में  निश्चित  प्रयास  वी  झ्ावश्यकता  है।  तथा
 इस  काम  के  लिए  अच्छी  तरह  से  जमे  हुए
 उद्योगों  तथा  नए  आधुनिक  प्रकार  के  उद्योगों
 के  बीच  विया  जाए।  “विदेशी  सहयोग  संत्रंधी
 समिति  के  प्रतिवेदन”  वी  प्रतियां  जिसमें  इस
 राधित्ति  की  सिफारिश  दी  गई  हैं  और  उस  संबंध
 में  सरकार  के  तनिशांबों  की  प्रतियां  संसद  के
 पुस्तव  लय  में  उपरूब्ध  हैं।

 (ग)  जी,  नहीं  t

 (a)  भारतीय  रिजर्व  बेंक  द्वारा  प्रकाशित
 “yaar  उद्योगों  में  विदेशी  सहयोग  के  बारे
 में सर्वे शग,  रिपोर्ट  में  अन्य  बाहों  के  साथ  साथ
 सहयोग  संय्रंधी  विरिन्‍न  करारों  के  बदले  में
 लाभांधों,  रायलटी  श्रौर  तकनीकी  शुल्क  के
 दिये  जाने  के  बारे  में  बताया  गया  है।  इस
 रवेंक्षणा  रिपोर्ट  की  प्रतियां  संसद्‌  के  पुस्तकालय
 में  उपलब्ध  हैं  ny

 Demand  for  Tractors

 1292,  SHRIS.K.  TAPURIAH:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
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 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  total  demand  for  tractors  at
 hand  in  the  country  and  how  it  is  being
 met  ;

 (b)  the  rensoa  why  no  tractor  manu-
 facturing  unit  could  be  set  up  cither  in  the
 public  or  private  sector  during  the  last  few
 years  ;  and

 (c)  the  amount  being  spent  on  the  im-
 Port  of  the  tractors  including  the  latest
 deal  with  Russia  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  The  total  demand  for  agri-
 cultural  tractors  as  assessed  by  the  Depart-
 ment  of  Agriculture  during  the  current
 financial  year  1969-70  is  of  the  order  of
 1,25,000,  (including  the  pending  demand
 of  past  years).  The  demand  is  being  met
 partly  by  indigenous  manufacture,  supple-
 mented  by  imports  to  the  extent  possible.

 (b)  while  formulating  the  original  Four-
 th  Five  Year  Pin  (1966-67,  to  1970-71)  the
 demand  for  Agricultural  tractors  by  L970-
 Tl  was  estimated  at  only  40,000  Nos.  per
 annum,  Against  this,  five  unils  in  the  pri-
 vate  s:ctor  were  licensed  for  a  total  capa-
 city  of  30,000  Nos,  per  annumanda  =  pro-
 posal  for  setling  up  a  unit  in  the  public  sec-
 tor  with  a  capacity  of  12,000  Nos,  per
 annum  was  under  consideration,  Thus  the
 assessed  demand  for  40,000  Nos.  was  expe-
 cted  to  be  met  by  the  units  licensed  /appro-
 ved.  Following  the  Green  Revolution,
 demand  rose  more  rapidly  than  was  carlier
 expected  and  the  estimate  of  demand  has
 since  had  to  be  revised  to  90,000  tractors
 per  annum  by  ‘1973-74,  In  order  to  meet
 the  revised  estimated  demand,  eight  new
 private  sector  schemes  have  been  approved
 during  the  last  two  years  for  a  total  capa-
 city  of  68,000  Nos.  per  annum  A  few  more
 such  schemes  are  under  consideration.  The
 proposal  for  a  public  sector  project  wita
 an  initial  capacity  of.  I2,000  tractors  per
 annum  is  also  being  pursued.

 (c)  During  1968-69:  it  was  decided  to
 import  15,500  tractors  for  a  total  value  of
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 Rs,  +3,57,02,500.  During  1969-70,  it  has
 been  decided  to  import  35,600  tractors  out
 of  which  agreements  have  so  far  been  conc-
 luded  for  18,500  tractors  for  a  total  value

 of  Rs.  22,85,47,000.

 Reported  objection  by  Planning  C i
 to  include  Small  Car  Project  in  Fourth  Plan

 1293,  SHRI'S.  K.  TAPURTAH  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  HIMATSINGKA  :
 SHRI  RABI  RAY  :
 SHRI  C,  JANARDHANAN  :
 DR.  RANEN  SEN  :
 SHRI  INDRAJIT  GUPTA  :
 SHRI  BHOGENDRA  JHA  :
 SHRI  RAMAVATAR  SHASTRI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Small  Car  Project  has
 been  finally  dropped  from  the  Fourth  Plan
 by  the  Planning  Commission  ;  and

 (b)  if  so,  whether  his  Ministry  does
 not  want  to  pursue  the  proposal  any
 further  7

 THE  MINISTER OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  The  Smll  Car  Project  has
 not  yet  been  included  in  the  draft  Fourth
 Five  Year  Plan.

 (0)  The  matter  is,
 pursued.

 however,  being

 Collision  of  Jorry  with  light  engine  between
 Ankai  and  Nagorsol  stations  of  Secunder-

 abad  Division  (South  Central  Railway)

 1294.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  per-
 sons  died  and  some  were  seriously  injured
 when  a  lorry  crashed  through  the  closed
 gate  at  a  manned  level  crossing  and  collided
 against  a  light  engine  on  the  22nd  Janu-
 ary,  970  between  Ankai  and  Nagorsol

 PHALGUNA  12,  89]  (SAKA)  P’ritten  Answers  90

 stations  on  the  Manmad-Jalna  section  of
 the  Secunderabad  Division  of  the  South
 Centrdl  Railway  ;

 (b)  if  so,  the  cause  of  loss  of  the
 accidents  ;

 (c)  the  total  number  of  persons  killed
 and  wounded  ;  and

 (d)  the  total  amount  of  the  Railway
 property  due  to  this  accident  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (c).on  2i.I.
 970  at  about  47.35  hours  a  motor  truck
 broke  the  level  crossing  gate  chain  of  ma-
 nned  level  crossing  gate  No.  6  between
 Ankai  and  Nagarsol  stations  and  collided
 with  an  up  light  engine.

 In  this  accident  3  persons  were  killed
 4  injured  cf  whome  one  sustained
 grievous  injuries.

 (b)  Prima  facie  the  accident  was  due
 to  the  motor  truck  entering  the  closed  gate.

 (d)  The  cost  of  damage  to  railway
 property  has  been  estimat  d  at  appro:
 ly  Rs,  175).

 कोच  बलरकों,  टोली  क्लर्को,  तथा  टिकट
 कलकक्‍्टरों  को  नियुक्ति

 1295,  क्री  मोलहू  प्रसाद :  क्‍या  रेलवे

 मंत्री  कोच  क्लकों,  टोली  क्‍लकों  तथा  टिकट

 कलक्टरों  की  नियुक्तित  के  बारे  में  23  दिसम्बर,
 969  के  झतारांकित  प्रइन  संख्या  50I2  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्या  भ्रपेक्षित  जानकारी  इस  बीच

 इकट्टी  कर  ली  गई  है  ;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्या  हैं;

 और  4

 (ग)  यदि  नहीं,  तो  देरी  होने  के  क्या  कारण

 है  !
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 रैलवे  मंत्री  (क्रो  नस्वां) :  (क)से  (ग).
 एक  विवरण  सभा  पटल  पर  रखा  जाता  है
 जिसमें  भ्रपेक्षित  सूचना  दी  गई  है।  [प्रस्थालय
 में  रखा  गया ।  देखिये  संख्या]  2678/
 70]

 रेलवे  में  सुरक्षित  पदों  को  असुरक्षित
 पदों  में  बदलना

 1296,  श्री  मोलहू  प्रसाद:  क्‍या  रेलवे
 मंत्री  रेलवे  में  सुरक्षित  पदों  को  असुरक्षित  पदों  में
 बदलने  के  बारे  में 16  दिसग्बर,  969%
 झतारांकित  प्रइन  संख्या  4076  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उसमें  उल्लिखित  प्रादेशों  पर
 जिन  पर  विचार  क्रिया  जा  रहा  था,  गृह-कार्य
 मंत्रालय  के  साथ  सलाह  करके  इस  बीव  अंतिम
 रूप  से  निर्णाय  कर  लिया  गया  है  ;

 ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है;

 (ग)  यदि  नहों,  शो  2-7  होने  के  क्‍या
 कारण  हैं  ?

 रेलवे  मंत्री  फ्री  नन्दा] :  (क)  से  (ग).
 गृह  मंत्रालय  के  परामर्श  से  इस  मामले  पर
 झभी  विचार  फिया  जा  रहा  है।

 पूर्वोत्तर  रेलवे  के  हिन्दो  संगठन  में  कर्मचारियों
 की  संख्या  बढ़ाना

 1297,  श्री  मोलहू  प्रसाद  :  क्या  रेलवे
 मंत्री  दैनिक  “आज”  के  सम्पादक  के  नाम

 पुर्तोत्तर  रेलवे  तथा  हिन्दी!  शीर्षक  के  अन्तर्गत
 प्रकाशित  पत्र  के  बारे  में  23  दिसम्बर,  969
 के  गअतारांकित  प्रकन  संख्या  5014 के  उतर
 के  सम्बन्ध  में  यह  बताने  वी  कृपा  करेंगे  कि:

 (क)  क्या  सरकार  ने  पृर्रोत्तर  रेलवे  के
 वहीँदी  संगठन  के  कर्मचारियों  वी  संरदा  दढ़ाने
 के  प्रइत  पर  एस  बौव  त्रिचार  ह्था  निर्गाय  कर
 लिया  है  ;
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 (a)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 शौर

 (ग)  यदि  नहीं,  तो  इस  सम्बन्ध  में  देरी
 होने  के  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (श्री  नन्‍्दा):  (क)  इस  प्रशन
 पर  विचार  किया  जा  चुका  है  और  आशा  है
 इस  सम्बन्ध  में  दीन  निर्गाय  हो  जायेगा  ।

 (व)  गौर  (ग)  सवाल  नहीं  उठता  |

 चौयी  योजना  भें  कारख/नों  के  लिए
 अपेक्षित  उपकरण

 1298,  श्री  मोलहु  प्रसाद  :  क्‍या  ओऔद्यो-
 गिर  विकास,  आंतरिक  व्यापार  तथा  समवाय-
 कार्य  मंत्री  चौथी  योजना  में  कारखानों  के  लिये
 अपेक्षित  उपकरगा  के  बारे  में  2  दिसम्बर,
 969  &  ग्रतारांकित  प्रदन  संख्या  2299  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  इस  बीच  अपेक्षित  जानकारी
 एकत्र  कर  ली  गई  हैं  ;

 ख)  यदि  हां,  तो  उसका  व्यौस  क्या  है  ;
 झौर

 (ग)  यदि  नहीं,  तो  इस  राम्वन्ध  में  विलम्ब
 के  क्या  कारगा  हैं  ?

 औद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 सनवाय्-कायं  मंत्री  (भ्रो  फखरद्दीन  अली  अह-
 मद) :  (क)  से  (ग).  सरकार  ने  चौथी  पंच-
 वर्षीय  योजना  की  अवधि  में  स्थापित  किए
 जाते  वाले  कारखानों  में  लगाए  जाने  वाले
 उपकरणों  की  मांग  का  निर्धारण  करने  के  लिए
 कोई  विशिष्ट  सर्वेक्षण  नहों  कराया  है।  इस
 सम्बन्ध  में  की  वित्तीय  आवश्यवताशों  को
 विकास  परिषदों,  झौद्योगिक  संघों,  तवनीको
 विक्रास  का  महानिदेशालय  तथा  योजना  आयोग
 द्वारा  स्थापित  ग्ोजना  जपो  द्वारा  किए  गए
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 अ्रध्यक्ष  को  ध्यान  में  रख  कर  के,  तैयार  किया
 जाता  है  I

 Policy  regarding  import  of  forcign
 “know-how”

 41299.  SHRI  P.C.  ADICHAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  ANID  COM.
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government's  atiention  has
 been  drawn  to  the  article  captioned  ‘Import
 of  Know  how  hampers  growth  of  industry”
 in  the  Times  of  India  of  the  23rd  January,
 970  pointing  out  how  impurt  of  know-how
 hampers  growth  of  our  industry  converting
 our  engineers  into  merc  drafismen  who
 translate  drawings  provided  by  the  foreign
 manufacturers;  and

 (b)  if  so,  whether  Government  have
 teconsidered  the  question  of  importing
 foreign  know-how  under  the  Fourth  Plan
 and  what  broad  policy  has  been  evolved
 on  this  issue  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED):  (a)  Yes,  Sir.

 (b)  The  question  of  import  of  foreign
 technology  has  becn  under  the  constant
 review  of  Government,  While  the  basic
 policy  in  respect  of  foreign  collaboration
 remains  broadly  the  same  as  hitherto,
 considerable  reorientation  has  been  brought
 about,  keeping  in  view  the  strong  industrial
 base  that  has  been  sect  up  in  the  country
 and  the  nced  for  boosting  exports  of  our
 manufactured  products,  as  also  the  develop-
 ment  of  indigenous  research  and  to
 technology,  Not  only  is  greater  selectivity
 now  being  exercised  in  the  matter  of
 approval  of  foreign  collaboration  proposals,
 but  specific  guidelines  have  also  been
 laid  down,  With  a  view  to  avoiding  repetitive
 import  of  technology  for  the  manufacture
 of  same  or  similar  products,  cfforts  are
 mide  to  conduct  coordinated  negotiations
 wheo  a  number  of  units  are  proposed  to  be
 set  up  forthe  manufacture  of  the  same
 item  at  about  the  same  time.  Technical
 collaboration  agreements  are  mow  usually
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 approved  only  fora  period  of  5  years  from
 commencement  of  production,  both  so  as  to
 ensure  the  absorption  of  such  know-how
 by  Indian  units  as  early  as  possible  and
 also  to  encourage  the  establishment  of
 adequate  R  and  D  facilities  by  Indian
 manufacturing  units,  Care  is  also  taken
 to  ensure  that,  as  fur  as  possible,  collabora-
 tion  agreements  do  not  impose  restrictions
 on  exports  Of  manufactured  products,  and
 also  that  a  provision  is  miade  in  the  agree:
 ments  which  allows  the  know-how  to  be
 passed  on  tO  another  Indian  Company,
 should  it  become  necessary,  on  terms  to
 be  mutually  agreed  to  by  all  concerned
 including  the  foreign  collaborator  and
 subject  to  the  approval  of  the  Government,
 With  a  view  to  ensuring  maximum  possible
 utilisation  of  Indian  consultancy  services
 it  has  te:n  laid  down  that  wherever
 Indian  consultancy  is  available,  it  shou'd
 be  utilized  exclusively  and  if  foreign
 consultancy  is  also  essential,  Indian  con-
 sultants  should  also  be  associated  and,
 asarule  be  the  primary  agency  employed
 for  consultancy.  In  order  to  expedite
 disposal  of  foreign  collaboration  proposal,
 a  Foreign  Investment  Board  has  also  been
 constituted  since  December,  68.

 Electrification  of  Howrah-Delhi  Tronk
 Route

 1301,  SHRI  HIMATSINGKA  :
 SHRI  P.  C.ADICHAN  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  while  4/5th of  the  Howrah-Delhi  Trunk  route  along
 which  the  Rajdhani  Express  runs  bas  a'rcady
 been  electrified,  indecision  persisis  regar-
 ding  electrification  of  the  remaining  /5th of  the  route,  despite  the  fact  that  provision
 for  it  hasbeen  made  in  the  Fourth  Five
 Year  Plan;

 (b)  whether  it  is  also  a  fact  that  this
 work  is  being  deferred  to  give  priority  to
 the  project  to  electrify  the  Vijayawada-
 Madras  route  for  which  pressure  is  beiftx—
 brought  to  bear  by  the  Tamil  Nadu  Govern-
 ment  as  reported  in  the  Hindustan  Times  of
 the  3lst  January  1970;  and
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 (c)  if  this  report  is  mot  correct,  the
 precise  reasons  for  not  taking  up  the  Delhi-
 Tundla  project  forthwith  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to  (c).  OF  the
 Howrah-Delhi  Trunk  Route,  Howrah  to
 Kanpur  section  has  already  been  electrified
 on  25  KV  AC  system,  Electrification  of
 Kanpur-Tundla  section  is  in  progress  and
 the  work  is  expected  to  be  completed  during
 the  year  ‘1970-71,  As  regards  the  remai-
 ning  portion  viz,  Tundla-  Delhi  section,
 the  electrification  thereof  has  been  tentati-
 vely  included  in  the  programme  for
 electrification  to  be  undertaken  during  the
 4th  Five  Year  Plan.

 Electrification  of  Madras--Vijayawada
 section  included  in  the  4th  Five  Year  Plan
 is  also  under  consideration  by  the  Ministry
 of  Railways.  An  Economic  Study  of  the
 electrification  of  Tundla-Delhi  section  is  in
 band  with  a  view  to  assessing  the  financial
 justification  of  the  scheme,  and  this  study
 is  expected  to  be  completed  by  the  middle
 of  ‘1970,  After  the  above  study  has  been
 completed,  both  the  schemes  will  be
 examined  on  their  merits.

 Recommendations  of  the  Railway  Accidents
 Enquiry  Committee

 1302,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  $

 (a)  bow  far  the  recommendations  of  the
 Railway  Accidents  Enquiry  committee  have
 been  implemented;  and

 d (b)  in  what  respects  these  reco!
 tions  have  not  been  implemented  and  the
 reasons  therefor  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (0)  The  Railway
 Accidents  Inquiry  C  ittee-I958  submit
 ted  their  report  in  two  parts--the  first  part
 in  November  ‘1968  and  the  second  and
 final  part  in  August  1969.  Both  parts  of
 the  report  were  placed  on  the  Table  of  the

 -House  shortly  after  their  reccipt.

 Views  of  the  Ministry  of  Railways  on
 Part  I  of  the  Report  were  circulated  along
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 with  the  Railway  Budget  documents  in
 February,  1969.  This  part  of  the  report
 contains  I39  observations  and  90  recom-
 mendations.  Except  one  recommendation-
 regarding  the  fixing  of  norms  for  manning
 or  upgtading  of  level  crossings--all  recom-
 mendations  in  this  part  of  the  Report  were
 accepted.  Even  the  one  not  accepted
 earlier  is  being  recansidered  in  the  light  of
 observations  made  by  the  Committee  in
 Part  Il  of  their  Report.  Of  the  accepted
 recommendations,  26  have  already  been
 implemented  and  the  remaining  recommenda-
 tions  are  at  various  stages  of  implementation.
 Some  of  these  are  such  as  can  be  implemen-
 ted  on  a  programmed  basis  subject  to  the
 availability  of  funds  or  require  action  to
 be  taken  by  the  State  Governments  and
 other  organisations.

 The  second  and  the  final  part  of  the
 teport  covers  many  facets  of  railway  working
 and  contains  46  observations  and  454
 recommendations.  These  have  been  exami-
 ned  and  the  Views  of  the  Ministry  of
 Railways  on  these  were  laid  on  the  Table
 of  the  House  on  24r2-970.  Necessary
 action  to  impl  t  these  reco  dations
 along  the  lines  indicated  in  the  Views  of  the
 Ministry  of  Railways  has  been  initiated.

 Repurc  of  Limitati  placed  on
 Salaries  of  Managerial  Cadre

 1303.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  paucity  of  managerial  talent-both  in
 the  public  and  private  sectors;

 (b)  whether  the  recent  limitations  placed
 by  Government  on  the  salaries  of  manage-
 tial  staff  in  November,  969  have  shown
 Serious  repurcussions  on  the  advance  of
 managerial  cadre;  and

 {c)  what  specific  steps  Government
 are  taking  to  revive  initiative  in  efficient
 management  and  for  developing  efficient
 managerial  staff  both  for  the  public  and
 private  sectors  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF,  A.
 AHMED  )  :  (a)  to  (c).  The  guide-lines  for
 appointment  of  managerial  persons  in  pub-
 lic  limited  Companies  and  fixing  their
 remuneration  which  were  announced  in
 November  are  expected  to  assist  in  develo-
 ping  efficient  and  professionalized  manage-
 ment  in  the  corporate  sector,

 Port-based  Steel  plant  Scheme

 1304,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  STEEL  ANU  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  the  ECAFE  has  instiated
 port-based  steel  plant  scheme;

 (b)  if  so.  where  such  port-based  plants
 is  proposed  to  be  located  and  whether  Goa
 is  one  of  the  possible  sites;  and

 (c)  the  details  of  the  said  port-based
 stcel  plant  scheme  indicating  the  capacity
 and  nature  of  production  at  such  plant  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  K.  C.  PANT)  :  (a)
 ECAFE’s  Steel  Survey  Mission  for  Western
 Asia  Subregion,  which  submitted  its  interim
 report  to  ECAFE  in  January  this  year  have
 recommend  port-based  stcel  plants  in  the
 region  and  indicated  that  Goa  and  Vishaka-
 patnam,  among  other  sites  of  the  region,
 would  merit  consideration,

 (b)  Setting  up  of  additional  capacity
 in  stee)  in  new  steel  plants  and  their  Joca-
 tion  is  currently  under  the  consideration
 of  the  Government.

 (c)  Does  not  arise,

 Development  of  Paper  Industry

 1305,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  finalised
 8  plan  for  rapid  development  of  the  paper
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 industry  in  view  of  the  enormous  export
 potential  for  paper;  and

 (by)  if  so,  the  details  of  the  plan  indica-
 ting  the  contemplated  extent  of  capacity  to
 be  granted  in  each  State  and  the  steps  taken
 so  far  for  the  implementation  of  the  plan  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI.  F.A.
 AHMED):  (a)  and  (b)  In  order  to  meet
 the  increased  demand  for  Paper,  the  Deve-
 lopment  Council  for  Paper,  Pulp  and
 Allied  Industries  have  under  considerajion
 some  proposals  for  increasing  the  produc-
 tion  by  speeding  the  machines  and  adding
 some  balancing  equipment  to  the  existing
 paper  plants.  Their  recommendations  are
 awaited,

 गांधी  शताब्दो-वर्ष  में  मद्यनिषघ

 1306,  शी  प्रकाशवीर  ज्ञास्त्रो :  क्या  विधि
 तथा  समाज  कह्पाण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  में  मद्यनिषेध  लागू  करने  की
 दिशा  में  और  ागे  कितनी  प्रगति  हुई  है;

 ख)  क्‍या  यह  सच  है  कि  गांधी  शताब्दी
 वर्ष  के  दौरान  कुछ  राज्यों  में  पिछले  च्  को
 भ्रपेश्षा  अधिक  शराब  के  ठेके  दिये  गये  हैं;  भौर

 ग)  यदि  हां,  तो  वया  ऐसा  केन्द्र-सरकार
 के  परामर्श  से  किया  गया  है  ?

 विधि  मंत्रालय  और  समाज  कल्याण  विभाग
 में  राज्य  मंत्री  (डा०  (धीमती)  फूलरेण  गृह)  :

 (क)  मद्यनिषेष  राज्य  विषय  होने  के  कारण
 मद्यनिषैध  को  लागु  करने  के  बारे  में  राज्य  स्वयं
 प्रपना  निर्णय  करते  हैं  |

 ख)  विभिन्न  राज्यों  में  शराब  की  दुकानों
 के  लिए  हेकों  की  मंत्ररी  क्रे  बारे  में
 जानकारी  का  ब्पौरा  सुलभ  न  होने  के  कारणा,
 यह  नहीं  बताया  जा  सकता  कि  क्‍या  गांधी”:
 शताब्दी  वर्ष  के  दौरान  श्रधिक  ठेके  दिए
 गए  थे
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 (a)  मद्यनिषेध  को  लागु  करने  में  राज्य
 सरकार  द्वारा  भारत  सरकार  से  परामर्श  करना
 अपेक्षित  नहीं  है  ।  ‘

 बजीर  सुल्तान  तम्बाकू  कम्पनो  हैदराबाद,  में
 विदेशियों  के  शेयर

 1307,  श्री  प्रकाशवीर  ज्ञास्त्री  :  क्‍या
 आद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  वजीर  सुल्तान  तम्बाकू  कम्पनी,
 हैदराबाद,  में  अब  भी  विदेशियों  के  कितने
 प्रतिशत  शेयर  हैं;

 ख  क्या  उक्त  शेयरों  पर  होने  वाली  झाय
 को  अदायगी  विदेज्ञी  मुद्रा  में  को  जा  रही  है;

 (ग)  क्‍या  उक्त  विदेशी  शेयरों  को  भारतीय
 दोयरों  में  परिवर्तित  करने  के  लिए  कोई  प्रयास
 किये  जा  रहे  हैं;  स्‍्रौर

 (घ)  यदि  हां,  तो  इस  वारे  में  ब्यौरा
 क्‍या  है?

 मोद्योगिक  विकास,  अन्तरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  (  श्री  फखरुद्दीन  अलो
 अहमद)  :  (क)  30-9-1969,  तक  मैस
 वजी र  सुल्तान  तम्बाकू  कम्पनी  लि०  की  प्रदत्त

 पूजी  2,29,54,300  झुठ  की  थी  I  उनमें  से
 2  करोड़  रुपये  ककी  इक्विटी  पूजी  है  व  शेष
 00  go  प्रति  हिस्से  के  हिसाब  को  295,43
 संचयी  निष्क्रय  अधिमान  हिस्सों  के  मूल्य  का
 प्रतिनिधित्व  करता  है।  उपलब्ध  सूचना  के

 भ्नुसार,  इविवटी  पूंजी  का  67.7  प्रतिशत,
 अ्न्‍न्यत्रवासी  हिस्सेधारियों  के  प्रधिकार  में  है।

 (ख)  कम्पनी  के  अन्यत्रवासी  हिस्सेथारियों
 को,  उनके  द्वारा  प्राप्त  लाभांश  को  बाहर  ग्रग्ने-

 -'षण  करने  की  अवुप्रति  दे  दी  गई  है।

 (ग)  झभी  नहीं  I
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 (घ)  प्रइन  उत्पन्न  नहीं  होता  ।

 पश्चिम  बंगाल  में  अनिश्चिततता  होने  के
 कारण  उद्योगों  को  हुई  हानि

 1308,  शी  प्रकाशवोर  शास्त्री  क्या
 ओद्योगिक  विकास,  आन्तरिक  व्यापार  तथा
 समवाय-कार्य  मन्नी  सह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्या  परिचिम  बंगाल  के  श्रौद्योगिक
 संगठनों  में  उत्तन्न  हुई  अनिश्वचितता  के  कारण
 उद्योगों  को  हुई  हानि  के  संम्वन्ध  में  कोई
 प्रावकलन  तैयार  कर  लिये  गये  हैं;

 (ख)  क्या  यह  सच  है  कि  औद्योगिक  संग-
 ठनों  के  विस्तार  तथा  नये  उद्योगों  की  स्थापना
 पर  इसका  प्रतिकूल  प्रभाव  पड़ा  है;  शर

 (ग)  कार्य  करने  की  क्षमता  कम  होने
 झथवा  भ्रौद्योगिक  संगठन  बन्द  होने  के  कारण
 कितने  श्रमिकों  पर  प्रतिकूल  प्रभाव  पड़ा  है  ?

 ओद्योगिक  विकास,  आस्तरिक  व्यापार  तथा
 समयाय-कार्य  मंत्री  (श्री  फलरुद्दोन  झलो

 अहमद)  :  (क)  से  (ग)  सूचना  इकद्ठी  की
 जा  रही  है  श्र  सभा-पटल  पर  रख  दी  जायेगी  ।

 Sale  of  Polythene  in  Black  Market
 by  M/s.  Asian  Cables

 1309.  SHR]  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer
 to  the  reply  given  to  the  Unstarred  Question
 No.  357  on  the  18th  November,  969  regar-
 ding  M/s.  Asian  Cables  and  state  :

 (a)  whether  Government  have  investi-
 gated  the  matter  regarding  the  sale  of  poly-
 thene  in  the  black  market  ;  and

 (b)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
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 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  and  (b).  The  case  is  still
 under  investigation,

 Shortage  of  Paper

 3l0.  SHRI  RAM  KISHAN  GUPTA:
 SHRI  BISWANARAYAN

 SHASTRI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  there  is  an
 acute  shortage  of  paper  in  the  country  ;
 and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  meet  the  shortage  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  Execpt  in  the  case  of  certain
 ealegories  of  light  weight  printing  and
 writing,  Kraft  and  M.  G,  papers,  no  com-
 plaints  have  been  received  about  shortage
 of  paper  in  general.

 (b)  The  Development  Council  for  Pulp,
 Paper  and  Allied  Indust.ies  are  considering
 the  possibilities  of  stepping  up  production
 in  the  existing  paper  mills  by  speeding  up
 the  machines  and  providing  balancing  equip-
 ment.  Such  a  programme  would  help  in
 increasing  production  in  a  relatively  short
 period  at  comparatively  lower  costs  than
 establishing  new  mills.  The  Council's  reco-
 mmendalions  in  this  regard  are  awaited  by
 Goveroment.

 Government  have  decided  to  set  up  a
 Corporation  in  the  public  sector  to  manu-
 facture  paper.  The  Corporation  is  execpted
 to  take  up  the  implementation  of  some
 projects  for  production  of  newsprint  and
 printing  and  writing  paper.

 इस्पात  की  आवश्यकता  और  उत्पावन

 I3L,  श्री  रघुवीर  सिह  ज्ञास्त्री  :
 श्री  यशवन्त  सिह  कुशवाह  :

 क्या  इस्पात  तथा  भारी  इन्जोनियरिंग  मन्त्र
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 यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  इस्पात  की  बापिक  झाव-
 श्यकता  कितनी  है  और  उसका  वास्तव  में
 उत्पादन  कितना  है  ;

 ख)  आगामी  पांच  वर्षों  में  इस्पात  की
 आवश्यकता  सम्भवतः  कितनी  बढ़  जायेगी  ;
 और

 (ग)  इस  झावश्यकता  को  पूरी  करने  के
 लिये  क्‍या  कायंवाही  की  गई  है  ?

 इस्पात  तथा  भारी  इन्जोनियरिंग  मन्त्रालूय
 में  राज्य  मस्त्री  पथी  कृष्ण  चन्द्र  पन्त)  :  (क)
 झननन्‍्तरिक  खपत,  जिससे  वर्ष  968-69  में
 इस्पात  की  आवश्यकता  की  द्योतक  है  45  लाख
 टन  के  लगभग  थी।

 वर्ष  1969-70  के  पहले  I0  महीनों  में
 विक्रय  इस्पात  का  उत्पादन  39.6  लाख  टन
 था।

 ख)  973-74  तक  इस्पात  की  देशीय
 मांग  7(2  लाख  टन  होने  का  अनुमान  है  ।

 (ग)  इस्पात  की  आवश्यकतों  को  यथा-
 संभव  पूर्ति  के लिए  योज्नाएं  बनाई  जा  रही
 हैं।  अतुमोदित/विचाराधीन  योजनाझों  में
 निम्नलिखित  शामिल  हैं  :--

 (1)  चालू  योजनाओं  को  पूरा  करना
 तथा  तकनीकी  सुधारों,  अतिरिक्त

 संतुलन  और  परिरूपण  सुविधाओं
 द्वारा  वर्तेमान  सुविधाओं  से  अधिन
 कतम  उत्पादन  करना  |  यह  कार्य॑-
 क्रम  आगामी  0  वर्षो  में  उत्तरो-
 त्तर  पूरा  किया  जाना  है  |

 (2)  बोकारों  का  40  लाख  टन  क्षमता
 तक  विस्तार  i

 (3)  बिलेट  और  प्लेटों  के  उत्पादन  के
 लिए  भिलाई  का  42  लाख  टन
 भत्ता  त्तक  विस्तार  ।
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 अति-
 कार-

 (4)  40  लाख  टन  इस्पात  की
 रिक्त  क्षमता  के  लिए  नये
 खानों  की  स्थापना  t

 संयंत्र
 बैलन
 संयंत्र

 (5)  दुुर्गापुर  स्थित  मिश्र  इस्पात
 में  बैदाग  इस्पात  की  ठष्ढी

 यंत्र-समृह  को  लगाना  और
 की  क्षमता  को  दुगुना  करना  |

 (6)  राउरकेला  में  कोल्ड  'रोल्ड  ग्रेन

 ओग्रोरिएन्टेड  चादरों.  के  संयंत्र  को
 स्थापना  |

 Nationalization  of  Key  Industries

 3I2,  SHRI  B.K.  DASCHOWDHURY  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:

 fa)  whether  Government  are  considering
 nationalization  of  key  industries  in  the
 coubtry  ;

 (by  if  so,  the  details  thereof  and  the

 time
 by  which  those  will  be  nationalized  ;

 @

 (०)  if  the  reply  to  part  (a)  above  be  in
 the  negative,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A
 ALLMED)  :  (a)  to  (cd.  Government  do  not
 have  any  general  policy  as  such  of  national-
 izing  the  key  industries  in  the  country.  Deci-
 sion  on  nationalization  of  any  industry
 is  taken  with  reference  to  the  needs  of  the
 cc  omomy  and  of  public  interest,

 Suzeestion  of  Caief  Election  Commissioner
 regarding  enhancement  of  ceiling  on

 Ele:tion  Expenses
 )3I3.  SHRI  ५,  NARASIMHA  RAO:

 SHRI
 N.  SHIVAPPA

 HRI  OM  PRAKASH  TYA\  GI:
 SHRI  RAM  GOPAL

 SHALWALE  :

 Will  the  Minister  of  LAW  AND  S0-
 CIAL  WELFARE  be  pleased  fo  stat  ;
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 (a)  whether  during  the  Conference  of
 “the  Chief  Electoral  Officers  a  decision  was
 taken  to  enhance  the  ceiling  on  election
 expenses  of  candidate  of  both  the  parlia-
 mentary  and  Assembly  constituencies  5

 (b)  if  so,  the  amount  of  ceiling  enhan-
 ced  ;and

 (c)  the  reaction  of  Government  in  this
 regard  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M,  YU  NUS  SALEEM)  :  (a)  Yes,  Sir.

 The  proposals  received
 (b)  and  (c).  are  being from  the  Election  Commission,

 examined.

 Derailment  of  Katihar-bound  Goods
 Train  at  Telta  Station  (Northeast)

 Frontier  Railway

 1314.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  some  bogies  of  the  Katihar-
 bound  goods  train  were  derailed  at  the

 Telta  Railway  Station  on  the  Barsoi  Kishan-

 ganj  section  of  the  Northeast  Frontier
 Railway  on  the  2nd  January,  1970;

 (b)  whether  the  inquiry  joto  the  cause
 of  the  accident  has  been  completed  ;

 (c)  if  so,  the  details  thereof  ;  and

 loss  suffered  as  8
 (d)  the  estimated

 result  of  the  accident?

 THE  MINISTER  OF  RAILWAYS

 (SHRI  NANDA)  (a)  and  (b).  Yes.

 (c)  According  to  the  finding  of  the

 inquiry  committee  the  accident  was  duc  to

 breakage  of  a  journal  of  the  wagon  mar-

 shalled  70  from  the  train  engine,  due  to

 hot  box.

 (d)  The  cost  of  damage  to  railway
 property  has  been  estimated  at  approxi-
 mately  Rs.  8,200/-.
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 Corruption  at  New  Delhi  Station

 3I5.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  whether  itis  a  fact  that  there  is
 great  corruption  at  New  Delhi  Station  ;

 (b)  whether  it  is  also  a  fact  that  some
 staff  working  at  this  station  have  been  scle-
 cted  as  Class  II  Gazetted  Officers  ;

 (c)  ifso,  whether  they  have  refused
 their  promotion  in  order  to  amass  wealth
 by  corrupt  practices  ;  and

 (a)  if  so,  the  action  taken  in  the
 matter  7?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  It  does  not  appear  to
 be  so,  judging  from  the  number  of  cases
 that  have  come  to  notice.

 (b)  and  (c).  The  Station  Superintendent,
 New  Delhi  Railway  Station  was  selected
 for  promotion  to  Class  II  Gazetted  service
 in  December,  969  and  was  posted  outside
 Delhi,  but  owing  to  domestic  reasons  he
 declined  the  promotion.

 (d)  Does  not  arise.

 Corruption  in  Pension  Section  of  Divisional
 Accoonts  Office,  Northern  Railway,

 New  Delhi

 3l6.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  itis  a  fact  that  there  is
 lot  of  corruption  in  the  Pension  Section  of
 the  Divisional  Accounts  Office,  Northern
 Railway,  New  Delhi  and  illegal  gratification
 is  being  accepted  from  the  retired  emplo-
 yees  for  the  settlement  of  their  dues  ;

 (b)  whether  it  is  also  a  fact  that  imme-
 diate  intimation  is  not  sent  to  the  retired
 employees  at  their  addresses  when  their
 settlement  dues  are  sanctioned,  resulting
 into  accumulation  of  Rs,  10  lakhs  on  acco-
 unt  of  unpaid  bills;
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 (c)  whether  the  staff  at  fault  have  been
 shifted  from  this  section  ;  and

 (d)  the  steps  taken  to  clear  these  unpaid
 bills?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  No  complaint  has
 been  received  from  any  of  the  retired  emp+
 loyces  to  this  effect,

 (b)  No  [ntimation  to  the  ex.  employees
 is  invariably  issued  under  registered  cover
 simultaneouly  with  the  passing  of  the  ‘sett-
 lement  dues  for  payment,  The  amount  of
 unpaid  Special  Contribution  to  provident
 Fund/Death-cum-Retirement  Gratuity  rel-
 ating  to  payments  passed  from  l.  l.  968  to
 30,  I].  968  is  Rs,  28  thousands  only  out
 of  payment  for  Rs.  29.44  lakhs  passed
 during  this  period,

 (c)  Does  not  arise  in  view  of  answer
 to  items  (a)  and  (a).

 (d)  Lists  of  such  cases  are  sent  to  the
 Divisional  Personnal  Officer/Executive  Offi-
 cer  concerned  who  takes  steps  to  trace  the
 payees  through  the  welfare  organisation
 and  payments  are  arranged,

 Stoppage  of  Increments  of  Railway
 Commercial  Clerks

 3I7.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  1245,  on  the  25th  November,
 969  regarding  Railway  Commercial  Clerks
 and  state  :

 (a)  the  number  of  Commercial  Clerks
 on  Indian  Railways  whose  increments  are
 stopped  for  ten  years  and  above  ;

 (b)  whether  it  isa  fact  that  the  Rail-
 way  is  losing  its  traffic  mainly  due  to  the
 fact  that  its  employees  have  no  interest  in
 their  job  ;

 _—
 (c)  whether  it  is  also  a  fact  that  the

 Railway  officers  are  fond  of  withholding  the
 increments  of  their  subordinate  and  therg
 is  no  check  on  them;  and

 .
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 @  Whether  Government  propose  to
 consider  some  effective  mieasures  to  check
 misuse  of  such  powers  and  grant  increments
 to  those  who  have  not  got  increments  for
 the  last  five  years  and  above?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  33.  The  period
 10  years  and  above’  is  the  total  period
 for  which  the  employees  have  undergone
 the  penalty  of  different  occasions  taken
 together  ani  not  necessarily  continous  period
 of  0  years.

 (b)  No.

 (c)  No,

 (dj  No,  The  penalty  of  withholding  of
 increment  is  imposed  after  careful  consi-
 deration  of  the  gravity  of  ihe  offence,  and
 after  observance  of  the  procedure  laid
 down  itt  Discipiitte  and  Appeal  Ru'es.  The
 intention  in  imposing  thé  penalty  is  that
 it  should  act  not  only  as  a  deterrent  but
 also  ds  4  corréetive.

 Conmerci  |  Clerks  on  Southern,  Eastern
 and  Northern  Railways

 1318.  SHRI  ONKAR  LAL  BERWA  :
 SHRI  CHANDRIK  PRASAD  :

 Will  the  Minister  of  RAILWAYS  be
 pledsed  io  refet  ta  the  reply  given  lo  Unstarred
 Question  No.  2b  on  [8th  November,  1969
 régarding  Conimercial  Clerks  on  Southern,
 Eastern  and  Northern  Railways  and  state  :

 (a)  the  volum:  of  traffic  handled.  i.  e.,

 (lt)  numb  of
 and  earnings;

 booked Pp  cers

 (2)  parcels  dealt  with  and  earnings;

 (3)  goods  traffic  dealt  with  and
 earnings;

 (4)  eross  earnings  or  the  station!
 and

 (5)  number  of  Cammercial  Clerks
 at  all  those  stations  referred  in  parts  tb)
 gad  (d)  of  the  above  question  from  January
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 969  to  Deceniber,  969  separately  for  each
 month  and  for  cach  station;

 (b)  the  ‘wort  of  charge’  worked  out
 by  the  Zonal  Railway  for  all  the  stations
 teferred  in  part  (a)  of  the  above  question;

 (c)  whether  all  those  stations  having
 equal  work  load  are  allotted  the  posts  in
 the  higher  grades  of  Rs.  335  and  above;

 (d)  if  not,  the  rea:ons  therefor;  and

 (९)  whether  Government  will  consider
 to  bring  at  par  all  those  stations  having  the
 equal  ‘worth  of  charge’  7?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to  (ce)  Information  is
 being  collected  and  will  be  laid  on  the
 Tuble  of  the  Sabha  in  duc  course.

 Action  on  Representations  received
 from  Unions  other  than  Recognised

 Untons,

 19  SHRT  ONKAR  LAL  BERWA:
 Wiil  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Railway
 Board  has  issued  orders  to  all  the  General
 Managers  of  the  Indian  Railways  not  to
 take  action  on  the  representations  received
 from  the  Unions  other  than  those  which  are
 recognised;

 (b)  if  so,  the  details  thereof;

 (c)  the  detailed  reasons  for  such  orders
 which  deprive  all  the  other  Unions  of  their
 legitimate  right  guaranteed  under  the  Trade
 Union  Act;  and

 (d)  whether  it  is  also  a  fact  that  these
 orders  were  issued  due  to  pressure  from
 the  recognised  Unions  on  the  Board  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRL  NANDA)  (9)  No,  Sir,

 tb)  to  (d).  Do  mot  arise,
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 Overbridges  in  Delhi

 1320.  SHRI  M.  L,  SONDHI  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  what  proposals  for  construction  of
 overbridges  in  the  city  of  Delhi  have  been
 sanctioned;

 (b)  in  which  cas<s  We  coastruciion  has
 started  and  when  it  is  likely  to  be  completed
 and  what  are  the  reasons  for  the  delay  in
 the  commencement  of  construction  in  other
 cases;  and

 (c)  what  proposals  for  the  construction
 of  overbridges  in)  Delhi  are  still  under
 consideration  and  when  these  are  likely  to
 be  finalised  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Proposal  for  one  road
 overbridge  gear  Patel  Nagat  has  been
 sanctioned  during  the  year  l968-69  in  the
 city  of  Delhi.

 (b)  The  above  work  is  in  progress  and
 is  likely  to  be  completed  by  December,  970

 (c)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  library  See  No  LT-
 2679/70

 Indian  Bogies  for  Taiwan  Railway
 Administration

 32l.  SHRI  M.  L.  SONDHT  :  Will  the
 Minister  of  RAILWAY'S  bepleased  to  state  +

 (a)  whether  it  is  a  fact  thit  the  Peram-
 bur  Integral  Coach  Factory  has  completed
 an  order  for  l00  Indian  bogies  for  the
 Taiwan  Railway  Administration;

 (b)  if  so,  the  extent  to  which  India  is
 likely  to  extend  its  export  market  of  rolling
 stock  in  Taiwan  in  the  next  few  years;  and

 (c)  the  steps  taken  by  the  Rai!ways  for
 market  research  in  Taiwan  to  face  compe-
 titio:  from  other  countries  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  ४७७,
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 (b)  and  (c)  Most  of  the  countries  invite
 global  tenders  for  purchase  of  railway
 rolling  stock.  This  is  also  the  practice  in
 Tafvan.  The  Indian  Railways  will  contigque
 to  offer  quotations  against  enquirics  received
 from  Taiwan  Railway  Administration.
 Further  export  to  Taiwan  would  however
 depend  upon  our  offering  technica  ily  accepl- able  and  competitive  quotations  for  which
 efforts  will  be  made,  Qustations  from
 Railway  Production  Uaits  are  handled  by
 the  State  Trading  Corporation  who  look
 after  the  cemm:rcial  aspects  including
 market  research  in  foreign  countries,

 Personnel  Management  Policy  of
 Hindustan  Stec!  Limited

 1322.  SHRI  M.  L.  SONDHI  :  Will  the
 Minist!r  of  STEEL  AND  HEAVY  ENGI.
 NEERING  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  the  Hindus
 stan  Stccl  Ltd.,  has  introduced  a  pew  per-
 sonnel  management  policy  recentls;  and

 (b)  if  so,  the  details  thereof;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C,  PANT)  :
 (a)  and  (b)  While  a  new  personnel
 management  policy  as  such  has  not  been
 introduced  by  the  authorities  of  Hindustan
 Steel  Lid,  the  policy  is  reviewed  from
 time  to  time  to  incorporate  therein  such

 h  and  impro  $  38  are  consi-
 dered  appropriate.  Of  late,  Hindustan
 Steel  Ltd;  hes  re-introduced  the  systems  of
 inter-Plant  transfers  the  extent  possible  and
 and  of  selections  for  higher  managerial  posts
 on  Company-wide  basis.  A  scheme  aimed
 at  planned  development  of  managerial
 personnel  is  also  under  way.

 Setting  up  at  a  Billet  Mill  at  Singapore

 1323,  SHRI  MM,  L.  SONDHI:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  the  further  steps  taken  after  the
 completion  of  the  feasrbility  study  for  a
 billet  mill  at  Singapore  by  the  Central
 Engineering  and  Design  Bureau  ;  and
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 (b)  whether  there  is  any  proposal  for
 the  development  of  co-opcralion  in  stecl
 technology  with  the  South  East  Asian
 countrics  १

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  ॥  C,  PANT)  :
 (a)  The  Feasibility  Report  has  been  for-
 warded  to  the  Government  of  Singapore
 and  is  under  their  consideration

 (b)  A  South-asia  Iron  and  Stec!  Insti-
 tute  is  being  set  up  at  Singapore  under  the
 aegit  Of  ECAPE.  India  has  conveyed  its
 desire  to  become  a  suppoiting  Member  of
 the  Institute.

 Expansion  of  Design  Organisations  of
 Hindustan  Stee!  Limited  and

 Heavy  Engineering  Cor-
 poration,

 1324,  SHRI  N.  SHIVAPPA  :
 SHRI  Ss.  M.  KRISHNA:
 SHRI  CHANDRA  SHEKHAR

 SINGH  :

 Will  the  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  ;

 (a)  whether  there  is  any  plan  before
 Government  to  expand  the  design  organi-
 sations  of  the  Hindustan  562]  Limited  and
 the  Heavy  Engineering  Corporation  to  cope
 with  the  additional  vo'ume  of  work  during
 the  Fourth  Plan;

 (b)  whether  there  is  any  proposal  to
 expand  the  existing  Steel  Plants  ;  aod

 (c)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K  C,  PANT):
 (a)  Both  Hindustan  Sicel  Lid.  and  Heavy
 Eneinecring  Corporation  are  planning  to
 expand  their  Design  Burcau  to  cope  with
 the  additional  volume  of  work  anticipated
 4-ring  the  Fourth  Plan’  period.

 (b)  Yes.  Sir.  Expansion  of  Bhilai  Stecl
 Plant  from  its  existing  capacity  of  2.4
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 million  tonnes  to  4.2  million  tonnes  is
 under  consideration.

 (०)  Under  Bhilai’s  4.2  million  tonne
 Expansion  Programme,  a  production  cupa-
 city  of  60,090,  toanes  of  billets  and  7.0,020
 tonnes  of  plates  is  proposed  to  be  created.

 Stundard  of  Legislation  in  India,

 I325.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL.
 FARE  tc  pleased  to  state  ;

 (a)  whether  Government  are  aware  of
 a  statement  made  by  Justice  J.C.  Shah,  a
 judge  cf  the  Supreme  Court  of  India,
 while  inaugurating  the  8th  Annual  Con-
 ference  of  the  All-Assam  Lawyers’  Asso-
 ciations  to  the  effect  that  legislation  in
 India  is  ‘badly  drafted,  self-contradictory
 and  incongruous";

 (b)  if  so,  Government’s  reaction  to  the
 same,  and

 (c)  whether  Government  would  consider
 inviting  retired  judges  of  the  Supreme
 Court  and  High  Courts  to  participate  in
 drafting  of  the  Bills  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M,  YUNUS  SALEEM):  (a),  No,  Sir.

 (b)  Does  not  arisc.

 (c)  Does  not  arise.

 Blackmarketing  of  Paper

 1326.  SHRI  BABURAO  PATEL  ;  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  in  a  statement  made  by
 him  ia  Hyderabad  on  the  7th  January,  1970,
 he  warned  the  consumer  industry  by  saying
 ‘It  must  behave’  or  there  will  be  a  take-
 ever  by  Government;

 (b)  if  so,  is  this  statement  to  be  taken
 as  an  official  threat:
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 (c)  the  number  of  cases  of  black-
 marketing  cf  paper  detected  by  Government
 in  the  last  two  years  and  the  nature  of
 action  taken;  and

 (d)  the  details  of  the  proposed  Paper
 Development  Corporation  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  and(b).  While  addressing
 the  members  of  the  Federation  of  Andhra
 Pradesh  Chambers  of  Commerce  and
 Industries  ata  mecting  held  on  the  &th
 January  ‘1970,  the  consumer  goods  industries
 were  warned  that  Government  would  not
 remain  an  idie  spectator  if  they  misbehaved
 and  indulged  in  manipulation,

 (ce)  Government  lifted  the  control  on
 the  selling  prices  of  all  types  of  paper  in
 May,  I968  and  the  question  of  detection  of
 cases  of  black-marketing  docs  not  arise.

 (d)  Government  have  decided  0  set
 up  a  Corporation  in  the  public  sector  for
 the  manufacture  of  paper.  The  details
 about  its  capital  etc,  are  being  worked  out.

 Machine  Tool  plants  in  Bhavnagar
 and  Ajmer

 1327,  SHRI  VIRENDRA  KUMAR  SHAH:
 Will  the  Minister  of  I  NDUSTR{AL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  had  carlier  taken  a  decision  to  set
 up  machine  tool  plants  in  Bhavnagar  and
 Ajmer  simultaneously  and  had  informed
 the  concerned  State  Governments  accor-
 dingly.

 (b)  whether  the  Gujarat  Government
 acquired  32L  acres  of  land  at  a  cost  of  Rs.
 14,28  lakhs  for  the  setting  up  of  the  machine
 tool  plant  at  Bhavnagar;

 (०)  whether  it  is  also  a  fact  that  while
 considerable  progress  has  been  made  in
 implementing  the  project  at  Ajmer,  no
 progress  has  been  made  with  regard  to  the
 project  at  Bhavnagar  on  grounds  of  rece-
 ssion,
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 (d)  if  so,  the  reasons  for  holding  that
 the  recession  would  affect  the  Bhavnagar
 plant  alone  ;  acd .

 (९)  in  view  of  the  Governnent’s  own
 estimate  that  imports  of  machine  tools
 worth  over  Rs.  20.00  crores  would  be  re-
 quired  by  the  end  of  the  Fourth  Plan,
 whether  immediate  steps  would  be  taken
 to  implement  the  Bhavnagar  project  and,
 if  so,  the  details  thereof  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  INTERNAL  TRADE
 AND  COMPANY,  APFAIRS  (SHRI  F.  Aa
 AHMED)  ;  (a)  Yes,  Sir.

 (b)  Government  of  Gujarat  have  repor-
 ted  that  land  measuring  321  acres  24  gun-
 thas  has  been  acquired  and  that  the  total
 amount  of  compensation  and  other  expendi-
 ture  on  (his  account  comes  to  Rs.  9,84,  |  27-
 65  paise.

 (c)  and  (d).  Government  had  commi-
 ssioned  Messrs.  Technoexport,  Praha,
 Czechoslovakia,  on  the  Sth  April  965,  for
 preparation  of  a  Detailed  Project  Report
 for  the  Medium  Heavy  Machine  Too)  Plant
 proposed  to  be  set  up  at  Bhavnagar  with  a
 grey  iron  foundry  and  also  the  proposed
 Grinding  Machine  Tool  Plant,  Ajmer.  The
 Detailed  Project  Report  in  respect  of  the
 Grinding  Machine  Tool  Plant,  Ajmer  was
 received  in  January,  946  and  was  accepted
 with  some  modifications,  A  company
 underthe  name  and  style  of  ‘Machine  Tool
 Corporation  of  India  Private  Limited’  was
 also  incorporated  in  January,  967  to  im-
 plement  the  Grinding  Machine  Too!  Project
 at  Ajmer,  The  Grinding  Machine  Tool
 Plant  at  Ajmer  has  started  trial  production
 of  components  in  December,  ‘1969,

 The  Detailed  Project  Report  in  respect
 of  the  Bhavnagar  Project  was,  however,
 received  in  January,  ‘1967.  By  then,  there
 had  been  a  steep  fall  in  the  demand  for
 machine  tools  due  to  the  tecessicnary
 conditions  in  the  Economy.  The  situation
 was,  therefore,  reviewed  afvesh  and  it  was
 decided  that,  in  view  of  the  sharp  full  in
 demand  for  machine  tools  and  the  revised
 lower  target  for  the  machine  tool  industry,
 it  should  be  re-examined  whether  there  was
 prima  facie  justification  for  putting  up  a
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 new  plant  for  the  manufacture  of  various
 items  of  machine  tools  and  whether  these
 items  of  inachine  tools  could  not  be  manu-
 factured  in  one  of  the  existing  Pubvic  Sector
 Units.  Further  studics  revealed  that  the
 Heavy  Machine  Tool  Plant  of  the  Heavy
 Engineering  Corporation  Ltd;  Ranchi  and
 Hindustan  Machine  Tools  Ltd;  Bangalore
 could  between  themselves  undertake  the
 manufacture  of  virtually  all  the  machine
 tools  programmed  for  production  at  the
 Bhavnagar  project.  The  establishment  of
 the  Bhavnagar  Project,  was  in  the  circum-
 stances,  deferred,

 (e)  the  imports  of  machine  tools  worth
 over  Rs,  20  crores  by  the  end  of  1973-74
 will  primarily  consist  of  sophisticated  and
 highly  specialised  types  of  machine  tools.
 It  may  not  be  economical  and,  in  certain
 cases,  it  may  not  alsu  be  technically  feasible
 to  establish  maaufacture  of  the  entire  range
 of  such  sophisticated  and  highly  specialised
 machine  tools  in  the  country  for  some  more
 time  to  come.

 As  and  when  demand  for  machine  tools
 develops  substantially  and  the  economic
 conditions  would  justify  the  sztting  up  of  a
 new  machine  tool  project,  the  position  in
 regard  to  the  Bhavnagar  Machine  Tool
 Project  will  be  reviewed  further.

 Production  of  Wheels  and  Axles  unit
 at  Durgapur  Steel  Plant-

 +1328.  SHRI  VIRENDRA  KUMAR  SHAH  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  the  capacity  of  the  Wheels  and
 Axles  unit  of  the  Durgapur  Steel  Plant,  the
 actual  production  year-wise  since  it  was
 commissioned  and  the  reasons  for  the  short
 fall  in  production.

 (b)  the  year-wise  detailed  of  imports
 of  wheel  and  axles  into  the  country  during
 the  period  when  the  Wheel  and  Axles  unit
 of  the  Dutgapur  Steel  Plant  was  in  pro-
 duction;

 (c)  whether  Government  consider  that
 the  basis  objective  in  setting  up  the  Wheels
 and  Axles  unit  remains  largely  unfulfilled
 siuce  the  country  had  to  spend  on  the  one
 band  a  huge  amount  on  installing  and
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 maintaining  the  said  unit  and  on  the  other
 hand,  on  importing  wheels  and  axles  from
 abroad;  and

 (d)  whether  a  time  bound  programme
 to  improve  the  working  of  the  said  unit
 has  been  drawn  up  and,  if  so,  the  details
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHIRT  K.  C.  PANT)  :
 io}  The  rated  capacity  of  Wheel  and  Axle
 Plant  is  45,000  wheelscts  in  M,  T.  stage
 and  75,000  wheelsets  in  16  M.T.  stage.

 The  year-wise  production  is  as  follows:

 Number  of  seis  as-embled

 1962-63,  5,769
 ‘1963-64  18,660
 1964-65  23,736
 1965-66  (23,241
 1966-67.  16,210
 1967-68  15,420
 I968-69  12.732,
 Shortfall  in  production  is  due  to  poor

 industrial  relations,  low  labour  productivity,
 lack  of  spares  etc.

 (b)  The  information  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House,

 (०)  This  is  to  an  extent  correct.

 (d)  The  recommendatipns  containeJ
 in  the  Reports  of  the  Pande  Com  nittee  and
 of  Messrs.  Monkhouse  and  Kirk,  the  British
 experts,  are  being  implemented.  Among
 the  steps  being  taken  are  introduc'ion  of  a
 new  wage  incentive  scheme,  installatioa  of
 balancing  facilities,  various  repairs  of
 machines  and  equipment  procurement  of
 spare  parts,  etc,  The  major  factor  res-
 ponsible  for  low  production  is  Jabour
 indiscipline,  It  is  hope!  that  production
 will  improve  a3  a  result  of  the  negotiation
 and  the  objective  of  setting  up  the  plant
 will  be  fulfilled,

 Application  from  TISCO  for  Installation
 of  Piate  Mill

 1329,  SHRI  VIRENDRAKUMAR
 SHAH  ;  Will  the  Minister  of  STEEL  AND
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 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  there  is  a
 great  shortage  of  flat  steel  products  in  the
 country  and  that  it  is  likely  to  last  for  some
 more  years;

 (b)  whether  it  is  also  a  fact  that  M/s.
 Tata  [ron  and  Steel  Company  Ltd.  had
 applied  for  expansion  of  their  plate  making
 capacity  by  30  lakh  tonnes  per  year,  by
 installing  another  plate  mill  and  if  so,  the
 date  on  which  the  application  was  made;

 (c)  whether  any  decision  has  been
 taken  with  regard  to  the  above  application;
 and

 (a)  if  mot,  the  reasons  for  the  same
 aod  the  date  by  which  the  decision  is  now
 expected  ?

 THE  MINISTER  OF  SYATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K,  C.  PANT)  ;  (a)
 Yes,  Sir.

 (b)  and  (c).  M/s,  Tata  Iron  and  Steel
 Company  Ltd.,  had  put  foward  a  proposal
 to  replace  their  existing  plate  mill.  No  for-
 mal  application  has,  however,  been  received
 so  far.

 (d)  Does  not  arise.

 Exports  of  Ingots  and  Billets  produced
 at  Durgapur  Steel  Plant

 1330,  SHRI  VIRENDRAKUMAR
 SHAH  :  Willthe  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  an  official
 teview  of  the  working  of  the  Durgapur
 Steel  Plant  in  ‘1969,  extracts  of  which  were
 quoted  inthe  Indian  Express  of  the  2!st
 January,  I970,  points  out  that  this  Plant
 achieved  a  new  record  in  despatches  especia-
 Hy  in  exports  in  1969;

 (b)  whether  itis  also  a  fact  thata
 large  percentage  of  the  said  exports  coasi-
 Hod  Of  ingots  and  billets;
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 (c)  whether  exporting  finished  products
 is  more  yseful  and  creditable  than  exporting
 Primary  or  intermediate  products;  and

 (d)  if  the  replies  to  parts  (b)  and  (c)
 above  be  in  the  affirmative,  whether  Govern-
 ment  consider  that  the  Durgapur  Steel  Plant
 has  no  reason  to  fecl  proud  about  its  por-
 formance,  because  itis  still  working  well
 below  its  rated  capacity  and  because  the
 exports  largely  consisted  of  ingots  and
 billets  which  could  pot  be  rolled  in  the
 Plant  itself  due  to  the  unsatisfactory  perfor-
 mance  of  its  processing  units  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :  (a)
 Yes,  Sir,  The  total  despatches  and  the  des-
 patches  for  export,  of  steel  and  other
 products  together,  in  I959  were  mew
 records.

 (b)  No,  Sir.

 (c)  Yes,  Sir.

 (d)  Does  not  arise  in  view  of  answer
 to  (b)  above.

 Criticism  by  West  Bengal  Minister  regarding
 Allocation  of  Raw  Material  for  Engineering

 Units

 133k.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether,  Speaking  at  the  ceremony
 8th  January,  970

 to  distribute  certificates  to  those  successful
 in  the  Labour  Welfare  Officers’  course,  the
 West  Bengal’s  Minister  in-charge  of  Small-
 Scale  Industries.  Shri  Sambhu  Ghosh,  bla-
 med  the  Central  Government  for  inadequate
 allocation  of  raw  materials,  particularly  iron
 and  steel,  for  the  engineering  units  in  the
 State;

 (b)  if'so,  the  reaction  of  Government
 thereto;  and

 (oc)  the  actual  position  with  regard  to
 the  Central  allocation  of  raw  matctial  for
 large-acale  and  émall  scale  engineering  upiig
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 separately,  State-wise  and  ycar-wise,  from
 966  67  to  1959-70.  7  a

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Government  have  seen  a
 repo-t  inthe  Press  of  the  speech  made  at
 Calcutta  by  Shri  Simbhu  Ghosh  on  ‘18th
 January,  ‘1970.

 (b)  West  Bengal  is  being  allocated  its
 share  of  the  available  raw  materials,  and,  in
 fact.  the  State  reccived  the  highest  amount
 of  allocation  of  BP  sheets  during  I969-7)
 as  compared  to  other  States.  It  has  also
 been  decided  to  import  iron  and  steel  items
 wroth  Rs,  0  crores  during  1970-71  for  the
 small  scale  sector,  out  of  which  West  Bengal
 will  be  allotted  its  share,

 (c)  Information  will  be  collected  and
 laid  on  the  Table  of  House,

 Nationalisation  of  Jessop  and  Compaiy,
 Calcutta

 1332,  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
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 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  which  business  group  in  India  now
 owns  and  controls  ‘Jessop  and  Company”,
 Calcutta:

 (b)  the  working  results  of  this  Com-
 pany  for  the  last  three  financial  years;  and

 (c)  the  reasons  why  Government  are
 not  nationalising  this  concern  in  the  public
 interest  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  Government  of  India  have
 acquired  controlling  rights  in  the  Company
 by  purchasing  majority  of  equity  shares,

 (b)  Working  results  of  the  last  three
 years  of  the  Company  are  given  below  :--

 Year  Profits/loss  in  Dividend  %  on  Reserves  in
 lakhs  equity  shares  lakhs
 Rs.  Rs,

 966  94,68  12,50,  493  07
 3967  4.56  32  50  520.  87
 968  है4  38  (Loss)  435.20

 Accounts  for  Company's  financial  year  (a)  the  working  results  of  the  Diesel
 ending  31.10,69  have  not  yet  been  published.  Locomotive  Woks,  Varanasi  till  date  since

 (c)  The  Government  has  already  acqu-
 ired  controlling  rights  in  the  Company.

 V-ork'ng  Results  of  Diese!  Locomotive
 Works,  Varanasl,

 1333.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 0  refer  to  the  reply  given  to  Unstarred
 Question  No,  2255  on  the  2nd  December,
 969  regarding  collaboration  between  Diesel
 Locomotive  Works,  Varanasi  and  an  Ameri-
 fan  Firm  and  state  :

 its  inception;

 (b)  the  total  amount  to  be  paid  to
 each  of  the  forcign  collaborating  firms  on
 accountof  royally,  technical  fees,  consultants
 fees,  in'erest  and  other  charges  as  per  agree-
 ments  with  them;  and

 (c)  the  total  amount  paid  to  each  fore-
 ign  firm  till  date  on  this  account  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.  [Placed
 jn  Library.  See  No.  LT-2680/70)
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 Birla  Group  of  Concerns  Censored  by
 Company  Law  Board

 1334,  SHRI  JYOTIRMOY  BASU
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  names  of  the  Birla  group  of
 concerns  which  were  censored  or  Warned
 during  the  last  three  years  by  the  Company
 Law  Board  for  failure  to  abide  by  the  pro-
 visions  of  the  Companies  Act,  ‘1956;

 (b)  how  many  comcerns  under  the
 control  of  the  Birla  group  were  punished
 by  the  Company  Law  Board  on  charges  of
 irregularities  during  the  Jast  three  years;
 and

 (c)  the  nature  of  punishment  given  in
 each  case  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (c).  The  Information  is
 being  collected  and  it  will  be  laid  on  the
 Table  of  the  House,

 Provision  of  cleaned  water  in  Railway
 Compartments

 1335,  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  RAILWAYS.  be  pleased
 to  referto  the  reply  given  to  Unstarred
 Question  No.  236  on  the  25th  November,
 969  regarding  Provision  of  cleaned  water
 in  Railway  compartments  and  state  :

 (a)  why  the  carriage  tanks  are  not
 flushed  more  frequently;

 (b)  when  the  scheme  to  provide
 cleaned  drinking  and  disinfected  water  for
 drinking  and  internal  uscs  in  the  Railway
 compartments  is  expected  to  be  imple-
 mented  ;  and

 (c)  the  difficulty  in  the  way  of  imple-
 menting  the  scheme  on  all  the  long  distance
 trains  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  ;  (a)  Water  tanks  in  coaching
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 stock  are  flushed  clean  once  a  month  aod
 this  ,ffequency  has  been  found  to  be
 adequate,

 (9)  and  (c).  Cool  drinking  water  is  be-
 ing  provided  in  containers  in  First  Class
 corrider  type  coaches  and  Third  Class  slee-
 per  coaches,  It  is  proposed  to  extend  this
 facility  by  stages  to  cover  important  long
 distance  trains,

 Amendment  to  Monopolies  and  Restrictive
 Trade  Practices  Act

 1336,  SHRI  ESWARA  REDDY  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  be-
 fore  Government  to  amend  the  Monopolies
 and  Restrictive  Trade  Practices  Act  so  that
 the  drastic  curbing  of  monopolies  becomes
 easier;  and

 (b)  if  so,  the  time  by  which  the  pro-
 posed  d  ts  will  be  brought  before
 the  Parliament  7?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED):  (a)  and  (b)  Some  amendments
 conseguential  to  the  abolition  of  the  mana-
 ging  agency  system,  the  recommendations
 of  Industrial  Licensing  Policy  Inquiry  Com-
 mittee,  and  others  of  a  textual  nature  are
 under  consideration.  It  is  not  possible  to
 indicate  the  time  by  which  they  will  be
 brought  before  Parliament.

 Policy  of  Decontrol]  and  De-licensing

 ‘1337,  SHRI  ESWARA  REDDY  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  be-
 fore  Government  to  reverse  the  policy  of
 decontrol  and  de-licensing;  and

 (b)  if  so,  the  details  thereof  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
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 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED):  (a)and  (b).  Bearing  in  mind
 the  findings  and  recommendations  of  the
 Planning  Commission,  the  A.  R.  C,  and  the
 Industrial  Licensing  Policy  Inquiry  Commi-
 tt-e  and  the  need  for  preventing  concentra-
 tion  of  economic  power  in  a  few  hands,  it
 has  been  decided  that  in  place  of  exemption
 from  industrial  licensing  for  certain  specified
 industries,  such  exemption  should  be  based
 on  the  size  of  investment  and  certain  other
 considerations,  Accordingly,  exemption  has
 now  been  extended  to  investmenis  up  to  Rs.
 lcrores  in  land,  buildings  and  machinery,
 Subject  to  certain  conditions.  Most  of  the
 industries  which  had  earlier  been  exempted
 from  licensing  can  be  set  up  within  the
 above  investment  ceiling.  A  copy  of  the
 Press  Note  indicating  the  changes  effected
 by  the  Government  in  industrial  licensing
 Policy  was  enclosed  with  the  answer  given
 tothe  Unstarred  Question  No,  270  in  the
 Lok  Sabha  on  24th  February,  1970,

 Cement  Factory  in  Assam

 1339,  SHRI  BISWANARAYAN
 SHASTRI  :

 SHRIMATI  SHARDA
 MUKERJEE

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whother  Government  are  aware  of
 cement  shortage  in  Assam  ;

 (b)  whether  the  Cement  Corporation
 of  India  has  decided  to  start  a  cement
 factory  in  Assam;  and

 (c)  if  so.  the  time  by  which  the
 factory  will  start  production  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHAI  F.  A.
 AHMED):  (a)  Yes  Sir;  Assam  is  deficit
 in  production  of  cement  and  supplies  are

 _a"gmented  from  outside  the  State,

 (b))  The  setting  up  of  a  ce  caent
 factory  in  Bokajan  (Assam)  with  the  capa-
 Gily  of  2  lakh  toppes  per  apnum  by  the
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 Cement  Corporation  of  India  has  been
 agreed  to  in  principle.  Approval  of  the
 Detailed  Preject  Report  submitted  by  the
 Corporation  and  sanction  of  the  expenditure
 are  at  present  under  considcration.

 (c)  About  4  years.

 Proposal  by  Tatas  for  Manufacture  of  Car  in
 Collaboration  with  their  German  Partners

 1340,  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  any  proposal  has  been
 made  by  the  Tatas  to  manufacture  cars  in
 collaboration  with  their  Geman  Partners  in
 the  manufacture  of  Tata-Mercedes-Benz
 trucks  and  lorries;  and

 (b)  if  so,  the  reaction  of  Government
 to  this  proposal.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  fay  No  such  proposal  has  so
 far  been  received  by  the  Government.

 (Pees  not  arise,

 Persona!  Guar  ntees  of  Managing  Directors
 Insisted  by  Financial  Institutions  and

 Banks

 1341.  SHRI  RABI  RAY  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT,
 INTERNAL  TRADE  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  finan-
 cial  institutions  and  banks  insist  on  personal
 guaranices  of  the  managing  directors;

 (b)  if'so,  whether  they  are  also  given
 Commission  on  it;  and

 (c)  whether  Government  propose  to
 change  this  pattern  and  if  so,  the  details
 thereof  ?

 THE  MINISTER  OF
 DE.  ELOPMENT,

 INDUSTRIAL
 INTERNAL  TRADE
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 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED):  (a)  and  (b),  Yes,  Sir,  in  some
 cases,

 (c)  The  matter  is  under  considera-
 tion  of  Government.

 Regulation  of  Agreements  by  Managing
 Agents  with  Companies

 4342,  SHRI  RABL  RAY  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Gove:n-
 ment  propose  to  regulate  the  agreements
 which  the  managing  agents  are  making  with
 companies  as  is  donc  in  the  case  of  selling
 agents;  and

 (b)
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED)  :  (a)  and  (b).  There  have  been

 if  so,  the  details  thereof  ?

 anumber  instances  where  companies  have,
 entered  into  agrecments  with  their  erstwhile
 managing  agents  fuc  consultancy  services,
 financial  and  administrative  services  and
 other  advisory  services.  Though  such  agree-
 ments  with  ex-managing  agents  other  than
 those  involving  their  appointment  as  sole
 selling  agents  do  not,  at  present,  require
 the  approval  of  the  Central  Government  the
 trend  in  this  regard  is  being  watched  and
 the  desirability  of  making  provisions  in  the
 Companies  Act  requiring  approval  of  the
 Central  Government  in  case  of  such  arrang-
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 Expenditure  incurred  on  Advertisements
 by  Rourkela  Steel  ‘Ploot

 f343.  SPRI  RABI  RAY  :  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  Rour-
 kela  Steel  Plant  is  partial  to  English  dailies
 in  giving  advertisements;

 (b)  if  so,  the  names  of  the  daily  news-
 papers  both  in  English  and  other  Indian
 languages  that  were  given  advertisements  in
 1969;  and

 .
 (c)  the  amount  of  money  received  by

 each  of  these  newspapers  through  these
 advertisements  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K,C,  PANT):
 (a)  to(c).  Most  of  the  advertisements
 issued  by  Rourkela  Steel  Plant  relate  to
 purchase  of  stores  or  construction,  These
 are  intended  to  cater  to  comercial  centres
 of  the  country,  The  newspapers  are  accor-
 ding!y  selected  carefully  to  subserve  this
 objective,  on  the  basis  of  their  circulation
 as  certified  by  the  Audit  Bureau  of  Circu-
 lation,

 A  statement  indicating  the  names  of
 papers  to  which  the  advertisements  were
 released  during  the  year  1969,  the  amount
 paid  and  the  space  for  which  the  advertise-
 ment  was  issued  is  attached.  The  raes
 for  English  papers  are  geocrally  higher  than
 those  of  language  papers  for  the  same

 ments,  is  under  consideration,  space.
 Statement

 S.  Name  of  the  Amount  paid  Column  jength
 No,  Newspaper  (In  Rupees)  in  CMS
 l,  Statesman,  Calcutta.  13,149  594
 2.  Amrit  Bazar  Patrika,  Calcutta,  I2.539  464
 3,  Hindustan  Times,  New  Delbi.  4.9i4  34
 4,  Indian  Express,  New  Delhi.  2,395  27
 5,  Statesman,  New  Delhi.  729  32
 6.  Times  of  India,  Bombay.  6,788  4]8
 7.  Indian  Express,  Bombay.  4,i94  406
 8.  Hindu,  Madras.  7,957  49]
 9.  Indian  Express,  Madras,  6,758  उपर!

 10.  Prajataritra,  Cuttack.  989  306  =
 Il,  Matrabhumi,  Cuttack.  803  397
 12,  Kalinga,  Cuttack.  744  276
 13.  Samaj.  Cuttack.  1,253  256
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 Representation  from  All  India  Sewing  Machine

 whom

 Sturers’  Association,  Ludhiana

 44.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INDUSTRIAL  DEVE.
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  representation  from  the  All  India
 Sewing  Machi  Manuf:  Associa-
 tion,  Ludhiana  urging  reservation  of  sewing
 machine  industry  for  small  scale  sector;
 and

 ers’

 (b)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED):  (a)  Government  have  received
 arepresentation  from  the  All  India  Sewing
 Machine  Manufacturers’  Association  (Asso-
 ciation  of  Medium-scale  Manufacturers},
 Ludhiana  urging  encouragement  of  the
 medium-scale  units,  but  not  reservation  of
 the  sewing  machine  industry  for  the  small
 scale  sector.

 (b)  The  points  urged  in  the  representa-
 tion  will  be  kept  in  view  while  taking  a
 decision  on  the  question  of  reserving  this
 Industry  for  the  Small  Scale  Sector.

 Shabad  Passengers’  Association,  Ulbasnagar
 Q  (C,  Rly.)

 va
 38,  SHRI  GEORGE  FERNANDES  :

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  the  Shahad  Passengers’
 Association,  Ulhasnagar  has  submitted  a
 memorandum  to  the  General  Manager,
 Central  Railway  on  the  9th  November,
 1969;

 (b)  if  so,  the  main  demands  and  grie-
 vances  mentioned  therein;  and

 as  (ce)  the  action  taken  thereon  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  Yes.
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 (b)  Main  demand  is  to  introduce
 additional  suburban  trains  between
 Kalyan  and  Titwala,

 ic)  It  is  proposed  to  provide  a  service
 reaching  Titwala  at  13.40,  hrs.  and  returning
 from  there  at  14,00,  hrs,,  thus  filling  in  the
 gap  of  3  hours  between  I/.4.  and  14.45,
 Further  augmentation  of  the  suburban
 service  on  this  section  will  be  considered
 as  and  when  requisite  resources  by  way  of
 EMU  stock  etc.  become  available.

 Overtime  Allowance  paid  to  Non-Gazetted
 Staff  of  Railway  Board

 1346.  SHRI  RAM  SINGH  AYARWAL  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  non-
 gazetted  staff  of  the  Railway  Board  draws
 maximum  overtime  allowance  throughout
 the  year;

 (b)  if  so,  the  reasons  for  not  completing
 the  work  during  the  normal  hours  of  duty;
 and

 (c)  the  details  of  the  overtime  allowance
 paid  to  such  staff  during  the  last  three
 years,  year-wise  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  to  (०)  The  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  table  of  the  Sabha.

 Punciuality  of  Trains  in  India

 1347,  SHRI  RAM  SINGH  AYARWAL  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  punctuality
 of  trains  on  the  Indian  Railways  is  lowest
 in  the  world;  and

 (b)  if,  so,  the  details  of  punctuality
 performance  of  trains  during  1969-70  and
 the  steps  taken  to  improve  their  punctua-
 lity  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Information  regar-
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 ding  punctuality  of  passenger  carrying
 trains  on  different  Railway  systems  of  the
 world  is  not  available.

 (b)  Overall  percentages  of  passenger
 Carrying  trains  not  losing  time  for  the  -nine
 months  from  April  to  December,  969  for
 छ,  0,  and  M.  G  sections  are  given  below:--

 B  6.  M.G

 April,  969  84.2  84.3
 May  a  84.0  8I.9
 June  oo”  824  82.5
 July  Pa  83.8  84.1
 August  re  85.8  864
 Sept.  oo  86.0  85.8  .
 Oct.  52  86.3  86.5
 Nov.  on  85.1  85.7
 Dec.  846  86.3
 April  to  December,  1969  84.7  84.9

 A  daily  watch  is  maintained  on  the
 runing  of  passenger  carrying  trains  at  all
 levels  on  the  Zonal  Railways.  The  trend
 of  overall  performance  is  obtained  from  the
 zonal  Railways  through  !0-day  punctuality
 Reports  and  Monthly  Appreciation  Reports,
 The  performance  is  reviewed  at  monthly
 meetings  of  the  Directors  of  the  Railway
 Board  and  corrective  action  is  taken.
 Punctuality  drives  are  instituted  from  time
 to  time  on  trains  whose  running  is  not  upto
 the  mark,

 Improvement  in  the  Workiag  of
 Poblic  Undertakings

 1348,  SHRI  R.  K.  BIRLRA  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Cabinet  Secretary  while  addressing  recently
 senior  executives  from  the  public  under-
 takings,  top  administrators  and  academic
 economists  called  upon  the  public  sector
 units  to  bring  down  the  cost  of  production
 to  fair  levels,  improve  their  performance
 and  set  right  deficiencies  in  organisation
 and  management,

 (b)  whether  his  Ministry,  in  coopera-
 tion  with  the  Bureau  of  Public  Enterprises,

 is  formulating  any  guidelincs  in  the  matter
 for  the  public  sector  units;

 (c)  if  so,  the  details  thereof;  and

 (d)  if  no  such  guidelines  are  proposcd
 to  be  formulated,  in  what  way  the  defi-
 ciencies  as  pointed  out  by  the  Cabinet
 Secretary  are  to  be  removed  from  the
 public  sector  units  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  to  (d)  In  cooperation  with  the
 Bureau  of  Public  Enterprises,  a  series  of
 guidelines  is  continuously  being  provided
 to  the  public  sector  undertakings  for  impro-
 ving  their  overall  efficiency,  to  bring  down
 the  cost  of  production  to  fair  levels  and  to
 set  right  the  deficiencies  in  organisation  and
 management  among  other  things.

 Supply  of  Soviet  Equip
 Bokaro  Project

 ts  for

 1349,  SHRI  NANJA  GOWDER  :
 SHRI  २.  R.  SINGH  DEO:
 SHRI  RAMACHANDRA

 VEERPPA  :

 Will  the  Minister  of  STEEL  AND
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 HEAVY  ENGINEERING  be  pleased  to
 sta.e  :

 (a)  whether  it  is  a  fact  that  the’  Soviet
 Minister  for  Heavy  Power  and  Transport
 Industries,  during  his  visit  to  New  Delhi
 recently,  promised  to  expedite  supplies  of
 equipments  for  the  Bokaro  Steel  Project;
 and

 (b)  if  so,  the  details  thereof  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K,  C.  PANT)  :
 (a)  and  (b)  During  the  visit  of  the  Soviet
 Minister  of  Heavy,  Power  and  Transport
 Industries.  Mr.  V.  F.  Zhigalin,  to  Bokaro
 Steel  Project  on  the  2fst  January,  I970,  the
 Managing  Director,  Bokaro  Steel  Limited,
 had  requested  him  to  expedite  the  supply
 of  components  from  USSR  for  the  manu-
 facture  of  equipments  by  the  Heavy  Engi-
 neering  Corporation  for  the  Bokaro  Stecl
 Plant.  Mr.  Zhigalin  agreed  to  take  all
 possible  steps  to  expedite  the  supplies  of
 components  to  the  Heavy  Engineering
 Corporation.

 Coastal  Railway  lines  from  Ernakulam
 to  Quilon  in  Kerala

 1350,  SHRI  E.K.  NAYANAR  :  Will  the
 Minister  of  RAILWAYS  bce  pleased  to  state  :

 (a)  whether  Government  propose  to
 accept  the  scheme  for  a  Coastal  Railway
 line  from  Ernakulam  to  Quilon  (Kerala);
 and

 (b)  whether  Government  propose  to
 take  steps  this  year  to  conduct  a  survey
 for  this  Railway  line  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  No.  At  the  time  of
 construction  of  the  Quilon-Ernakulam  line,
 the  question  of  taking  the  line  close  to
 the  coast  was  examined.  The  proposal
 was  dropped  as  it  involved  heavy  bridging

 “héross  the  Vembanad  lake.  The  area  is
 well  served  by  inland  water  and  road
 transport.
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 Shooting  of  Workers  of  Integral  Coach
 Factory  by  Personnel  of  Railway

 Protection  Force

 1351,  SHRI  NAMBIAR  :
 SHRI  P.  RAMAMURTI  :
 SHRI  K,  RAMAN[L  :
 SHRI  UMANATH  :
 SHRI  MANGALATHUMADAM  :
 SHRI  5.  M,  KRISHNA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Railway
 Protection  Force  personnel  resorted  to
 shooting  on  workmen  on  the  8th  January,
 970  at  the  gate  of  the  Integral  Coach
 Factory,  Perambur;

 (b)  if  so,  the  reasons  therefor;

 (c)  how  many  persons  died  and  were
 wounded  as  a  result  of  it;

 (9)  whether  any  compensation  is  being
 paid  to  the  family  of  the  deceased;

 (e)  the  action  being  taken  against  the
 personnel  involved  in  the  shooting;  and

 (f)  whether  the  Police  prosecution  has
 been  launched  against  them;

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Yes  ?

 (b)  On  8-I-970,  Shri  A.  Krishnaswamy,
 a  worker  refusing  to  submit  for  routine
 search  at  the  Integral  Coach  Factory  gate,
 was  produced  before  the  Sub-Inspector  at
 the  Railway  Protection  Force  Post.  He
 was  found  carrying  an  aluminium  rod
 concealed  in  a  file  without  a  gate  pass.
 While  the  worker  was  being  examined,  he
 created  a  scene  alleging  assault  by  Railway
 Protection  Force  staff.  Other  workers
 gathered  and  turned  violent,  Efforts  to
 pacify  them  failed.  They  forced  their  entry
 into  the  Protection  Force  Post  and  inflicted
 injuries  to  Railway  Protection  Force  staff.
 They  set  fire  to  records,  pelted  stones  and
 attacked  the  Armoury  Guard  Room  and
 even  attempted  to  snatch  the  muskets,
 causing  bleeding  injuries  to  the  Railway
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 Protection  Force  personnel  inside  the  Guard
 Room.  Fearing  imminent  danger  to  life
 and  Railway  property,  fire  was  opened  in
 exercise  of  the  right  of  private  defence  of
 life  and  property.

 (c)  Worker  Rajamanickam  died  as  a
 result  of  firing  and  three  other  workers
 sustained  injuries.

 (d)  Yes.  Rs.  1,920/-  was  paid  as
 compensation  to  the  wife  of  the  deceased.

 (e)  Magisterial  inquiry  into  the  incident
 has  been  completed  and  its  findings  are
 awaited,

 (f)  Police  have  registered  cases  and  are
 awaiting  the  findings  of  the  Magisterial
 inquiry.

 Joint  Seniority  List  of  Employees  of
 Ex-Southern  Indian  Railway  and

 Ex-M,  &  S.  M,  Railway

 1352.  SHRI  NAMBIAR  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 Slate  :

 (a)  whether  it  is  a  fact  that  complaints
 regarding  violation  of  the  agreement  reached
 in  preparation  of  joiot  seniority  list  of
 employces  while  integrating  cx-Southern
 Ind‘'an  Railway  with  the  ex-M.  &  S.  M.
 Railway  have  been  received  ;

 (b)  whether  22  commercial  clerks  of
 the  Madras  Division  of  the  Southern  Rail-
 way  who  belonged  to  the  Ex.  Ss.  I.  Railway
 have  been  ranked  junior  to  those  who  were
 entertained  subsequently  ;

 (c)  whether  the  attempt  made  to  rectify
 this  mistake  by  issuing  a  correction  slip  to
 the  Seniority  list  in  4964  was  subsequently
 given  up  ;  and

 (d)  if  so,  the  steps  being  tiken  to
 rectify  this  anomaly  7

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  to(d).  No.  It  was
 found  that  the  seniority  list  drawn  up  in
 958  did  not  reflect  correctly  the  sen‘ority
 ppsition  of  some  staff  in  ihe  Madras  Diyi-
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 sion,  The  list  was  revised  in  L964,  again
 it  was  modified  in  l967  to  reflect  pro-
 motions  as  a  result  of  annual  renew.  The
 finalised  list  has  been  recently  implemented,

 समवाय  बिधि  3  परिवर्तन

 1353,  श्री  देवेन  सेन  :  क्‍या  'झौद्योगिक
 विकास,  आंतरिक  व्यापार  तथा  समवाय-कार्य
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उनके  मन्‍्त्रालय
 को  सदस्यों  को  परामशंदात्री  समिति  के  अधि-
 कांश  सदस्यों  ने  सरकार  को  समवाय  विधि
 में  कुछ  परिवर्तन  करने  की  सिफारिश  की  है;
 और

 ख)  यदि  हां,  तो  जिन  परिवतेनों  की
 सिफारिश  की  गई  है,  उनका  ब्यौरा  क्‍या  है
 और  उस  पर  सरकार  की  क्या  प्रतिक्रया  है?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मन्त्री  (श्री  फलरुद्दीन  अछो  अह-
 सद)  :  (क)  और  (ख)  इस  मन्त्रालय  को  परा-
 मर्श  समित्ति  के  कुछ  सदस्यों  ने,  कानुन  में
 परिवर्तन  करने,  मुख्य  रूप  से  कम्प्तियों  के
 निदेशकों  तथा  +प्पादकों  के  पारिश्वनिक  को
 विनियमित  करने  के  कुछ  सुझाव  दिए  है।  इस
 प्रकार  के  सुझावों  में  निम्नलिखित  अधिक
 महत्वपूर्ण  है  -_

 (1)  उन  प्राइवेट  लिभिएेंड  कम्पनियों,
 विशेषतः  उनमें  जो  उत्पादन  में  संलग्त  है,  में
 प्रबन्धकीय  परारिधमिक  विनियमित  करना  ;

 (2)  कुछ  स्तर  से  ऊपर  पारिश्रमिक  प्राप्त
 करने  वाले  निष्पादक  वर्ग  तथा  उनका  चो  ्ध
 प्रकार  की  कम्पनियों  में  निदेशकों  के  सम्बन्धी
 हो,  की  नियुक्ति  को  विनियमित  करना  ;

 (3)  कम्पनियों  में  व्यावसायिक  सेवा  करने
 वाले  गालोसिटर  झथवा  शिधि  परार्णंदाताक्षों
 के  समान  व्यक्ति,  इस  प्रकार  वी  कम्प्तियों  में,
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 निदेशक  का  पद  प्राप्त  करने  से  विव्जित  किए
 जाने  चाहिये।

 यह  सुझाव  विचाराधीन  है  1

 स्कूटर  उद्योग  का  राष्ट्रीयकरण

 I354.  श्रो  देवेन  सेन  :  क्या  ओद्योगिक
 विकास,  आंतरिक  व्यापार  तथा  समवाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  संसद-
 सदस्यों  ने  देश  में  स्कूटर  उद्योग  का  राष्ट्रीय-
 करण  करने  की  ग्रावश्यकता  पर  जोर  दिया  है
 और  सरकार  से  ाग्रह  किया  है  कि  वह  इस
 दिया  में  कार्यवाही  करें;  और

 (ब)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 की  वया  प्रतिक्रिया  है  ?

 ओद्योगिक  विकास,  आऑन्‍्तरिक  व्यापार  तथा
 समयाय-कार्य  मंत्री  धरी  फश्रुद्दोन  अली  अहमद):
 (+%)  जी,  नहीं  ।

 ख)  प्रइन  ही  नहीं  उठता  ।

 M/s,  Richardson  and  Cruddas  Limited

 1355,  DR,  KARNI  SINGH  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFPAIRS  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of
 the  proposed  scheme  of  reconciliation  of
 claims  on  shares  in  respect  of  M/s.  Rich-
 ardson  and  Cruddas  Limited,  Calcutta  ;
 and

 (b)  if  so,  where  does  the  matter  stand
 as  at  present  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.A.

 oe  AHMED):  (a)  and  (b).  Government  his  not
 received  any  scheme  of  reconciliation  of
 claims  in  the  recent  past.  However,  the
 Government  is  actively  considering  the
 question  of  re-organizing  the  company.
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 मध्य  प्रवेश  में  सरकारी  क्षेत्र  के  उपक्र्मों  के
 आस-पास  सहायक  उद्योग

 1356.  श्री  बं०  च०  दीक्षित  :  क्‍या
 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  कपा  सरकार  ने  कोई  ऐसा  निर्णय
 किया  है  कि  मध्य  प्रदेश  में  सरकारी  क्षेत्र  के
 उपक्रमों  के  स्थानों  के  आस-पास  झनेक  विज्ञेष
 सहायक  उद्योग  स्थापित  किये  जायें;  और

 ख)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या  है  ?

 झौद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 लमधाय-कार्य  संत्रो  (ओ  फलरुह्दीन  अलो  अहमद):
 (क)  और  (ख) .  सरकारी  क्षेत्र  के  उप-
 क्रमों  की  वांछनीपता  जिम्रमें  मध्य  प्रदेश  के
 उपक्रम  भी  सम्मिलित  हैं,  तया  उनके  फालतू
 हिस्से  पुर्जे  आादि  की  आवश्यकता  की  पूति  हेतु
 सहायक  उद्योगों  को  बढ़ावा  देना  सर्वमान्य  हैं,
 इनके  विकास  के  लिए  विस्तृत  मार्ग-दर्शी  रूप-
 रेखा  इस  मंत्रालय  के भ्रधीन  सभी  सरकारी
 क्षेत्र  के  उपक्रमों  को  प्रचारित  कर  दी  गई  है
 इस  सम्बन्ध  में  प्रचारित  मार्ग-दर्शो  रूप-रेखा
 में  ये  बातें  भी  सम्गिलित  हैं  i=

 ()  सरकारी  क्षेत्र  के  सभी  बड़े  पैमाने  के
 उपक्रमों  के  प्रायोजना  प्रतिवेदन  विकास

 आप्रक्त  लघु  उद्योग  द्वारा  पारित  किये

 जायेंगे,  ताकि  वे  हिस्से  पुर्ज  जो  बनाये
 जा  रहे  हैंया  लघु  क्षेत्र  के  उपक्रमों
 द्वारा  बनाए  जा  सक़ते  हैं,  उन्हें
 योजना  में  न  रखा  जाये;  जिससे  कि

 सहायक  एकक  इन  हिस्सों  और  सहायक
 पुर्जों  के  उत्पादन  में  भाग  ले  सकें  ।

 (2)  सभी  उपकर्मों  को  सरकारी  क्षेत्र  में

 हिन्दुस्तान  मशीन  टूल्स,  बंगलौर  की  रूप

 रेखाओं  पर  सहायक  झ्ौद्योगिक  बस्तियों
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 के  निर्माण  करने  की  सम्भावनाओ्रों  का
 पता  लगाना  चाहिए  |

 (3)  सभी  विद्यमान  सरकारी  क्षेत्र  के  उपक्रमों
 को  प्रत्येक  संयोजन  कार्य  के  लिए  प्रपे-
 क्षित  पुर्"ों  तथा  उपकरणों  की  पूर्ण
 संवीक्षा  का  कार्य  करना  चाहिए  जिससे
 यह  निश्चय  किया  जा  सके  कि  ये  उपक्रमों
 में  तथा  उनके  चहु  ओर  स्थित  सहायक
 एककों  द्वारा  सुविधापूर्वक  बनाये  जा
 सकते  हैं  तथा  वे  वस्तुए'  जो  प्रौद्योगिक
 बस्तियों  में  प्रस्तावित  सहायक  एककों  में
 बनाये  जा  सकती  हैं।

 सभी  सरकारी  क्षेत्र  के  उपक्रमों  को
 सहायक  एककों  को  तकनीकी  सहायता
 देने,  औजारों  तथा  परीक्षण  की  सुवि-
 घाझों  देने  के  प्रश्न  पर  भी  विचार  करना
 चाहिए  क्योंकि  अन्तत:  इन  उपक्रमों  के
 लिए  अपने  परिक्षेत्र  के  सहायक  एककों
 में  अपनी  इच्छा  के  अनुसार  पुर्ज  तथा
 उपकरण  बनावा  लेने  में  श्रधिक  बचत
 होगी  ।

 — (4

 (5)  नियमित  तथा  निरन्तर  रूप  से  ऋपादेश
 मिलते  रहने  की  अनिश्चितत्ा  को  दृर
 करने  की  दृष्टि  से  सरकारी  क्षेत्र  के  उप-
 क्रमों  को  जहाँ  तक  संभव  हो  लघु  स्तर
 वाले  सहायक  एककों  से  लम्बी  ग्रवधि
 वाले  खरीद  प्रवन्ध  करने  चाहिए  जिससे
 कि  उनमें  सुरक्षा  की  भावना  पनपे  तथा
 नयी  वस्तुओं  के  विकास  के  लिए  प्रोत्सा-
 हन  मिले।  उपग्रुक्त  मांग  दर्शन  पर
 विगत  वर्ष  के  अत  में  उच्चस्तरीय  बैठक
 में  पुत:  बल  दिया  गया  था  जिसमें  सर-
 कारी  क्षेत्र  के  उपक्रमों  के  उच्च  ऋार्बा-
 धिकारियों  ने  भाग  लिया  था।

 विज्येषतौर  पर  मध्य  प्रदेश  में  ही  25  एकक
 पहले  से  ही  हेवी  इलेक्ट्रिकल्स  इण्डिया  लि०
 भोपाल  को  उनके  आार्डरों  के  अनुसार  माल  की
 सप्लाई  करने  हेतु  साथ  रजिस्टड  हैं।  इनमें  से
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 9  में  वास्तविक  उत्पादन  हो  रहा  है  और  वे
 सरकारी  उपक्रमों  को  माल  की  सप्लाई  कर
 रहे  हैं  1

 मध्य  रेलवे  भुसावल  ओर  इटारसी  के  बीच
 दाटल  रेलगाड़ी

 1357,  शौ  गं०  चरण  दीक्षित  :  क्या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इटारसी  शौर
 भुसावल  के  बीच  स्थित  नगरों  के  निवासिग्रों
 ने  सरकार  को  कई  ग्रभ्यावेदन  दिए  हैं  जिनमें
 यह  मांग  की  गई  है  कि  भुसावल  झौर  इटारसी
 के  बीच  शटल  रेलगाड़ी  चलायी  जाय  जो  छोटे
 स्टेशनों  पर  रुके  ताकि  भ्रुसावल-इटारसी  यात्री
 गाड़ी  का  चलाया  जाना  बन्द  करने  के  कारण.
 होने  वाली  भ्सुविधा  को  दूर  किया  जा  सके;  आर _

 ख)  यदि  हां,  तो  सरकार  ने  इस  संबंध
 में  क्या  कार्यवाही  की  है  ?

 रेलवे  मन्‍्त्रो  (भों  नस्वा)  :  (क)  जी  हां।

 (ख)  इस  मांग  पर  विचार  किया  गया  है
 लेकिन  भुसावल-इटारसी  मुख्य  लाइन  खण्ड  पर
 पहले  से  ही  भारी  बोक  होने  के  कारण  349
 डाउन  /350  झप  भुसावल-इटारसी  सवारी
 गाड़ियों  को,  जिन्हें  भ्रगस्त,  968  में  बन्द  कर
 दिया  गया  था,  इस  समय  फिर  से  चलाना
 व्यावहारिक  नहीं  पाया  गया  है।  इस  समय  इस
 खण्ड  पर  रुकने  वाली  दो  जोड़ी  सवारी  गाड़ियां
 अर्थात  357  डाउन  358  झप  और  387  डाउन
 /388  झप  चलती  है  1  इन  गाड़ियों  के  उपयोग

 को  देखते  हुए  भी  249  डाउन/350  शप
 भुसावल-इटारसी  सवारी  गाड़ियों  को  फिर  से
 चलाने  का  श्रौचित्य  नहीं  पाया  गया  है

 7
 भुसावल-इटारसी  खंड  के  खिरकिया,

 बानापुरा,  बीड़  और  हरसूद  स्टेशनों  के  वर्तमान
 यातायात  को  देखते  हुए  4l  डाउन/42  च
 बम्बई-इलाहाबाद  हावड़ा  जनता  एक्सप्रेस,  या

 27  डाउन  2  शप  बम्बई-वाराणसी  एक्सप्रेस
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 गाड्व्यों  को  इन  स्टेढानों  पर  ठहराने  की  व्यवस्था
 को  गयी  है  ताकि  349  डाउन /  350  झप  सवारी
 गाड़ियों  को  बन्द  किए  जाने  से  जो  हानि  हुई
 है,  उसे  पूरा  किया  जा  सके  t

 सध्य  रेलवे  में  यात्री  रेलगाड़ियों  में  परिचारक

 1358,  श्री  to  qo  दीक्षित  :  क्‍या  रेलवे
 मत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  मध्य  रेलवे  में  सभी  यात्री  रेल  गाड़ियों
 में  कितने  परिन्नारक  हैं  ;

 (@)  उत्तके  काम  क्‍या  हैं  और  बया  उनको
 उन्त  कामों  के  लिए  प्रशिक्षाग  दिया  जाता  है;

 (ग)  उनके  कार्य  के  घंटे,  वेतत  मान  झौर
 भत्तों  का  ब्यौरा  क्‍या  है;

 (घ)  क्‍या  इस  समय  कुछ  परिचारक
 प्रस्थायी  तौर  पर  कार्य  कर  रहे  हैं  प्जौर  यदि
 हां,  तो  उन्हें  कितने  दिन  के  लिए  काम  पर
 रा  जाता  है  ;

 (=)  क्‍या  सरकार  को  अस्थायी  कर्मचारियों
 के  चुरने  के  मामलों  में  कदाचार  को  कुछ
 ज़िकायतें  मिली  हैं  ;  शौर

 च)  यदि  हां,  तो  क्या  सरकार  ने  ऐसे
 निपक्तिकर्ता  भ्रधिकारियों  के  विरुद्ध  कोई  कार्य-
 वाही  की  है  ?

 रेलवे  मन्त्री  (क्री  नन्‍्दा  )  :  (क)  से  (च)
 सूचना  इकट्‌टी  को  जा  रही  हैं  भौर  सभा  पटल
 पर  रख  दी  जायेगी  ।

 सतकर्ता  विक्रग  तथा  रेल  कर्मचारियों  के
 विर्द्ध  शिकायतों  को  जांच  करने  को

 व्यवस्था

 1359,  श्री  tio  च०  दीक्षित  :
 श्री  जोगेइबर  यावव  :

 क्या  रेस्वे  मन्त्री  ग्रह  बताने  को  कृपा
 करेंगे  कि  ;
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 (क)  मध्य  रेलवे  के  सतकंता  विभाग  के
 कर्मचारियों  ने  गत  वर्ष  कुल  कितने  बिना  टिकट:
 यात्रियों  का  पता  लगाया  तथा  उस  रेलवे  द्वारा
 सतकता  विभाग  के  कर्मचारियों  पर  कुल  कितना
 धन  व्यय  किया  जा  रहा  है  ;

 ्)  रेलवे  कमंचारियों  द्वारा  की  गई
 ग्रनियमितताओं  के  बारे  में  सतर्बता  विभाग  को
 गत  बर्ष  क्रितनी  शिकायतें  प्राप्त  हुई  दीर  उन
 पर  सरकार  ने  क्‍या  कार्यवाही  की  ;

 (ग)  क्‍या  सरकार  को  सतकंता  विभाग
 के  कमंचारियों  के  विरुद्ध  भी  कोई  शिकायतें
 प्राप्त  हुई  हैं  और  यदि  हां,  तो  कितनी  तथा
 क्‍या  ;

 (घ)  इस  सम्पन्ध  में  सरकार  ने  क्‍या  कार्य-
 वाही  को  हैं  शौर  क्या  इन  शिकायतों  की  जांच
 करने  के  लिए  कोई  व्यवस्था  की  गई  है  ;  झौर

 (=)  यदि  हां,  तो  उच्च  शक्ति  प्राप्त
 संगठन  के  निदेश-पद  क्या  है  और  इस  सम्बन्ध
 में  उसकी  राय  क्‍या  है  ?

 रेलवे  मन्त्री  (  lt  नन्‍दा  )  :  (क)
 यात्रियों  के  टिकटों  की  जांच  सामान्यत
 टिकट  जांच  करने  बाले  कर्मचारियों  द्वारा  की
 जाती  है।  सतकंता  विभाग  के  कमंवारी  इस
 प्रकार  की  जांच  केवल  कभी  कभी  करते  हैं  1
 मध्य  रेलवे  के  सतकंता  विभाग  के  कर्मचारियों
 द्वारा  पकड़े  गये  बिना  टिक्रट  यात्रा  करने  वाले
 यात्रियों  को  संख्या  के  बारे  मे  सूचना  अलग  से
 उपलब्ध  नहीं  है।  लेकिन  1968-69  के  दौरान
 1-4-69  से  34-2-i969  तक  सतर्कता
 शाखा  द्वारा  अनियमित /  बिना  टिक्रट  यात्रा  की
 जांचो ंके  फलस्वरुप  चमयवा:  3,863  रुपये  और
 8,975  रुपये  की  रकमें  वसूल  की  गई  t

 मध्य  रेलवे  के  सतकंता  विभाग  के  कर्म-
 चारियों  पर  होने  वाला  खर्च  लगभग  4.80
 लाख  क्प्ये  प्रति  वर्ष  है।
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 (a)  1968-69  में  11,365  शिकायतें
 मिलो  थीं  जिनमें  पिछुछे  वर्ष  की  वक्राया  2,690
 शिकायतें  भी  शामिल  हैं।  इनमें  से  2,568
 शिकायतें  बिना  विसी  जांच  के  और  4,368
 शिकायतें  जांच  के  बाद  छोड़  दी  गयीं।  बाको
 शिकायतों  में  से  Td  मामलों  में  विभागीय
 कार्रठाई  या  न्यायालय  द्वारा  कार्यवाई  की  गई
 और  वर्ष  के  अन्त  277  मामलों  में  जांच
 हो  रही  थी  ।

 (ग)  और  (व) .  सूचना  इकट डी  को  जा
 रही  है  और  सभा  पटल  पर  रख  दी  जायेगी  I
 फिर  भी,  यह  उल्लेखनीय  है  कि  सतर्कता
 विभाग  के  कर्मचारियों  के  विरुद्ध  शिकायतों  को
 जांच  करने  के  लिए  अलग  से  कोई  व्यवस्था
 नहीं  है,  सिवाय  इन  हिंदायतों  के  कि  इस  प्रकांर
 की  जांच  उपयुक्त  कोटि  के  अधिकारी  द्वारा  की
 जानी  चाहिए  i

 हू)  सवाल  नहीं  उठता  t Q

 म्रध्य  रेलवे  में  तार  बलकों,  रेल  गाड़ो  क्लकों
 तथा  वाणिण्पिक  क्लकों  के  पद

 1360.  शो  tho  qo  दीक्षित  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (कं)  मेध्य  रेलवे  में  तांर  कलैंकों,  रेलगांडी
 कलकों  वाशिज्यिक  क्लर्क़ों  तथा  प्रन्य  श्रेणियों
 के  कितने  कितने  प्रतिशत  पद  हैं  बौर  उक्त  प्रति-
 शतता  की  तुलना  में  टिकट  कलक्टर  तथा  यात्री
 टिकेट  निरीक्षक  कितने  प्रतिशत  हैं  ;

 ख)  विषमभंता  के  क्‍या  कार  हैं  ;

 (ग)  क्या  इस  विषमता  को  दूर  करने  का
 सरकार  का  विचार  है  ;  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 रेलवे  मन्त्री  (श्री  नन्दा) :.  (क)  एक
 विवरण  सभा  पटल  पर  रखा  जाता  है
 प्रिस्यालप  में  रख  िया  गया।  देखिये  संख्या

 LT-268I/70]
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 (a)  से  (3).  चूकि  इन  कोर्टियोँ  में  से
 प्रत्येक  कोटि  के  कर्मचारियों  के  काम,  उत्तर-
 दायिःव,  वेतन  के  ढांचे  जौर  फ्दोन्तति  सरणि
 अजग  अवग  हैं;  इसलिए  इन  सनी  कोटियों  के
 कर्मचारियों  के  लिए  विभिन्‍न  ग्रेडों  में  पदों  के
 वितरण  के  लिए  एक  जैसा  प्रतिशत  अपनोता
 सम्भव  नहों  है  ।

 Expansion  of  Creosoting  Plant  at  Qlavakkot
 (Southern  Rai!way)

 1361.  SHRI  A.  SREFDHARAN  :  Will
 the  Minister  of  RAILWAY'S  be  pleased  -to
 state  ;

 (a)  whether  any  cxpansion  of  the  Creo-
 soting  Plant  at  Olavakkot  (Southern  Ruil-
 way)  has  been  thought  of  in  the  coming
 years  ;

 (b)  whether  any  suggestions  in  this
 respect  have  been  received  from  the  Kerala
 Government  ;

 ©)  if  so,  the  details  thereof  ;  and

 (d)  if  not,  whether  this  can  be  examined
 by  the  Railway  Board  in  the  interest  of
 Kerala’s  Progress  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  No.

 (b)  No.

 (c)  Does  not  arise,

 (d)  There  is  no  justification  for  ex.
 pansion  of  the  Creosoting  Plant  at  Olava-
 kkot  at  present.

 Codfatner  Sertice  for  Indian  Raitways

 1362.  SHRI  MANGALATHUMADAM :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  the  container  service  will
 be  expanded  to  cover  all  the  Railways
 and

 (b)  if  so,  the  addftional  services  pro.
 posed  in  the  Southern  Railway  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  a)  The  container
 service  will  be  extended  to  such  routes  for
 which  there  is  justification,

 (b)  In  addition  to  the  services  already
 introduced  between  Madras  and  Bombay,
 Madras  and  Bangalore  and  Bangalore  and
 Bombay,  introduction  of  container  service
 between  Madras  and  Calcutta  is  under
 examination.

 M/s.  Navketan  International  Films
 (P)  Led.

 1363,  SHRI  ARJUN  SINGH  BHA-
 DORIA  :  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT,  INTERNAL
 TRADE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  the  authorised  and  paid-up  capital
 of  M/s.  Navketan  International  Films  (P)
 Ltd.  Bombay  at  the  time  of  its  setting  up
 and  as  on  the  3lst  March,  1969;

 (b)  the  amount  of  loan  received  by  the
 Company  up  to  the  year  969  from  Govern-
 ment  Banks  or  other  parties  separately,

 .together  with  the  oames  of  Banks  and
 parties;

 (c)  the  amount  paid  as  interest  by  the
 company  during  the  last  three  years;

 {d)  the  names  and  addresa:s  of  the
 Directors  of  the  Company  together  with
 the  names  of  their  sharcholders  ;  and

 (e)  the  delails  of  its  performance  du-
 ring  the  same  period  and  the  estimates  for

 -the  year  1969-70,  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a),  M/s.Navketan  International
 Films  Pvt.  Ltd.  was  incorporated  on  l0th
 April,  963  with  an  authorised  capital  of
 Rs,  0  lakhs.  Its  subscribed  capital  on
 this  date  was  Rs.  200  only.  As  on  3l-3-68
 the  authorised  capital  of  the  company

 semained  uochanged  but  its  paid  up  capital
 was  Rs.  10,000,  ~

 ...(b).  As  the  company  has  not  yet  filed
 its  latest  annual  accounts,  the  information
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 regarding  loans  obtained  from  various
 sources  and  as  outstanding  on  3lst,  March,
 968  is  given  below  rs

 Nature  of  loans
 Unsecured  loans  Amount

 From  a  firm  in  which
 the  Managing  Director
 is  a  partner
 From  8  proprictory
 firm  of  the  Managing
 Director
 From  a  Director

 Rs,  663,149.22

 Rs.  86,329.19
 Rs.  28,581.00

 Total  Rs,  778,059.41

 (c)  The  information  regarding  interest
 paid  by  the  company  during  the  last  three
 years  is  as  follows  te

 Year  Amount

 3I-3-966  Nil
 31-3-1967,  Rs.  1,373
 3I-3-[968  Rs,  41,357,

 (a)  The  company  has  only  two  directors
 vis.  Shri  Dev  Anand  and  Mrs.  Mona  Dev
 Anand,  Their  address  is  2,  Irish  Park,
 Jubu,  Bombay  54.  #  the  00  shares  of
 the  value  of  Rs,  10,000/-  are  held  by  these
 two  directors,

 (e)  The  Company  suffered  losses  of
 Rs,  2,750/-  in  1966-67  and  Rs.  27,400/-  in
 1967-68,  The  latest  information  for  the
 year  ending  31-32-1969  is  not  yet  available.

 M/s.  Chitharalaya  (?)  Ltd.

 i364.  SHRI  ARJUN  SINGH  BHADO-
 RIA  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,;{  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (a)  the  authorised  and  paid  up  capital
 of  M/s,  Chithralaya  (P)  Ltd.  Madras,  at
 the  time  of  its  setting  up  and  ‘as  on  the
 3lst  March,  1969;

 (b)  the  amount  of  loan  received  by  the
 company  upto  the  year  969  from  Govern-
 ment,  Banks  or  other  parties  separately
 together  with  the  names  of  Banks  and
 parties;
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 (c)  the  amount  paid  as  interest  by  the
 company  during  the  last  three  years  ;

 (d)  the  names  and  addresses  of  tho
 Directors  of  the  Company  together  with  tho
 names  of  their  shareholders:  and

 (९)  the  details  of  its  performance  during
 the  same  period  and  estimates  for  the  year
 1969-70,  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  M/s.  Chithralaya  Pictures
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 (P)  Ltd.  was  incorporated  on  2Ist  Nove-
 mber,  1966.  On  this  date  its  Authorised
 Capital  was  Ra.  5  lakhs  and  paid  up  capital
 was  Rs.  ह  thousand,  The  latest  available
 information  for  the  year  ended  3.  3-69
 places  its  paid  up  capital  at  Rs  ]  lakh;
 its  authorised  capital  stood  unchanged  at
 Rs.  5  lakhs.

 (b)  The  information  about  loans  ob-
 tained  from  different  sources  and  as  out
 standing  for  the  years  ended  ‘31-8-67  and
 31-8-68  is  given  below,  The  same  for  the
 year  ended  3I-8-969  is  not  yet  available.

 Nature  of  Loans  Out  standing  as  on  Out  standing  as  on
 31-8-67  3I-8  68
 (Rs.)  (Rs.)

 I,  Secured  Loans  Nil  Nil
 2.  Unsecured  Loans

 (i)  Banks  594,54  Nil
 (ii)  Others  4,34,630.50  10,44,488.62

 Total  :  4,35,225,04  ‘10,44,688.62
 3,  Other  Loans  &  Advances

 (i)  From  Banks  Nil  Nil
 (ii)  From  Managing  1,09,201.00  35,647.03

 Director
 (iil)  From  Others  10,000.00  6,55,917.00

 ,29,20I,00  6,91,564.03

 (c)  The  company  paid  an  amount  of
 Rs.  31,209.84  by  way  of  interest  and  bank
 charges  for  the  period  18-11-66  to  31-8-67.
 The  company  is  not  reported  to  have  paid
 any  interest  during  the  year  ended  31-8-68.
 The  information  for  the  period  ended
 31-8-69°  is  not  yet  available.

 (d)  The  names  and  addresses  etc,  of  the
 directors  together  with  their  shareholdings
 are  indicated  in  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See  No,
 LT-2682/70]

 (९)  For  the  year  ended  jist  August,
 1967,  the  company  had  a  turnover  of  Rs.
 ‘1L,22,617,  and  suffered  a  loss  of  Rs.  (22,323,
 Its  turnover  declined  to  Rs.  ‘1,97,767  in  the
 year  ended  3ist  August,  968  and  the
 company  suffered  a  further  loss  of  Rs,
 20,835  during  the  year.

 M/s.  Filmistan  Distributors  India  Ltd.
 and  Filmistan  Exhibitcrs  (P)  Ltd,

 1265,  SHRI  ARJUN  SING  BHADORIA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  the  authorised  and  paid-up  capital
 of  M/s.  Filmistan  Distributors  (India)  Ltd.
 and  Filmistan  Exhibitors  (P)  Ltd.,  at  the
 time  of  their  setting  up  aod  as  on  the  3Ist
 March,  I969  ;

 (b)  the  amount  of  loan  received  by
 these  companies  up  to  the  year  963  from
 Government  Banks  or  other  parties,  separ-
 ately  together  with  the  names  of  Banks  aml
 parties  ;

 (c)  the  amount  paid  as  interest  by  these
 companies  during  the  last  three  years  ;



 87  Written  Answers

 (d)  the  names  and  addresses  of  the  Dir-
 eciors  of  the  companies  together  with  the
 names  of  their  share-holders;  and  sy

 (e)  the  details  of  their  performance
 during  the  same  period  and  the  estimates
 for  the  year  1969-70  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.

 AHMED):  (a)  to  (e)  Slatement  I  laid
 on  the  Table  of  the  House  gives  the
 required  information  about  M/s,  Fil-
 mistan  Distributors  (  India)  Lid,  and
 Statement  IL  laid  on  the  Table  of  the
 House  gives  similar  information  about  Mjs.
 Filmistan  Exhibitors  एज,  Lid.  [Placed  in
 Library,  See  No.  L  T-2683/78]

 Income  tax  paid  by  Film  Companies

 1366,  SHRI  ARJUN  SINGH  BHADO-
 RIA  :Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No,  5039  on  23rd  December,  969
 regarding  Income-tax  paid  by  the  Film
 Companies  and  state  :

 (a)  whether  the  required  information
 has  since  been  collected  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  names  of
 Directors  together  with  the  names  of  the
 shareholders  of  the  following  seven  film
 companies  is  laid  on  the  Table  of  the  House
 [Placed  in  Library,  See  No,  L  T  (2684/70)

 (i)  Bombay  Film  Laboratories  Pvt.  Ltd,

 (ii)  Associated  Film  Industries  Pvt,  Lid,
 cs  (iii)  Motimahal  Theaters  Pvt,  Ltd.

 (iv)  Chitralok  Productions  Ltd.

 (९)  Filmalaya  Pvt.  Ltd,
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 (vi)  Filmistan  Pvt.  Ltd,
 (vii)  Johar  Films  Pvt.  Ltd.

 (c)  Dees  not  arise.

 बिना  टिकट  यात्रियों  से  जुर्माना  लेने
 के  बारे  में  अनुदेश

 1367,  श्री  नाधुराम  अहिरवार  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (के)  क्या  यह  सच  है  कि  बिना  टिकट
 यात्रा  करने  के  सम्बन्ध  में  भारतीय  रेलवे
 (संशोधन)  अधिनियम,  969  लागू  होने  के
 परिणामस्वरूप  प्रत्येक  टिकट  निरीक्षक  अथवा
 टिकट  कलेक्टर  को  यह  गप्रनुदेश  दिये  गये  हैं  कि
 एक  निश्चित  धनराशि  जुर्माने  के  रूप  में  बसूल
 करके  प्रतिमास  रेलवे  कोषागार  में  जमा  करें;

 ख)  यदि  हां,  तो  उस  अधिनियम  के  लागु
 होने  के  बाद  से  प्रत्येक  जोनल  रेलवें  में  महीने
 वार  कितनी  धनराशि  जुर्माने  के  रूप  में  वसूल
 की  गई  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  टिकट  जाँच
 कर्मचारी  जितना  टिकट  यात्रा  करने  वालों  की
 संख्या  कम  होने  के  कारण  यात्रियों  को  विभिन्‍न
 तरीकों  से  परेशान  करते  हैं;

 घ)  क्‍या  सरकार  का  विचार  इस  व्यव-
 स्था में  कुछ  सुधार  करने  का  हैं;  शौर

 (ड))  यदि  हां,  तो  क्या  ?

 रेलवे  मंत्रो  (श्री  नस्वा)  :  (क)  और  (ख).
 इस  तरह  का  कोई  अतुदेश  क्षेत्रीप  रेलों  दवारा
 जारी  नहीं  किया  गया  है।  बिना  टिकट  या  प्रनु-
 चित  टिकटों  के  साथ  यात्रा  करते  हुए  पकड़े  गये
 यात्रियों  से  रेलवे  को  देय  रकम  की  वसूली  के
 लिए  टिकट  जांच  कर्मचारियों  को  बंतें पान
 नियमों  के  झनुसार  कार्रवाई  करनी  पड़ती  है  1

 (ग)  जी  नहीं  ।

 (घ)  झौर  (इ०)  .  संवाल  नहीं  उठता  1
 7
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 tte  टिकट  न  होने  के  कारण  यात्रियों  से
 जुर्माना  बसुल  करना

 1368,  श्री  नाधूराम  अहिरिवार  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बम्बई  और
 कलकत्ता  जैसे  शहरों  में  चलने  वालो  स्थानीय
 रेल  गाड़ियों  a  ग्रधिकतर  विद्यार्थी  और  रेलवे
 कर्मचारी  यात्रा  करते  हैं;

 ख)  क्‍या  यह  भी  सच  है  कि  ये  स्थानीय
 रेलगाड़ियाँ  निर्धारित  स्थानों  के  बीच  चलती  हैं
 जिसके  कारण  कोई  बाहरी  व्यक्ति  इनमें  बिना
 टिकट  यात्रा  नहीं  कर  सकता;

 (ग)  क्या  सरकार  को  बम्बई  जैसे  स्थानों
 से  _स  झावाय  को  कोई  शिकायतें  प्राप्त  हुई
 हैं  कि  एक  सीजन  टिकट  वाले  यात्री  को  कभी
 भी  शीघ्रता  में  सीजन  टिकट  न  लाने  और
 गार्ड  को  इश्च  बारे  में  सूचित  न  करने  के

 बा  रण  दस  रुपये  जुर्माना  किया  जाता  हैं,

 घ)  क्या  सरकार  इस  मामले  पर  पुनः
 विचार  कर  स्थिति  को  कुछ  सुधारेगी;  झौर

 (ड०)  यदि  नहों,  तो  उसके  क्या  कारण
 ?

 रेलवे  मंत्री  (क्री  नन्‍दा)  :  (क)  जी  नहीं।
 उपनगरीय  यात्रियों  में  अधिक  संख्या  विद्या-
 थियों  और  रेल  कर्मचारियों  की  नहीं  होती  ।

 (ख)  जी  हां,  ये  गाड़िया  निर्धारित  स्टे-
 शनों  के  बीच  चलती  हैं,  परन्तु  किसी  के  बिना
 टिकट  यात्रा  करने  की  प्रपेक्षा  नहीं  की  जाती  |

 (ग)  जी  हां  1

 (घ)  यात्रियों  से  अतिप्रभार  की  वसूली
 टीक-ठीक  की  जाती  है।  इसलिए  इसमें  सुधार
 करने  का  प्रदन  नहीं  उठता  ।

 (इ०)  ऊपर  भाग  (घ)  के  उत्तर  को  देखते

 हुए  सवाल  नहीं  उठता  |
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 रेलों  में  धिना  टिकट  यात्रा  में  कमो

 1369,  श्री  नाथुराम  अहिरघार  :
 श्री  हेमराज  :
 श्री  न०  रा०  देवघधरे  :

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे
 क्रिः

 (क)  भारतीय  रेलवे  (संशोधन)  अधिनियम

 लागू  होने  के  बाद  गत  तीन  महीनों  में  बिना
 टिकट  यात्रा  में  कितनी  कमी  हुई  है  ;

 ‘

 (@)  उस  ग्रवधि  में  विना  टिकट  यात्रा
 करने  वाले  तने  लोग  पकड़े  गये  ;

 (ग)  बिना.  टिकट  यात्रा  करने  वालों  से
 किराये  बौर  जुर्माने  के  रूप  में  कितनी  घनराशि
 वसूल  की  गई  ;  झौर

 (घ)  किराया  तथा  जुर्माना  न  देने  के
 कारगा  कितने  व्यक्तियों  को  कारावास-दण्ड
 दिया  गया  ?

 रेलवे  मंत्री  द्श्नी  नन्दा)  :  (क)  झौर  (ख).
 इस  समय  केवल  दिसम्बर,  969  तक  की
 सूचना  उपलब्ध  है।  क्षेत्रीय  रेलों  में  भ्रक्‍ट्रूबर
 से  दिसम्बर,  969  तक  की  अवधि  में  बिना
 टिकट  अथवा  झनुचित  टिकट  पर  यात्रा  करते

 हुए  पकड़े  गये  व्यक्तियों  को  संख्या  3,86,954
 है  जबकि  968  की  इसी  अवधि  में  इस  तरह
 यात्रा  करते  हुए  पकड़े  गये  व्यक्तियों  को  संख्या
 20,60,282  थी  ।  इस  प्रकार  बिगा  टिकट
 यात्रा  में  लगभग  8l  प्रतिशत  की  रिकाई  कमी

 हुई  है  ।

 (ग)  बिना  टिकट  यात्रा  करने  वालों  से
 जो  रकभ  वसूल  की  गई,  वह  इस  प्रकार  है  os

 किराया  14,26,052  रुपये  ।
 ग्रतिरिकत  प्रभार  31,13,756  रुपये।
 न्यायालय  द्वारा  लगाये  गये  वसूल
 क्यि  गये  जुमनि  2.27,I9  रुपये  I

 (3)  26,937
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 झाँतो  से  वाराणसों  होती  हुई  इलाहाबाव
 तक  एक्सप्रंस  रेलगाड़ों

 1370,  श्री  नाथूराम  अहिरिवार  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भांसी  से  माशि-
 कपूर  होती  हुई  इलाहाबाद  अथवा  वाराणसी
 तक  एक  एक्सप्रंस  गाड़ी  चलाने  की  मांग  की
 गई  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  झागरा,
 दिल्‍ली  से  भांसी  होते  हुए  इलाहाबाद  तथा
 वाराणसी  जाने  वाले  यात्रियों  को  एक  अन्य
 गाड़ी  पकड़ने  के  लिए  माशिकपुर  में  प्रतीक्षा
 करनी  पड़ती  है  ;

 (कफ)  क्‍या  सरकार  लोगों  की  इन  कठिना-
 इयों  को  ध्यान  में  रखते  हुए  भांती  से  वारा-
 शसी  तक  एक  सीधी  एक्सप्रेस  गाड़ी  चलाने
 का  विचार  करेगी  ;  शौर

 (घ)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 हैं?

 रेलवे  मंत्री  (श्री  नन्दा)  :  (क)  जी  हां।

 (ख)  जी  हां,  लगभग  I2  घंटे  I

 (ग)  और  (घ) .  इस  मांग  पर  विस्तृत
 रूप  से  विचार  किया  गया  है,  लेकिन  माशिक-
 पुर  के  रास्ते  भांसी  और  इलाहाबाद  के  बीच
 जितना  यातायात  होता  है,  उसे  देखते  हुए  इस
 मार्ग  पर  प्रस्तावित  एक्सप्रेस  के  चलाने  का
 ओचित्य  नहीं  पाया  गया  है।  अपेक्षित  लाइन
 श्रौर  टमिनल  क्षमता के  श्रभाव  में  परिचालन
 को  दृष्टि  से  भी  इस  गाड़ी  का  चलाना  व्यावहा-
 रिक  नहीं  है  tT

 डाक,  एक्सप्रेस  और  यात्रो  रेलगाड़ियां
 चलाना

 1371,  श्री  नाथुराम  अहिरवार  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  !  अक्तूबर,  969  से  कितनी

 डाक,  एक्सप्रेस  और  यात्री  रेल  गाड़ियां
 चलायी  गई  ;  शौर

 खि)  प्रत्येक  जोन  में  ऐसी  कितनी  रेल-
 गाड़ियां  चलाई  गई  झौर  किन  स्टेशनों  के  बीच
 ये  रेलगाड़ियां  चलाई  गई  हैं  ?

 रेलवे  मंत्री  भी  नन्‍्दा)  :  (क)  I-0-
 969  से  लागू  होने  वाली  समय  सारणी  में
 63  एक्सप्रेस/सवारी  गाड़ियां  चलायी  गयीं
 या  उनका  चालने  क्षेत्र  बढ़ाया  गया  |

 (ख)  एक  विवरणा  सभा  पटल  पर  रखा
 जाता  है  जिसमें  अपेक्षित  सूचता  दी  गयी  है।
 ग्रिन्धाहय  में  रख  दिया  गया  |  देखिये  संख्या
 LT-2685/70]

 Ban  on  Forward  Trading  in  Steel

 1372.  SHRI  P,  0.  ADICHAN  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  =

 (a)  whether  Government  have  decided
 to  ban  forward  trading  in  Steel  ;  and

 (b)  if  so,  the  steps  so  far  taken  to  pre-
 vent  speculation  in  this  essential  commo-
 dity  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED)  :  (a)  No  forward  trading  in  steel
 has  been  allowed  under  the  provisions  of
 the  Forward  Contracts  (Regulation)  Act,

 (b)  Does.  not  arise.

 Telephone  Calls  by  Minister  of  Industrial
 Development,  Internal  Trade  and  Company

 Affairs

 1373.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  INDUSTRIAL  DEYVE-
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 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  he  spent
 public  money  on  ‘Priority’,  ‘immediate’,
 ‘urgent’,  ‘ordinary’  and  local  calls  made  to
 M.  Ps.  and  M.  L.  As,  other  than  the  De-
 partment/Offices  in  July  and  August,  ‘1969;
 and

 (b)  if  so,  the  total  amount  spent  on
 these  calls  during  each  month  १

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF,  A.
 AHMED)  :  (a)  No,  Sir.

 (b)  Government  pay  bills  for  Trunk
 Calls  provided  these  are  for  official  pur-
 poses  and  irrespective  of  whether  the  per-
 sons  spoken  to  are  officials.  As  regards
 charges  for  local  calls,  no  record  is  kept
 of  the  persons  to  whom  such  calls  are
 made.
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 Manofactere  of  Locomotives  and
 Railway  Coaches

 I  374,  SHRI  ABDUL  GHANI  DAR  :
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  number  of  Engines,  Railway
 coaches-Air-conditioned  First  class,  I[I  class
 Air  conditioned,  III  class  Sleeping  and  HI
 Class,  separately,  manufactured  during  the
 last  three  years,  year-wise  ;

 (b)  whether  other  countries  placed  any
 orders  for  the  above  mentioned  items  ;  and

 (c)  the  names  of  countries,  the  items
 for  which  orders  were  placed  and  the  value
 thereof,  separately  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)

 Engines  and  Coaches  manufactured  during  the  last  three  years
 (i)  Engines  (Locomotives).  1966-67  (1967-68  2968-69

 Steam  80  55  1  ९4 L
 Electric  37  30  48
 Main  Line  Diesel  55  66  70
 Diesel  Shunters  9  3  ।

 Total  :  292  270  260
 (ii)  Railway  Coaches.

 Air-Conditioned
 First  Class.  4  l  2
 III  Class  Air-
 Conditioned.  6  5  3
 गा  Class  Sleepers.  14  336  #». |  | Ill  Class  325  67  236

 (b)  and  (c).  Against  a  global  tender
 issued  by  the  Burma  Railways,  M/s.  Jess-
 ops  and  Co.  Ltd.  Calcutta  secured  an  order
 for  33  Nos,  Metre  Gauge  IIT  Class  Coaches
 valued  at  Rs.  87.44  lakhs,  The  order  was
 executed  in  968  with  bogies  supplicd  by
 Integral  Coach  Factory,  Perambur,  Madras.
 No  other  order  for  complete  locomotives
 and  coaches  has  been  received.

 Effect  of  High  Prices  of  Commodities
 on  Internal  Trade

 1375.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  INDUSTRIAL  DEVE;
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  itis  8  fact  that  dug  jg
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 high  prices  our  internal  trade  has  been
 badly  affected  ;

 (b)  if  so,  the  steps  Government  propo-
 se  to  take  to  lower  down  the  prices  of  co-
 Mmodities  ;  and

 (c)  whether  it  is  also  a  fact  that  unne-
 cessary  imports  of  several  commodities
 has  been  a  great  hinderance  to  our  internal
 trade  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF,  A.
 AHMED)  :  (a)  and  (७)  No  Sir,  Govern-
 ment  however  are  constantly  watching
 price  trends  of  essential  commodities.  In
 oder  toarrest  any  undue  rise  in  their
 prices,  various  measurey  are  taken,
 such  as  t-

 fi)  sustained  efforts  to  accelarate  pro-
 duction  of  agricultural  as  well  as
 industrial  commodities  to  meet  the
 demand  ;

 (ii)  organisation  of  public  distribution
 system  for  commodities  of  mass  cons-
 umption  like  foodgrains,  sugar  and
 milk  ;

 (iii)  imposition  of  price  controls,  stat-
 utorily  asin  the  case  of  vanaspati
 or  informally  as  in  case  of  tyres  and
 tubes,  matches,  dry  cells,  soap  etc  ;

 (iv)  fair  and  equitable  distribution  of
 essential  comniodities  through  regu-
 latory  controls  under  the  Essential
 Commodities  Act,  955  ;

 (४)  availability  of  essential  commoditi-
 es  through  cooperative  channels  ;
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 like  super  Bazars,  Consumer  Coop-
 eralive  Stores"etc,  ;  and

 (vi)  curbing  excess  demand  through
 fiscal  and  monetary  policies,  such
 as,  tightening  of  bank  advances  in
 order  to  arrest  speculative  increases
 in  prices,

 (c)  Govt,  do  not  agree  that  there  have
 been  unnecessary  imports  of  sever-
 al  commodities.

 स्कूटरों,  मोटर  साइकिलों  और  तीन  पहिये
 वालो  गाड़ियों  का  निर्माण

 I375,  श्री  रामावतार  ज्ार्मा :.  क्‍या
 औद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय  कार्य  गती  यह  वताने  की  कृपा  करेंगे
 किः

 (क)  968-69  में देश  में  कुल  कितने
 स्कूटर,  मोटर  साइकिलें  और  तीन  पहिये  वाली
 गाड़ियों  तेपार  हुई  तथा  970-71  में  इनका

 झवुमानित  उत्पादन  कितना  होगा;  और

 (ख)  देश  में  उक्त  प्रत्येक  गाड़ी  को
 बाधिक  अवुमानित  मांग  कितनी  है  ?

 ओद्योगिक  विकास,  आंतरिक  व्यापार  तथा
 समवाय  कार्य  मंत्री  श्री  फल्लरुह्दीन  अछी  अह-
 मद)  स्कूटरों,  मोटर  साइकिलों  तथा  3  पहिए
 वाली  गाड़ियों  का  968-69  का  उत्तादन
 तथा  l970-7i  का  प्रत्याशित  उत्पादन  निम्न
 प्रकार  है  :--

 weg  का  नाम  उत्पादन  अनुमानित  उत्पादन

 1968-69  1970-71

 :  मोदर  साइकिल  31,164  47,500

 स्कूटर  39,609  65,500

 तीन  पहिए  वाली  गाहिणा  4,727  4,800
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 (a)  इन  वस्तुओं  की  झलग  झलग  वाधिक
 मांग  का  झनुमात  नहों  लगाया  गया  है  तथापि
 मशीनी  उद्योगों  के  योजना  ग्रूप  ने  1973-74
 के झन्त  तक  स्कूटरों,  मोटर  साइकिलों  की
 मांग  2,00,000  नग  तथा  तीन  पहिए  की
 गाड़ियों  की  मांग  10,000  नग  प्रतिवर्ष  का
 श्रतुमान  लगाया  है  ।

 Ruaning  of  Rajdhani  Express  between
 New  Delhi  and  Nagpur

 1378,  SHRI  N.  R.  DEOQGHARE  :  Will
 the  Minister  of  RAILWAYS  be  pleased

 to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  start  a
 train  like  the  Rajthani  Express  between
 New  Delhi  and  Nagpur  or  from  New  Delhi
 through  Nagpur  ;

 (b)  if  so,  the  details  of  the  proposal;
 and

 (c)  if  not,  the  reasons  for  not  starting
 such  train  on  this  route  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  There  is  no  such
 proposal  to  start  a  train  like  Rajdbani  Ex-
 press  on  this  route.

 (b)  and  (c).  Do  not  arise.

 Small  Car  Project

 1379,  SHRI  N.R.  DEOGHARE  :
 SHRI  ARJUN  SINGH  BHA-

 DORIA:
 SHRI  5.  K  TAPURIAH  :

 .  SHRI  P.C.  ADICHAN  $
 SHRI  HIMATSINGKA
 SHRI  RAM  KISHAN  GUPTA  :
 SHRI  R.  K,  BIRLA  :
 SHRI  HEM  BARUA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleaied  to
 state  :

 (a)  the  progress  achieved  in  respect  of
 the  Small  Car  project  ;
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 (b)  the  names  of  the  applicants  who
 have  sought  Government's  licence  for  the
 said  Rroject  :

 (c)  the  names  of  the  individual.  firm whose  application  for  grant  of  licence  suited
 most  the  requircments  of  Government  for
 the  installation  of  the  project;  and

 (J)  when  a  small  Car  can  be  expected
 in  the  market  and  at  what  price  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.*A.
 AHMED):  (a)  <A  decision  on  the  tasic
 question  as  to  whether  or  mot  the  small  car
 project  is  to  be  taken  up  for  implementation
 during  the  Fourth  Five  Year  Plan  is  expe-
 cted  to  be  taken  shortly.

 :  (b)  The  names  of  the  parties  who  have
 applied  for  licences  for  small  car  manufa-
 cture  arc  given  below  :

 Ld  M,s.  International  Industrial  Deve-
 lopment  Bureau,  New  Delhi.

 2,  M/s.  Mysore  State  Industrial  Invest- ment  and  Development  Cor-
 poration,  Bangalore.

 3.  M/s.  Ragie  Nationale  Renault,
 France.

 4,  M/s.  Zavodi  Crvena  Zastava  of
 Yugoslavia  jointly  with  M/s,
 Fiat  of  Italy.

 5.  M/s,  Hindustan  Auto  Products,
 New  Delhi.

 6.  M/s,  Premier  Automobiles  Ltd.,
 Bombay.

 7.  M/s.  Associated  Corporation  of
 Industries  (India)  Private
 Lid  ,  Bombay,

 8,  M/s.  Puri  Industries,  Y.
 ce  M/s.  Manubhai  H.  =  Thakker,

 Baroda.
 10.  Mr.  H.  Ss.  Joneja,  New  Delhi.
 Il.  M/s.  Arvind  Automobiles,  Trivane

 drum.
 Hee  Tools,  New  Delhi,  =

 s.  D.  Kulkarni,  Kolhapovr,
 S  C.  Das  Gupta,  Calcutta,

 12,  M/s.
 ceo  Shri
 Ma  Shri
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 15.  Shri  Sanjay  Gandhi,  New  Delhi.
 16.  M/s.  Kerla  State  Industrial  Develop.

 ment  Corporation  Ltd.,
 Trivandrum.

 37.  M/s,  M.  Madan  Moban_  Rao,
 Madras,

 {c)  The  applications  received  from
 the  private  parties  have  not  been  examined
 in  detail  pending  a  decision  on  the  basic
 question  as  to  whether  the  small  car  project
 is  to  be  taken  up  for  implementation  during
 the  Fourth  Five  Year  Plan  Period,

 (d)  It  is  not  possible  to  indicate  at
 this  stage  the  date  by  which  and  the  price
 at  which  the  Small  Car  may  be  available  in
 the  market.

 Lowest  Percentage  of  Higher  Grade  Posts  for
 Station  Masters  and  Assistance  Station

 Masters.

 1380,  SHRI  RAJ  DEO  SINGH  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  ;

 (a)  whether  it  isa  fact  that  Station
 Masters  and  Assistant  Station  Masters  have
 the  lowest  percentage  of  higher  grade  post
 and  highest  percentage  of  intial  grade  posts
 as  compared  to  other  categories;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b)  A  statement
 showing  the  distribution  of  posts  of  Station
 Masters  and  Assistant  Station  Masters  and
 some  of  the  other  categories  of  staff  is  laid
 on  the  Table  of  the  House.  [Placed  tn  Lib-
 rary  S  ee  No.  LT-2686/70.]  It  will  be  seen
 there  from  that  percentage  distribution  of
 posts  in  the  various  grades  varies  from  cate-
 gory  to  category,  Since  the  duties  and  res-
 ponsibilities,  pay  structure  as  well  as  channel
 of  promotion  of  each  of  these  categories
 are  different,  comparison  between  different
 categories  regarding  percentage  distribution
 of  posts  is  not  apt.  Further  the  initial  grade
 of  Assistant  Station  Masters,  namely,  Rs.
 130-240,  is  itself  higher  than  the  other  initial
 grade,  viz.,  Rs.  {0-I80  or  100-200;  also
 the  initial  grade  of  Rs.  205-280  of  Station
 Masters  is,  in  reality,  a  promotion  grade  for
 Assistant  Station  Masters  in  Rs.  30-240,
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 Representation  by  Assistant  Station  Masters
 of  Delhi  Division  against  ‘  Broken  Duty

 Roster’,

 1381,  SHRI  RAJ  DEO  SINGH  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  300  Assistant  Station  Mas-
 ters  of  Delhi  Division  have  been  represen-
 ting  to  the  authorities  against  the  “Broken
 Duty  Roster”  for  the  last  three  years;

 (b)  whether  the  above  “Broken  Duty
 Roster’’  of  Assistant  Station  Masters  is
 against  the  Hours  of  Employment  Rules,
 ‘1961  issued  by  the  Railway  Board  vide  their
 letter  No.  E  (S)  I-57/Adj/8  dated  the  23rd
 December,  ‘1961  and  the  Assistant  Station
 Masters  are  not  getting  complete  rest  of  10
 hours  as  required  by  the  above  policy;

 (c)  whether  this  “Broken  Duty  Roster”
 is  enforced  in  Delhi,  Bikaner  and  Allahabad
 Divisions  and  not  in  all  the  Divisions  of  the
 Northern  Railway  and  all  the  Railways;  and

 (d)  if  so,  whether  this  ‘Broken  Duty
 Roster’’  of  Assistant  Station  Masters  will  be
 abolished  to  give  relief  to  the  staff  and  to
 comply  with  the  Rules  framed  by  the  Rail-
 way  Board  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  Certain  representa-
 tions  have  been  received  in  this  respect.

 (b)  to  (d).  A  broken  duty  roster  has
 been  introduced  in  all  the  Divisions  of  the
 Northern  Railway.  The  question  whether
 this  roster  complies  with  the  Hours  of
 Employment  Regulations  is  under  exami-
 nation.

 e
 Seniority  of  Station  Masters  and  Assistant

 Station  Masters  (Northern  Railway)

 1382.  SHRI  RAJ  DEO  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  ६

 (a)  whether  the  Divisional  Superinten-
 dent,  New  Delhi  (Northern  Railway),  has
 issued  a  transfer  letter  No.  94  E/29-El
 dated  the  ‘14th,  January,  970  in  which  the
 seniority  of  Station  Masters  and  Assistant
 Station  Masters  has  been  ignored;
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 (b)  whether  it  is  a  fact  that  the  Junior
 Station  Masters  have  been  posted  at  very
 important  Stations  as  Supervisors  and  the
 Senior  Statioa  Masters  have  been  allotted
 roadside  unimportant  stations;

 (c)  whether  this  policy  will  not  create
 Malpractice  among  the  office  staff  and  the
 educational,  medical  and  other  facilities  of
 the  Senior  staff  will  be  jeopardised  and
 they  will  retire  at  road-side  stations  without
 any  charm  in  their  job;  and

 (d)  whether  the  old  policy  of  ladder
 promotion  which  was  working  satisfactorily
 in  the  Division  will  be  reinforced  with  some
 modification  or  simplification  7?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  The  transfer  letter
 in  question  was  issued  primarily  to  regulate
 the  posting  of  Station  Masters  and  Assistant
 Station  Masters  of  Delhi  Division  belonging
 to  the  categories  of  Leave  Reserves  and
 Rest  Givers  and  transfers  effected  at  the
 employees’  own  request  or  those  arising  out
 of  promotion  of  staff.  There  is,  therefore,  no
 question  of  ignoring  seniority.

 (b)  The  practice  of  effecting  transfers
 of  the  Station  Masters/Assistant  Station
 Masters  on  certain  Railways  on  the  basis  of
 classification  of  stations  according  to  the
 traffic  importance,  availability  of  educational
 and  medical  facilities  etc.  has  been  held
 over  for  the  duration  of  ban  on  usual  perio-
 dical  transfers.

 (c)  Does  not  arise  in  view  of  reply  to
 parts  (a)  and  (b)  above  and  absence  of  speci-
 fic  instances  in  support  of  the  assumption.
 All  that  is  intended  is  to  minimise  transfers
 for  the  present  keeping  in  view  the  impera-
 tive  need  for  effecting  economy.

 (4d)  Does  not  arise  in  view  of  reply  to
 parts  (a),  (b)  and  (c)  above.  However,  revi-
 sed  procedure  for  effecting  transfers  arising
 out  of  promotions,  permanent  postings  for
 Assistant  Station  Masters  and  Station  Mas-
 ters  have  been  laid  down  by  the  Railway
 Administrations.

 Suspension  of  orders  regarding  Periodical
 Transfer  of  Railway  Employees

 :  Will 1383.  SHRI  RAJ  DEO  SINGH
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 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 .
 (a)  whether  it  isa  fact  that  the  Rail-

 way  Board  issued  a  I:tter  for  pending  perio-
 dical  transfers  in  the  year  3970  also  on  eco-
 nomy  measures  which  was  circulated  by  the
 Divisional  Superintendent,  New  Dethi  vide
 his  letter  No.  847  E/69  (EL)  dated  the  3ist
 October,  969  giving  effect  to  the  Board's
 order;

 (b)  ifso,  the  reason  why  the  Divisio-
 nal  Superintendent,  New  Delhi  has  subseque-
 otly  issued  a  letter  No.  94]  E/(29)-El  dated
 the  I4th  January,  4970,  in  which  many  trans-
 fers  have  been  ordered  which  clearly  violates
 the  above  orders;  and

 (c)  whether  such  types  of  contradictory
 orders  are  proposed  to  be  stopped  and  the
 wrong  done  thereby  be  corrected  ?

 THE
 (SHRI  NANDA)  :  a)

 MINISTER  OF
 Yes.

 RAILWAYS

 (b)  The  transfer  order  in  question  was
 issued  primarily  to  regulate  the  posting  of
 Station  Masters/Assistant  Station  Masters
 of  Delhi  Division  belonging  to  the  categories
 of  Leave  Reserves  and  Rest  Givers  and
 transfers  effected  at  the  employees’  own
 request  or  those  arising  out  of  promotion
 of  staff,

 (c)  Does  not  arise  as  there  is  no  vio-
 lation  of  the  Railway  Board’s  orders,

 Allotment  of  Unfit  Wagons  for  Loading
 Sugar

 ‘1384,  SHRI  RAJ  DEO  SINGH  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  necessary  for  the
 Statiun  Masters  to  allot  Iron  Floor  Water
 Tight  wagons  for  loading  sugar;

 (b)  if  so,  the  reasons  why  the  Station
 Masters  are  being  forced  to  allot  unfit
 wagons  on  being  rejected  by  the  Mill  Aut-
 horities;  and  -

 (c)  whether  the  Station  Masters  of
 Mansurpur  and  Daurala  were  shuated  off
 repeatedly  and  were  called  by  tbe  Divisonal
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 Operating  Superintendent  (Movement),  New
 Delhi  in  his  office  and  were  harassed  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  and  (b).  As  far  as
 possible,  efforts  are  made  to  allot  covered
 water  light  wagons  for  loading  sugar  and
 other  perishable  goods.  When  any  of  the
 empties  supplied  are  rejected  by  the  Trade
 as  being  unsuitable  for  loading  sugar,  they
 are  neither  forced  to  load  such  wagons  nor
 the  Station  Masters  concerned  are  forced  to
 re-allot  such  wagons,  This  will  be  evident
 from  the  fact  that  during  the  period  Nove-
 mber,  949  to  January  1970,  out  of  230  cove-
 reg  empties  supplied  at  Daurala  and  Man-
 surpur  stations,  I03  empties  were  rejected
 and  not  loaded,

 (c)  No.  The  present  Station  Master
 at  Mansurpur  is  continuously  working  for
 the  last  two  years  and  the  previous  Station
 Master  at  Daurala  was  also  working  conti-
 nuously  for  the  last  three  years  at  that
 station  before  his  retirement  on  I4,!2.!969,
 The  Station  Masters  concerned  are  some-
 times  called  to  the  Divisional  Office  for
 giving  necessary  directives  for  the  better
 working  of  the  stations.  They  are  not  hara-
 ssed  for  not  forcing  merchants  to  use  unfit
 wagons,

 भिक्षाबृत्ति  का  उन्मूलन  का  कार्यक्रम

 1385,  श्री  यशवन्त  हू  कुझशवाह  :  क्‍या
 विधि  तथा  समाज  कल्याण  मंत्री  यह  बताने  को
 कृपा  करेंगे  फि  देश  में  विभिन्न  विद्यमान  भिक्षा-

 वृत्ति  का  उन्मूलन  करने  के  लिये  सरकार  द्वारा
 क्या  कार्यक्रम  अपनाया  गया  है  ?

 विधि  संत्रालय  और  समाज  कल्याण  विभाग
 में  राज्य  मंत्री  (डा०  (श्रीमती)  फूलरेण  गृह)  :
 भिक्षा  विरोधी  कार्यक्रम  को  कार्यान्वित  करना
 राज्य  सरकारों  के  उत्तरदायित्व  के  क्षेत्र  में  झाने
 के  कारणा,  मिक्षावत्ति  को  समाप्त  करने  के  लिए
 धन  का  नियतन  राज्य  सरकारों  को  करना  है  |
 उसके  प्रतिरिक्त  चतुर्थ  पंच  बर्षीय  योजना  में
 सामाजिक  रक्षा  कार्यक्रम  को;  जिसमें  भिक्षावृत्ति
 भी  शामिल  है।  राज्य  क्षेत्र  को  स्थानान्तरित
 कर  दिया  गया  है
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 चोथी  पंचवर्षोय  योजना  के  दॉरान  रेलों  का
 विद्य  तीकरण

 I386,  श्री  यशवन्त  सिह  कुशवाह  :
 श्री  शिव  कुमार  शास्त्री  :
 श्री  आत्म  दात  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  देश  में  चौथी  पंच  वर्षीय  योजना  को  अवधि
 में  रेलों  का  विद्यु  तीकरण  करने  के  लिये  क्‍या
 कार्यक्रम  बनाया  जा  रहा  है  ?

 रेलवे  मंत्री  (भी  नन्दा)  :  चौथी  पंववर्षीय
 योजना  में  लगभग  2000  मार्ग:  क्रिलोमीटर  पर
 ब्रिजलीकरगा  का  काम  शुरू  करने  का  प्रस्ताव
 है।  इसमें  से,  विरार-साव्रमती  खण्ड  (मार्ग
 किलोमीटर  442)  के  विजलीकरणा  की  मंज्री
 दी  जा  चुकी  है  |  किरानदुलवाल्तेरु  (मार्ग  किलो-
 मीटर  47)  बौर  पांशकुड्रा-हत्विया  [मार्ग
 किलोमीटर  7)  खण्डों  का  बिजलीकररण
 1970-7  में  शुरू  करने  के  लिए  भी  अनुमोदन
 दिया  जा  चुका  है  1  जर्थ  क्षमता  के  अध्ययन  के
 आधार  पर  दूसरे  खंडों  के  बारे  में  विचार  किया
 जा  रहा  है।

 Old  age  Pension  Scheme  in  Mysore  :

 1387.  SHRI  Ss.  A.  AGADI:  Will  the
 Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  5089  on
 the  23rd  December,  969  and  state  :

 (a)  the  number  of  male  and  female
 beneficiaries  under  the  Old  Age  Pension
 Scheme  in  Mysore  State  currently  drawing
 pension,  district-wise  ;  and

 (b)  the  number  of  applications,  if  any
 rejected  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DEP-
 ARTMENT  OF  SOCIAL  WELFARB
 (DR  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  number  of  male  and  female  pensioners
 are  756  and  285]  respectively.  District~
 wise  details  are  not  ilabl

 (०)  353,
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 Steel  Prices

 1388,  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  with  reference  to  the  figures  given
 in  the  Economic  Times,  dated  the  5th  Feb-
 ruary,  970,  how  the  increase  in  Machinery
 prices  rising  to  8.8]  per  cent  for  metal
 containers  and  trunks  is  going  to  be  check-
 ed  to  prevent  general  inflation  ;  and

 (b)  the  reasons  why  Government  do
 not  issue  steel  at  international  prices  to
 consumer  items  and  what  would  be  the
 approximate  cost  of  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.C,  PANT):  (a)
 Some  increase  of  cost  of  steel-based  indu-
 siries  as  a  result  of  the  increase  of  steel
 prices  is  unavoidable.  To  the  extent  such
 increase  of  cost  cannot  be  absorbed  in  the
 current  prices,  there  may  also  be  some
 increase  in  the  prices  of  such  products,
 Such  price  increase,  however,  on  account
 of  the  recent  increase  of  steel  prices  are
 not  likely  to  be,  and  in  fact  have  not  been,
 of  an  order  that  would  lead  to  a  serious
 inflationary  pressure.

 (b)  The  international  prices  of  steel
 are  now  generally  higher  than  JPC  prices.

 Production  of  Consumer  Goods
 in  Public  Sector

 1389,  SHRI  LOBO  PRABHU  :
 SHRI  SHIVA  CHANDRA  JHA:
 SHRI  RAMCHANDRA

 VEERPPA  ३
 SHRI  Y.  A.  PRASAD:

 Will  the  Minisier  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  ;

 (a)  what  consumer  goods  ina  big  way
 are  to  be  produced  in  the  public  sector,
 as  stated  by  the  Secretary  to  his  Ministry
 on  the  3lst  January,  I970;

 (b)  what  consumer  goods  are  now
 Produced  in  the  public  gector  gid  with
 what  rate  of  profit;
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 (c)  what  public  sector  enterprises  were
 close  down  by  the  Orissa  and  Andhra
 Governments  or  sold  to  the  private  sector
 and  what  was  the  loss  incurred  on  them  ;

 (d)  what  advantages  does  the  public
 sector  enjoy  to  justify  investment  of  public
 funds  in  fields  where  there  is  no  lack  of
 Private  enterprises;  and

 (e)  whether  there  are  any  co-operative
 enterprises  in  which  the  rate  of  profit  is
 higher  than  in  corresponding  private  enter-
 prises  and,  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  (a)  to  (e}.  The  requisite  Infor-
 mation  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Change  in  the  timings  of  Grand
 Tronk  Exprecs

 1390.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  the  reasons  why  the  timings  for
 the  Grand  Trunk  Express  were  changed;

 (b}  the  justification  for  the  train  arrival
 at  Madras  being  postponed  from  I.  a.  mm,
 to  2  p.  m.  causing  loss  of  work  which  can
 be  done  on  that  day;

 (c)  the  justification  for  causing  the
 loss  of  connection  with  the  train  for
 Coimbatore  and  Mangalore,  leaving  at  I?
 noon  ;

 (a)  whether  Government
 restore  the  old  timings  ;  and

 propose  to

 (¢)  en  how  many  days  in|  December
 did  the  Grand  Trunk  arrive  in  time  at
 Madras  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  The  charge  in  the
 tim'ngs  of  ‘16  Up/IS  Dn.  New  Delhi-Mad
 ras  GT/AC  Express  was  necessitated  in  the
 context  .of  additional  time  having  to  be
 provided  for  restoration  work  in  connection
 with  the  widespread  damages  caused  during
 the  J969  breaches  on  the  Kazipet-Vijay-
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 wada  and  Ongole-Gudar  sections  and  other
 engineering  works  in  connection  with  dou-
 bling  of  certain  sections  on  this  route.

 (b)  and  (c).  The  extra  time  so  provided
 on  this  train  resulted  in  later  arrival  at  2.
 P  M.  instead  of  VW  A.  M.  and  missing
 of  its  connection  with  27  Dn,  Madras-
 Mangalore  West  Coast  Express  at  Madras
 Central.

 (d)  From  I-4-70,  6  Up  GT/AC  Express
 is  being  relimed  so  as  to  leave  New  Delhi
 at  the  previous  timings  i.e.  at  7.00  hrs,
 and  arrive  Madras  at  about  4.5  hours.
 Arrangements  have  also  been  made  to  pro-
 vide  connection  with  the  Madras-Mangalore
 West  Coast  Express,

 (a)  On  I2  days  it  arrived  right  time  and
 on  2  days  it  arrived  only  less  than  25  mts,
 late.

 Sampling  of  Food  on  Grand  Trunk
 Express  Trains

 1391,  SHRI  LOBO  PRABHU  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 Stite  :

 (a)  whether  there  are  instructions  that
 Gazetted  officers  should  make  random
 sampling  of  food  supplied  by  the  public
 and  private  catering  on  the  Railway  ;

 \b)  if  so,  how  many  officers  sampled
 the  food  on  the  Grand  Trunk  Express
 during  December,  969  ;

 (c)  why  there  is  no  change  in  the  menu
 of  the  meals  supplied  on  the  Grand  Trunk
 for  the  different  meals  supplied  during  each
 trip  ;

 (d)  why  are  not  ‘“Doosas”  and"  Biriy-
 ani"  supplied  on  the  Grand  Trunk;  and

 (e)  if  the  reply  to  part  (a)  abcve  be
 in  the  negative,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA):  (a)  No.

 (9)  Does  aot  arise,

 (c)  Standard  menu  for  the  meals  has  been
 prescribed  and  ig  followed  put  vegetable
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 preparations  are  changed  in  the  morning  and
 evening  and  from  day  to  day  to  ensure
 variety.

 (d)  Requisite  facilities  are  not  available
 in  the  Dining  Car  for  preparation  of  Dosas,
 Biryani  used  to  be  an  item  served  in  the
 Dining  car  on  the  Grand  Trunk  Express
 trains  but  due  to  poor  patronage  it  was
 discontinued,

 (e)  Random  sampling  of  food  is  not
 in  vogue  but  officers  of  Commercial  and
 Medical  Department  of  the  Railway  do  un-
 dertake  periodical  inspection  of  the  Dining
 Cars  to  check  the  quality  of  food  served.

 Officers  in  Khadi  and  Village
 Industries  Commiss'on

 1392.  SHRI  DEVEN  SEN  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No,  865
 onthe  30th  July,  968  regarding  officers
 in  the  Khadi  and  Village  Industries  Comm-
 ission  and  state  :

 (a)  the  number  of  Directors,  Deputy
 Directors  and  Assistant  Directors  under  the
 Khadi  and  Village  Industries  Commission
 (State-wise)  ;

 (by)  the  minimum  qualifications  laid
 down  for  the  recruitment  of  such  officers  ;

 (c)  whether  it  isa  fact  that  many  of
 them  do  not  possess  the  minimum  qualifi-
 cations  ;  and

 (d)  whether  it  is  also  a  fact  that  some
 senior  auditors  who  are  not  even  matricul-
 ates,  have  been  recruited  in  the  Certification
 Section  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  A  Statement  is  laid  on  the
 Table  of  the  House,  [Placed  in  Library.  See
 No,  LT  2687/70]

 (b)  and  (c).  The  Khadi  and  Village
 Industries  Commission  has  informed

 that  the  minimum  qualifications  have
 been  Jaid  down  for  the  recrpitments  rules
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 to  certain  posts  under  the  Commission  vide
 statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT--2487/70].
 Pending  finalisation  of  the  recruitment  rules
 by  the  Commission,  direct  recruits  are
 required  to  possess  the  minimum  expericoce
 and  qualifications  prescribed  for  the  posts.
 Employees  of  the  erstwhile  All  India  Khadi
 and  Village  Industries  Board  transferred  to
 the  service  of  the  Commission  under  the
 regulation  Q)  ay  of  the  K  &  VIC  Regu-
 lations,  958  are  exempt  from  the  provision
 of  such  minimum  qualifications,  Similarly,
 the  minimum  educational  qualification  are
 not  insisted  upon  in  the  case  of  promotees
 from  lower  grades,

 (d)  The  Khadi  and  Village  Industries
 Commission  has  informed  that  only  onc
 Auditor  (I)  of  the  Certification  Section  is  a
 non-matriculate.  Since  he  had  wide  know-
 ledge  and  experience  in  the  Khadi  field,
 the  condition  regatding  educational  quali-
 fication  was  relaxed  by  the  Commission
 under  regulation  3  (1)  of  K  &  VIC  Regu-
 lations,  1958,

 Loss  incurred  by  Kbadi  and  Village
 Industries  Commission,  West  Bengal

 1393,  SHRI  DEVEN  SEN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  has  been  a  loss  to
 the  Khadi  and  Village  Industries  Comm-
 ission,  West  Bengal  because  of  stocking  of
 oilseeds  ;

 (b)  if  so,  the  amount  of  Joss  ;  and

 (c)  whether  Government  propos:  to
 make  30  enquiry  into  the  matter  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A,
 AHMED)  :  (a)  to  (c).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House.

 Extension  of  service  of  employecs  in
 Khadi  and  Village  Industries

 Commission

 4394,  SHRI  DEVEN  SEN;  Will  the
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 MINISTER  OF  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  employees  of  the
 Khadi  and  Village  Industries  Commission
 who  served  under  the  Charkha  Sangh  ard
 Gandhi  Ashram  are  only  given  extension
 of  services  after  the  age  of  58  years  ;

 (b)  whether  it  is  a  fact  that  the  Certi-
 ficate  obtained  from  the  Charkha  Sangh
 or  Gandhi  Ashram  has  become  the  only
 criteria  for  giving  extension  of  service  ५  and

 (c)  if  so,  the  reasons  therefor  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRIF.  A.
 AHMED)  :  (a)  to  (¢).  The  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House  in  due  course,

 Export  of  Salt  to  Nepal  and  other  Countries.

 1395,  SHRI  R.  K,  BIRLA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT,  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  State
 Trading  Corporation  has  recently  concluded
 an  agreement  with  the  State  Trading  Corpor-
 ation  of  Nepal  for  the  sale  of  Indian  salt  to
 that  country  ;

 (b)  if  so,  the  details  of  the  agre  ty

 (c)  the  names  of  other  countries  with
 which  wehave  concluded  agreements  for
 the  sale  of  salt  ;  and

 (dd)  the  earnings  on  account  of  salt  ex-
 ports  during  the  last  three  years,  year-wise
 and  the  expected  earnings  during  the  curr-
 ent  year  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  .SHRI  F.  A,
 AHMED)  :  (a)  and  (b).  The  state  Treding
 Corporation  of  India  has  concluded  an  agr-
 cement  with  the  Salt  Trading  Corporation
 of  Nepal  on  6,  I.  70  for  supply  to  that
 country  of  57.000  Tonnes  of  salt  annually
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 for  three  years  valued  at  Rs,  8  lakhs  app-
 roximately  per  annum.  '

 (c)  Japan,  Malayasia,  Uganda,  Tanzan-
 ia,  South  Korea,  Taiwan,  Phillipines  and
 Singapore.

 (d)  The  earnings  during  the  last  3  years
 and  the  expected  earning  in  I970  are  as
 follows  i

 Year  In  lakhs  of  Rupees

 cl)  967  90
 ray  968  28
 GQ)  969  30
 (4)  970  24

 Setting  up  of  Gas  Cylinder  Factory
 at  Naini  (Allahabad)

 1396,  SHRI  VISHWA  NATH  PAN-
 DEY  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  approved  the  setting  up  of  a
 Gas  Cylinder  Factory  in  the  public  sector  at
 Naini  (Allahabad),  U,  ९.  ;

 (b)  if  so,  when  ;  and

 (c)  the  total  amount  of  expenditure  to
 be  incurred  on  this  factory  ?

 .
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  Yes,  Sir.

 (b)  The  decision  to  implement  this  pro-
 ject  was  taken  in  January,  170.  The  plant
 is  expected  to  go  info  production  within
 about  24  months,

 (c)  The  capital  cost  of  the  project  is
 estimated  at  Rs,  378  07  lakhs,

 rounder  Hindusta  Stecl  Limited

 1497,  SHRT  D  ४.  PATODIA  :  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  plea  ed  to  state  :

 10}  whether  it  isp  fact  thet  the  ाकाएपन
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 stan  Steel  Limited  is  trying  to  bring  the
 Bokaro  Steel  Plant  under  its  control  ;

 (b)  if  so,  Government's  reaction  there-
 to  ;  and

 (९)  whether  any  change  in  the  present
 set  up  has  becn  proposed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C.  PANT)  :
 ta)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 Central  Assistance  to  Small  Scale  Industries
 in  West  Bengal

 1398,  SHRI  0,  N,  PATODIA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT.  INTERNAL  TRADE  AND  COMP-
 ANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Prime
 Minister  in  a  letter  to  the  Industries  Mini-
 ster  of  West  Bengal  has  assured  of  Central
 assistance  for  the  small  scale  industries  ;

 (b)  if  so,  what  ace  the  particulars  of
 the  Central!  offer  ;  and

 (९)  whether  similar  offers  have  been
 made  to  other  State  Governments  and,  if
 not,  the  reasons  therefor  7

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F,  A.
 AHMED)  :  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise,

 Visit  of  World  Bank  Team  to
 Western  Railway

 399  SHRI  D.  N.  PATODIA  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  itis  a  fact
 Bank  Team  recently  visited
 Railway  ;  and

 that  a  world
 the  Western

 (b)  if  so,  tke  peapeoe  cf  the  visit  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  NANDA)  :  (a)  and  (b).  No,  Sir.  The
 World  Bank  Mission  which  visited  the  Indi-
 an  Railways  this  year  did  not  go  to  the  We-
 stern  Railway,  However,  in  February  I959,
 an  Appraisal  Mission  of  the  World  Bank
 visited  the  Western  Railway  as  also  some
 other  Railways  as  part  of  their  programme
 in  India  to  study  the  Indian  Railways’  requ
 irements.  After  this  visit  and  subsequent
 discussions,  the  tL  D.  A.  granted  a  credit
 of  $  55  million  to  the  Indian  Railways.  This
 is  in  accordance  with  the  usual  procedure
 followed  by  the  World  Bank/International
 Development  Association  for  assistance  to
 various  countries  and  projects.

 Delay  io  construction  of  Bokaro  Steel  Plant

 I400,  SHRI  D.  N.  PATODIA:  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  work
 of  commissioning  of  the  Bokaro  Stcel  Plant,
 if  delayed  by  one  month,  is  likely  to  cost
 Government  to  a  tune  of  Rs,  2  crores  ;

 (0)  whether  it  is  alsoa  fact  that  at
 present  not  even  50  percent  of  the  constru-
 ction  material  could  be  procured  and  the
 delay  in  this  regard  is  likely  to  raise  the
 cost  of  construction  ;

 '
 (c)  whether  the  recent  rise  in  the  price

 of  steel  will  affect  the  estimate  of  the  cons+
 truction  of  the  Plant  ;

 (4)  if  so,  the  details  thereof  ;  and

 (¢)  Government's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  K.  C.  PANT):  (a)
 No,  Sir.  The  actual  Joss  on  account  of  the
 delay  in  commissioning  of  the  plant  calcul-
 ated  on  the  basis  of  administrative  and
 other  overheads  js  estimated  at  Rs.  25
 lakhs  per  month.

 (b)  The  percentage  of  supplies  of  var-
 ious  types  of  equipment,  structurals,  refr-
 actories,  etc.  required  fur  the  construction
 of  the  Bokaro  Steel  Plant  varies  in  cach
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 case  and  an  aggregate  percentage  will  not,
 therefore,  be  very  significant.  However,  it
 isgtruc  that  the  delay  in  the  receipt  of  some
 of  the  equipment  and  materials  has  result-
 ed  in  deferment  of  the  schedule  of  constr-
 uction.  The  cost  of  construction  on  this
 account  will  go  up  only  to  the  extent  stated
 in  reply  to  part  (a)  above,

 fe)  tafe,  Yes,  Sir,  The  increase  in  the
 overall  csiimates  will  mot  be  very  large.
 Although  precise  details  have  not  yet  been
 worked  out,  it  has  been  estimated  by  Boka-
 ro  Steel  Ltd  that  the  increase  may  be  of
 the  order  of  about  Rs.  20  million.  *

 2.03  hrs.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Arms  Flow  to  persons  engaged  in  inter-
 party  clashes  in  Calcutta

 MR.  SPEAKER  :  We  shall  now  ‘take
 up  the  calling-attention-notice,

 SHRI  M.  L.  SONDHI  (New  Delhi)  :
 May  |  make  a  submission  ?

 MR.  SPEAKER  :
 atteotion-notice.

 After  the  calling»

 SHRI  S,  M.  KRISHNA  (Mandya)  ;  I
 call  the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of  urgent
 public  importance  and  I  request  that  he
 may  make  a  statement  thereon  :

 “The  reported  massive  arms  flow  from
 China  and  Pakistan  to  the  persons
 engaged  in  inter-party  clashes,  hold-ups
 and  bloody  feuds  in  Calcutta,  as  alleged
 by  the  Calcutta  Police  and  the  reaction
 of  the  Government  thereto.”

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.B.  CHAVAN)  :  Mr,  Speaker,
 Sir,  according  to  a  communication  received
 from  the  Government  of  West  Bengal”  they
 have  no  information  of  any  large  scale  arms
 flow  from  China  and  Pakistan  to  the  per-
 sons  concerned  in  inter-party  clashes,  hold-
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 ups  and  other  disturbances  in  Calcutta,  The
 Ceatral  Government  have,  however,  infor-
 mation  that  a  small  number  of  Chinese  arms
 and  ammunition  has  been  received  by  the
 extremists  in  Assam  from  the  Naga  under-
 ground  and  that  links  exict  between  extre-
 mists  in  Assam  and  West  Bengal.

 SHRI  8,  M.  KRISHNA  For  a
 change,  I  would  like  to  take  the  Home
 Minister  from  the  Maharashtra-Mysore
 border  issue  to  have  a  look  at  the  borders
 of  tne  coustry.  May  [submit  that  in  the
 statement  which  the  Home  Minister  has
 just  made,  there  is  an  admission  that  the
 ‘Central  Government  have,  however,  infor-
 mation  that  a  small  number  of  Chinese
 arms  and  ammunition  has  been  received  by
 the  extremists  in  Assam  from  the  Naga
 Underground  and  than  links  exist  between
 extremists  in  Assam  and  in  West  Bengal.”

 It  is  admitted  that  a  plethora  of  auto-
 matic  weapons,  revolvers,  pistols,  sten-guns
 and  semi-automatic  rifles  are  in  prolific  use
 in  inter-party  clashes  and  feuds  in  Calcutta
 apart  from  the  currency  which  is  in  use  all
 the  time,  the  currency  of  arms  also  have
 come  into  the  picture.  What  is  the  goal  ?
 What  is  objective  ?  Who  has  been  sending
 these  arms  ?  It  is  two  of  our  neighbours,
 Red  China  and  Green  Pakistan.

 Both  these  countries  in  their  desire  to
 sec  a  weak  India  have  been  giving  massive
 arms  aid,  free  asylum  and  training  t»  vati-
 ous  hostile  elements  in  this  country,  parti-
 cularly  the  Naga  and  Mizo  insurgents,  for
 well  over  a  decade,  There  is  also  a  secret
 deal  between  the  Naga  hostiles  and  the
 Mizo  hostiles  with  the  Naxalites  in  West
 Bengal.  Out  of  every  consignment  of  aims
 they  get,  a  certain  quola  has  been  car-
 marked  to  be  given  to  the  Naaalites  in
 West  Bengal.

 SHRI  RANGA  (Srikakulam)  Are
 they  not  also  manufactured  in  West  Bengal.

 SHRI  5.  M  KRISHNA  What  is
 happening  in  Calcutta  ?  It  has  been  called,
 or  dubbed,  as  a  ‘lawless  city",  Here  I  would
 quote  one  of  the  famous  quote;  of  the  Chief
 Minister  of  West  Bengal  I  do  not  know
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 whether  we  should  laugh  at  him  or  weep  for
 him.  Only  three  days  ago,  he  said  :

 “First  they  looted  paddy,  then  the  fish  ;
 now  there  is  nothing  elss  left  and  so
 they  have  started  looting  women”
 (Interruptions).

 Could  there  be  anything  more  shameful
 and  barbaric  than  that  described  in
 the  statement  made  by  the  head  of  the
 Government  of  West  Bengal  ?  The  C,  P.  M.
 Trepeat  the  CPM  has  been  ‘getting  arms
 and  ammunition  from  both  China  and
 Pakistan,

 SOME  HON.  MEMBERS  ;  Shame,
 shame.

 SHRI  S.  M.  KRISHNA  :  When  I  say
 ‘CPM’,  Lam  glad  Shri  Jyotirmoy  Basu  also
 says  ‘Shame,  shame’  (Jnterruptions),

 SHRLJYOTIRMOY  BASU  (Diamond
 Harbour)  :  On  a  point  of  order.

 MR.  SPEAKER  :  I  do  not  want  a
 speech.  Let  him  ask  a  straight  question.
 Let  him  follow  the  procedure.

 SHRI  JYOTIRMOY  BASU  :  You  can
 not  allow  this  House  to  be  used  as  a  forum
 by  anyone  to  vilify  or  pass  strictures  on  a
 particular  party  (Jnterruptions).

 MR.  SPEAKER  :  Will  bon.  members
 listen  to  me  7  The  procedure  is  very  simple,
 After  all,  he  can  ask  a  question  or  seek  a
 clarification,  not  make  a  regular  speech.
 Then  they  were  very  impatient,  Usually,
 that  side  is  very  impatient.  But  this  time
 the  hon.  member  is  provoking  them,

 SHRI  JYOTIRMOY  BASU:  You  are
 converting  the  House  into  a  form  to  discuss
 a  varicty  of  other  issues.  We  had  given
 notice  of  calling  attention  on  the  situation
 in  Laos,  onthe  US  bombing  of  Vietnam
 and  so  on.  But  they  are  not  being  taken  up.
 Everytime  other  matters  like  this  are  taken
 up.

 SHRI  HEM  BARUA  (Mangaldai)  :
 Admitting  a  calling  attention  is  your  privi-
 lege,  nobody  else's.
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 SHRI  JYOTIRMOY  BASU  :  What  is
 the  basis  of  your  admitting  a  calling  atten-
 tion  like  this  ?  You  are  rejecting  all  our
 calling  attentions,  and  you  have  admitted
 this,

 MR.  SPEAKER  :  May  I  know  why  I
 should  not  admit  this  calling  attention  7

 SHRI  JYOTIRMOY  BASU  :  From  the
 very  beginning  you  have  been  rejecting  our
 calling  attentions.

 MR.  SPEAKER  :
 down  ?

 Will  you  please  sit

 SHRI  JYOTIRMOY  BASU  :  You  have
 disallowed  everything  from  our  side.

 SHRI  Ss.  M,  KRISHNA:  The  trouble
 with  us  is  that  there  are  so  many  commu-
 nist  partics,  When  I  was  referring  to  CPM,
 Iwas  referring  to  the  Communist  Party
 Maoist,  not  the  Marxists.  There  are  so  many
 communist  parties.  (Iaterruptions)

 MR.  SPEAKER  :
 you  to  sit  down.

 Order,  order.  I  ask

 श्री  सत्यनारायण  सिह  (वाराणसी)  :  हम
 को  बदनाम  करने  के  लिये  ये  इसी  तरह  से  अर्थ
 लगा  लिया  करते  हैं  ।  इन  को  इस  बात  का  क्‍या
 अबिकार  है  कि  इस  तरह  से  कहें........
 (व्यवधान)

 SHRI  K.  RAMANI  (Coimbatore)  :  We
 must  know  whether  the  Maoist  Party  is
 represented  here.

 SHRI  JYOTIRMOY  BASU  :  What  is
 the  criterion  for  accepting  a  calling  attcn-
 lion,  can  you  tell  us  ?

 MR.  SPEAKER  :  Iam  guing  to  tell
 you,  will  you  please  sit  down  १

 SHRI  NATH  PAI  (Rajapur)  :  Let  us
 proceed  with  the  calling  attention  now.

 SHRI  ATAL  BIHARI  VAJPAYEE  (Bal-
 rampur)  :  You  have  admitted  the  calling
 attention,  It  cannot  be  questioned  now,

 MR.  SPEAKER  :  Iam  the  Presiding
 Officer  of  this  House  and  all  calling  atten-
 tions  come  to  me,  but  at  the  same  time,  I
 belong  to  this  country,  I  tell  you  that.

 SHRI  JYOTIRMOY  BASU  :  So,  do  I,
 You  are  rejecting  all  our  motions  and  you
 have  admitted  this,  giving  a  chance  to  vilify
 my  party  on  the  floor  of  the  House,  You
 want  our  co-operation,  you  will  never  get  it.

 श्री  अटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष
 महोदय,  आपने  जो  कुछ  कहा  है,  वह  इतिहास
 में  लिखा  जायगा  ।  बधाई  है  ।  .

 SHRI  Ss.  M.  KRISHNA  :  May  I  draw
 the  attention  of  the  House  to  what  is
 happening  2

 अध्यक्ष  भहोदय  :  श्राप  बहुत  कुछ  कह
 चुके  हैं,  अझब  42  जाइये  |

 SHRI  NATH  PAI  :  He  has  not  finished.
 He  was  finishing  the  question.

 MR.  SPEAKER  :  Don't  throw  any
 aspersions,  ]  am  not  going  to  allow.

 SHRI  NATH  PAI  :  No,  he  never
 cast  any,

 SHRI  JYOTIRMOY  BASU  :  This  is  a
 propaganda  platform  or  what  ?

 SHRI  S,M  KRISHNA  :  I  quote  the
 Statesman  as  to  what  happened  in  the  Uni-
 versity  of  Calcutta  in  the  recent  happenings:

 “Bombs  were  certainly  used,  in  profu-
 sion.  Two  M_  §.  examinations  were
 disrupted;  the  Students’  Union  was
 sacked:  lights  and  furniture  were  sma-
 shed,  some  being  set  on  firc,  an  uncomp-
 leted  slogan  crediting  all  this  to  the
 glory  of  Chairman  Mao.”

 These  Maoist  madcaps  in  this  country
 are  holding  the  City  of  Calcutta  to  ransom.
 Is  the  Central  Government  going  to  bea
 silent  spectator  ?  So,  I  would  like  to  ask
 the  Government  three  questions.  Firstly,  is
 there  any  co-ordination  between  the  State
 Intelligence  Department  and  the  Central
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 Bureau  of  Investigation  ?  Secondly,  would
 the  Government  explain  to  this  country  the
 stand  that  they  have  been  taking  ?  I  can
 understand  that  you  have  been  functioning
 under  certain  political  compulsions,  but  it
 should  not  be  at  the  cost  of  the  integrity  of
 this  country.  So,  I  would  like  to  know  what
 efforts  have  been  made  by  the  Central
 Gavernment  to  smas':  the  links  that  exist
 between  the  West  Bengal  Naxalites  and  the
 Moists  and  the  Nagas  and  the  Mizos.

 SHRI  JYOTIRMOY  BASU  ;  And  about
 the  USIS  activities  in  Patna,  Bangalore,  Hy-
 derabad  undesirable  activities  7

 श्री  यज्ञदत्त  झर्मा  (प्रमुतसर):  अध्यक्ष  महों-
 दय,  इन  के  पेट  में  मरोड़  क्‍यों  उठती  है,  जब  भी
 नक्सलाइट्स  और  चीन  की  बात  होती  है  ये
 बीच  में  वोल  पड़ते  हैं,  यह  मेरी  समभ  में  नहीं
 झाता  |  क्या  ये  उन  के  लिये  इस  देश  में
 वकील  बेंठे  हुए  हैं  ........(व्यवधान)........  इन
 गद्दारों  को  जो  यहां  बैठे  हुए  हैं,  हम  बरदाइत
 नहीं  करेंगे,  इन  कमबख्तों  को  जेल  में  भेजो....

 SHRI  HEM  BARUA  :  One  evil  does
 not  cancel  another  evil.

 SHRI  JYOTIRMOY  BASU  :  The  other
 day  you  shut  out  that  question  when  I
 asked  what  steps  had  been  taken  to  stop
 the  undesirable  activities  of  the  CIA  and  the
 Deputy  Minister  of  External  Affairs  admi-
 tted  them  on  the  floor  of  this  House,  What
 sort  of  attitude  is  this  ?

 SHRI  Y.  B,  CHAVAN:  The  hon.
 Member  has  raised  two  questions  and  he
 has  given  some  quotations  also  on  what  is
 happening  in  Bengal.  He  also  quoted  the
 Chief  Minister  and  I  think  he  haz  quoted
 him  correctly.  As  far  as  inter-party  clashes
 are  concerned,  it  is  true  that  arms  are  being
 used  but  I  do  not  think  that  most  of  the
 arms  are  imported  arms.  But  it  is  a  serious
 matter  and  even  the  Deputy  Chief  Minister
 of  Bengal  said  that  it  was  on  the  increase
 and  some  steps  would  have  to  be  taken
 about  it,  ee  (laterruptioas,)  About  co-
 ordination  between  the  State  and  the  Cen-
 tral  intelligence,  I  should  say  that  as  far
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 as  possible  it  is  there.  T  cannot  say  that
 there  is  complete  co-ordination...  (/nterr-
 uptions.)

 AN  HON.  MEMBER  -  Do  they  allow
 that  ?

 SHRI  Y.B.  CHAVAN:  About  smash-
 ing  the  link  between  the  Assam  extremists
 and  the  Bengal  extremists,  there  is  no  ques-
 tion  of  smashing  any  link  because  they  are
 all  Indian  citizens....(/nterruptions.)  We  are
 very  watchful  of  these  activities  and  the
 bringing  in  of  arms  from  other  countries.
 Certain  information  we  have  got  is  also
 helping  us  to  check  this  flow.  eee  (Jnterr-
 uptions  )

 श्रोमती  जयाबेन  ज्ञाह  (प्रमरेली)  :  आपने
 क्या  एवशन  लिया,  यह  नहीं  बतलाया  1  इन  के
 बारे  में  गवर्नमेंट  क्या  कर  रही  है  और  वया  करना
 चाहती  है-परह  बतलाइये  ।  इतनी  सीरियस  बास
 हो  रही  है  और  मन्त्री  महोदय  में  कुछ  नहीं
 बतलाया  (व्यवधान)

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar):  The  hon,  Minister  just  now
 said  that  there  was  a  small  quantity  of
 atms  coming  from  china,  Is  it  mot  a  fact
 that  in  4956  arms  starled  flowing  in  from
 China;  in  963  some  more  bave  come  and
 in  954  more  have  come  in.  In  the  latest
 incident  where  the  students  have  got  hold
 of  these  arms  in  the  Calcutta  University,  it
 was  found  that  much  of  them  was  Chinese,
 Is  it  not  a  fact  that  the  Naxalities  have
 been  told  to  be  treated  as  very  ‘great  favo-
 urites”  by  Red  China  for  the  disposal  of
 arms  ;  they  have  been  considered  to  be  the
 pet  agents  of  Red  China  to  spread  revolu-
 tion  io  West  Bengal  and  Assam  and  io  the
 whole  of  India  ultimately  7

 Thirdly,  I  would  like  to  know  whether
 the  Minister  is  aware  that  the  Navxalite
 people  and  the  CPM  people  also  only
 yesterday  had  occupied  the  house  of  the
 National  Professor,  Dr.  Suiti  Kumar
 Chatterjee,  and  threatened  him.  They  have
 occupied  his  house  and  they  said  it  is  a
 big  house,  It  is  nota  big  house,  it  is  a
 very  modest  house,  and  his  family  lives  in  it,
 The  police  rendered  no  help.
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 About  the  women,  Shri  Ajoy  Mukerjee
 himself  has  said  that  women  are  being
 molested,  and  I  have  heard  with  my  own
 ears  that  the  Naxalites  and  the  CPM  peo-
 ple  have  knocked  at  their  doors  and  said,
 “We  are  today  asking  for  water,  but
 later,  we  shall  ask  for  something  more  ;
 many  more  things  like  your  wives  and
 daughters,"  This  has  happened  in  the
 house  of  my  own  relative,  and  I  can  vouch
 for  it,

 T  hope  the  Government  will  take  note
 of  the  vast  arms  that  are  coming  from  Red
 China;  it  is  not  a  small  quantity.  If  I  read
 the  list  out,  as  far  as  is  known  to  me,  it
 will  take  the  time  of  the  House,  I  would
 supply  the  list  to  the  hon,  Minister  if  he
 wants  it,  (Interruption  )  lam  prepared  to  lay
 it  on  the  Table  of  the  House.

 SHRI  Y,  B.  CHAVAN:  Certainly,  |  am
 taking  note  of  what  the  hon,  lady  Member has  said  and  Iam  prepared  to  look  into
 the  information  that  she  is  prepared  to
 give.

 As  far  as  the  arms  from  China  and
 Pakistan  are  concerned,  the  process  started
 when  the  hostile  Nagas  and  Mizos  started
 going  to  Pakistan  and  China.  The  whole
 thing  started  nearly  0  to  12  years  before,
 and  that  process  is  on.  That  is  a  separate
 problem  which  we  are  meeting  as  effectively
 as  possible  during  the  last  I0  years.  But
 this  question  particularly  refers  to  the
 Chinese  and  Pakistani  arms  coming  into
 West  Bengal,  I  can  only  base  my  reply  on
 the  specific  infurmation  that  the  Govern-
 ment  have  got,  and  the  information  that
 Thave  got,  I  have  certainly  indicated  it,
 Tt  is  true  that  the  law  and  order  situation
 in  West  Bengal  is  deteriorating  very  fast,
 and  that  is  causing  concern  not  only  to  us
 bul  to  the  Chief  Minister  of  West  Bengal,

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 What  about  the  Raipur  statement?

 SHRI  ९.  B  CHAVAN:  I  was  not
 properly  reported  in  that  statement.  I  ex-
 plained  thit  point  here  ad  would  like  to
 make  that  point  again:  what  the  pressmen
 were  asking  me  was  whether  the  Govern-
 meot  af  India  would  intervene  because
 there  ॥  a  breskdowg  of  tho  law  and  order

 there.  I  Said  “No.”  My  Answer  was  to  that
 intervenfton  part,  Unfortunately  it  has  been
 reported  out  of  context,  There  was  no  ques-
 tion  of  my  giving  any  certificate  to  the  law
 and  order  situation  there,  because  I  have
 more  than  once  said  on  the  floor  of  the
 House  ard  outside  also,  publicly,  that  the
 law  and  order  situation  in  West  Bengal
 is  certainly  a  matter  of  national  concern.

 AN  HON.  MEMBER  :  Why  don’t  you
 not  intervene  7?

 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiri)  :  Sir,  on  a  point  of  order,  The
 whole  House  wants  to  know  what  the
 Government  is  doing  about  it.  Everyone
 knows  that  the  situation  is  causing  concern.

 SHRI  SHEO  NARAIN  (Basti):  Why
 is  the  Government  silent,  ?  In  Bihar  they
 intervene.  Why  do  they  not  intervene  in
 West  Bengal,  in  what  is  going  on  there?

 SHRIMATI  SHARDA  MUKERJEE  :
 Why  don't  you  ask  the  Government  to
 give  a  reply  7

 SHRI  SAMAR  GUHA  (Contai):  I  will
 first  congratulate  the  Amrit  Bazaar  Patrika
 of  Calcutta  for  bringing  into  focus  this
 serious  problem  of  arms  flowing  from  China
 and  Pakistan  not  only  to  the  Nagas  and
 Mizos  but  to  the  political  elements  of  West
 Bengal.  During  the  last  session,  I  asked  a
 question  for  answer  by  the  Home  Minister
 because  [  have  a  certain  knowledge  of  it.
 In  the  month  of  November  andl  December,

 Ll  had  asked  a  question  of  the  Home  Mini-
 ster  whether  it  was  a  fact  that  arms  were
 flowing  from  China  and  Pukislan  to  the
 political  elements  in  West  Bergal.  Unfortu.
 nately,  there  was  a  lacuna  in  his  reply;  the
 reply  given  by  the  Home  Minister  was,  we
 are  asking  for  information  frem  West
 Bengal  who  are  also  implicated  with  the  smu-
 geling  and  anti-national  activitics,  Now,  it
 is  a  known  fact  that  West  Bengal  is  witne-
 ssing  gala  feats  of  a  shower  of  bombs,  revol-
 vers,  pistols,  sten  guns,  bren  cuns  and  other
 weapons  every  day,  what  has  happended  in
 the  Calcutta  university  campus  is  well  known
 to  all  of  us.  Just  two  weeks  eeo,  in  my  own
 university,  Jachavpur  University,  within
 half  an  hour  of  a  student  Trouble  bembs
 were  hurled,  not  by  dogens  but  by  hundreds:
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 like  shower,  monsoon  rains,  What  is  now
 happening  in  West  Bengal  is  known  to
 everybody.  That  arms  were  being  supplied
 from  China  and  Pakistan  to  the  Mizos  and
 Nagas  is  nothing  new.  What  is  serious  news
 and  what  is  worrying  us  in  this  House,  that
 these  arms  are  being  diverted,  either  dire-
 ctly  from  China  and  Pakis'an  or  through
 Nagas  and  Mizos,  to  the  political  elements
 in  West  Bengal.

 SHRI  NAMBIAR  $  (Tiruchirappalli)  :
 Including  Shri  Samar  Guha,

 SHRI  SAMAR  GUHA:  That  is  the
 most  worrying  news.  Secondly,  itis  a  well-
 known  fact  that  the  WNaxalites  and  their
 agents  are  shouting  the  slogans  like  Chair-
 man  Mao  is  the  Chairman  of  India,  openly
 with  impunity,  There  are  hundreds  of  such
 Posters  seen  in  Calcutta.  I  want  to  know
 from  the  Government  whether  it  isa  fact
 that  these  revo!vers,  pistols,  hand  grenades,
 bren  guns  sten  guns  and  also  bumbs  are  being
 used  by  the  Naxalites  in  all  the  hundreds  of
 incidents  that  are  taking  place  in  West  Ben-
 gal.  It  is  known  that  they  are  being  used
 frecly  and  profusely  by  the  CPM  elements
 also.  (/aterruptians)  So  the  people  of  West
 Rengal  are  worried.  May  ॥ ह  know  from  the
 Home  Minister  whether  it  is  a  fact  that  acc-
 ording  to  the  official  statement  of  the  CPM
 ],I0,000  volunteers  have  been  raised  by
 CPM  and  Shri  Hari  Krishna  Konar  has  as-
 ked  the  so-called  volunteers  in  a  big  rally  at
 Bardwan  to  be  prepared  for  playing  the  role
 of  the  Libsration  Army  like  NLF  for  a  com-
 ing  revolution?  These  are  not  iso'ated  smuge-
 ling  incidents;  thes:  are  not  anti-social
 elements  playing  their  games  of  criminality;
 thease  are  not  criminal  activities  ;  these  are
 political  murders  and  political  violences
 committed  by  the  political  parties,  about
 which  |  want  to  say  a  few  words  tee  (/nterr-
 uptions)  My  apprehension  is  this,  The
 things  that  are  happening  in  West  Bengal,
 which  are  being  described  as  violent  activi-
 tizs,  are  really  dress  rehearsals  for  some-
 thing  else.  In  the  light  of  that,  my  question
 is  this:  Firstly,  may  I  know  whether  the
 arma  that  are  being  smuggled  into  from
 outside  are  being  freely  used  by  the  Naxali-
 tes  and  as  well  as  the  CPM  elements  ?

 SHRI  UMANATH  (  Pudukkottaj  )  +
 Tngulding  Shri  Samar  Guha,
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 SHRI  SAMAR  GUHA:  Secondly,  inst-
 ead  of  depending  on  the  information  supp-
 lied  by  the  State  Government  and  their
 channels,  will  the  Central  Government.  ins-
 titute  an  inquiry  to  find  out  the  link  and
 also  the  source  of  arms  supply  ?  Thirdly,
 will  the  Government  institute  an  inquiry
 from  where  (he  explosives  are  being  impor-
 ted  for  manufacturing  hundreds  and  =  thous-
 ands  of  bombs  that  are  being  used  every
 day  ?  Lastly,  may  |  know  whether  the  Lodi-
 an  army  has  made  a  serious  complaint  to
 the  Government  of  India  that  if  these  types
 of  armed  activities  are  freely  allowed  in
 West  Bengal  the  defence  measures  to  face
 any  threat  from  China  and  Pakistan  would
 be  jeopardised  ?

 SHRI  ९,  B.  CHAVAN  :  The  hon.  M:-
 mber  has  given  a  long  preamble  to  his
 question.  I  have  nothing  to  say  about  the
 preamble.  As  far  as  the  use  of  arms  is
 concerned,  there  are  two  aspects.  One
 is  the  use  of  arms  which  are  locally  made.
 T  think  his  statement  is  correct  that  they
 are  freely  used  in  the  inter-party  clashes.
 As  far  as  explosives  and  other  arms  are
 concerned,  sometimes  they  are  locally
 minufactured,  That  fact  is  there.  As  to  the
 other  part  of  it,  namely,  the  free  use  of
 Chinese  and  Pakistani  arms,  my  information
 is  confined  to  what  I  have  stated  already.  I
 have  no  further  information  about  Chinese
 or  Pakistani  arms  being  used  by  either  of
 the  political  parties  except  that  the  extre-
 mist  groups  have  certainly  got  some  small
 arms.  That  is  my  information.

 His  other  question  was  whether  the
 army  has  warned  us  about  this.  We  our-
 selves  have  certain  information  and  we  are
 continuing  to  get  information  from  the
 State  Government  as  well  as  through  our
 agencies.

 SHRI  SAMAR  GUHA:  I  wanted  to
 know  whether  Government  will  institute  an
 inquiry  (interruption)

 SHRI  RANGA  :  He  has  himself  posed
 the  question  whether  they  have  been  warned
 by  the  army  but  he  has  not  given  us  any
 answer  to  that

 SHRI  ९,  8.  CHAVYAN  :  There  is  no
 apecific  warning  as  such,  We  are  all  aware
 of  the  possibility,  That  is  what  I  have  said,
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 SHRI  RANGA  :  We  are  grateful  to
 the  army,

 SHRI  NATH  PAI:  In  Bengal  the  lang-
 uage  of  political  intercourse,  which  used
 to  be  Bengali,  India’s  most  mellifluous  and
 beautiful  !anguage  perhaps,  is  being  sub-
 stituted  by  a  new  language,  namely,  the
 language  of  the  handmade  and  sometimes

 they  would  be  given  the  arms  only  if  they
 agreed  to  give  a  part  of  the  arms  given  to
 theft  to  certain  elements  in  West  Bengal.

 We  are  finding  the  result  of  this  that
 nobody's  life  is  safe.  It  is  not  what  Shri
 Chavan  tells  us  matters  ;  00  less  an  autho-
 tity  than  the  Chief  Minister  of  the  State  has
 said  not  on  one  occasion  but  on  many
 0  including  today’s  papers  that  that imported  bomb,  hand  grenade,  hine  gun

 and  stengun.  It  is  that  which  is  gremane  to
 today’s  question.

 Shri  Chavan  has  said  that  arms  are
 being  imported,  according  to  the  inform-
 ation  of  the  Union  Government,  but  in
 small  quantities  Sir,  ‘small  is  a  very
 relative  and  subjective  word.  We  have  got
 here  a  report  in  the  Hindustan  Standard  of
 27th  February,  1970,  which  states  in  great
 details  the  different  occasions  and  the  differ-
 eat  quantities  of  arms  that  are  being  imp-
 Orted  into  India  first  by  the  Mizos  and  the
 Nagas  and  then  ‘these  arms  reaching  the
 hands  of  other  elements  in  West  Bengal.

 Shri  Chavan  said,  *  small".  One  man
 with  a  revolver  can  terrorise  this  whole
 House.  One  single  arm  can  be  an  instru-
 ment  to  bring  terror  when  the  rest  of  the
 population  is  unarmed  what  to  talk  of  as
 many  stenguns  and  machine  guns  as  are
 stated  to  be  imported  in  this  report.  May  I
 Point  out,  with  your  permission,  what  it
 says  ०

 “According  to  these  reports,  Kaito’s
 party  brought  from  Pakistan  a  dozen
 two-inch  mortars,  6  light  machine  guns,
 30  stenguns,  100  rifles,  grenades,  explo-
 sives  and  a  few  73  mm  rocket  ‘launch-
 ers  in  March.”

 on  giving  details  but  I  want  you
 what  the  final  import  was.  It

 It  goes
 to  know
 says  :-—

 “The  third  group  invited  by  Pakistan  in
 March  was  given  L4  light  machine  guns,
 40  stenguns,  £0  rifles,  Chinese  pistols
 and  some  grenades,”

 On:  of  the  coaditians  of  supply  of  arms
 fo  the  Mizos  and  tbe  Nagas  had  been  that

 is  the  most  uncivilised  and  barbarous  gove-
 ronment,  Those  who  take  objection  to  it
 should  take  objection  to  the  statement  of
 the  Chief  Minister  of  West  Bengal  and,  not
 when  we  quote  him  here.

 Against  this  background  of  daily  viole-
 nce  I  want  to  know  how  Shri  Chavan  justi-
 fies  his  alleged  remark  or  statement  io
 Raipur  to  the  effect  that  there  is  oo  break-
 down  of  law  and  order  in  West  Bengal.
 May  I  know  from  him  how  many  murders,
 how  many  robberies,  how  many  dacoities
 are  needed-to  what  level  must  the  Consti-
 tution  fail-before  the  Goveroment  of
 India  thinks  that  there  is  a  breakdown  of
 law  and  order  7  Is  a  standard,  a  criterion,

 a  measuring  rod  set  up  that  so  many
 murders,  so  many  tapes,  so  much  loot,
 rapine  and  arson  make  for  breakdown  ?
 When  there  is  the  authority  of  all  this  evi-
 dence,  part  of  which  he  admits  and  part  of
 which  is  upheld  by  the  Chief  Minister,  may
 we  know  how  he  reaches  this  conclusion  in
 the  face  of  this  massive  evidence  of  violence
 and  arms  smuggling  ?

 SHRI  Y.  B.  CHAVAN  :  As  far  35  the
 first  part  is  concerned,  I  will  repeat  what
 I  said  before,  So  far  as  the  massive
 import  of  arms  is  concerned,  there  are  two
 different  categories  of  it  One  is  by  the
 hostile  Nagas  and  hostile  Mizos  bringing
 in  the  arms.  He  mentioned  certain  figures
 I  think,  we  have  given  larger  figures  when
 ever  this  question  has  been  asked.  It  is
 also  a  fact,  as  I  mentioned,  that  some  of
 these  arms  are  coming  in  the  hands  of
 extrimists.  JT  can  only  give  information
 which  is  confirmed  information.  I  can
 not  depend  on  the  information  that  appears
 in  some  papers,  bal

 SHRI  NATH  PAL  :  You  used.  the  word
 “small.  said  about  that.
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 SHRI  ९.  B.  CHAVAN  :  While  using
 the  word  “small”  Ido  not  want  to  under
 estimate-I  am  really  giving  the  description
 of  the  arms.  There  is  something  like  a
 small  arm.

 SHRI  NATH  PAI:  You  did  not  say,
 smail  arm;  you  said,  small  quantity.

 SHRI  Y.  B.  CHAVAN  :  I  am  using
 my  words  rather  carefully...  (dnterruption)

 SHRI  HEM  BARUA:  We  know  you
 are  a  very  clever  man  (Jaterruption)

 SHRI  ९,  B.  CHAVAN  a  That  does  not
 take  away  the  truth  of  my  statement.

 As  regards  the  other  part,  as  far  as
 the  use  of  arms  in  the  State  is  concered,  I
 have  said  it  and,  not  only  I  have  said  it,
 but  the  Chief  Minister  of  West  Bengal  has
 said  it  repeatedly.  As  to  when  the  Govern-
 ment  of  India  will  take  action,  |  would  have
 to  plead  with  this  Honourable  House
 that  as  far  as  the  Government  of  India’s
 interocution  is  concered  it  is  not  merely  an
 arithmetical  proposition.  It  is  8  political
 Proposition.  |  would  likehe  hon.  Members
 to  give  advice  rather  carefully  and  wisely.
 Whether  action  Government  of  India  has  to
 take  has  to  be,  ultimately,  supported  by
 the  House.  At  the  present  moment,  there
 isa  duly  constituted  Government  and  a
 duly  constituted  Assembly  is  fun-  ctioning.
 In  this  matter,  we  will  have  to  depend
 on  what  action  the  Chief  Ministe  himself
 takes.  He  is  aware  of  the  situation.  Not
 only  is  he  aware  of  the  situationbut  he
 has  demonstrated  that  he  is  aware  of
 the  situation,  I  leave  the  matter  there.

 SHRI  NATH  PAI  :  I  did  not  ask  Mr.
 Chavan's  intervention  He  is  on  correct
 grounds  because  that  will  come  at  a  later
 stage.  Iask,  how  does  he  in  face  of  this
 massive  evidence  justify  his  inference  which
 is  used  by  certain  elements  in  West  Bengal,
 when  he  is  alleged  to  have  said  that  there
 is  no  break  of  law  and  other  7

 SHRI  Y.  B.  CHAVAN  :  I  think,  the
 hon.  Momber  was  not  attentive  when  [
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 on  what  I  said  in  Raipur,  I  was  asked  a
 question,  whether  the  Government  of  India
 was  going  to  intervene--he  knows  what
 Government  of  India's  intervention  means--
 in  view  of  the  break-down  of  the  law  and
 order  in  West  Bengal.  My  negative  answer
 was  given  to  the  intervention  part  of  it.  The
 whole  thing  has  appeared  as  if  there  is  no
 break  down  of  law  and  order,  as  if]  was
 giving  a  certificate  by  saying  so.  It  is  not
 so,  I  have  said,  there  is  a  deterioration  of
 law  and  order  in  West  Bengal.

 SHRIMATI  J¥YOTSNA  CHANDA  :
 (Cacher)  Is  the  Government  aware  of  the
 fact  that  with  the  arms  aid,  the  Chinese
 are  trying  to  indoctrinate  Maoist  ideology
 to  our  youngsters  and,  if  so,  what  special
 steps  Government  propose  to  take  to  save
 our  youngsters  from  it  ?

 SHRI  ९,  B.  CHAVAN  :  As  far  as  the
 ideolagy  part  is  concerned,  it  is  for  us,
 who  believe,  in  democratic  ideas  to  go  and
 educate  our  youngmen.

 12  38  brs.

 RE:  DEVELOPMENT  IN  RHODESIA

 SHRI  M,  L.  SONDHT  (New  Delhi)  :
 Mr.  Speaker,  Sir,  what  has  happened  in
 Ryodesia  is  a  matter  on  which  the  feelings
 of  this  House  and  of  the  Government  of
 India  should  be  known  to  the  whole  world,
 It  is  a  matter  of  great  disappointment  that
 the  Government  of  India  have  not  come
 forward  to  tell  the  world  and  voice  our
 feelings  against  the  so-called  declaration
 of  Rhodesta  asa  Republic.  This  declara-
 tion  of  Republic  of  Rhodesia  is  calculated
 to  injure  the  tights  of  the  Africans  for  all
 time  to  come.  I  hope  you  will  also  feel
 like  that.

 MR.  SPEAKER  :  I  have  seep  some
 motion  which  you  are  also  supporting.  The
 Minister  of  External  Affairs  is  not  here.

 SHRI  HEM  BARUA  (Mangaldai)  :
 explained  it,  Iwas  not  properly  reported  It  is  a  disturbing  news;  you  will  agree,
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 MR.  SPEAKER  :  I  think,  the  Prime
 Minister  will  come  out  with  some  state-
 ment...  (/nterruptions)

 at  मघु  लिमये  (मुगेर)  :  आप  ही
 कीजिये,  मिनिस्टर  की  क्‍या  जरूरत  है  ?  सदन
 आप  के  साथ  है  I

 DR.  RAM  SUBHAG  SINGH  (Buxar):
 It  is  a  serious  matter  which  ought  to  be
 taken  not  of,

 MR.  SPEAKER  :  There  is  no  doubt
 about  it.  That  is  why  IT  am  making  a
 reference  to  it,

 But  I  want  that  the  Minister  also  should
 say  something.

 क्रो  रवि  राय  (पुरी)  :  मिनिस्टर  सदन
 की  तरफ  से  नहीं  कह  पायेगा  ।  श्राप  सदन  को
 तरफ  से  वक्तव्य  दीजिए  t

 श्री  मधु  लिसये  :  आप  भ्राज  लंच  के  बाद
 इस  बारे  में  एक  रिटन  स्टेटमेंट  दीजिए  ।

 MR.  SPEAKER  :  I  will  examine  it,
 If  I  can  do  it,  I  will  certainly  do  it.

 SHRI  ATAL  BIHARI
 (Balrampur)  :  You  may  ask
 Minister.

 VAJPAYEE
 the  Prime

 SHRI  NATH  PAI  (Rajapur)  :  The
 Minister  docs  not  speak  for  the  whole
 House  whereas  you  can  speak  for  the  whole
 House.  He  speaks  for  his  Party,

 SHRI  M.  L.  SONDHI  ;  India’s  reac-
 tions  should  be  known,  Some  sort  of
 immediate  reaction  should  be  known.  If
 we  are  a  living  democracy’  we  must  react,
 Sir.

 MR,  SPEAKER  :  I  want  to  know  the
 reaction  of  this  side  also.

 PHALGUNA  I?,  389I  (SAKA)  Re.  Adjournment  of  230°
 Haryana  Assembly

 2,4I  hrs,

 BE,  ADJOURNMENT  OF  HARYANA
 ASSEMBLY

 MR.  SPEAKER  :  As  far  as  the  adjour-
 nment  motion  on  Haryana  is  concernment,
 I  bave  again  examined  it  and  |  am  sorry
 Iam  unable  to  revise  the  decision  I  have
 tgken  yesterday  morning.  I  would  also
 like  my  hon.  friends,  Shri  Nath  Pai  and
 Shri  Atal  Bihari  Vajpayee  to  see  me  in  my
 chamber  sometime  in  the  evening  conven-
 ient  to  them,  I  want  to  discuss  some
 thing  more.  But  I  do  not  mind  alfoting
 some  time  for  discussion  tomorrow  evening.
 But  I  have  to  make  a  request  to  you  that
 in  the  discussion  you  should  avoid  making
 any  reference  to  the  competence  of  the
 Haryana  Legis  lative  Assembly  to  take  any
 decision  because  they  are  in  their  own
 sphere,  they  are  in  their  own  jurisdiction  and
 they  are  indepen-  dent  and  we  can  not
 simply  discuss  the  decision  teken  by  them.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  But  we  have  to  narrate  the
 facts.

 MR,  SPEAKER  :  At  the  same  time  I
 cannot  allow  you  to  question  the  ruling  of
 the  Speaker,  I  have  again  gone  into  the
 fuling  of  the  Speaker.  Circumstances
 could  not  be  anything  else.  I  re-examined
 the  whole  thing.  It  will  be  setting  a  very
 bad  convention  if  we.......

 SHRI  NATH  PAI  (Rajapur)  :  Sir,  pro-
 roguing  and  adjourning  are  totally  different,
 I  do  not  want  to  interrupt  you,  Sir,  but  a
 wrong  impression  is  being  created.  Vajpayee
 referred  to  the  adjournment  made  by  the
 Speaker.  But  all  our  submissions  are
 based  on  the  prorogation  by  the  Governor
 which  invites  the  right  of  this  House,

 MR,  SPEAKER  :
 also...

 About  prorogation

 SHRI  NATH  PAL:  The  Speaker  does
 not  prorogue  the  House.  *

 MR,  SPEAKER  :  But  because  the
 Chief  Minister  advised  so,  the  Goveroor
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 did  it,  There  has  been  never  an  occasion
 even  in  the  matter  of  prorogation  when"the
 Governor  receives  instructions  fiom  the
 Centre.  If  they  do  it,  this  House  will  be
 objecting  to  it  Ialso  would  request  you
 to  make  no  reference  to  the  capacity  of  the
 Assembly  to  take  its  decision  and  also  not
 to  question  the  ruling  and  conduct  of  the
 Speaker.  Beyond  that...

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  What  is  beyond  that  7  I  waat  to
 know.

 MR,  SPEAKER  :  Beyond  that  you  can
 speak  about  the  factual  position  and  the
 constitutional  aspects.

 श्री  रणघोर  सिंह  (रोहतक)  :  ख्वाहमख्वाह
 एक  भ्रच्छी  स्टेट  को  बदनाम  करने  की  कोशिश
 की  जा  रही  हैं।  स्पीकर  या  गवर्नर  की  कौनसी
 बात  गलत  है  ?  मैं  इस  डिसकशन  के  खिलाफ
 प्रोटेस्ट  करता  हुं।  मेरी  स्टेट  के  भ्रन्दरूनी
 मामलात  में  क्यों  दखल  दिया  जा  रहा  है?
 मैं  बंगाल,  मैसूर  और  ग्रुजरात  के  बारे  में
 मोशन  दूगा।  मैं  कल  ही  दूगा।  इससे  मेरे
 लिए  रास्ता  खुल  गया  है  कि  मैं  गुजरात,  मैसूर
 शौर  बंगाल  के  बारे  में  मोशल  का  नोटिस  द्

 MR.  SPEAKER  :  Tomorrow  evening
 you  can  have  a  discussion  on  the  consti-
 tutional  aspect  other  than....

 श्री  रणधोर  सिंह  :  मेरी  स्पीच्र  तो  त॑यार
 है,  लेकिन  यह  एक  गलत  प्रिसिदेंट  है

 SHRI  GAJRAJ  SINGH  RAO  (Mahendra-
 garb)  :  Sir,  I  request  that  I  may  be  allowed
 to  ask  under  what  provisions  of  the  rules
 of  business,  consistent  with  the  Consti-
 tution  is  this  discussion  being  allowed,

 _MR.  SPEAKER
 on'‘the  Table,

 :  Papers  to  be  laid
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 PAPERS  LAID  ON  THE  TABLE

 Government  Review  and  Annual  Report
 of  Hindustan  Steelworks  Construction

 Limited

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  K.  C,  PANT):
 T  beg  to  lay  on  the  Table  a  copy  each  of
 the  following  papers  (Hindi  and  English
 versions)  uoder  sub-section  qy  of  section
 6I9A  of  the  Companies  Act,  956  :-

 roy  Review  by  the  Government  on
 the  working  of  the  Hindustan
 Steelworks  Construction  Limited,
 Calcutta  for  the  year  968-69,

 (2)  Annual  Report  of  the  Hindustan
 Steelworks  Construction  Limited"
 Calcutta  for  the  year  1968-69  alon&
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  Genera)  thereon.

 [Placed  in  Library.  See  No.  LT--2674/70)

 2.454  brs,

 PUBLIC  ACCOUNTS  COMMITTEB

 Eighty-fifth  and  Eighty-nioth  Reports

 श्री  अटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 मैं  लोक  लेखा  समिति  के  निम्नलिखित  प्रतिवेदनों
 को  प्रस्तुत  करता  हूं  :

 (1)  विनियोग  लेखे  (डाक  जौर  तार)
 1966-67  तथा  लेखा-परीक्षा
 प्रतिवेदन  (डाक  और  तार)  968
 पर  उनके  407  प्रतिवेदन  में  की
 गई  सिफारिशों  पर  सरकार  द्वारा
 की  गई  कार्यवाही  के  बारे  में  85वां
 प्रतिवेदन  ।
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 (2)  खान  तथा  धातु  विभाग  से  संबंधित
 विनियोग  लेखे  (सिविल),  1966-
 67  भ्रौर  लेखा  परीक्षा  प्रतिवेदन

 (सिविल),  968  पर  उनके  544
 प्रतिवेदन  में  की  गई  सिफारिशों  पर

 'सरकार  द्वारा  की  गई  कार्यवाही  के
 बारे  में  89वां  प्रतिवेदन

 att  प्रकाशवीर  शास्त्रों  (हापुड़)  :  भ्रध्यक्ष

 महोदय,  मैं  लोक  लेखा  समिति  के  प्रतिवेदनों  के
 बारे  में  श्राप  से  निविदन  करना  चाहता  हूं  कि
 सौ  के  लगभग  पालियामेंट  के  मेम्बरों  ने  आपको
 लिख  कर  दिया  है  कि  लोक-लेखा  रामिति,
 प्राककलन  समिति  आदि  समितियों  की  रिपोर्ट
 केवल  झग्रजी जी  में  नहीं  छपनी  चाहिये,  क्योंकि
 सौ  से  अधिक  मेम्वर  इस  प्रकार  के  हैं,  जिनको
 उनका  लाभ  नहीं  मिल  पाता  है।  प्रश्न  यह  है
 कि  इन  समितियों  के  प्रतिवेदन  कव से  श्र  प्र  जी
 और  हिन्दी  दोनों  भाषाझ्रों  में  मिलने  लग  जाएेंगे
 ताकि  पालियामेंट  के  सब  सदस्य  उनसे  लाभ
 उठा  सके  |

 शो  अटल  बिहारो  वाजफ्यो  :  प्रध्यक्ष  महो-
 दय,  मैं  स्वयं  चाहता  हूं  कि  ये  प्रतिवेदन  हिन्दी
 में  भी  प्रकाशित  किये  जायें,  लेकिन  झाप  हमारी
 कठिनाई  को  हल  कीजिए  ।  जो  मिनिस्टर  प्रेस
 के  इन्चाजं  हैं,  उन्होंने  हमें  लिख  भेजा  है  कि
 हिन्दी  प्रतिवेदन  नहीं  छप  सकते  हैं,  क्योंकि  उस
 के  लिए  स्थान  और  समय  नहीं  है  ग्राप  इसको
 व्यवस्था  करायें  |  हम  तो  हिन्दी  में  छपवाना
 चाहते  हैं।  बप्र  जी  में  छपवाना  हमको  श्रच्छा
 नहीं  लगता  हैं।

 SHRI  NATH  PAI  (Rajapur)  :  You
 aasert  yourself,  you  may  assert  your  autho-
 rity  as  Chairman,

 अध्यक्ष  महोदय  :  माननीय  सदस्य  ने  जो
 सवाल  उठाया  है,  मैं  उसके  बारे  में  सेक्र  टेरियट
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 से  सारी  पोजीशन  की  अच्छी  तरह  जांच  करके
 उनसे  भर  चेयरमैन  साहव  से  भी  बात  करू गा
 श्रौर  वाई  रास्ता  निकालूगा  7  आखिर  तो
 हिन्दी  में  छापना  ही  पड़ेगा  ।

 श्री  रवि  राय  (पुरी):  ग्राप  इस  बारे  में
 निर्देश  दीजिए  ।

 श्री  प्रकाशबोर  शास्त्री  :  आप  जानते  हैं  कि
 सौ  से  अधिक  सदस्यों  ने  कहा  है  कि  उन्हें  अर  ग्रे  जी
 रिपोर्टों  से  लाभ  नहीं  मिल  पाता  है।  अगर
 सरकारी  प्रेस  में  हिन्दी  रिपोर्ट  छापने  को
 व्यवस्था  नहीं  है,  तो  इस  कार्य  के  लिए  निजी
 प्रेसों  को  एनगेज  किया  जाये,  ताकि  सदस्यों
 को  सब  रिपोर्ट  दोनों  भाषाओं  में  मिलें।  केवल

 कुछ  सदस्य  इन  रिपोर्टो  से लाभ  उठा  सके  और
 बाकी  उनसे  अपरिचित  रह  जायें,  यह  स्थिति
 अधिक  देर  तक  नहीं  चलनी  चाहिए  t

 अध्यक्ष  प्रहोदय  :  में  इस  वारे  में  बात
 करूगा।  मैं  आफहैंड  इस  का  जवाब  नहीं  दे
 सकत्ता  हूं  i

 2.49  brs,

 MOTION  OF  THANKS  ON  THE
 PRESIDENT'S  ADDRESS--  “ond.

 अध्यक्ष  महोदय  :  प्रेजिडेंट  के  एड्रेंस  पर
 डिसकशन  के  लिए  चार  घंटे  और  दस  मिनट
 का  टाइम  बाकी  है।  जो  मेम्बर  साहबान  बोलना
 चाहते  हैं,  वे  प्राज  बोल  लें  1  मैं  प्राइम  मिनिस्टर
 को  कल  सुबह  क्वेस्चन  आवर  के  बाद  टाइम
 दूगा।

 क्र

 क्री  मधु  लिमये  (सुगेर) :  वोटिंग  कब

 होगा  ?
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 अध्यक्ष  महोदय  :  कल  क्वेस्चन  श्रावर  के
 बाद  इसको  ले  लेंगे  t  मैं  कल  बवेस्चन  भ्रावर  के
 बाद  कुछ  भी-एजानंमेंट  मोशन  और  शांर्ट  नोटिस
 ववेस्चन  वर्ग  रह-नहीं  रख  रहा  हूं।  इसको  कल

 सुवह  क्वेइबंस  के  फौरन  बाद  &  लेंगे  रिप्लाई
 को  और  लंच  टाइम  तक  फिनिश  कर  देंगे।
 ाज  जितना  समय  थोड़ा  बहुत  बचा  है  उसमें

 बहुत  से  मेम्बर  हैं  जो  बोलना  चाहते  हैं  उनको
 जरूर  मौका  मिल  जाना  चाहिए।  श्रगर  मैं
 रिप्लाई  श्राज  ले  लू  गा  तो  यह  बात  नहीं  हो

 “सकेगी  ।  कल  मिस्टर  के,  के,  चटर्जी  बोल
 रहे  थे  ।

 SHRI  KRISHNA  KUMAR  CHATTER-
 JI  (  Bowrah  )  The  political  uncertainty
 that  rocked  the  country  for  several  months
 was  just  settling  down  when  a  great  Presi-
 dent  spoke  toa  great  nation  through  this
 august  Parliament  with  a  magnificent  cour-
 age  of  conviction.  All  the  prophets  of  doom
 against  this  side  of  the  House--and  I  include
 in  this  category  my  hon,  friend  Shri  Uma-
 nath  also--ought  to  have  been  silenced:if  they
 were  not  under  the  spell  of  some  political
 bias.  To  Shri  Umanath,  every  truthful  ass-
 ertion  from  this  side  of  the  House  is  only
 a  cock-and-bull  story.  Let  him  wait  for
 some  time  when  the  inevitable  verdict  of
 history  will  awaken  him  to  the  present  state
 of  affairs  in  this  counetry.  Is  there  any  hon.
 Member  in  this  Hous  who  can  deny  that  the
 President's  Addres  strikes  a  note  of  robust
 optimism  and  reflects  the  will  of  the  mill-
 ions  of  the,  down  troden  people  who
 want  to  move  at  a  facter  pace  to
 achiev  a  just  and  humane  social  order  in

 the  country  7?  Therefore,  the  President's
 Address  is  not  merely  some  customary  add-
 ress.  He  has  spoken  to  the  nation  with
 warm  eloquence  and  with  some  amount  of
 patriotism  as  is  discernible  throughout  the
 Address.  I  am  reminded  of  the  great  saying
 of  a  jurist,  Justice  Holmes  in  this  connect-
 ion.  He  said  :

 “A  word  is  not  a  crystal,  transparent
 and  unchanged.  It  is  the  skin  of  a  livi-

 e  ng  thought  and  may  vary  greatly  in
 colour  and  content  according  to  the
 eircumstances  aod  the  time  in  which  it
 is  used.”
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 Judging  from  that  point  of  view,  the  words
 uttered  by  our  great  President,  I  am  bound
 to  assert  here  in  this  House,  will  put  cheer
 in  the  hearts  of  all  the  multitudes  of  mise-
 rable  creatures  living  in  dirty  hovels  io
 India,  the  millions  of  our  sweepers  sweeping
 the  streets  for  the  rich  and  the  opulent,  the
 millions  cf  people  who  are  toiling  in  the
 factories  and  fields,  and  also  all  the  middle-
 class  intellectuals  and  the  wretched  wageea-
 mers  slaving  in  the  present  capitalist
 system,

 It  is  to  be  admitted  that  our  President
 has  put  new  cheer  in  the  hearts  of  many
 millions  in  this  country,  When  I  was  liste-
 ning  to  some  of  the  speeches  made  by  the
 Opposition  Members,  I  found  that  they
 were  was  finding  fault  with  some  of  his
 dynamic  actions.  Our  President  had  acted
 in  a  dynamic  manner  when  the  valiant  and
 patriotic  Prime  Minister  of  this  country  took
 a  momentous  decision  on  bank  ‘nationalis-
 ation  and  it  was  a  timely  one  and  the  Presi-
 dent  was  not  hesitant  to  act,  That  Act
 has  been  struck  down  by  the  Supreme  Co-
 urt.  We  bow  down  to  the  decision  of  the
 Supreme  Court,  but  the  entire  country  mo-
 urns  this  catastrophe.  I  am  reminded  in
 this  connection  of  the  great  saying  of  a
 great  President,  Woodrow  Wilson  I  am
 quoting  only  Americans,  because  some  of
 my  friends  on  the  other  side  might  call  me
 a  communist,  and  I  am  afraid  of  that,  beca-
 use  ]  am  not  a  communist  but  I  am  a
 Patriot  and  a  nationalist.

 “The  Constitution  is  not  a  mere  law-
 yers’  document  :  It  is...  the  vehicle  of  a
 nation’s  life.  No  lawyer  can  read  into
 a  document  anything  subsequent  to
 its  execution  ;  but  we  have  read  into
 the  Constitution  of  the  United  States
 the  whole  expansion  and  transformat-
 ion  of  our  national  life  that  has  follow-
 edits  adoption,  We  can  say  without
 the  least  disparagement  or  even  crit-
 icism  of  the  Supreme  Court  of  the
 United  States  that  at  its  hands  the  Con.
 stitution  has  received  an  adaptation  and
 an  elaboration  which  would  fill  its  fr-
 amers  of  the  simple  days  of  787  with
 nothing  less  than  amazement”

 This  is  a  great  saying  of  President
 Wilson.  Nationalisation  of  Danke  was  the
 nation’s  demand.  This  Government  of  ours
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 Will  stand  by  the  people  and  their  desire,
 of  course  in  the  light  of  the  Supreme  Co-
 urt’s  decision.  We  cannot  remain  quiet  or
 indifferent  when  there  is  flaming  discont-
 ent  in  the  country  and  the  people  are  suff-
 ering  so  any  disabilities.  Our  President  has
 announced  the  consensus  of  the  country
 aad  spoken  about  the  need  for  overcoming
 the  grave  obstacles  (hat  hiader  our  progr-
 ess,  namely,  poverty,  unemployment,  dis-
 parity  and  social  injustices.

 Therefore,  why  should  we  talk  about
 Jaw  and  order  in  this  House  when  the  who-
 le  country  is  ina  flame  of  discontent.  It
 would  be  wrong  for  us  to  blame  any  State
 Government  for  the  failure  of  law  and  order.
 The  question  of  West  Bengal  isa  different
 one  because  West  Bengal  is  a  paradoxical
 State  now  Terror-stricken,  In  that  State  we
 have  the  queer  phenomenon  of  the  Chief
 Minisler  condemning  his  own  Government
 but  conveniently  sticking  to  office.  It  is  a
 wonder  of  wonders,  Therefore,  it  would  not
 be  just  or  proper  for  us  to  sit  in  judgment
 on  that.  Let  the  people  of  West  Bengal
 judge  and  act,  Let  us  wait  for  that  oppor-
 tunity  when  the  whole  of  West  Bengal
 will  rise  as  one  man  and  say  that  they  will
 not  tolerate  this  kind  of  violance  and  inse-
 curity.

 No  country  can  progress  and  no  demo-
 cratic  socialism  is  possible  of  implementat-
 ionin  an  atmosphere  of  violance.  I  ask  all
 our  friends  on  this  side  and  the  other  side  :
 are  we  to  entangle  ourselves  in  the  labyrinth
 of  mere  statistical  details  when  we  are  dea-
 ling  with  human  problems  7?  Should  we  not
 solve  human  problems  in  a  human  way  ?
 Should  we  not  rivet  our  attention  to  tackling
 the  problem  created  by  the  miseries  of  the
 people  ?  Should  we  not  provide  them  with
 the  necessities  of  life  at  chcap  prices  ?
 Should  we  not  see  that  they  get  these  thin-
 gs  which  are  essential  for  their  very  exist-
 ence  at  prices  within  their  means  ?

 That  is  the  issue  before  us.  Let  us  not
 for  political  reasons  forget  our  duty  to  the
 people.  Let  us  do  our  duty  by  the  nation
 thereby  ennbling  this  aueust  House.  If  we
 do  nut  do  that--I  give  this  friendly  warning
 to  our  Goverament--we  will  stand  condenin-
 ed  by  posterity.  If  we  devote  ourselvss  to
 removing  the  poverty  and  misery  of  the
 people,  ta  extiazuishiag  thz  flames  of  dis-

 content  in  the  country,  posterity  will  Bive
 the  verdict  that  after  all  Prime  Minister
 Indira  Gandhi  led  the  country  at  the  pro-
 per  time  through  the  strains,  stresses  and
 stroms  through  which  it  had  been  passing.

 SHRI  AMIYANATH  BOSE  (Aram-
 bagh)  :  I  listened  to  the  speech  of  the
 President  with  great  expectation  and  respect
 but  I  must  confess  that  I  was  deeply  dis-
 appointed,

 Tam  reminded  here  of  a  famous  speech
 of  Mr.  William  Pitt,  his  first  speech  as  the
 youngest  Prime  Minister  of  England.  About
 this  speech  it  was  reported  that  his  words
 were  not  confirmed  within  the  walls  of  We-
 stminister  ;  his  voice  rolled  down  the  steps
 of  Westminister  and  went  on  to  the  nation.
 Texpected,  after  his  memorable  victory,
 that  the  President  would  speak  in  such  a
 manner  that  his  voice  would  go  to  the
 people.

 The  President's  speech  is  not  a  call  to
 action.  It  is,  in  my  submission,  a  meek  and

 hesitant  specch.

 MR.  SPEAKER  :  He  may  continue
 after  lunch,

 3  hrs,

 The  Lok  Sabha  adjourned  for  lunch  till
 Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assenbled  after  Lunch
 at  Five  minutes  past  Fourteen  of  the  Clack.

 [Mr,  Deputy-Speaker  in  the  Chair.)

 THE  MOTION  OF  THANKS  ON  THE
 PRESIDENTS  ADDRESS--contd.

 MR.  DEPUTY-SPEAKER  :  Shri  Ami-
 yanath  Bose  may  continue  his  speech,

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :  उपा-
 ध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रइन  है  #
 सदत  में  कोई  भी  मंत्री  मौजूद  नहीं  है।  श्राप

 पहले  म्जी  को  बुलाइये,  उसके  वाद  ही  सदन
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 की  कार्यवाही  चलेगी  ।  जितने  भी  मंत्री  हैं  सब
 इस  सदन  की  अवहेलना  करते  हैं।  श्राप  उनको
 सजा  दीजिये  |

 SHRI  JAIPAL  SINGH  (Khunti)  :  There
 is  not  a  single  Minister  here.

 श्री  हुकम  चन्द  कछवाय  :  कोई  न  कोई
 मन्त्री  यहां  पर  उपस्थित  रहना  चाहिए  |  सदन

 .की  कार्यवाही  तभी  चलेगी  जबकि  कोई  मन्त्री
 यहां  पर  आ  जायेगा  बिना  मन्त्री  के  कार्यवाही
 को  कौन  नोट  करेगा  ?  यह  बड़े  शर्म  की  बात
 है।  मन्ची  को  बुलाइये  तबतक  हम  कार्यवाही
 नहीं  चलने  देंगे।

 SHRI  SHEO  NARAIN  (Basti):  The
 debate  on  the  President's  Address  is  going
 on,  Government  should  show  respect  not
 merely  to  us  and  to  this  House  but  to  the
 president.

 MR.  DEPUTY-SPEAKER  :  The  mess-
 age  is  being  conveyed  to  them.

 SHRI  JAIPAL  SINGH  :  It  is  ao  insult
 to  you,

 SHRI  SHEO  NARAIN  :  The  Treasury
 Benches  are  all  empty.

 MR,  DEPUTY-SPEAKER  :  It  is  rather
 sad  that  not  a  single  Cabinet  Minister  or
 Minister  of  State  is  here,  I  request  thit
 this  be  conveyed  to  them,  Let  the  desire  of
 the  House  be  conveyed  to  them,

 SHRI  DWAIPAYAN  SEN  (Katwa)  :  It
 has  already  been  conveyed  to  them.

 SHRI  SHEO  NARAIN  :  If  the  Govern-
 ment  is  not  represented  here,  then  you
 should  adjourn  the  House,  If  the  Govern-
 ment  are  not  prepared  to  attend  the  House,
 adjourn  the  House.

 THE  MINISTER  OF  PARLIAMEN.-
 “TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHURAMALAH):
 I  would  like  to  express  my  regert  that  this
 has  bappened.
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 SHRI  AMIYANATH  BOSE  :  Within
 the  short  time  at  my  disposal,  |  propose  to
 deal  with  three  failures  of  the  Government,
 first,  the  failure  to  take  adequate  measures
 to  take  the  country  on  the  road  to  socia-
 lism,  second,  the  failure  to  announce  their
 desiré  to  bring  about  basic  changes  in  the
 Constitution  of  India  so  that  the  Constitu-
 tion  may  truly  reflect  the  social  and  econo-
 mic  needs  of  the  present  time,  and  the
 third,  that  in  spite  of  unanimous  demand
 by  the  Parliament  and  people  of  India,  the
 failure  to  announce  a  judicial  inquiry
 commission  to  inquire  into  the  circums-
 tances  of  Netaji’s  disappearance  in  August,
 1945.

 In  the  Bill  that  has  been  presented  to
 Parliament,  namely  the  Banking  Companies
 (Acquisition  and  Transfer  of  Undertakings)
 Bill,  in  the  preamble,  the  following  words
 appear  :

 “To  provide  for  the  acquisition  and
 Transfer  of  the  undertakings  of  certain
 Banking  Companies,  in  order  to  control
 the  heighst  of  the  economy”.

 These  words  are-taken  froma  page io
 Russian  history  but  unfortunately,  the  ques-
 tion  is  not  quite  correct.  Some  of  you  may
 remember  that  Lenin,  when  announcing  his
 New  Economic  Policy,  which  put  the  Soviet
 Union  on  the  road  to  socialism,  said  that
 Government  must  take  control  of  the  com-
 manding  heights  of  the  economy.  Those
 were  the  words  of  Lenin.  Lenin,  who  was
 not  only  a  great  socialist  thinker,  but  also
 akeen  student  of  military  strategy,  used
 expressions  well  known  to  military  strate-
 gists,  and  he  defined  what  those  comman-
 ding  heights  were.  The  commanding  heights,
 according  to  Lenin,  were  four  :  credit  insti-
 tutions,  transport  system,  foreign  trade  and
 key  and  basic  industries,  We  cannot  put
 our  country  on  the  road  to  socialism  unless we  take  control  of  all  these  commanding
 heights  of  economy.

 It  is  pot  suffizient  to  nationalise  four-
 teen  banks  only.  Of  course,  to  convert  or
 transform  an  acquisitive  sociely  into  a  80५
 cialist  one  will  take  years,  may  be,  forty  or
 fifty  years.  It  has  taken  a  very  long  time  in
 the  Soviet  Union.  But  the  Govern  nent,  if
 they  are  earnest  to  build  a  socialist  society,
 must  take  courage  in  their  hagds  and  take
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 control  of  the  commanding  heights  of
 the  economy.

 As  regards  the  Constitution  as  we  find
 it  today,  I  make  bold  to  say  that  this  Parli-
 ament  has  a  greater  sanction  of  the  people
 behind  itthan  the  Constituent  Assembly
 that  framed  the  Constitution.  Even  if  a  new
 Constituent  Assembly  is  convened,  the
 character  of  that  Constituent  Assembly  will
 not  be  very  different  from  the  Parliament
 of  today,  Parliament  must  assert  its  rights
 and  must  take  in.mediate  measures  to  bring
 about  basic  changes  in  the  Constitution,
 including  the  chapter  on  fundamental  rights.

 Of  course,  we  know  from  the  speech
 of  the  Prime  Minister  delivered  in  Rajya
 Sabha  that  the  Government  desire  to  take
 some  steps  in  that  direction,  to  support  the
 Bill  already  placed  before  the  House  oy  Shri
 Nath  Pai,  but  in  my  submission,  it  will  be
 necessary  to  go  very  much  further  and  make
 fundamental  changes  in  the  Constitution
 before  we  take  up  socialist  legislations  up
 in  this  Parliament.

 [  believe  it  was  a  very  famous  political
 philosopher,  Prof.  Harold  Laski  who  used
 the  cxpression,  while  dealing  with  Roose-
 vel:‘s  New  Deal  that  Roosevelt  was  trying
 to  bring  about  in  the  United  States  a  revo-
 tution  by  consent.  Today,  a  great  ideological
 battle  is  taking  place  in  the  whole  of  this
 country.  I  come  from  a  State  where  a  great
 ideslogical  battle  is  taking  place,  West
 Bengal  was  discussed  this  morning.  I  lis
 tened  to  the  speeches  made  about  bombs
 ani  the  fights  and  other  things  But
 behind  these  inter-party  feuds  behind  this
 use  of  arms,  bonbs  and  things  of  that  nature.
 there  is  in  Bengal  today  a  tremendous  ideo-
 logical  battle  going  on.  We  must  take
 account  of  this  situation,  What  is  happening
 in  Bengal  will  happen  in  the  rest  of  India
 very  soon.  Let  me  warn  this  parliament
 that  unless  the  Government  and  ‘he  people
 bring  about  a  revolution  by  consent,  there
 will  inevitably  be  in  this  country  a  revolu-
 tion  by  force.  There  is  nothing  sacrosanct
 in  non-violence.  if  you  do  not  take  time  by
 the  forelock  and  if  you  do  not  bring  about
 a  revolution  by  consent,  revolution  by  force
 will  overtake  the  country.

 Reeirding  the  third  failure,  |  am  pained
 fq  say  this  that  in  spite  of  repeated  demands

 and  representations  from  the  Members  of
 Parliament,  in  spite  of  meeting  that  the
 Hore  Minister  held  with  representatives  of
 different  political  parties  on  the  Sth  Dece-
 mber  last,  there  is  notaclear  decision  on
 the  part  of  the  Government  to  appoint  a
 judicial  inquiry  commission  regarding
 Netaji.  So  far  as  the  inquiry,  if  one  can  call
 that  farce  to  be  an  inquiry,  that  was  held
 by  Shri  Shahnawaz  Khan  and  two  others  is
 concerned.  it  is  best  to  consign  it  to  the
 dust-bin  of  history,  It  is  unfortunate  that
 the  fate  and  the  life  of  a  person  who  dedi-
 cated  his  entire  life  tothe  service  of  this
 country  was  being  inquired  into  by  persons
 who  were  throughly  worthless  and  incom-
 petent  for  the  job,  I  know  something  about
 the  persons  who  constituted  the  Shahnawaz
 Inquiry  Committec,

 Let  me  tell  you  this,  In  no  independent
 country,  would  the  question  of  fate  and
 life  of  a  person  of  the  eminence  of  Netaji
 Subhas  Chandra  Bose  would  have  been
 left  to  a  Committee  of  this  nature,  I  had
 occasion  to  place  this  matter  before  Prime
 Minister  Nehru,  I  believe  I  met  him  almost
 agnonth  before  he  died.  Andhe  agreed
 with  me  that  something  should  be  done  to
 finalise  the  question  of  Netaji’s  disappear-
 ance.  He  agre:d  also  to  appoint  a  commi-
 tree  of  judges.  |  am  asking  the  daughter  of
 Prime  Minister  Nehru  to  redeem  the  pledge
 that  he  has  given.

 Let  me  tell  you  what  are  the  difficul-
 ties  of  this  enquiry  This  enquiry  requires
 persons  of  judicial  expericnce.  Let  me  give
 you,  if  you  bear  with  me,  two  or  three  inst-
 ances.  Sometime  in  July,  945  Netaji  appro-
 ached  the  Japanese  requesting  them  to
 negotiate  with  the  Soviet  Ambassador  in
 Fokyo  to  enable  the  Provisional  Govern-
 ment  of  Azad  Hind  to  transfer  iits  activities
 lo  the  Sovict  Zone.  The  Japanese  Govern-
 ment  refused  to  do  that  on  behalf  of  the
 Azad  Hind  Government.  But  after  the  first
 atom  bomb  fell  on  Hiroshima  and  after  the
 Soviet  army  had  started  marching  into  Man-
 churia,  the  request  was  made  again,  and  the
 Japanese  Government  agreed  to  put  a  plane
 atthe  disposal  of  Netaji  se  that  he  could
 be  landed  in  the  Port  of  Dairen.  Tam  not
 sure  of  the  position  of  Dairen,  but  paris  of
 Manchuria  had  then  been  occupied  by  the
 Soviet  forces.  It  was  alsu  arranged  by  the
 Japanesc-and  Ido  not  know  the  reason.
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 that  as  soon  as  Netaji  was  safely  landed  in
 Dairen,  the  Japanese  Government  would
 announce  over  the  radio  that  he  had  died,
 Therefore,  the  death  announcement  was  a
 pre-arranged  affair,  The  Japanese  Govern-
 ment,  of  course,  say  that  the  air  crash  in
 fact  took  place  and  that  necessitated  the
 announcement  on  the  22nd  August,  945,
 The  air  crash  is  supposed  to  have  taken
 Place  on  the  [8th.  On  the  22nd  August
 they  made  the  announcement.

 Tt  is  necessary  to  examine  the  evidence;
 itis  necessary  to  examine  the  Japanese
 documents;  it  is  necessary  to  examine  whe-
 ther  the  plan  wasin  fact  zarried  out  or
 whether  the  aircrash  in  fact  took  place.

 T  give  you  another  instance.  |  believe
 Prime  Minister  Nehru  brought  the  watch
 which  Netaji  was  alleged  to  have  been  we-
 aring  at  the  time  of  the  aircrash,  It  was  a
 rectangular  watch;  it  was  handed  over  to
 Panditji  by  Shri  Bhulabhai  Desai.  Shri  Bhu-
 labhai  Detai  was  then,  as  you  all  know,
 defending  the  INA  prisoners,  He  met  Habi-
 bur  Rehman  who  was  acoa-passenger,  acco-
 Tding  to  his  evidence,  in  the  plane  and
 Habibur  Rehman  made  over  the  watch  to
 Shri  Bhulabhai  Deasi  Shri  Bhulabhai  Des-
 ai,  opened  that  watch  and  found  that  there
 was  oil  in  it.  The  watch  is  in  my  posse-
 ssion  at  the  moment.  According  to  Shri
 Bhulabhai  Desai,  the  leather  band  is  very
 much  burnt;  evidently  the  whole  watch  was
 burning  because  the  evidence  is  that  Neta-
 jis  clothes  caught  fire  because  there  was
 some  leakage  of  petrol  from  the  additional
 tank  in  the  bomber  in  which  he  was  trave-
 lling.  According  to  Shri  Desai  it  is  scienti-
 fically  not  possible  for  any  oil  to  remain
 inside  a  watch  if  it  had  come  into  contact
 with  so  much  fire.  Ido  not  know:  I  have
 not  opened  that  watch;  I  do  not  know  what
 it  contains.

 There  is  another  very  interesting  fact.
 The  watch,  according  to  Shri  Habibur  Reh-
 man,  had  stopped  at  five  past  one  when
 the  sir  crash  took  place.  The  fact  is  that
 the  air  crash  took  place  at  2.30  and  not  at
 fiverpast  one,  and  the  watch  shows  five
 past  one.  Therefore,  there  isa  tremendous
 amount  of  discrepancy,  so  far  as  time  is
 concerned.  Because,  so  far  as  the  time  of
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 the  air  crash  is  concerned,  it  can  be  estab-
 lished;  so  far  as  the  watch  is  concerned, itis  there,  This  is  another  fact  which  requires
 examination  by  an  experienced  judicial
 mind,

 There  is  another  very  important  fact
 which  I  should  place  before  this  House,  I
 was  in  Japan  in  957,  I  had  gone  there  soon
 after  the  death  of  Mr.  Shigametsu,  who  was
 the  Foreign  Minister  of  Japan  during  Neta-
 ji's  time  and  also  after  the  war.  Wheol
 arrived  in  Tokyo  he  had  just  died  I  met
 the  Chief  of  the  Asian  Affairs  Bureau  in
 Tokyo  and  hetold  me  that  arrangements
 had  been  made  for  Shri  Shahnawaz  Khan
 and  two  others  to  po  to  Taihoku,  where
 the  alleged  air  crash  had  taken  place  beca-
 usc  the  Chinese  girl  who  was  alleged  to
 have  attended  on  Netaji  on  his  death  bed
 was  not  willing  to  come  to  Tokyo  to  give
 evidence.  Though  the  Japancse  Government
 had  made  all  arrangements,  plane  and  oth-
 ers  arr  t-so  that  Shahnawaz  Khan  and
 others  could  go  and  interview  the  Chinese  girl
 in  Taihoku,  I  was  informed  by  the  Japanese
 Government  that  Shahnawaz  Khan  refused
 to  go  there.  After  my  return  from  Tokyo,
 T  issued  a  public  statement  asking  him  why
 did  he  not  to  go  to  Taihoku  to  examine  the
 Chinese  girl,  Till  now  there  is  no  answer.
 Therefore,  even  the  evidence  that  was
 available  was  not  examined  by  the  so-call-
 ed  Shahnawaz  Khan  Committee.

 Iwill  give  you  ancther  instance,  and
 that  is  very  important  One  Mr.  Alfred
 Wage,  war  correspondent  of  Chicaga  Trib-
 une,  landed  in  Tokyo  with  General  MacAr-
 thur.  He  went  to  Taihoku  within  a  month
 of  that  alleged  air  crash;  he  was  there  in
 the  middle  of  September  and  he  took  phot-
 ographs  of  the  airport.  Mr,  Alfred  Wage
 was  supplied  by  General  MacArthur's  inte-
 lligence  with  photographs  of  the  damaged
 plane  which  according  to  Japanese  annou-
 ncement,  killed  Netaji  Subhas  Chandra
 Bose,  and  also  the  topography  of  that  area.
 When  Mr.  Alfred  Wagg  came  to  India  I
 happened  to  be  with  him  in  Delhi  at  that
 time.  He  went  to  Bhangi  Colony  to  see
 Mahatma  Gandhi  and  I  was  with  him.  He
 told  Bapuji  that  the  photograph  of  the  da-
 maged  plane  could  not  possibly  has  been
 taken  in  Taihoku  airport.  Unfortunately,
 that  evidence  is  no  longer  available.  Today
 the  old  Taihoku  airport  has  ceased  to  exist,



 245  President's  Address  (M)  PHALGUNA  I7,  I89]  (SAKA)  President's  Address  (M)  246)

 It  is  not  there  in  that  area.  There  is  a  mo-
 dern  hotel  in  that  area,  But  in  956  when
 the  Shahnawaz  Khan  Enquiry  Committee
 went  to  Tokyo  the  airport  was  still  there,

 IT  know,  as  a  person  who  has  practised
 law  for  the  best  part  of  his  life,  that  valu-
 able  evidence  must  haye  disappeared,  But
 there  is  still  a  possibility  of  establishing  the
 truth  if  persons  of  hich  judicial  standing,
 who  have  experience  in  silting  cvidence,
 who  have  experience  in  cross-examining
 witnesses,  are  allowed  to  go  into  this  and
 give  their  final  Jerdict  to  the  people  of
 India.

 There  is  just  one  more  point.  When  I
 was  in  Japan,  I  was  asked  by  the  Japanese
 Government  :  How  is  it  that  India  treats
 with  so  much  disrespect  the  ashes  of  a
 person  who  gave  his  life  for  India’s  free-
 dom  ;  how  is  it  that  these  ashes  of  Subhas
 Chandra  Bose  are  being  allowed  to  be  kept
 ina  neglected  temple  near  Tokyo  Ul  ans-
 wered  them.  I  said,  “Till  it  is  firmly  esta-
 blished,  till  the  people  of  India  are  satis-
 fied  that  Subhas  Chandra  Bose  did  die  in
 that  aircrash,  the  question  of  bringing  the
 ashes  did  not  and,  cannot  arise.”  That  is
 the  responsibility  of  the  Government  of
 India.  I,  therefore,  call  upon  the  Govern-
 ment  of  India  to  appoint  without  delay
 a  judicial  inquiry  commission  and  let  the
 people  of  India  know  whether  Subhas
 Chandra  Bose  died  in  that  aircrash  in
 Taihoku.

 SHRI  AHMAD  AGA  (Baramulla)  :  Mr.
 Deputy-Speaker,  Sir,  the  hon.  Member,
 when  he  started  his  speech,  talked  about
 revolution  by  consent  as  against  revolution
 by  foree,  I  might  assure  him  that  we  shall
 bring  about  revolution  by  the  evolutionary
 processes  and  by  consent  and  he  oeed  not
 have  any  apprehension  that  the  people  will
 take  the  law  into  their  hands  and  that  there
 will  be  a  revolution  by  force.

 Iwas  reminded  of  averse  from  Iqbal
 in  this  connection.  Iqbal  wrote  :  God  said
 to  man  :

 गुफ्तन्द  जड़ाने  मा  शाया  तू  मी  साजद

 (Does  the  world  that  I  have  created
 suit  you  7)  Man  replied  :

 गुफतम  नमी  साजद

 (Mo,  it  does  not  suit  me.)
 God  said  :

 गुफतन  बरहम  जन

 (Then,  cistroy  it.)

 We  have  already  witnessed  what  happ-
 ened  during  the  French  Revolution.  We
 already  know  what  happened  in  9]7  when
 the  October  Revolution  took  place.  We,
 therefore,  want  to  bring  socialism  by  dem-
 ocratic  processes  and  those  processes  by
 which  we  will  goto  commanding  heights
 but  we  will  not  permit  the  people  to  take
 the  Jaw  into  their  own  hands,  Necessity
 knows  no  law,  That  we  know,  Therefore
 we  have  taken  care  of  that.

 He  also  said  that  Lenin  had  said,  “If
 you  want  to  reach  the  commanding  heights,
 you  have  to  control  credit  institutioms,
 foreign  trade  and  also  transport."  The
 first  step  that  was  taken  was  about  bank
 nationalisation.  Banking  is  a  credit  institu-
 tion’  By  that  it  was  intended  that  the  mono-
 polists,  who  control  these  banks  and  who
 do  not  want  the  people  to  take  advantage
 of  this  credit  and  finance,  should  no  more
 have  control  over  these  banks,

 We  nationalised  these  banks  but  we
 have  seen  and  the  House  is  aware  that  the
 vested  interests  by  one  method  or  another,
 in  one  way  or  the  other,  try  to  bring  about
 obstructions,  delay  the  process  and  halt  our
 going  ahead.  Shri  Cooper  went  to  the  Sup-
 reme  Court  and  the  vested  interests  also
 went  there  and  helped  him.  The  Bank  Nati-
 onalisation  Act  was  struck  down  by  the
 Supreme  Court,  Because  of  that  decision
 the  Government  was  forced  to  pay  a  very
 high  rate  of  compensation,  According  to
 an  estimate  of  the  analysis  by  Hindustan
 Times.  it  was  five  times  in  the  cuse  of  the
 Punjab  National  Bank  and  twice  or  thrice
 in  the  case  of  the  other  banks.  This  much
 of  compensation  the  people,  the  poor  nation
 to  which  I  belong,  certainly  cannot  pay.
 But  the  vested  interests  not  understanding
 whether  it  was  wise  for  them  to  bring  abo- ut  those  obstructions  and  halt  our  progress,
 went  on  this  path,  Even  today  they  are
 not  realising  that  they  are  cutting  their  own
 nose.  If  they  really  bring  about  that  amount
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 of  obstruction  as  the  hon.  Member  ewho
 spoke  just  before  me  said,  of  course,  revo-
 lution  by  force  will  be  there  and  they  will
 be  nowhere,

 The  other  day,  during  the  debate  on
 the  President's  Address,  1  heard  a  sentence
 uttered  by  one  of  the  chief  spokesman  of
 the  Syndicate.  Quoting  Mark  Twain,  he  said,
 “the  only  funeral  you  must  attain  should
 be  your  own,”  I  want  to  assure  him  and
 tell  him--let  him  understand  cleatly--that  it
 wii:  be  the  funeral  of  the  vested  interests  ;
 it  will  not  be  the  funeral  of  those  who  want
 to  take  the  country  forward  and  who  want
 to  bring  about  social  transformation.

 Tn  this  connection,  I  want  to  make  a
 few  suggestions  for  the  Government  to
 consider  in  order  to  bring  about  social  trans-
 formation.  On  the  one  hand,  one  can  see
 there  is  an  impatience  among  those  who
 want  the  social  transformation  to  take  place
 quickly  and,  on  the  other  hand,  there  are
 others  who  do  not  want  it,

 The  first  suggestion  that  I  want  to  ma-
 ke  is  that  the  Monopolies  and  Restrictive
 Trade  Pratices  Act  should  be  amended  to
 eradicate  all  the  existing  monopolies,  As
 you  know,  we  have  presented  a  Budget  in
 which  we  have  given  a  new  trend,  T':3  Pre-
 sident’s  Address  itself  shows  the  way  to-
 wards  ew  trend.  Even  so,  the  fiscal
 measures  alone  will  not  help.  Beyond
 fiscal  measures  also.  some  action  is  called
 for  to  go  ahead  with  the  social  transfor-
 mation  in  the  country.

 Another  suggestion  is  that  general
 insurance  should  be  taken  over  by  the
 Government.  The  Government  should  also
 nationalise  jute  and  tea  plantations,

 Then,  the  import  and  export  trade
 should  also  be  taken  over  in  the  public
 sector,  Further,  I  think,  everybody  is
 aware  that  there  are  huge  income-tax
 atrears,  Who  does'nt  pay  the  income-tax  ?
 It  is  the  monopolists,  the  big  men  and  the
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 SHRI  AHMAD  AGA:  They  belong
 to  the  same  category,  There  is  not  only
 evasion  of  taxes  but  there  are  also  huge
 arrears  of  taxes.  Only  yesterday,  the
 Minister  of  State  for  Finance,  Shri  P,  C.
 Sethi,  revealed  tothe  House  that  there  are
 arrears  to  the  tune  of  Rs.  556  crores,  Now,
 the  Government  must  take  certain  stcps,
 concrete  steps,  to  recover  these  huge
 arrears.

 The  other  suggestion  that  I]  would  like
 to  make  is  that  consumer  foods  of  mass
 consumption  should  be  produced  in  the
 public  sector  and  =  distribution  thereof
 should  also  be  done  by  the  public  sector
 so  that  the  intermediaries  do  not  put  up
 very  high  prices,  making  the  poor  man
 suffer,

 Now  that  we  have  re-nationalised  banks
 by  an  Ordinance  and  the  Bill  is  also  before
 the  House,  we  hope,  after  it  is  adopted  by
 the  House,  the  Government  will  see  that
 these  nationalised  banks  will  open  their
 branches  a  little  more  quickly  and  give
 loans  to  small-scale  sector  and  other  small
 entrepreneurs  who  have  not  been  able  to
 get  loans  from  the  banks  so  that  we  can
 go  ahead  with  the  social  transformation  in
 the  country.

 Then,  I  have  got  a  suggestion  that  for
 industrial  workers  there  should  be  compu-
 Isory  life  insurance,  It  is  very  important
 that  industrial  workers  should  be  insured
 and,  would  say,  that  the  employers  should
 be  required  to  pay  the  premia  of  the
 insurance  for  the  industrial  workers.
 The  Government  may  consider  the
 bringing  about  of  such  a  Bill  before  the
 House.

 The  President  in  his  Address  has  also
 indicated  that  we  cannot  make  any  prog-
 ress  unless  we  increase  production  and
 productivity.  In  this  connection,  I  want  to
 say  that  the  workers  disputes  should  be
 referred  to  arbitration  only  so  that  we  obv-
 jate,  to  some  extent,  the  strikes  and  the
 lock-outs.  When  it  is  known  that  the  disp-
 utes  will  go  to  arbitration  and  they  will  be

 rich  men  who  do  not  pay  the  i  tax.

 ILA  PALCHOUDHURI
 The  film  stars  also  do  not

 SHRIMATI
 (Krishnagar)  :
 pay  it.

 binding  on  the  employers,  the  strikes  and
 lock-outs  would  be  avoided.

 Then  |  want  to  say  one  thing.  I  cannot
 understand  why  the  private  sector  should
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 receive  any  aid,  They  have  earned  enough,
 ]  don't  think  Government  do  need  give
 any  aid  to  them.

 I  want  to  talk  about  another  mattcr  and
 that  is  our  foreign  policy.  |  regret  in  that
 sphere,

 MR.
 is  up.

 DEPUTY  SPEAKER  :  Your  time

 SHRI  AHMAD  AGA:  I  do  not  have
 much  time.I  will  only  refer  to  a  small
 matter.  Arabs  are  our  friends  and  they
 have  shown  interest  in  the  development  of
 our  country  because  both  Arab  nations
 and  India  were  in  a  similar  situation.  Both
 were  colonies.  Both,  after  they  became
 independent,  want  to  develop  ther  countries.
 Both,  therefore,  want  nonalignment.  Both,
 therefore,  want  to  respect  the  territorial
 integrity  of  the  nations,  I  had  recently  been
 to  some  of  the  Arab  countries.  ES  came
 across  an  article  on  religion.  I  was  very
 much’  impresssed  to  find  that  the  article
 begain  with  an  opening  sentence  from  Gan-
 dhiji.  Iwas  very  much  impressed.  That
 article  could  have  started  with  a  sentence
 from  Koran.  It  could  have  started  with  a
 sentence  from  Bible,  But  the  simple  fuct
 that  it  started  with  a  sentence  from
 Gandhiji  shows  the  reverence  they  have
 for  Gandhiji.  They  know  that  Gandhiji
 got  independence  to  our  country.  He  got
 us  liberty  fighting  the  mighty  British.  It
 was  because  of  Gandhiji’s  fight  against
 colonialism  that  Arabs  also  got  =  tlwir
 liberty,  They  have  great  respect  for  the
 dedicated  efforts  and  leadership  of  our
 Prime  Minister,  Mre  Indira  Gandhi.

 I  want  to  talk  about  one  small  matter.
 I  sometimes  feel  that  the  bane  of  this  coun-
 try  is  thet  we  have  too  many  intellectuals
 We  often  hear  the  phrase  ‘Indianisation’.
 Ever  since  that  phrase  was  coined,  there  are
 interpretations  after  interpretations  of  what
 ‘Indianisation’  is,  One  person  interprets  in
 one  manner  and  another  person  interprets
 it  in  another  manner.  In  this  very  House
 there  are  different  interpretations  of  ‘India-
 nisation’.  I  consider  it  as  an  absolutely

 ingless  and  phrase,  I  belong
 to  Kashmir.  I  came  bere  fighting  my  way
 to  this  place  because  I  felt  and  I  feel  that
 here  is  a  country  which  stands  for  certain
 ideals.  If  you  say  I  am  to  be  Indianised,  is

 there  any  preparatory  scheol  ?  Is  there  any
 Preparatory  Class  where  they  will  give  me some  orientation  and  Indianise  me  if  I  am not  aMeady  an  Indian  ?  Did  they  indianise Maulana  Azad  ?  Did  they  Indianise  Dr, Zakir  Husain  before  they  put  him  on  the
 highest  pedestal  ?  |  am  sorry,  Sir,  it  is  ail non-sense.  I  do  not  know  if  I  can  use  that word.  What  is  this  phrase  ?  Itis  a  paint. less  and  meaningless  phrase.  What  has
 happened  in  Ahmedabad  ?  What  has  happe- ned  in  Madhya  Pradesh  and  other  places  ? 4  say  that  this  phrase  is  leading  wo  di  sinteg- ration.  This  phrase  is  leading  to  a  situation in  which  the  minority  feels  discouraged  and frustrated.  They  do  not  consider  themse  Wes as  equal  partners,  If  we  want  tw  £0  ahead and  progress,  they  will  have  to  shed  the  6 frustration  and  consider  theinsclves  as
 equal  Partners  io  building  this  great  nation of  ours,

 be
 SHRI  R.K.  BIRLA  (hunjhunu)  :  Mr.

 puty-Speaker,  Sir,  we  all  know  that  the President  is  the  Head  of  the  State,  the  Prime
 Minister  is  the  executive  head  of  the  Stale, and  the  Speaker  is  the  Head  of  this  House. It  is  a  matter  of  regret  that  all  the  three have  made  serious  omissions  at  some  time oc  the  other,  The  Prime  Minister  made  an omission  in  not  introducing  the  Finance  Bill at  the  right  time.  Tne  Speaker  has  already adnutted  his  omission  just  two  days  back
 and  |  would  not  like  to  say  any  thing  about it,  But  it  shows  how  serious  the  omission  is.
 The  President  has  made  an  omission  in  his address  in  not  including  something  about the  Gandhi  Centenary  Celebrations,  not  to
 talk  of  Dr.  Zakir  Husain  and  the  visit  of Frontier  Gandhi,  Let  us  hope  that  these omissions  by  these  big  three’s  may  not  prove to  be  ominous  to  the  country  in  the  future,

 The  Presideat  has  touched  practical  ly  all
 points  in  his  address--nationa]  and  interna-
 tional,  urban  and  rura!,  economic  and
 social,  Even  there  has  been  a  reference  to
 riots  in  Ahmedabad.  But,  to  my  ereat  SUIp=
 rise,  I  find  that  there  has  been  no  mention
 whatsoever  about  the  Gandhi  Centena  ry Celebrations  which  ihe  country  has  celebra-
 ted  from  2nd  October,  969  to  22nd  Feb-
 ruary,  1970,

 . You  will  recall,  Sir,  that  this  august House  made  its  vespeciful  tribute  to  the
 Father  of  the  Nation  on  24th  December,
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 1969.  It  was  therefore  most  befitting  that
 Gandhiji’s  name  and  the  human  vau  ्  for
 which  he  lived,  fought  and  died  should
 have  been  mentioned  in  this  long  President-
 ial  Address  of  48  paras.  lu  my  opinion,
 Sir,  itis  an  omission  and  a  big  omission.
 That  was  the  reason  why  I  gave  notice
 of  an  amendment  which  appears  on  list
 No,  27,  item  No,  550,  I  feel  very  happy
 that  some  of  my  senior  colleagues  in  this
 august  House  appreciated  my  feeling  so
 much  that  they  spoke  about  it  in  their
 speeches  thereby  making  my  task  a  bit  casy
 in  focussing  the  attention  of  this  August
 House  and  of  the  Government  about  this
 big  omission.  |  would  like  to  connect  this
 omission  with  my  pet  subject  and  which
 was  very  dear  to  Mahatmaji,  that  is,  the
 abolition  for  royalty  and  cess  on  salt,  T
 would  not  like  to  repeat  this  again  and
 again  and  take  the  valuable  time  of  the
 House.  I  have  already  made  various  repre-
 sentations  to  the  Government  and  I  have
 also  drawn  altention  of  this  august  House
 in  the  past  to  what  Mahatma  Gandhi  has
 said  about  sa't  being  made  freely  available to  the  people  of  the  country.  I  would  only
 say  what  he  has  said,  Gandhiji  has  said  ;

 “Bither  salt  should  be  made  available
 freely  to  the  country  without  any  levy
 or  my  dead  body  will  float  in  the
 ocean.”

 Sir,  |  want  to  have  a  very  categorical  reply
 to  this  when  the  Prime  Minister  is  going
 to  reply  to  the  Debate  tomorrow  as  to
 what  she  has  to  say  about  this  very  impor-
 tant  and  basic  matter,  Salt  has  not  been
 made  freely  available  to  the  people  as  yet.
 I  was  expecting  this  in  the  Budget  propo-
 sals  but  I  am  sorry  to  say  that  they  are
 silent.

 SHRI  YOGENDRA  SHARMA  (Begus-
 arai)  Neither  the  Birla  House  where  Gan-
 dhiji  died.

 SHRI  है,  K.  BIRLA:  There  is  talk  of
 socialism  at  almost  every  place  at  every
 time  and  practically  by  everybody.  Not
 only;  politicians,  Sir,  but  all  categories  of
 people  have  started  talking  about  socialism.
 l  feel  very  happy  about  it,  (fnferruption)
 Birlas  started  socialism  long  back,  before
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 my  friends  knew  about  it.  ]  am  feeling
 very  happy  that  there  has  been  a  mass-
 awakening  by  the  masses  of  the  country  and
 the  people  have  started  talking  about  soci-
 alism  and  about  the  type  of  Government
 they  would  like  to  have  in  this  country,

 }  am  out  and  out  for  that  type  of
 socialism  which  will  bring  prosperity  to  the
 masses  and  generate  wealth  in  the  country.

 SHRI  YOGENDRA  SHARMA  :
 socialism  !

 Birla

 SHRI  R.K.  BIRLA  :  If  Birla  socia-
 lism  is  accepted,  |  can  assure  you  that  the
 country  is  going  to  be  benefited.

 When  there  is  no  wealth  in  the  country,
 Ido  not  know  what  type  of  socialism  we
 are  going  tousher  in  and  practise  in  the
 country.  Here  I  would  quote  what  Sir
 Winston  Churchill  bad  said...

 SHRI  YOGENDRA  SHARMA  :  A
 great  socialist  !

 SHRI  R.K,.  BIRLA  would  request
 my  hon.  friend  to  let  me  complete  my
 sentence  before  interrupting.

 Winston  Churchill  had  said  :

 “The  vice  of  capitalism  is  that  there  is
 unequal  distribution  of  the  fruits  of
 capitalism  and  the  virtue  of  socialism
 is  that  there  is  equal  distribution  of
 misery”.

 I  do  not  agree  with  him.  But  I  would
 certainly  like  to  enjoin  on  the  Prime  Minis-
 ter,  who  is  a  born  socialist--I  would  say  a
 great  socialist  indeed  to  see  that  what
 Winston  Churchill  had  said  does  not  come
 true  as  regards  this  country.  Because  I
 do  not  like  misery  to  be  spread  to  every-
 body,  nor  would  I  like  wealth  to  be  un-
 equally  distributed.  But  I  would  say  one
 thing,  that  the  Prime  Minister  should  keep
 in  view  while  leading  the  country  towards
 socialism  what  Abraham  Lincoln,  a  great
 President  of  the  US,  had  said  :

 “You  cannot  strengthen  the  weak  by
 weakening  the  strong.  You  cannot  help
 the  wage  earner  by  crippling  the  wage-
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 Payer,  you  cannot  help  the  poor  by
 destroying  the  rich”.

 I  request  the  Prime  Minister  to  keep  these
 three  sentences  in  mind,  because  they  will
 help  to  bring  socialism  quicker  to  our
 country.

 (South
 Lincoln,

 SHRI  BAL  RAJ  MADHOK
 Delhi)  5  She  follows  Stalin,  not

 AN  HON  MEMBER:  He  wants  Birla
 socialism  7

 SHRI  R.  K.  BIRLA:  I  have  already
 told  the  House  what  Birla  socialism  is.  If
 my  hon,  friend  does  not  understand  it,  I
 am  sorry  for  him.

 The  question  arises  how  quickly  we  can
 bring  the  type  of  socialism  1  have  just
 mentioned  It  is  possible  only  by  produ-
 cing  more  and  more,  to  the  maximum
 By  this,  i  do  not  mean  that  we  should
 produce  more  children,  but  more  of  goods,
 articles  and  commodities  needed  by  ithe
 common  people  in  the  country  and  also
 meant  for  export.  Wheiher  the  production
 is  increased  by  a  scientist  or  an  industrialist
 or  an  agriculturist  or  an  engineer  Coes  not
 matter.  But  production  should  be  aimed
 towards  a  social  objective.  That  is  what
 I  want  to  stress.

 I  have  no  sympathy  for  the  man  who
 produces  for  selfish  purposes  and  does  not
 keep  in  view  the  social  good.  But  the  crux
 of  my  place  is  that  there  should  be  the
 maximum  production  in  the  country.

 SHRI  YOGENDRA  SHARMA  :  What
 about  distribution  7

 SHRIR.  K,  BIRLA  :  It  should  also  be
 equally  distributed,  but  not  the  misery,  as
 T  have  already  told  him.  Only  the  maxi-
 mum  production  will  bring  socialism  at  a
 quicker  pace,

 SHRI  MADHU  LIMAYE  (Monghyr)  :
 He  believes  in  socialism  ?  Birla  brand.

 पारा  R.  K.  BIRLA  :  The  Economic
 Survey  laid  on  the  table  by  the  Prime
 Ministcr  a  few  days  back  says  on  p3,
 paragraph  है  ;

 “Shortage  have  already  begun  to  appear
 in  basic  raw  materials  such  as  steel,
 staple  fibre,  and  aluminium.”

 I  would  like  to  know  from  Government
 who  is  responsible  for  these  shortages.  How
 has  this  precarious  condition  developed  as
 regards  these  three  basic  raw  materials,
 which  are  meant  for  the  defence  of  the
 country,  for  the  consumption  in  the  country
 and  for  export  ?  |  say  that  the  institution
 responsible  is  the  Planning  Commission.
 I  do  not  know  why  the  taxpayer's  moncy  is
 wasted  in  keeping  such  an  organisation
 which  is  inefficient  and  ineffective.  The
 result  is  that  today  we  are  feeling  the
 shortage  of  basic  raw  materials.

 touch  these  articles  one  by
 one.  First,  I  would  speak  about  staple
 fibre  about  which  there  is  mention  in  the
 Economic  Survey.  Unfortunately,  the  Govern-
 ment  of  India  has  tuken  a  decision  to
 import  50,000.  bales  of  staple  fibre,  equal
 to  5.000  tonnes,  worth  Rs  8  crores,  Why  ?
 Are  we  not  fully  equipped  to  manufacture
 staple  fibre  in  this  country  a1  can  assure
 this  4ugust  House  and  every  Member  of
 this  House  that  India  is  fully  equipped  to
 produce  staple  fibre  in  the  quantitics  needed
 hy  the  country  We  have  the  technica!
 know-how,  the  machinery,  the  raw  material,
 We  do  not  depend  on  any  foreign  country
 we  have  the  resources  at  our  command.
 Itis  something  very  shameful  that  the
 Government  has  started  thinking  of  import-
 ing  staple  fibre  which  T  would  say  we  are
 in  a  position  to  export,  given  the  freedom
 to  produce  the  maximum.

 I  would

 Then,  I  come  to  stecl.  Times  without  num-
 ber  [  have  drawn  the  attention  of  this  House
 and  the  Government  to  the  fact  that  we  have
 been  importing  stecl  a  type  of  steel  called
 alloy  stecl,  worth  over  Rs.  30  crores.  Why
 is  this  done  ?  The  reason  is  that  the  public
 sector  which  is  producing  about  35  per  cent
 of  its  installed  capacity  of  alloy  stecl  has
 not  been  able  to  meer  the  demand  of  the
 country.  I  would  like  to  inform  the  House
 through  you  that  alloy  steel  is  an  export-
 oriented  item  and  a  defence  oriented  item
 without  which  we  will  suffer  very  much, Licences  have  been  given  to  people  as  far
 back  as  !96I,  but  no  green  signal  has  been
 given  by  the  Government  to  see  that  these
 units  are  installed  in  the  country.  I  do  Do i
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 understand  the  policy  of  the  Government
 of  not  wanting  to  produce  articles  required
 by  the  country.

 Now  T  shall  speak  about  aluminium,
 Our  present  production  of  aluminium  is
 .35  lakh  tonns.  The  House  knows  very  well
 that  there  has  been  practically  very  little
 productically  very  little  production  in  the
 public  secior.  |  do  not  know  why  public  sec-
 tor  has  definitely  failed  in  this  direction  to
 produce  this  basic  raw  material,  Anyway,
 whatever  is  being  produced  today  is  by  the
 private  sector.  Against  the  present  produc-
 tion  of  35  lakh  tonnes,  our  future  require-
 ments  or  demand  would  be  3.25  lakh  tonnes
 plus  50,000  tonnes  for  export.  ]  am  glad  to
 say  here  that  one  of  the  aluminium  manu-
 facturers  started  exporting  this  product
 facing  international  competition,  and  I  am
 sorry  to  say  that  the  Government  of  India  has
 now  refused  to  export  aluminium,  I  don  ot
 know  why,  Does  the  Government  of  India
 need  forcign  exchange  or  not  ?  We  are
 short  of  foreign  exchange,  but  if  somebody
 is  trying  to  earn  forcien  exchange,  they  do
 not  want  it.  If  somebody  is  trying  ta  pro-
 duce  it  in  the  country,  they  put  some  sort
 of  obstacle  and  hudle  in  the  way.  I  am  not
 a  party  to  this  type  of  administration.

 Tt  is  said  that  some  of  the  manufac-
 turers  have  produced  more  than  their
 installed  capacity.  They  have  produced
 more,  no  doubt  about  it  What  wrong  have
 they  done  to  the  country  ?  If  they  have
 produced  more  due  to  their  skill.  duc  to
 their  cfficiency,  due  to  their  technical
 know-how,  |  think  they  must  be  compli-
 mented  rather  than  blamed  by  the  Govern-
 ment.  [want  to  ask  a  very  specific  and
 categorical  question  as  to  who  has  suffered
 by  this  increased  production,

 Has  the  worker  suffered  7  I  say  :  no;
 T  can  prove  it,  Has  the  shareholder  suffered?
 I  say  :  no.  Has  the  Government  suffered  7
 lsay  imo.  Has  the  consumer  or  the  con-
 mon  man  suffered  ?  Tsay  :  no.  Who  has
 suffered  then  ?  What  wrong  have  these
 people  done  if  production  increased  7?  For
 heaven’s  sake  donot  curtail  production
 merely  on  ideological  or  political  grounds
 Otherwise  economic  growth  of  the  country
 will  be  hampered:  if  would  be  delayed,
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 My  speech  will  be  meaningless  and  will
 be  like  a  river  without  water  if  I  do  not  say
 anything  about  my  constituency.  We  have
 secn  the  reports  of  the  firing  that  took  place
 in  Bhadra  which  is  part  of  my  constituency.
 Some  innocent  persons  have  been  killed  and
 some  had  been  severely  injured.  Last  night
 Icame  to  know  that  Justice  Chhagani  a
 juge  of  the  Rajasthan  High  Court  had  been
 appointed  to  hold  an  enquiry  into  this
 firing:  my  request  is  that  the  report  of  the
 enquiry  commission  should  be  made  avai-
 lable  83  quickly  as  possible  and  published
 so  that  we  know  the  facts.  Till  then  my
 suggestion  is  that  adequate  compensation
 should  be  given  to  the  dependents  of  the
 people  who  had  been  killed  or  severely  hurt.

 SHRI  5.  N,  MISRA  (Kannauj)  :  J  rise
 to  support  the  tributes  paid  by  the  House
 to  the  august  head  of  the  country  and  voice
 my  appreciation  of  his  Address  As  the
 custodian  of  the  human  rights  and  interest
 of  the  country  and  all  the  sections  of  the
 people,  the  President  has  in  his  Address
 covered  most  of  the  fields  of  activity  with
 due  care  and  caution.  A  leading  English
 daily,  well  known  for  its  sober  thinking  has
 described  the  Address  as’  striking  a  note  of
 cheer’,  Other  papirs  of  equally  high  repu-
 tation  have  taken  the  same  view  and  have
 equally  high  appreciation  for  the  Address.

 This  is  a  true  picture  and  deserves  all
 appreciation.  I  am  conscious  that  the
 President  has  to  function  within  the  consti-
 tutional  limits,  He  has  to  pay  due  heed  to
 the  connsel,  advice  and  suggestions  coming
 from  prope:  quarters.  He  has  also  to  give
 directions  and  provide  guide  lines  for  the
 administration  to  carry  out  the  policy  and
 for  us  the  people  to  give  discerning  co-
 operation.

 It  is  not  possible  to  dwell  upon  all  the
 subjects  covered  by  the  Address,  Exigencies
 of  time  will  not  permit  it.  The  Address  has
 justly  put  it  in  the  forefront  “The  aspira-
 tions  of  our  people  and  their  hopes  have
 been  roused.  They  are  vocal  and  impatient
 and  conscious  of  their  needs  and  their  rights.
 Against  the  background  of  a  highly  stratified
 society,  which  had  been  invented  the
 perverse  concept  of  untodchability,  we  now
 sce  the  pride  and  self  assertion  of  groups
 and  classes  who  once  were  regarded  as
 beyond  the  pale.  The  old  society  had  existed
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 in  the  olden  time  which  was  suited  to  that
 time.  Since  times  have  changed  we  have
 also  rightly  changed.  What  seemed  impossi-
 ble  has  become  possible.  The  Himalays  on
 the  earth  have  been  scaled  and  conquered  ;
 the  moon  onthe  other  firmament  remains
 no  longer  beyond  the  human  reach  and
 sacrosanct,  Asa  student  of  law  I  heard
 that  a  contract  made  in  Rome  to  be  prescn-
 ted  in  London  tht  same  day  was  void  as
 the  condition  could  not  be  fulfilled,  Now
 such  contracts  are  perfectly  valid.  It  is  no
 surprise  that  one  section  of  the  people  had
 become  conscious  of  their  rights.  The
 Tremaining  section,  if  I  may  siy  so,  have
 come  out  of  the  slough  of  despondency.
 This  is  pot  a  thing  to  be  worried  about,  All
 sections  of  the  people  will  make  their
 contribution  to  the  interest  and  welfare  of
 the  country.  After  all  the  strength  of  the
 chain  is  the  strength  of  all  its  links.  The
 only  thing  we  have  to  guard  against  is  that
 not  only  one  but  all  sections  of  the  people
 should  not  only  think  of  their  rights  but
 must  necessarily  respect  their  obligations
 and  duties  to  others  and  to  the  nation  and
 should  not  open  their  months  too  wide
 with  selfish  designs.

 i5  hes.

 The  question  now  is  how  to  bridge  the
 yawning  gulf  between  the  ‘haves’  and  the
 have-nots’,  The  mation  really  lives  in  the
 cottages  of  the  peasants  and  the  heart  beat
 is  to  be  heard  there  not  in  the  palaces,  cities
 anid  mode!  towns  of  the  urban  areas.  Noth-
 ing  is  farther  from  my  mind  than  to  suggest
 that  the  palaces,  should  be  reduced  to  huts;
 Il  want  the  huts  to  be  improved,  if  not
 aclually  brought  to  the  level  of  palaces.  The
 bank  nationalisation  scheme  is  to  my  mind
 one  of  the  many  plans  io  this  direction,

 Another  striking  feature  of  the  Address  has
 been  an  emphasis  on  democratic  socialism.
 In  the  names  of  democratic  socialism,  on
 account  of  the  pressure,  there  appears  to  be
 ao  attempt  to  do  many  things  which  may
 not  bs  quite  justified.  [say  so  because  of
 the  expressed  and  envisaged  attempt  to  go
 back  onthe  words  and  assurinces  to  the
 Rulers  and  to  amend  or  write  off  Chapter
 IL  of  the  Constitution.  Chapter  IL  of  the
 Constitutian  is  the  only  symbol  of  Indepen-
 dence  This  alone  has  been  the  only  impro-
 yeqeot  brought  in  our  Cogstitution  over

 all  the  earlier  Government  of  India  Acts  at
 a  tremendous  cost  of  millions  of  rupees  of
 the  country's  poor  purse.  We  must  there-
 fore  respect  the  Constitution  and  there
 should  not  be  frequent  attempts  to  amend
 it.  It  is  strange  that  there  are  highsounding
 utterances  of  democratic  socialism  now  by
 almost  all  the  parties  in  this  country.  In
 this  country,  when  right  from  the  Right
 Royal  Rashtrapati  Bhavan,  the  randeur  and
 campuses  of  the  Ministers  and  their
 surroundings  and  the  high-browed  egoism
 of  the  Indian  services,  are  staring  in  our
 face,  can  we  ever  preach  democratic  socia-
 lism  ?  It  would  be  wrong  to  talk  of  demo-
 cratic  socialism  as  long  as  hundred  times
 difference  exists  between  the  President,  the
 Ministers  and  the  common  man,  The  pre-
 ssure  of  the  common  man  to  grab  the
 properties  of  others  and  divest  those  who
 are  left  with  some  to  enhance  their  own
 status  and  riches  is  unjustified,  Can  any
 democratic  socialist  pattern  of  society  at
 all  justify  that  when  the  Rulers  have  abdi-
 cated  their  properties  willingly  for  their-
 Motherland  that  the  newly  created  Rulers
 likesthe  Chief  Minister  or  any  other  Minis-
 ter  and  even  the  Ambassadors,  officials  and
 public  servants,  should  be  allowed  to  have
 kingly  surroundings.  unaccounted  luxuries
 of  life,  righteously  or  unrighteously  7?  I
 would,  therefore.  suggest  that  for  the  real
 property  of  the  country  and  to  achieve  the
 real  goal  of  the  happiness  of  the  people  of
 India,  those  at  the  helm  of  affairs  should
 have  practical  thinking  and  still  more  pra-
 ctical  acting.

 It  is  but  a  natural  instinct  in  man  to
 have  more  and  more  as  compared  to  others
 simply  on  account  of  the  spirit  of  jealous
 possession.  I  might  assure  my  brothers  in
 the  House  that  before  we  ask  the  Rulers  or
 compel  them  to  surrender  their  Privy  purses
 and  becom  common  men,  let  the  Governors,
 Ministers,  Members  of  Parliament,  Amba-
 ssadors  and  the  officers  of  this  Government
 make  sacrifice  of  half  their  assets  and  pri-
 vileges.  To  start  with,  let  all  the  Ministers
 and  all  the  jegislators  and  all  the  Members
 of  Parliament  and  all  officials  make  honest
 disclosures  of  their  riches  and  possessions
 every  half  year  and  let  the  copies  of  suéh
 returns  be  made  available  to  anyone  who
 wants  them.  Ihave  no  reason  to  doubt
 that  thereafter  the  Rulers  them-selves  shall
 willingly  surrender  and  more  willingly  come
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 forward  and  join  the  common  man,  ae  no
 body  will  permit  others  to  lord  over  them
 in  a  real  democracy.  If  really  our  brothers
 in  Parliament  can  honestly  and  justly  think,
 they  should  first  use  their  power  by  impo-
 sing  controls  on  such  newly  sprung  up
 monarchs,  may  they  be  at  the  Centre  or  in
 the  States  or  in  the  districts

 lam  averse  to  rushing  headlong.  I  am
 opposed  to  total  nationalisation  as  frre
 Production  for  at  a  least  a  decade  without
 controls  and  bottle-necks  shall  alone  give
 impuetua  and  suppl  production  for
 the  needs  of  all.  We  should  take  one  cau-
 tious  step,  consolidate  again  and  then  pro-
 ceed  onwards,  I  am  reminded  of  a  remark
 of  the  late  Shri  Gokhale,  the  great  patriot
 and  st  When  who  belonged
 to  the  rival  school  of  thought  taunted  him
 and  said:

 “Your  theory  and  your  course  of  cond-
 uct  will  postpone  the  goal  till  the  Greek
 calendars”.  द

 he  similingly  remarked:

 “I  do  not  wish  to  see  the  distance
 scene,  One  step  is  enough  for  me.”

 The  above  remark  epitomises  the  wis-
 dom  of  ages,

 The  much-lalked  of  abolition  of  privy
 purses  will  mean  at  the  most  Rs.  3.75
 crores  annually.  I  do  not  think  that  we  can
 in  these  circumstances  commit  a  breach
 of  faith  and  prove  ourselves  unreliable,
 dishonest  aod  selfish.  Let  our  new  majes-
 tic  order  establish  their  desire  and  determi-
 ation  to  throw  th  Ives  with  the
 man  first.

 To  compensate  for  the  loss  of  about  Rs
 3.75  crores  annually  on  privy  purses  in  the
 large  national  interest,  Government  should

 li  h  th  gh  t  the
 counmry,  It  wiil  serve  a  dual  purpose.
 Firstly,  we  can  educate  the  masses  through
 the  cinemas  in  the  right  direction  and
 secondly  we  shall  have  an  annual  income
 of  over  Rs.  50  crores  to  start  with  and  then
 we  can  increase  it  to  at  least  Rs.  00  cro-
 res  annyally.  India  ig  the  wecond  of  third
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 largest  producer  of  cinema  films,  but  our
 share  is  hardly  2  per  cent  of  the  total  reve-
 nues  aborad.  By  a  careful  handling,  we
 can  make  another  Rs.  200  crores  annually
 from  this  industry  alone  by  proper  planning,
 assistance  and  guidance.

 It  appears  that  free  education  and  free
 medical  facilities  to  the  country  as  a  wholo
 have  not  been  considered  in  the  Adress
 obviously  because  of  the  tremendous  expen-
 se  On  these  items,  The  entire  country  can
 have  free  primary  edcation  and  free  medical
 treatment  if  we  can  have  adequate  revenue-
 from  other  sources.

 MR.  DEPUTY  SPEAKER  :  How  long
 will  the  hon.  Member  take  to  read  it?

 SHRIS.N.  MISHRA:  I  a:n  entitled
 to  have  fifteen  minutes,  and  I  have  taken
 only  about  five  minutes.

 SHRI  P.  K.  DEO  (Kalshandi)  :
 ding  from  a  written  speech  allowed  ?

 Is  rea-

 SHRI  s.  N.  MISHRA:  We  cannot
 continue  to  believe  in  moonshine.  Prohi-
 bition  has  proved  to  be  a  complete  failure.
 I  may  tell  you  that  I  am  an  absolute  tee-
 totaller  and  nobody  can  change  my  creed.
 We  are  losing  on  prohibition  at  least  about
 Rs,  $00  crores  a  year  by  all  means  includ-
 ing  loss  of  revenue,  evasion  ot  taxes  and
 the  like.  I  read  only  yesterday  that  in  two
 days  in  Rajasthan  alone  there  was  a  loss  of
 about  Rs.  2  crores,  and  if  this  is  the  basis
 of  the  data,  it  should  be  very  much  more
 than  Rs,  500  crores  annually.  Instead  of
 speoding  tons  cf  money  in  enforcing  pro-
 hibition  and  there  still  being  a  tremendous
 increase  in  illegal  activities,  feeding  of  at
 least  25,000  criminals  all  over  and  the  death
 of  2000  or  3000  per  year  by  substituted
 posion  for  liquor,  it  is  better  to  withdraw
 prohibition  and  educate  the  people,  The
 revenue  c*n  be  spent  on  free  education  and
 free  medical  treatment.  I  am  conscious  of
 hurting  the  feelings  of  some  of  my  friends-
 here,  but  cannot  resist  saying  that  those
 who  are  still  preaching  prohibition  are  re-
 ally  blind  to  the  practical  state  of  affairs
 and  the  fact  that  we  have  been  lagging
 behind  only  oo  account  of  lack  of  practical
 foresight.  We  have  only  believed  in  talking
 and  talking  and  nothing  more.  Our  tourist
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 income  is  even  less  than  one  per  cent  where-
 as  the  international  tourist  budget  is  about
 Rs.  90,000  crores  annually.  With  the  with-
 drawal  of  prohibition  and  with  the  pi  qvision
 of  other  facilities,  we  can,  without  great
 effort,  get  at  least  five  per  cent  of  the  inter-
 national  tourist  income  to  supplement  our
 plans  for  free  education  and  free  medical
 treatment.

 India  has  a  glorious  past  with  possibili-
 ties  of  a  still  more  glorious  future,  The
 past  had  its  roots  in  prayer,  purity,  peace
 and  production,  according  to  Mahatma
 Gandhi,  I  am.  also  reminded  of  Burke's
 immortal  dictum:

 “What  is  morally  wrong  can  never  be
 politically  right".

 I  shall  develop  on  these  fundamental
 principles  of  Mahatma  Gandhi,  These  four
 fundamental  principles  were  prayer,  purity,
 peace  and  production.  In  spite  of  the  cen-
 tenary  of  Mahatma  Gandhi,  I  was  surprised
 that  there  was  absolutely  no  mention  of  it
 in  the  President’s  Address.  These  were  the
 four  things  advocated  all  his  lifetime  by
 Mahatma  Gandhi,  Prayer  is  very  necessary.
 A  secular  State  does  not  mean  a  non-reli-
 gious  State.  We  are  losing  our  children
 and  we  are  losing  the  morality  of  the  next
 generation  only  because  inthe  name  of
 secularism,  we  have  not  devoted  ourselves
 to  prayer.  It  is  mecessary  that  we  should  be
 able  to  have  a  secular  prayer.

 I  would  suggest  that  the  following  sec-
 ular  prayer  should  be  enforced  by  legisl-
 ation:

 “©  you,  the  all-powerful,  the  all  per-
 vading  The  Creator  and  the  Preserver
 of  the  Universe,  in  whom  I  have  faith,
 give  me  the  power  and  Strengih  to
 discero  the  right  and  the  wrong,  To  lead
 amoral  righteous  and  pure  life.  To
 serve  my  people  and  the  Nation,  to
 bring  Abiding  peace  and  prosperity  to
 my  Motherland.”

 The  next  principle  which  has  always
 been  preached  during  his  lifetime,  by  Maha-
 tua  Gandhi,  was  purity,  We  have  abdicated
 the  fundamental  principles  of  purity.  There
 should  be  purity  in  thinking  ;  purity  in  talk-

 ing  ;  purity  in  action,  Nowhere  has  purity
 been  given  the  importance  that  is  its  due.

 The  third  principle  of  Mahatma  Gandhi
 was,  wherever  he  sat  down  there  should  be
 eternal  peace.  (/nferruption)  We  might  have
 invested  crores  of  rupees,  but  (/mterruption)

 MR.  DEPUTY  SPEAKER  :
 conclude  now.

 Please

 SHRI  Ss.  N.  MISHRA:  I  shill  finish
 in  two  minutes.  Peace  is  necessary,  Now,
 Sir,  the  last  fundamental  principle  given
 to  us  by  Mahatma  Gandhi  through  the
 silent  Takli  and  Charka  was  production,
 My  learned  friends  and  brothers  in  Parka-
 ment  were  laughing  when  Mr.  Birla  was
 speaking.  They  have  not  been  able  to  realise
 that  the  principle  of  production  is  the
 foremost  thing.  Nationalisation  or  no
 nationalisation,  we  will  be  glad  if  we  have
 free  production  for  at  least  five  years  in
 this  country,  (interruption)

 MR,  DEPUTY.-SPEAKER  :
 order.  He  is  going  to  conclude  now,

 Order,

 SHRI  5.  N.  MISHRA:  Sir,  Japan  is
 a  smail  island.  But  in  969  it  cxported
 goods  worth  Rs,  11,700,  crores.  But  India
 has  been  able  to  export  only  Rs.  ‘1,000
 crores  worth  of  goods,  Japan  is  today  ex-
 porting  3,000  cars  everyday.

 MR.  DEPUTY--SPEAKER  :
 conclude.

 Kindly

 SHRI  5.  N.  MISHRA  :  Iam  finishing
 in  two  minutes.  Therefore,  I  say  it  will  be
 necessary  for  us  to  believe  in  the  four
 fundamental  principles  of  Mahatma  Gandhi:
 prayer,  purity,  peace  and  production.
 (Interruption)  T  would  close  with  a  request
 to  the  President  that  in  future  and  in  the
 years  to  come  he  should  place  emphasis
 on  the  fundamental  princip'es  preached  by
 Mahatma  Gandhi,  and  the  country  and  the
 world  as  a  whole  be  happier  if  it  is  done,

 With  these  words,  ग  recommend
 the  House  should  accept  in  toto
 President's  Address.

 that
 the

 SHRI  J,  B.  KRIPALANI  (Guna)  :  Mr.
 Deputy-Speaker,  Sir,  both  the  old  Congress
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 [  Shri  J.  B.  Kripalani  ]

 Party  and  the  mew  Congress  party  have
 considered  the  President's  Adress  is  unique.
 I  do  not  remember  any  occasion  when  the
 President's  Address  was  not  unique.  It  has
 always  been  unique  because  the  President
 is  the  actor  and  the  persons  who  sets  the
 tune  is,  what  they  call  in  cinema,  the  back-
 singer  ;  that  is  the  part  that  she  has  to
 play,  but  she  begins  to  praise  herself.  This
 time  this  praise  is  more  elaborate  than  us-
 ual.  This  is  very  unfair  on  the  part  of  a
 fair  one.

 There  have  been  two  speeches  deliver-
 ed  by  ex-Ministers  who  are  sitting  now  in
 the  opposition,  They  were  declared  in  the
 press  to  be  very  impressive  speeches.  I  also
 believe  that  they  were  impressive  speeches.
 How  could  they  be  otherwise  ?  Because
 they  know  what  is  happening  in  the  govern-
 ment.  As  against  the  official  figures,  they
 have  given  their  figures.  They  also  know
 how  to  manipulate  figures.  So,  They  were
 able  to  detect  the  defects  in  the  figures
 given  by  the  official  ruling  party.  It  is  taking
 outa  thorn  by  a  thorn,  J  am  not  4  statis-
 tician,  but  I  know  that  there  are  lies,  black
 lies  and  statistics,  A  manufacturer  manufac-
 tures  one  car  in  a  year.  Next  year  he  pro-
 duces  two  cars.  He  can  very  well  say  that
 he  has  improved  bis  production  by  100  per-
 cent,

 We  sce  this  happening  in  the  budget.
 We  are  told  that  there  is  such  a  per  centage
 of  increase  in  this  tax  and  that  tax  and
 other  taxes;  but  people  do  not  live  by  the
 Per  centages  of  tax  they  have  to  pay  from
 their  pockets.

 Apart  from  statistics,  we  find  that  pro-
 duction  is  increasing.  High  yielding  varieti-
 es  of  seeds  are  given  to  the  people  and
 also  more  water  and  they  say  that  there  is
 increased  production.  We  also  find  that  the
 Population  rate  is  decreasing  on  account  of
 their  propaganda  and  their  :upply  of  Cont-
 raseptives,  whatever  they  may  call  them
 Yet,  we  find  that  the  price  of  every  commo-
 dity  is  increasing  every  day.  Sir,  you  must
 have  found  it  yourself  if  you  consulted
 your  gervact  who  brings  your~  provision.
 My  servant  told  me  that  in  these  three  days
 the  prices  of  wheat,  dal,  sugar  and  tea
 have  already  increased.  The  government
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 should  ensure  that  the  prices  are  not  incre-
 ased  until  the  Finance  Bill  is  passed.  If
 they  cannot  take  care  of  this,  that  shows
 thatthey  are  prepared  to  alluw  the  public
 to  be  looted  in  the  mean  time,  This  happens
 only  when  the  writ  of  the  government  does
 not  run.

 One  speaker  fiom  the  Congress  benches
 very  eloquently  told  us-I  think  he  was  from
 Hihar,  and  Biharis  are  very  intelligent  peo-
 ple-...  (dnterruptions)  Buddha  was  from
 Bihar.  That  member  from  Bihar  told  us
 that  the  Constituent  Assembly  was  not
 representative  I  am  astounded  at  that  state-
 meot.  I  think  the  Constituent  Asserhbly
 wat  more  representative  than  any  Parlia-
 ment  that  has  assembled  here.  The  pick  cf
 the  nation  wos  there;  they  may  not  have
 been  elected  by  adult  franchise  but  the
 Congress  in  those  days  was  liberal  enough
 to  see  that  every  opinion  in  the  nation
 was  represented  in  the  Constituent  Ass-
 embly.

 The  leader  of  the  Harijans,  Ambedkar,
 was  an  opponent  of  the  Congress  and  he
 was  allowed  to  pioneer  the  deliberations  of
 tHe  Constituent  Assembly.  We  had  learned
 lawyers  from  the  South  who  were  never  in
 the  Congress,  It  was  because  Congress  then
 was  not  a  party;  it  was  a  national  organis-
 ation  so  that  every  interest  in  the  nation
 was  represented  there.

 Why  did  he  say  this  ?  Why  did  he  call
 the  Constituent  Assembly,  which  made  our
 Constitution,  not  being  representative  7  It
 was  because  a  judgment  had  been  given  in
 the  case  of  nationalisation  of  some  banks
 which  goes  against  the  grain  of  some  peop-
 le.  Is  the  Supreme  Court  to  be  criticized
 because  of  the  fault  of  our  Law  Minister
 who  did  not  know  how  to  frame  his  Ordi-
 nance  or  the  law  after  it  ?  One's  own  fault
 is  put  upon  the  Judges.  The  Judges  have  to
 interpret  the  law.

 If  there  had  been  no  Judges,  the  Com-
 munists  who  were  arrested  illegally  could
 not  have  been  released.  Not  only  that,  Dr,
 Lohia  was  released  umpteen  times  because
 the  courts  were  there,  My  friend,  who  sits
 here,  Madhu  Limaye,  has  been  released often  enough  by  the  courts.  |  do  not  know
 where  we  will  be  if  the  courts  were  not
 there.  Courts  are  our  only  safeguard
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 against
 injustice,

 executive  tyranny  and  executive

 Ifwe  tampered  with  the  courts,  we:
 will  have  lost  our  democracy,  It  is  open  to
 Parliament  to  change  th:  Constitution  in  a
 way  that  is  prescribed.  But  when  the  Cons-
 titution  is  there,  when  the  law  is  made  un-
 der  that  and  when  the  courts  go  according
 to  the  law,  they  are  merely  doing  their
 duty.  If  they  went  according  to  the  fashi-
 ons  that  rise  and  that  political  parties  are
 able  to  create,  |  think  they  will  be  failing
 in  their  duty.

 Our  President  has  talked  of  democracy.
 Iam  not  talking  of  socialism.  One  week
 before  I  wrote  a  long  article  on  socialism
 ip  the  Sunday  edition  of  the  Express.  I  wo-
 uld  request  the  socialists  and  those  who
 swear  by  socialism  to  read  it.  It  will  give
 them  some  light  about  what  socialism  is.
 Today  Iam  only  talking  of  democracy.

 Democracy  is  based  upon  fundamental
 moral  values,  There  can  be  no  democracy
 unless  there  is  respect  for  law,  there  ५  res-
 pect  for  healthy  conventions  and  there  is
 respect  for  respectability.  |  beg  to  submit
 that  all  these  have  been  violated  in  these
 last  six  months  or  so.  Otherwise,  how  could
 the  two  Governors  at  once  decide  as  to
 who  had  the  majority  and  who  did  not
 have  the  majority  when  in  one  State  50
 people  were  found  in  both  the  lists  that
 were  given  to  him  ?  How  could  he  at  once
 make  up  his  mind  ?  As  for  UP  the  Govern-
 or,  he  came  here  and  even  after  returning
 he  said  that  he  would  have  to  take  some  time
 te  decide,  But  the  very  neat  day,  at  2.40
 P,  M,,  because  that  was  the  auspicious  to-
 ur  prescribed  by  the  astrologers  of  Mr.
 Charan  Singh,  he  was  sworn  in  as  the  Chi-
 ef  Minister.  If  the  time  was  prescribed  by
 the  astrologers  as  in  the  case  of  the  Presi-
 dential  Election  .30  A.  M  was  the  auspi-
 cious  hour  at  which  his  election  should
 take  place,,  whereas  the  election  of  the
 Vice-President  took  place,  as  usual,  at  0
 O'Clock.  This  is  our  socialism  and  this  is
 our  democracy.

 AN  HON.  MEMBER  :
 in  that  ?  (Jaterruprions)

 What  is  wrong

 SHRI  J.  B.  KRIPALANI  :  Now,  there
 is  something  which  is  very  painful  for  me

 to  talk  of  here  and  that  is  how  our  Jeaders
 in  the  Centenary  Year  of  Gandhiji’s  birth-
 day  talk  about  Gandhiji.  In  an  interview
 give

 का
 to  a  French  paper,  our  Prime  Minis-

 ter  who  is  also  the  Chairman  of  the  Celebr-
 ations  Committee  of  the  Gandhi  Centenary Year  says  about  Gandhiji  and  she  says  that
 Gandhiji  was  a  reactionary,  that  he  wanted
 us  tu  travel  in  bullock-carts  and  that  he
 did  not  want  us  to  take  advantage  of  mode-
 ta  techoulugy  and  modern  science,  I  do
 not  know.  |  thought  that  world  history  was
 written  for  this  young  lady.  And  she  does
 not  know  Contemporary  history,  Gandhiji himself  did  go  in  trains  and  he  used  many
 things  that  are  the  result  of  science  and
 technology.  I  do  not  remember  any  occasion
 when  Gandbiji  would  call  a  Aukim  or  a  vard
 to  his  bed-side,  Even  when  he  was  hard-
 pressed,  he  would  call  a  praciitioner  of
 modern  medicine.  He  was  once  operated
 upoo  io  jailaod  he  said,  “Ll  wust  the  Civil
 Surgcon.  As  a  medical  man,  he  will  do  the
 right  thing.”  Both  of  them  became  friends.
 Gandhiji  was  the  most  scientific  person  that
 |  have  ever  known,  He  Calls  bis  autobiogr-
 aphy  as  “Experiments  with  Truth’,  And
 here  is  whut  Mrs,  Gandhi  says  about  Gan-
 Ubpi  sn  whose  lap  she  must  have  sat  when
 she  was  only  4  couple  of  years  old.  These
 are  the  exact  words  in  which  she  has  desc-
 ribed  Gandhiji  as  a  reactionary  ;

 cs  If  we  decide  to  follow  the  line  of
 Mahatma  Gandhi,  one  has  to  admit
 that,  in  that  case,  we  would  all  remain
 in  villages  travelling  by  bullock-carts
 and  refuse  all  the  advantages  of  mo-
 dern  life...

 SOME  HON,  MEMBERS
 shame  !

 :  Shame,

 SHRI  J,  B,  KRIPALANI  :  Further
 ce  If  we  are  ready  to  accept  that,  if  fo-

 Nows  that  we  do  not  need  industries,
 But  if  we  want  trains,  planes  and  all
 the  equipment  we  are  used  to  in  our
 daily  ile,  the  problem  is  to  know
 whether  we  should  buy  these  mater-
 ials  or  manufacture  them.  The  seco-
 nd  is,  obviously,  more  advan-
 tageous”™.

 It  is  a  Freach  paper  (Jeterruptians)_
 SHRLMANUBHAIL  PATEL  (Dabhoi)  :

 Let  the  Prime  Minister  contradict  it,
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 SHRI  J.  B.  KRIPALANI  :  After  I  ha-
 ve  finished,  you  can  ask  me  any  questions,
 you  can  denounce  me  or  you  can  call  mea
 fool  or  whatever  you  like.  Allow  (ne  to
 finish,

 15,  30  brs.

 [SHRI  SHRI  CHAND  GOYAL  in  the  Chair)
 What  I  say  is  the  truth.  I  cannot  be

 diverted  like  this.  I  say  that  she  was  the
 Chairman  of  the  Celebrations  Committee  of
 Gandhiji’s  Centenary  and  she  is  our  leader
 atid  if  she  says  like  that,  what  will  others
 say  ?  I  will  tell  you  that  now.  About  six
 months  or  more  back,  there  was  a  play
 staged  in  one  of  the  Universities.  In  that
 play  Gandhiji  is  called  a  son  of  a  pig  from
 the  very  beginning.  I  approached  the  Chicf
 Minister.  Sir,  it  is  not  very  pleasant  for  me
 to  talk  all  these  things,  but  [  must  talk  be-
 cause  we  must  know  where  we  stand  as
 far  as  Gandhiji  is  concerned,  [  met  the
 Education  Minister,  Prof.  ५.  K.  R,  V.  Rao.
 When  Itold  him  this  he  told  me  that
 he  was  glad  that  this  expression  was  not
 used  in  the  House.  I  said  ‘You  are  nota
 politician,  People  must  know  what  is  being
 said  by  what  persons’.  I  told  the  Chief
 Minister.  |  told  the  Home  Minister.  I  said
 ‘Do  something’.  But  nothing  was  done,
 (Interruptions)  Yet,  something  was  done.
 The  author  of  that  drama  has  been  given
 the  title  of  Padma  Sri.  (/nverruprions)  That
 man  is  a  Padma  Sri  and  this  is  the  Govern-
 ment  under  which  we  are  living,  This  is  the
 Government  that  swears  by  Gandhiji  and
 spends  crores  of  rupees  to  celebrate  the
 centenary  of  the  great  man.  I  think  in  this
 respect  I  must  say  what  other  leaders  say.
 What  did  Mr  Jagjiwan  Ram  say  about  Gan-
 dhiji’s  economic  ideas,  He  saya  ;

 1.  It  is  wrong  to  maintain  that  Gandhi-
 ji  was  opposed  to  machines  or  to
 industrialisation,  All  that  he  cared
 for  was  that  machines  should  not  be
 meant  or  used  for  exploitation.”

 DR.  MAHADEVA  PRASAD  (Maharaj-
 ganj)  :  Mr.  Chairman,  may  I  know  the
 name  of  the  paper  from  which  the  quotaions
 are.  being  read  here  ?

 MR,  CHAIRMAN  :  Kindly  don’t  inter-
 rupt  him.
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 डा०  महादेव  प्रसाद  :  यह  किसी  पेपर  से
 भ्रभी  पढ़ा  गया  है  |  झगर  यह  चाहते  हैं  कि  हम
 लोग  भी  उसमें  हिस्सा  ले  तो  उसका  नाम  तो
 हमें  मालूम  होना  चाहिए  ।

 SHRI  J.  B.  KRIPALANI  ;  I  will  give
 you  the  name.

 MR.  CHAIRMAN  Kindly  disclose
 the  name  of  the  paper,  Acharyaj‘,

 SHRI  J.B.  KRIPALANI  :  It  is  for  Mrs.
 Gandhi  to  deny  this  statement,  If  she  denies
 it,  I  will  accept  it.  That  is  all.  Itis  nota
 question  of  what  paper  has  said  it.

 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda)  :  Itis  a  French  paper  called
 ‘Ellie’,

 SHRI  J.  B.  KRIPALANI  :  Sir,  I  seek
 your  protection.  Itis  open  to  Mr3.  Gandhi
 to  say  that  she  has  not  said  that  and  I  will
 acceptit.  Why  aro  they  quarrelling  about
 it  ?  They  think  that  they  love  the  Congress
 better  than  |  do  ?  They  are  much  mistaken
 there.  Since  you  are  impatient,  since  my
 friends  of  the  Congress  are  impatient,  Jet
 Mr.  Jagjiwan  Ram  deny  that  he  has  made
 this  statement  about  Gandhiji’s  economic
 policies,  This  is  merely  a  question  of  denying
 4  say,  let  them  deny  and  I  accept  it.

 Sir,  I  will  only  say  a  few  words  about
 one  very  controversial  subject.

 श्री  योगेन्द्र  शर्मा  :  मेरा  व्यवस्था  का  प्रइन
 है  |  भ्रभी  आपने  उस  पेपर  का  नाम  डिस्क्‍लोज
 करने  के  लिए  कहा  जिससे  कि  प्रोफेसर  समर
 गहा  ने  उद्धरण  दिया।  मेरा  प्वाइट  श्राफ
 झञाइंर  यह  है  कि  जिस  पेपर  से  अभी  पढ़ा  गया
 है  वह  फ  च  पेपर  नहों  है  जैसा  कि  सुचेता  जी  ने
 कहा  बल्कि  वह  'मार्च  झाफ  दी  टाइम  है।  यह
 हाउस  को  मिसलीड  किया  गया  है,  रांग  स्टेटमेंट
 दिया  गया  है।

 सभापति  महोदय  :  भाप  इसके  सम्बन्ध  में
 बाद  में  कार्यवाही  कर  सकते  हैं

 श्री  घोगेन्द्र  शर्मा  :  मैं  यह  जानना  चाहता
 हूं  कि जब  आपने  पेपर  का  नाम  डिस्क्‍लोज
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 करने  के  लिए  कहा  तो  क्‍या  मेम्बर  को  एक
 गलत  पेपर  का  नाम  देना  चाहिए  ?

 श्रीमती  सुचेता  कृपाछानी  :  यह  एक  फ्रेंच
 पेपर  @  Elle  उसी  का  इन्टरव्यू  निव.ला  था
 उसी  का  रीप्रोडक्‍्शन  इस  में  किया  है

 श्री  योगेन्द्र  हार्मा :  जिस  पेपर  को  अभी
 पढ़ा  गया  वह  'मार्च  आफ  दि  टाइम'  है,  फ्रेंच
 पेपर  नहीं  है।  गलत  स्टेटमेंट  किया  गया  है,
 हाउस  को  मिप्तत्तीड  किया  गया  है।  यहां  इस
 तरह  की  गलत  बात  नहीं  होनी  चाहिए  | rene
 (व्यवधान)

 SHRI  J.  छ,  KRIPALANI  Sir,  you
 will  excuse  me.  It  is  absurd.  Let  Mrs  Gane
 dhi  deny  it.  (Jnterruptions),

 श्री  योगेन्द्र  शर्मा  :  मेरे  व्यवस्था  के  प्रश्न
 का  क्‍या  हुझा  ?

 सभापति  महोदय  :  मैंने  कहा  कि  कोई
 आप  को  कायंत्राही  करनी  हो  तो  वाद  में  कर
 लीजिएगा  ।

 शी  घोगेन्दर  शर्मा  :  मैं  तो  आपके  सामने
 पेश  कर  रहा  ह्।  क्या  किसी  मेम्बर  को  यह
 प्रधिकार  है  कि  वह  गलत  नाम  यहां  पेश
 करे  और  इस  तरह  से  हाउस  को  मिसलीड
 करे  ?

 सभापति  महोदय  : चयार्मा  जी,  अगर  आप
 चाहें  तो  वाद  में  उसे  सिद्ध  करके  उसके  ऊपर
 कार्यवाही  कर  सकते  हैं।  अभत्र  इस  समय  आप
 बैठ  जाइए  ।

 श्री  योगेन्द्र  शर्मा  :  श्राप  कुर्सी  पर  हैं।
 ाप  यहां  की  कार्यविधि  के  संचालक  शौर  संर-
 क्षक  हैं,  इसीलिए  हम  झपके  सामने  पेश  कर
 रहे  हैं  ।

 सभापति  महोदय  :  वह  भ्रापकी  बात  हम
 मानते  हैं।  ाप  इसको  राबूत  देकर  वाद  में  इस
 के  ऊपर  कायंवाही  कर  सकते  हैं।

 श्री  योगेन्द्र  शर्मा  :  वह  पेपर  मार्च  आफ
 दि  टाइ  है,  फ्रेंच  पेपर  नहीं  है  ।

 श्री  सघ्‌  लिसये  :  मेरा  भी  एक  व्यवस्था
 का  प्रइन  है  ।

 श्री  योगेल्  शर्मा  :  पहले  मेरे  व्यवस्था  के
 प्रइन  का  निर्णय  हो  जायगा  तब  आप  अपना
 प्रइन  उठाइएगा  |

 शी  मधु  लिमये  :  तो  ले  लीजिए  न  आप
 मुभसे  क्‍यों  लड़ना  चाहते  हैं  I  ,

 at  योगेन्द्र  शर्मा  :  पहले  मेरा  व्यवस्था
 का  प्रकन  खत्म  हों  जाय,  तव  ाप  उठाइए  |

 सभापति  महोदय  :  शर्मा  जी,  झाप  बैठ
 जाइए  |

 श्री  योगेन्द्र  शर्मा  :  सभापति  जी,  मैं  बैठ
 जाता  हूं  ।  मगर  मेरी  दरख्वास्त  यह  है  कि  श्राप
 ने  कहा  डिस्कलोज  दि  नेम  धाफ  दी  पेपर,  उस
 पर  उन्होंने  कहा  कि  फ्रेंच  पेपर  है,  जबकि
 उन्होंने  मार्चे  श्राथ  दी  टाइम'  से  पढ़ा  n

 सभापति  महोदय  :  मैंने  उस  पर  रूलिंग
 दे  दी  है  कि  इस  सिलसिले  में  अगर  आपको  कोई
 और  कार्यवाही  करनी  हैतों  आप  कर  सकते
 हैं।  उतका  कहना  है  कि  वह  सही  पत्र  है
 जिसका  उन्होंने  उद्धरण  दिया  है।  आपको  इस
 सिलसिले  में  कोई  कार्यवाही  करनी  हो  तो  बाद
 में  कर  सकते  हैं  ।

 श्री  प्रफाश  बोर  ज्ञास्त्रो  (हापुड)।  :  सभा-
 पति  महोदय,  मेरा  निवेदन  है  कि  जब  से  अचा
 कृपालानी  जी  ने  झपना  भाषणा  शुरू  किया  है,
 पहले  दाइद  से  लेकर  झाखीर  तक  मैंने  उनके
 भाषण  को  ध्यान  से  सुना  है।  झाचार्य  जी  ने
 जब  महात्मा  गांधी  के  सम्बन्ध  में  प्रधान  मन्त्री
 जी  की  राय  का  उल्लेख  किया  तो  स्पष्ट  रूप  से
 यह  कहा  कि  फ्रांस  का  एक  पत्र  है  जिसमें  यह
 इन्टरव्यू  प्रकाशित  हुआ  है।  उस  इन्टरव्यू  को
 यदि  भारत  का  कोई  पत्र  ब्रकाशित  करता  हैं  तो
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 वह  इन्टरव्यू  उसी  पत्र  का  माना  जाता  है,
 भारत  के  किसी  पत्र  का  नहीं  माना  जाएगा।
 तो  इसमें  विसंगति  कहां  हैं,  जिसके  लिए  व्यवस्था
 का  प्रइन  उंठाया  जा  रहा  है  ?

 SHRI  J.  B,  KRIPALANI  :
 fo  sheut  more  than  this  man.
 do  7  I  cannot  shout  like  this,

 I  will  have
 What  can  I

 I  said  definitely  that  the  question  of
 paper  and  no  paper,  French  paper  or  Indian
 paper,  does  not  arise,  I  said  :  let  Shrimati
 Gandhi  deny  this.  That  should  be  fair  for
 any  man  who  has  any  little  grey  matter  in
 his  brain,  Let  it  be  denied,

 Let  it  also  be  denied  that  the  man  who
 called  Gandhiji  ‘the  son  of  a  pig’  has  been
 given  a  title.  Let  them  deny  it.  If  they  deny
 it,  I  will  accept  it.  Even  when  they  tella
 lie,  I  will  accept  it.  That  is  all  I  have  to
 Sa).

 I  want  not  only  this  House  but  the  who-
 le  nation  to  realise  that  those  who  are  utte-
 riog  the  name  of  Gandhiji  have  no  right  to
 do  so,  I  give  all  honour  to  the  communists
 who  say  that  they  do  not  believe  in  these
 things.  For  them  there  is  mo  morality  but
 that  which  benefits  their  party.

 SHRI  YOGENDRA  SHARMA  :  Ques-
 tion.  We  have  the  highest  morality,  not
 hypocrisy.  We  do  not  belicve  in  the  morality
 of  hypocrats.

 SHRI  J,  8.  KRIPALANI  :  Fe  does  not
 understand.  What  can  Isav  ?  I  said  they
 do  not  believe  ‘in  this  morality.

 SHRI  YOGENDRA  SHARMA  :  He  is
 a  capitalist  hypocrat.

 SHRI  J.  8,  KRIPALANI  :  I  thought
 the  communists  had  at  least  brains.  What
 eanI  do  ?

 SHRI  P.  VENKATASUBBAIAH  (Nav-
 dyal)  :  We  know  what  the  communists  have
 said  about  Mahatma  Gandhi.  We  have  not
 forgotten  it.

 SHRI  DHIRESWAR  KALITA  (Gauha-
 ti)  +  Is  it  the  Gandhian  way  to  speak,
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 SHRI  J.  B  ‘KRIPALANI  :  May  I  Sub-
 mit  with  great  humility  that  I  said,  and  I
 say  again,  that  when  |  have  finished  my
 speech,  they  can  ask  me  umpteen  questions
 acd  T  will  reply,

 AN  HON  MEMBER
 debating  socicty.

 This  is  nata

 SHRI  J  छ,  KRIPALANI  :  |  am  going
 to  utler  another  very  fvolish  thing.  (darerr-
 uptions)  You  do  not  allow  me  to  speak,  you
 do  not  keep  the  House  in  order.  (/aterrup-
 tions)

 I  will  have  to  tread  on  some  people's
 corns  again,  I  cannot  help  it,  I  have  to  do
 my  duty  to  my  country,  [am  talking  of
 the  privy  purses.  I  say  people  do  not  know
 in  what  conditions  we  were  when  indepen-
 dence  came  and  the  country  was  divided,  I
 can  say  with  all  the  emphasis  that  I  com-
 mand  and  all  the  knowledge  that  I  have
 that  the  princes  played  their  part  very  well,
 and  if  we  are  not  going  to  play  our  part....

 SHRI  J.  M,  BISWAS  (Bankura)  :  This
 is  the  real  Gandhian  speaking.

 SHRIJ  B.  KRIPALANI:  They  have
 aright  to  call  me  reactionary,  they  have  a
 right  to  call  mea  friend  of  the  capitalist
 and  landlords  and  ex-princes,  but  I  say
 that  I  was  the  President  of  the  Congress
 then,  remember  it,  it  may  have  been  a
 degenerate  Congress.  when  all  these  things
 took  place  unter  me,  and  T  can  certify  that
 the  big  States  could  have  behaved  as
 Hyderabad  behaved,  |  tell  you  that  with  all
 the  strength  of  the  people,  the  people
 could  have  done  as  little  as  they  could  do
 in  Hyderabad,  We  would  have  had  to  send
 armies  to  all  those  big  States,  though  we
 might  have  called  ita  police  action.  What
 IL  want  to  sty  is  that  you  have  a  right  to
 Tepudiate  the  promises  given  by  those  on
 whose  account  you  are  here  today.  (later:  धन
 plions),

 Let  them  show  what  stuff  they  are  made
 of  as  they  are  not  willing  to  hear  reason.
 Reason  can  be  countered  by  reason,  not  by
 shouting.  I  never  shout  in  this  House,
 I  never  ask  questions.  |  make  my  speech.  L
 say  that  if  this  agreements  is  to  be  repudia-
 ted,  it  has  to  be  repudiated  with  the  good
 will  of  the  ex  princes.  There  should  ४७९  g
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 dialogue  between  the  Government  and
 these  people.  I  know  that  the  money  that  is
 given  to  these  people  is  already  diminishing.
 IT  only  request  the  Government  that  if
 they  have  no  regard  for  the  word  of  those
 on  whose  account  they  are  sitting  in  their
 exalted  place  today,  they  must  do  at  least
 this  little  justice:  they  must  have  a  dialogue
 with  them  and  induce  them  to  do  what
 they  want.

 श्री  प्रेम  चन्द  वर्मा  (हमीरपुर)  :  सभापति
 जी,  मुझे  वोलने  वा  अवसर  ऐसे  समय  में  मिला
 2  जबकि  मुझ  से  पहले  सदन  के  आदरणीय
 सदस्य,  आचार्प  कृपालानी  जी  बोल  चुके  हैं।
 मैं  सप्रसे  पहले  एक  दु्भभरी  बात  कहना  चाहता
 हूँ  ।

 सभापति  महोदय  :  आपके  दस  मिनट  हैं
 उसी  में  आयको  समाप्त  करना  है।

 श्री  प्रेम  चन्द  वर्मा:  एक  वात  मैं  यह
 कहना  चाहता  हूं  कि  आज  से  L0-5  साल
 पहले  मैं  यह  सोचता  था  जबकि  मैं  सामाजिक
 काम  करता  था  कि  मैं  पार्लेमेंट  में  जाऊंगा  |
 उस  समय  मेरे  दिमाग  में  यह  बात  थी  कि
 हिन्दुस्तान  को  जो  लोकसभा  है  उसमें  हिन्दुस्तान
 के  बड़े  बड़े  नेता  होते  हैं,  बड़े  दिमाग  के  अच्छे
 कार्यकर्ता  उसमें  जाते  हैं,  वहां  पर  कितनी  अच्छी
 बाते  होती  होंगी।  मैं  भी  वहां  पर  पहुंचने  की
 कोजिश  करूंगा  और  वहां  जाकर  कुछ  सोख
 सकूगा।  छेकिन  आपने  देखा  होगा  कि  क्रिस
 प्रकार  का  स्टेडड  आज  लोकसभा  का  हो  गया
 है।  मेरे  जैसे  जो  नये  सदस्य  हैं  वे  भी  चयांसू
 बहाते.  हैं  कि  किस  प्रकार  से  यहां  पर  काम
 होना  है।  मैं  कहना  चाहता  हूं  कि  झगर  यहां
 पर  जमहूरियत  है  तो  फिर  कोई  वजह  नहीं  है
 कि  यहां  पर  नौतियों  के  आधार  पर  बातें  क्‍यों
 ने  की  जाय  i  प्राइम  मिनिस्टर  को  कोसने  के  लिए
 जब  कोई  बात  नहीं  मिलती  है  तो  फ्रान्स  के
 किसी  पेपर  का  यहां  पर  हवाला  दे  दिया  जाता
 है।  (व्यवधान )  मैं  नहीं  समझता  इस
 तरह  की  बात  करना  कहां  तक  मुनासिव  है।
 इससे  तो  बेहतर  था  कि  नीतियों  के  आधार  पर

 यहां  बहस  की  जाती  |  अगर  वे  नीतियों  के
 झाधुार  पर  बात  करते  तो  हम  उनकी  बात  को
 मानते  हालांकि  उन्होंने  खुद  कहा  है  कि  तक॑  का
 जवाब  तक  से  ही  दिया  जाता  है।  सरकार  की
 नीतियां  गलत  हैं,  इस  आधार  पर  श्रगर  वे
 प्रधान  मन्त्री  को  कौसते  तो  हम  भी  उनका
 जवाब  देते  लेकिन  उनकी  इस  तरह  की  वातों
 का  हम  क्या  जवाब  दे  सकते  हैं।  इस  तरह  की
 बातें  तो  किसी  भी  आधार  पर  अच्छी  नहीं
 कही  जा  सकती  हैं।

 .

 सभापति  जी,  यहां  पर  राष्ट्रपति  जी  के
 ग्रभिभाषणा  पर  जो  भाषगा  हुए  उनमें  विभिन्‍न
 प्रकार  के  विचार  व्यक्त  किए  गए  हैं।  मैं  तो
 यह  जानता  हूं  कि  राष्ट्रपति  जी  के  भाषणा  को
 पढ़कर  ऐसा  मालूम  होता  है  कि  झब  हमारी
 सरकार  की  नीतियां  सही  प्रकार  से  झागे  बढ़ेगी
 और  समाजवाद  की  ओर  हम  सही  तौर  पर
 कदम  आते  बढ़यें  गे  ।  राष्ट्रपति  जी  के  भाषण
 में,  जहां  तक  नीतियों  का  झम्बन्ध  है,  उनके
 सम्बन्ध  में  सदस्यों  के  अलग  विचार  हो  सकते
 हैं  लेकिन  उन्होंने  जो  सरकार  की  सफलताओं
 का  जिक्र  किया  है  उनसे  कोई  भी  इनकार  नहीं
 कर  सकता  है  कि  देश  ने  इस  सम्बन्ध,  में  कुछ
 तरक्की  की  है  राष्ट्रपति  जी  के  ग्रभिभापण  को

 कुछ  बातों  पर  विचार  करने  से  पहले  मैं  आपके
 सामने  दो  एक  बातें  रखना  चाहता  हूं  ।  उन्होंने
 झपने  अभिभाषणा  के  पेरा  2,  3,  i,  12,
 I8,  24  श्ौर  30  में  कुछ  बातों  का  जिक्र
 किया  है।  मैं  उनका  समर्थन  करता  हूं  और
 उन्हें  इस  बात  के  लिए  घन्यवाद  भी  देता  हूं  कि
 उनका  जो  गअभिभाषणा  है  उसमें  सरकार  को
 नीतियों  का  बड़ी  अच्छी  तरह  से  विश्लेषण  किया
 गया  है  ।  लेकिन  हम  केवल  य.  सोचें  कि  राष्ट्र-
 पति  जी  ने  अभिभाषणा  दिया  है  श्रौर  सरकार

 कुछ  कहे  तो  केवल  उसी  से  इस  देश  को
 समस्‍यायें  हल  हो'  जायेंगी.  ऐसी  वात  नहीं  है  ।
 केवल  कहने  से  ही  समस्‍यायें  हल  नहीं  हो
 जायेंगी  ।  भाज  जो  सत्तारूद  दल  है  भौरजो
 विपक्षी  दल  हैं,  दोनों  की  ही  जिम्मेदारी  हो
 जाती  है  फि  जनता  के  काम  के  लिए,  जनता
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 की  सेवा  के  लिए,  जनता  की  बैहतरी  के  लिए
 भौर  इस  देश  की  बैहतरी  के  लिए  जुटकर  काम
 करें।  झाज  हमारे  देश  के  सामने  बहुत  सारी
 समस्‍यायें  हैं-देरोजगारो  की  सम्स्या  है,  भ्रमीरी
 और  गरीबी  का  बढ़ता  हुआ  फर्क  है,  मंहगाई
 दिन  ब  दिन  बढ़ती  जा  रही  है  1  राष्ट्र  हित
 का  जहां  तक  सवाल  है,  राष्ट्र  हित  की  बातें  इस
 देश  में  बहुत  कम  होती  हैं  बल्कि  दूसरी  तरफ
 प्राप  यह  देखेंगे  कि  सुबह  से  लेकर  शाम  तक
 कहीं  रेलगाडियां  उलटाई  जाती  हैं  तो  कहीं  पर
 झाग  लगाई  जाती  है।  इस  प्रकार  से  राष्ट्र  के
 प्रहित  को  बातें  होती  हैं  जिनसे  देश  का
 नुकसान  होता  है।

 इसके  भ्रलावा  श्राज  हम  देखते  हैं  कि
 विभिन्‍न  प्रान्तों  में  विकास  का  बहुत  बड़ा  भ्रन्तर
 है  इस  भझन्तर  को  भी  हमें  कम  करना  होगा।
 साथ  ही  हम  देखते  हैं  कि  चरित्रहीनता  अहैर
 ग्ुल्डागर्दों  दिन  य  दिन  बढ़ती  चली  जा  रही  है  1
 इसी  प्रकार  भाषाई  आधार  और  रीजनलिज्म
 भी  बढ़ता  चला  जा  रहा  है।  फिरकापरस्ती,
 चाहे  वह  बहुमत  की  हो  या  अल्पमत  की,  उसमें
 भी  कोई  भ्रन्तर  झाने  वाला  नहीं  है।  इसी
 प्रकार  से  अपने  झधिकारों  का  गब्रवुचित  लाभ
 उठाने  की  बात  है  ।  चाहे  किसी  भी  दल  के  लोग
 हों,  कांग्रेस,  कम्पुनिस्ट  या  जनसंध,  या  फिर
 सरकारी  व  गेर-स  रका  री  झादमी  हों,  बहरहाल
 जिसके  पास  भी  कोई  अधिकार  है  वह  उसका
 प्रमुचित  लाभ  उटाता  है।  शौर  फिर  इस  प्रकार
 अनुचित  लाभ  उठाने  से  भ्रष्टाचार  बढ़ता  है
 झौर  हमारा  सामाजिक  पतन  होता  है।  इसके
 साथ  ही  हमारे  देश  में  राजनीतिक  भ्रस्थिरता
 भी  प्रा  गई  है।

 सभापति  महोदय,  देहाती  होने  के  नाते  एक
 बात  मैं  श्रौर  कहना  चाहता  हूं  :  यहां  पर  जब
 कोई  बात  कहीं  जाती  है  तो  उसमें  यह  मांग
 होगी  है  कि  शहर  के  धन्दर  झन्डरप्राउन्ड  रेलवे
 लाइक  होती  चाहिए।  इसी  प्रकार  प्रकार  से
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 शहरों  के  लिए  नयी  नयी  सुविधाप्नों  की  मांग
 की  जाती  है।  लेकिन  सभापति  महोदय,  श्राप
 भी  चंडीगढ़  के  रहने  वाले  हैं,  ग्राप  भी  जानते
 हैं  कि  वहां  के  गांवों  की  वया  हालत  है  द्स  देश
 की  85  फीसदी  जनता  गांवों  में  रहती  है  ।  उन
 लोगों  के  लिए  वहां  पर  पीने  के  लिए  पानी  नहीं
 है।  उनके  खेतों  में  पानी  नहीं  है।  बिजली
 देखने  के  लिए  भी  नहीं  है।  सइकों  बी  हालत
 यह  है  कि  दस-दस  मील  तक  कोई  लिक  रोड्स
 नहीं  हैं।  वस  पकड़ने  के  लिए  5-20  मील
 तक  पैदल  जाना  पड़ता  है.  तव  कहीं  जाकर
 बस  मिल  सकती  है।  ट्रान्सपोर्ट  के  और  कोई
 साधन  नहीं  हैं।  जहां  तक  इंसाफ  का  ताल्लुक
 है,  इस  देश  की  जनता  को  सस्ता  इंसाफ  नहीं
 मिलता  है।  हालत  यह  है  कि  सारे  देश  को
 वकील  लूट  रहे  हैं  ।  ....(ब्यवधान)...  श्री
 रणधीर  सिंह  जी  हंस  रहे  हैं,  वे  भो  एक  वकील
 हैं  ।  यहां  पर  शहरों  में  झापको  सी  सौ  तारघर
 बौर  डाकखाने  मिलेंगे  लेकिन  देहातों  में  पांच
 पांच  और  दस  दस  मील  तक  कोई  तारघर  नहीं
 मिलता  है।  किसी  के  यहां  कोई  मर  जाये  तो
 उसके  पास  तार  देने  था  चिट॒टी-पत्री  देने  का
 कोई  साधन  नहीं  होता  है  n

 जहां  तक  तालीम  का  सवाल  है,  यहां  पर
 शहरों  में  सेंकड़ों  स्कूल  और  कालेज  हैं  लेकिन
 गांवों  की  हालत  यह  हैं  कि  4-6  मील  तक
 आपको  कोई  हाई  स्कूल  नहीं  मिलेगा  1  लड़कियों
 को  पढ़ने  के  लिए  जंगलों  से  होकर  भेज  नहीं
 सकते  हैं  1  वहां  दस  दस  मील  तक  आपको  कोई
 स्कूल  नहीं  मिलेगा  ।  हम  कहते  हैं  कि  सभी  को
 बढ़ने  का  बराबर  मौका  मिलता  है  लेकिन  मैं
 कहना  चाहता  हूं  कि  कहां  मौका  गिलता  हैं  ?
 मैं  जनता  का  एक  छोटा  सा  नुमाइन्दा  होने  को
 हैसियत  से  कह  सकता  हूं  कि  झाज  देहातों  को
 हालत  बहुत  ही  खराब  है।  राष्ट्रपति  जी  ने

 कुछ  थोड़ी  सी  बातें  इस  सम्बन्ध  में  कही  हैं
 लेकिन  मैं  कहना  चाहता  हूँ  कि  जब  तक  टोस
 कदम  नहीं  उठाये  जायेंगे  तव  तक  वहां  पर  कोई
 at  सुधार  नहीं  हो  सकता  है।  जिस  रफ्तार  से

 हुम  चल  रहे  हैं  उसमें  वहां  पर  सुधार  नहीं  हो
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 सकता  है।  यहां  पर  शहरों  में  तो  तालीम  का
 भी  बन्दोबस्त  है  और  दूसरे  भी  बन्दोबस्त  हैं।
 जहां  तक  जानवरों  की  बात  है,  यहां  पर  बड़े
 बड़े  सांड  रखे  हुए  हैं  लेकिन  गांवों  में  हालत  यह
 है  कि  छोटी  छोटी  गायें  और  मसें  हैं  केकिन
 उनकी  तरक्की  कैसे  हो  सकती  है  ?....(व्यवधान)
 नन्वहां  पर  स्वास्थ्य  के  लिए  अस्पताल  नहीं  हैं  i
 .-“व्यिवधान)....

 अरब  मैं  कुछ  वातें  अपने  प्रदेश  के  बारे  में
 रखना  चाहता  हूं।  हिभाचल  प्रदेश  यूनियन
 टेरिटरी  है  1  हिन्दुस्तान  को  सरकार  और
 उसकी  होम  मिनिस्ट्री  वहां  का  प्रशासन  चलाती
 है  ।  हमको  सेकेन्ड  ग्रेड  शहरी  का  दर्जा  दे
 रखा  है।

 ग्रापकफो  मालूम  होगा  कि  हमारे  हिमाचल
 प्रदेश  के  एक  लाख  से  ज्यादा  जो  सरकारी
 कमंचारी  हैं  वह  अपनी  मांगों  को  छेकर  भूख
 हड़ताल  पर  हैं।  उनकी  मांग  है  कि  हमको
 पंजाब  के  स्केल  दिए  जाय॑  t  वहां  के  40  हजार
 टीचसे  की  जो  मांग  है  वह  भी  श्रापको  मालूम
 होगी  i  उनकी  भी  यह  मांग  है  कि  हमको  पंजाब
 के  स्केल  दिए  जायं  -  हमें  कहा  जाता  था  कि
 फाइनेन्स  मिनिस्ट्री  जो  है  वह  रोड़े  अटकाती  है
 लेकिन  अब  हमारी  खुशकिस्मती  है  कि  फाइनेन्स
 मिनिस्ट्री  हमारी  न  मन्त्रीजी  के  पास  है  ।  हम
 उम्मीद  करते  हैं  कि  हिमाचल  प्रदेश  के
 इम्प्लाईज  और  टीचर्स  की  जो  डिमांड  है  उसके
 सम्बन्ध  में  3  मार्च  से  पहले  पहले  फंसला
 करके  उनको  पंजाब  के  ग्रेंड्स  मिल  जायेंगे।
 श्ाज  वहां  पर  हड़ताल  हो  रही  है,  घेराव  हो
 रहे  हैं  जिसकी  वजह  से  सारा  का  सारा  काम
 ठप्प  है।  हम  पहाड़  के  रहने  वाले  हैं,  हम
 अपनी  बात  शांति  से  कहते  हैं,  हम  गाड़ियां  नही
 जलाते  |  हिमाच  4  प्रदेश  के  तीस  लाख  लोग  की

 झावाजु,  है  जब  कभी  अपि  मौका  दें  तभी  हम
 उस  बात  को  इस  पालेंमेंट  में  रख  सकते  हैं।

 राष्ट्रपति  जी  ने  एक  बात  बाउन्डी  कमीशन
 के  बारे  में  कही  है  उन्होंने  कहा  है  कि  चंडीगढ़

 का  जो  मसला  है  वह  न्यायपूर्ण  ढंग  से  हल

 हुआ  है  लेकिन  मैं  इस  बात  से  मुत्तफिक  नहों
 हूं।  चंडीगढ़  का  जो  फैसला  है  वह  न्यायपूर्ण
 नहीं  बल्कि  एक  तरफा  है।  चंडीगढ़  का  जो
 फँंपला है  वह  anihagt  के  दवाव  में  झाकर
 हुआ  है  ।  इस  सिलमिद्धे  में  टिमाच॑ल  प्रदेश  को
 बिल्कुल  इग्नोर  कर  दिया  गया  है,  उसके  साथ
 बेईसाफो  को  गई  है।  मैं  इस  बात  से  इनेफाक
 नहीं  करता  हूं  कि  चण्डीगढ़  का  फंसला  न्याय
 के  ऊपर  है,  लेकिन  मैं  इस  बात  का  स्वागत  व.रता
 हूं  कि  सरकार  ने  बाउड्रो  कप्रिशन  निश्ुक्त
 किया  है।  बाउड़ी डरी  कमिशन  के  बारे  में  मेरा
 बहना  यह  है  कि  मैं  वेलकम  करता  हूं,  हिमाचल
 प्रदेश  वेलकम  करता  है  इसको  और  में  ग्राप  के
 द्वारा  कहना  चाहूंगा  कि  बाउडी  कमिशन  के
 टम्से  आफ  रिफरेंस  में  यह  वात  साफ  आनी
 चाहिये  कि  उस  सारे  इलाके  क्रे  बारे  में  सोचा
 जायेगा  जिस  में  तहसील  पठानकोट,  ऊना,
 होशियारपुर  जिला,  मुकेरिया,  कालबा  और
 भप्खड़ा  नंगल  वर्ग  रह  क्षेत्र  श्राते  हैं  :  यह  सारे  का
 सारा  इलाका  र्म्स  आफ  रिफरेंस  में  आना
 चाहिये  जिसका  फंसला  उन  के  जरिये  से  होना
 चाहिये  t

 6  brs.

 इस  के  साथ  ही  मैं  कहना  चाहुंगा  कि  रस्त
 फतेह  सिंह  ने  इस  बात  को  सुखालिफत  को  है
 कि  हिमाचल  प्रदेश  को  तीसरा  फरीक  बनाया
 जाय  मैं  उन  से  पूछना  चाहता  हूं  कि  वह  बौने
 होते  हैं  यह  कहने  वाले  कि  हिमाचल  प्रदेश  को
 तीसरा  फरीक  न  बनाया  जाय  ?  हम  को
 इस  का  हक  है  ।  चण्डीगढ़  का  फंसला  जब  हुझा
 तो  हमारे  साथ  बेइन्साफी  हुई  मैं  प्रधान  मंत्री
 झौर  राष्ट्रपति  द्वारा  जो  बाउडी  कमिशन
 बनाने  को  बात  कही  गई  है  उसको  बेलकम
 करता  हूं  और  कहना  चाहूंगा  कि  सारी  चीजों
 को  उस  के  सामने  रक्खा  जाय

 इसी  तरह  से  भाखरा  नंगल  और  व्यास
 डैम  के  बारे  में  भी  श्राप  से  कहना  चाहूंगा  कि
 बह  इलाके  हिमाचल  प्रदेश  को  बिलांग  करते  हैं
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 इस  लिये  कोई  वजह  नहीं  हैं  कि  वह  बंजाव  के
 पास  रहें,  कोई  वजह  नहीं  है  कि  वह  सेंटर  के
 पास  रहें  क्योंकि  हमारे  पास  आमदनी  के  कोई
 साधन  नहीं  हैं।  चूंकि  हमारे  पास  आमदनी  के
 कोई  साधन  नहीं  हैं  इस  लिये  अपनी  छोटी
 छोटी  समस्याओं  को  हल  करने  के  लिये  हम  को
 सेंटर  के  पास  जाना  पड़ता  है  ।  यहां  पर

 हमारे  साथ  जो  सलूक  होता  है  वह  इसी  से

 मालूम  हो  जायेगा  कि  यहां  झभी  एजुकेशन  मिनि-
 स्टर  बैठे  हुए  थे  ।  उन  के  पास  हिमाचल  प्रदेश  के
 टीचरों  का  मसला  आया  हुझा  है  1  उन  के  पास
 उस  को  पढ़े  हुए  दो  साल  हो  गये  हैं,  लेकिन
 यहां  से  फाइल  नहीं  निकलती  ny  हिमाचल  प्रदेश
 सरकार  कहती  है  कि  सेंटर  फैसला  करेगा  और
 सेंटर  कहता  है  कि  हिमाचल  प्रदेश  सरकार
 फैसला  करेगी  ।  मेरी  प्रार्थना  है  कि  या  तो  श्राप
 इन  मसलों  का  फैसला  कीजिये  या  फिर  हम  को

 स्टेटहुड  का  दर्जा  दीजिये  ताकि  हम  फैसला
 कर  सकें

 हिमाचल  प्रदेश  में  कोई  भी  १छ्लिक  सेक्टर
 का  आरखाना  नहीं  है,  कोई  भी  फंकट्री  पब्लिक
 सेक्टर  की  नहीं  है।  राष्ट्रपति  ने  अपने  भाषण
 में  प्रसन्‍्तुलन  की  बात  कही  है,  यह  बहुत  ग्रच्छी
 बात  है  लेकिन  देखना  यह  है  कि  इस  का  कितना
 असर  होता  है  श्रौर  कितना  असन्तुलन  कम
 होता  है  |  झसन्तुलन  के  सम्बन्ध  में  मैं  बड़े  बड़े
 प्रदेशों  का  नाम  तो  नहीं  लेना  चाहूंगा  उन  के
 पास  पब्लिक  सेक्टर  में  लाखों-अरबों  रुपये  लगे
 हुए  हैं  मगर  हिमाचल  प्रदेश  में  एक  ी  पब्लिक
 सेक्टर  का  कारखाना  नहीं  है।  इस  के  अलावा
 वहां  पीने  के  लिये  पानी  नहीं  है,  चलने  के  लिये
 सड़क  नहीं  हैं,  किसी  प्रकार  की  सुत्रिधा  नहीं  हैं,
 बिजली  वहां  से  निकलती  है  यहां  आती  है  जिस
 से  सारे  इलाके  चकाचोौंध  होते  हैं,  लेकिन  जब
 हम  यूनियन  टेरिटरीज  की  बात  कहते  हैं  तो
 कोई  सुनने  वाला  नहीं  है  क्योंकि  हमारे  पास  पूरी
 विधान  सभा  नहीं  है।  हम  को  हक  है  विधान
 सभा  का  छेकिन  हमारी  सरकार  हमारी  विधान
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 सभा  की  कोई  कोमत  नहीं  जानती  है  और  इस
 सरकार  से  हम  कुछ  कह  नहीं  सकते  ।  झापको
 हमारी  बात  सुननी  होगी  ।

 अप  को  खुशी  होगी  कि  मैं  उस  प्रदेश  से
 आता  हूं  जहां  के  हजारों  वीर  डोगरे  फौजों  में
 जा  कर  कठते  हैं  और  देश  की  रक्षा  के  लिये
 जाते  हैं,  मैं  उस  प्रदेश  से  ताल्‍लुक  रखता  हूं  जहां
 के  वीर  डोगरे  अपनी  जान  की  परवाह  नहीं
 करते,  अपने  परिवार  की  परवाह  नहीं  करते,
 जब  भी  देश  के  लिये  जरूरत  पड़ती  है  तब  सब
 लोग  तो  घर  में  घुम  जाते  हैं  और  बीर  डोगरे  जा
 कर  अपना  सर  कटाते  हैं।  मैं  इन  वीर  डोगरों
 की  बात  कहना  चाहता  हूं  कि  उन के  प्रदेश  के
 ऊपर  पूरी  तौर  से  ध्यान  दिया  जाय  और
 हमारे  प्रदेश  को  मुकम्मल  स्टेट  का  दर्जा  दिया
 जाय  ।  जब  तक  वह  दर्जा  उन  को  नहीं  मिलता
 तब  तक  वह  झपनी  यात  यहां  तक  नहीं  पहुँचा
 सकेंगे  |

 SHRI  MORARJI  DESAI  (Surat)  :  Mr.
 Chairman,  Sir,  I  donot  want  to  rairc  any
 passions  on  the  discussion  on  the  Presi*-
 dent’s  Address,  because  that  does  not  help
 in  any  way  a  proper  consideration  of  the
 Address.  I  would  not  have  ordinarily  even
 spoken  on  this  Address  but  for  the  fact
 that  my  hon.  friend,  who  moved  the  motion
 of  thanks,  described  it  as  a  unique  address,
 I  have  been  wondering  what  is  the  unique
 part  of  it,  Is  the  unique  part  this  that  my
 hon,  friend,  who  spoke  last,  had  all  comp-
 laints  to  make  and  no  credit  to  give  7
 Is  that  the  unique  part  of  it  ?  Has  the
 Address  disclosed  any  remedies  for  remo-
 ving  the  complaints  which  he  made  one
 after  another  in  a  very  passionate  manner  ?
 That  is  what  has  been  done  by  several
 others  also.  Is  it  unique  because  there  is  no
 mention  of  Mahatma  Gandhi,  who  was  the
 Father  of  the  Nation,  in  the  very  cente-
 nary  year  in  which  this  Address  has  been
 delivered  to  the  joint  Houses  ?

 SOME  HON.  MEMBERS:  Shame
 Shame  !

 SHRI  MORARIJI  DESAI  :  Is_  it  unique
 that  the  Prime  Minister,  in  this  very  year  of
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 Gandhi  Ceatenary  in  an  interview  published
 in  October  ina  French  paper  and  quoted
 here  in  an  Indian  paper,  in  the  March  of
 the  Nation,  should  have  said  that  if  we
 accepted  to  follow  in  the  foot--steps  of
 Mahatma  Gandhi,  we  would  have  to  po
 back  to  the  villages  and  move  in  bullock-
 carts?  Is  this  the  unique  part  which  this
 Address  plays  in  the  government  of  this
 country?  It  is  this  which  has  made  me  speak
 on  this  Address,

 The  unique  part  of  it  perhaps  is  that
 the  hon.  Mover  has  chosen  to  speak  ina

 completely  dilf-
 ereat  from  his  whole  life-time  mantcr  of
 speaking,  From  a  person  who  always  spoke
 independently,  he  became  a  courtier  and
 said  that  he  would  accept  whatever  the
 Prime  Minister  decided  in  the  matter  of
 Mysore  and  Maharashtra.  That  is  perhaps
 what  makes  it  unique-

 ldo  not  wantto  dilate  longon  that
 part  of  the  story.  |  would  like  to  point  out
 some  of  the  features  which  I  consider
 tequire  consideration  by  the  Governmeat
 and  by  all  of  us.  I  would  refer  to  the
 mention  in  the  Address  of  the  nationali-
 sation  of  banks  ind  the  Bill  that  has  been
 moved  in  this  House,  There  is  no  question
 of  going  back  on  the  nationalisation  of
 banks.  That  does  not  arise  at  all  and  that
 is  not  whatI  want  to  say,  When  it  was
 pointed  out  thal  it  was  dome  ina  hurry
 and  for  potitical  perposes,  those  who  said
 that  were  considered  enemics  of  socialism
 or  were  considered  people  who  came  in
 the  way.  But  the  Supreme  Court  showed
 how  hasty  it  was  and  how  it  was  not  consi-
 dered  fully  i  all  its  aspects  because  it  was
 brought  in  a  hurry,  after  36  hours  of  draft-
 ing  probably.

 The  question  thatit  raises  is  whether
 even  now  what  has  been  done  satisfies  the

 re  Court's  jud  tand  the  require-
 ment  of  the  Constitution.This  is  what  makes
 me  wonder.  I  wish  it  daes;  the  Govern-
 ment  have  said  that  they  have  taken  full
 care  to  sce  that  the  Supreme  Court's  judge-
 ment  is  fully  satisfied,  But  there  is  one
 aspect  of  it  which  does  worry  me,

 The  Supreme  Court  struck  it  down  on
 the  ground  of  hostile  discrimination.  Has

 282

 now  the  provision,  which  was  there  to
 debar  the  companies  whose  banks  have  been
 nationajised  from  doing  banking  business,
 is  mot  there  7  Does  that  make  it  more
 valid  ?

 I  find  that  the  4  banks  were  national-
 lised  on  the  ground  that  all  banks  with
 deposits  over  Rs.  50  crores  were  national-
 ised  That  was  the  criterion  which  was
 applied.  If  that  is  so,  what  is  the  justifi-
 cation  for  not  nationalising  foreign  banks
 which  also  fall  in  that  category  7?
 Out  of  3  foreign  banks,  I  think,  at
 cast’  four  or  five  fall  in  the  category  of
 Rs,  50  crores  and  above  of  deposits.
 Will  thi¢  not  be  considered  hostile  dis-
 crinination  ?  I  do  not  koow.  Iam  only
 posing  this  problem  for  the  Government's
 consideration,  I  co  not  want  that  Govern-
 ment’s  Bills  should  come  to  grief.  Then.
 even  the  Prime  Minister  should  express
 dissatisfaction  and  some  of  her  fans  should
 go  at  the  Supreme  Court  in  an  unres  rained
 manocr  is  what  worrics  me  even  more,

 The  Prime  Minister  says  that  she
 respyets  the  Supreme  Court  and  that  she
 has  not  criticised  the  Supreme  Court  Is
 it  correct  ?  In  her  specch  at  Ujjain  or  Ajmer
 irIndore,]  forgct  where  it  was,  soon  afier
 wards,  while  referring  to  the  judgment  she
 said,  “This  shows  how  hurdles  come  in
 our  way  when  we  want  to  make  a  change
 im  the  economy.’  If  the  judgement  is  consi-
 dered  a  hurdie,  then,  where  is  the  respect
 for  the  Supreme  Court?  After  ail.  the  Prime
 Minister  also  agreed  in  the  other  House
 that  the  Supreme  Court  is  one  of  the
 pillars  of  democracy,  There  are  four
 pillars  of  democracy  in  my  view,  rot  only
 three.  The  four  pillars  are  the  legislature,
 the  executive.  the  judiciary  and  the  press,
 All  these  four  pillars  have  to  be  strong
 and  each  one  bas  to  sec  that  other  three
 are  also  strong.  Wf  one  pillar  crumbles,
 the  whole  democracy  goes  down.  It  is
 therefore.  that  IT  had  taken  the  carliest
 opportunity  to  separate  the  judiciary  from
 the  executive  in  the  Honbay  State  where
 Iwas  the  Home  Minister  in  the  earlier
 years  in  spite  of  the  caution  which  was
 given  to  me  by  the  Government  of  India
 at  that  time.  का

 It  is  very  necessary  to  see  that  the
 Sup  Court  remains  above  criticism, that  completely  disappeared  simply  beca
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 It  is  not  necessary  and  it  cannot  be  expected that  everybody  will  accept  the  Supreme
 Court  judgment,  in  every  case,  as  correct
 in  his  own  view,  But,  after  all,  that  is
 not  the  criterion.  The  Supreme  Court  is
 the  highest  court  of  justice  in  this  country
 and  itis  the  duty  of  the  Supreme  Court,
 and  that  is  what  is  envisaged  in  the  Cons-
 litution  and  in  the  democratic  framework,
 to  see  that  the  executive  and  also  the
 legislature  work  within  the  framework  of
 the  Constitution  which  is  supreme,

 lcan  understand  that  where  inconveni-
 ence  is  found  by  Government  is  pushing
 through  their  policies  for  social  welfare
 or  social  change,  that  there  is  something  in
 the  Constitution  which  comesin  the  way
 of  doing  so,  they  can  certainly  take  steps
 to  amend  the  Constitution.  I  would  not
 say  that  they  cannot  take  that  course--but
 that  should  not  be  merely  because  one
 does  not  like  the  Supreme  Court  judgment.
 The  Supreme  Court  judgiment,  in  this  parti-
 cular  case,  I  think,  is  one  of  the  most
 learned  judgments  ever  seen  in  the  world.
 If  anybody  takes  pains  to  read  the  judgment,
 he  will  be  convinced.  One  may  not  agree
 with  it,  One  my  agree  with  it.  |  may  only  talk-
 ing  about  the  learned  part  of  it.  There  is
 another  part  of  it  also  that  they  have  acce-
 pted  that  Parliament  has  the  right  to
 pass  legislation  for  nationalisation,  That
 ig  also  there.  They  also  gave  sufficient
 time  to  the  Government  to  pass  an  Ordina-
 nace  if  they  wanted  to  do  so  to  rectify
 the  situation.  Otherwise,  they  could  have
 pronounced  the  judgment  late,  But  they
 are  not  interested  in  that.

 Then,  the  Supreme  Court  cannot  be
 considered  a  non-progressive  court  at  all  as
 ean  be  obvious  from  one  judgment  which
 Lhave  seen  recently,  when  [  was  looking
 atit,  as  to  what  they  have  stated  about
 progressive  legislation.  -This  was  stated
 in  Civil  Appellate  Jurisdiction,  Civil  Appeal
 No.  I6l7  of  967  in  the  case  of  Chandra
 Bhavan  Boarding  and  Lodging,  Bangalore
 itas  the  State  of  Mysore.  There,  they  have
 said  :

 &
 “Our  attention  was  not  drawn  to  any

 material  on  record  to  show  that  the
 minimum  wages  fixed  are  basically
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 wrong.  Prima  facie  they  appear  to  be
 reasonable.  We  are  not  convinced
 that  the  rates  prescribed  would  adver-
 sely  affect  the  industry  or  even  a
 small  unit  ‘therein.  If  they  do,  then

 the  industry  or  the  unii  as  the  case
 may  be  has  no  right  to  exist.  Freedom
 of  trade  does  not  mean  freedom  to
 exploit..."

 “The  provisions  of  the  Constitution  are
 not  erected  as  the  barriers  to  progress,
 They  provide  a  plan  for  orderly  pro-
 gress  towards  the  social  order  conte-
 emplated  by  the  Preamble  to  the
 Constitution,  They  do  not  permit  any
 kind  of  slavery  social,  economic  or
 political,  Itis  a  fallacy  to  think  that
 under  our  Constitution,  there  are  only
 rights  and  no  duties.”

 This  is  what  the  Supreme  Court  has
 pronounced  from  time  totime.  This  is  not
 the  first  time  and  yet  if  it  does  not  become
 convenient  to  us,  we  begin  to  cavil  at  it  and
 then  begin  to  say  that  the  Supreme  Court
 is  a  bar  to  progress,  Of  course,  my  hon,
 friends,  Communists,  will  always  say  that
 because  for  them  the  Court  must  be  within
 their  grasp  and  within  their  dictates,  That
 is  their  philosophy.  Theirs  also  is  an
 honest  philosophy.  I  won't  say  that  their
 philosophy  is  not  honest.  They  honestly
 try  to  follow  that  philosophy  but  the  only
 difficulty  between  them  and  us  is  that  their
 definition  of  ‘honesty’  is  different  from  my
 definition.  They  consider  everything  is
 honest  which  serves  the  people.  I  say,
 honesty  can  have  only  one  criterion  and
 that  is  truth.  And  that  truth  also  is
 a  truth  which  serves  their  purpose
 and  everything  else  is  a  lie.  Their  people
 also  are  those  people  who  support
 them,  and  those  who  do  not  support  them
 are  enemies  of  the  peopie.  I  consider  that
 all  are  people.  Others  who  oppose  me  also
 are  people  and  they  must  be  respected
 more  than  those  who  are  my  friends.  This
 is  what  a  man  who  belicves  in  democracy
 believes.  Only  the  Supreme  Court  has  got  to
 decide  what  is  to  be  done.  If  the  laws  are
 deficient,  it  is  not  the  fault  of  the  Supreme
 Court,  The  Supreme  Court  would  have
 failed  in  its  duty  if  it  had  not  done  that.  It
 is,  therefore,  that  the  Supreme  Court  must
 not  be  criticised  by  people  who  believe  in
 democracy.  |  have  no  quarrel  with  my  hoa.
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 friends,  the  Communists,  when  they  critise
 it  because  it  is  their  business.  But  when
 they  become  friends  of  the  Prime  Mini-
 ster,  then  it  is  the  Prime  Miniser  who
 gets  the  blame  because  in  her  name
 they  go  ontalking  about  it.  Then  some
 other  people  from  the  ruling  Party  also
 begin  to  say  that.  Actually  one  of  the
 Ministers  of  State  has  been  served  with  a
 notice  for  contempt  of  court  in  this  very
 connection.  (Interruptions)

 SOME  HON  MEMBERS:  He  should
 Resign.

 SHRI  MORARJI  DESAI  :  But  the
 Position  has  come  to  this  that  a  Minister
 has  got  to  be  served  with  a  notice  for  con-
 tempt  of  court.  What  does  it  mean  7?  It
 means  that  he  was  not  at  all  prudent  in
 saying  what  he  said.  It  means  that  in  his
 own  mind  he  was  more  following  the
 Communist  trend  than  the  democratic
 trend,  (Jaterruptions)  This  is  what  is  to  my
 mind  very  worrisome  in  the  matter  of
 nationalisation  of  banks  and  I  hope  the
 Government  will  sce  to  it  that  the  Supre.ne
 Court  is  not  allowed  to  be  given  names  by
 anybody,  at  any  rate,  by  members  of  her
 Party,  if  not  anybody  else,  over  whom  she
 has  full  control.  Therefore,  it  is  not  enouch
 to  say  that  she  respects  the  Supreme  Csurt.
 It  is  necessary  for  her  to  restrain  all
 others  in  the  Party  also  from  saying  any-
 thing  desparaging  to  the  Supreme  Court.

 Then  it  was  because  ofall  these  diffi-
 culties  that  have  cropped  up  -  legal,
 specially  Icgal  difficulties,  that  I  had  brought
 in  social  control  and  what  has  been  menti-
 oned  in  the  Economic  Survey.  That  will
 reveal  how  social  control  was  working  and
 why  bank  nationalisation  has  became  a
 political  act.  In  paragraph  9l  of  the  Econo-
 mic  Survey  it  has  been  said  and  figures
 have  been  given  as  to  how  progressive
 measures  have  been  taken  by  banks.  It
 is  said  here  :

 “Thus  between  end-June  963  and  end-
 June  1969,  total  outstanding  credit
 rose  from  Rs.  45  crores  to  Rs.  188
 crores  in  respect  of  agriculture,  from
 Rs.  194  crores  to  Rs.  294  crores  in
 respect  of  small  scale  industries  and
 from  Rs.  74  crores  to  Rs,  255  crores
 in  respect  of  exports,”

 These  are  the  purposes  for  which  banks
 had  been  directed  by  social  control.  This
 has  bgen  done  fully  and  the  Economic
 Survey  is  silent  on  what  progress  has  been
 achieved  six  months  after  I  had  left,  These
 figures  must  not  have  been  very  convenient.
 Therefore,  they  have  not  been  given.  I  feel
 even  in  this  reference  what  has  been  said
 is:

 “As  aresult  of  the  various  measures
 taken  by  the  Reserve  Bank...""

 this  has  been  done,  Did  the  Reserve  Bank
 take  the  steps  ?  Or  did  I  take  the  steps  a
 Did  the  Government  take  the  steps  ?  Did
 the  Finance  Minister  take  the  steps  ?  This
 is  forgotten.  This  was  done  by  me  more
 than  by  anybody  else.  This  was  done
 personally  by  me  even  before  social  control
 legislation  was  passed.  Six  months  before
 that  this  was  put  into  effect.  They  dv  not
 have  even  the  courtesy  to  acknowledge
 that.  Otherwise  bank  nationalisation  would
 be  exposed  in  its  proper  colour,  This  is
 what  makes  the  Presidential  Address  unique
 pethaps.  Then,  I  would  like  to  refer  to  what
 is  mentioned  about  Bokaro,  It  has  been
 stated  here  :

 “Government  have  now  decided  to
 take  in  hand  immediately  the  work  on
 the  second  stage  of  the  Bokaro  plant.”

 The  House  has  always  been  informed  that
 the  Indian  consultants,  that  is,  the  Central
 Engineering  and  Designs  Bureau  of  Hindus-
 tan  Steel  Limited  have  been  appointed  con-
 sultants  for  the  second  stage.  I  happen  to
 know  something  about  the  background  of
 Bokaro  project  and  therefore  T  would  like
 the  House  to  know  this.  Indian  consultants
 Messrs  Dastur  and  company,  have  been  pu-
 shed  out  of  Bokaro  and  now  Russians  have
 been  brought  in  the  garb  of  col'abration,  I
 would  like  to  point  out  that  as  far  back  as
 958  M/s,  Dastur  and  Company  had  prep-
 ared  a  preliminary  porject  report  for
 Bokaro.  and  detailed  project  report  in  1963.
 This  was  accepted  and  they  were  appoin-
 ted  consultants,  principal  Indian  conswl-
 tants,  for  the  complete  engineering  for
 Bokaro.  The  American  offer  came  first  for
 these  plants:  but  that  was  rejected  becarse
 they  wanted  a  turn-key  job  and  think  it
 was  rightly  rejected.  But  afterwards  what
 happened  7?  The  moment  the  Russiag
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 offer  came,  all  this  was  reversed,  Pastur and  Company  who  were  appointed  as
 Cconsullants  for  Bokaro  were  pushed
 out  because  the  Russians  would  not
 accept  them.  And  then  they  did  this  camou-
 flage,-GEDB  entered  into  this  design
 collazoratoa  with  Gspromex.  Russian  Desi-
 gar  Organisauon.  They  hive  another  colla-
 boratioa  fox:  Engineering  with  U.S,  A.
 Perhaps  it  has  equalised  the  two--I  do  not
 know.  But  this  particular  matter  comes
 eolirely  to  the  Russians,  Now,  it  is  known
 that  the  Russian  machinery  and  the  Russian
 Projects  are  very  costly  and  their  machinery
 otutda-ed,  It  is  not  an  upto-date  machinery
 at  all  in  my  view.  It  happened  in  the  ca-e
 of  the  MIGs  and  yet  we  go  on  doing  it  and
 the  cost  goes  on  mounting  and  these  costs
 make  stcel  more  and  more  costly.  And,  be-
 cause  th:  Russians  would  not  agres,  Dastur
 and  Co.  were  not  given  in  the  first  stage
 also,  about  consultancy.  Then,  in  the
 second  s'aze,  they  were  promised  but  that
 also  was  not  given.  They  get  pushed  out  of
 itanJd  this  Indian  company  as  it  is  called,
 is  doing  it.  This  puts  people  at  a  disadyan-
 tage  We  are  dependent  on  the  Russians  for
 the  HEC;  we  are  dependent  on  the  Russians
 for  Bokaro;  we  ace  dependent  on  the
 Russians  for  this  consultant  company.  All
 this  has  come  into  effect  and  the  cos's  go
 on  mounting,  |  would  like  to  show  to  you
 how  these  costs  hav2  increased,  The  Rour-
 kela  stec!works  have  cost  Rs.  l977  per  ton;
 Bhilai  steelworks  have  cost  Rs,  1700  per
 ton:  Durgapur  steel  works  have  cost  Rs.
 I795  per  tor;  whereas  in  some  steel  facto-
 ries  in  other  countrizs  like  Japan  Fukuyama
 stecl  works,  it  costs  Rs  992  per  ton:  Spen-
 eer  Works  in  the  UK  costs  Rs.  II70  per
 ton;  Taranto  in  Italy  costs  Rs.  86  per  ton;

 What  is  Bokaro  going  to  cost  ?  Bokaro
 will  cost  Rs.  2560,  per  ton,  excluding  cus-
 toms  duty,  township,  offsite  facilities,  design
 and  engineering,  If  all  these  are  included,
 Bokaro  is  likely  to  cost  Rs  4,l20  per  ton.

 6.25  hrs.

 {M  R.  DEPUTY-SPEAKER  in  the  Chair.]

 SHRLV.  KRISHNAMOORTHI  (Cuda-
 lore)  :  All  this  happened  when  he  was
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 Finance  Minister.
 moiiem  ?

 Is  he  doing  a  posi

 S‘IRT  MORARII  DESAI:  I  was  say-
 ing  this  then.  But  no  action  had  been  taken,
 Itis  for  peinting  out  inconvenient  things
 that  Lam  out  Thit  also  ought  to  be  reali-
 seJ.  Ehad  poxnted  out  to  the  Minister  of
 Steel]  and  Heavy  Engineering  that  these
 casts  are  very  heavy  aod,  therefore,  they
 must  be  looked  into,  and  the  costs  must  be
 reduced,  This  is  what  I  had  said.  Beyond
 that,  the  Finance  Minister  cannot  do  any-
 thing  more.  Itis  the  Prime  Minister  who
 can  do  whatever  the  Prime  Minister  may
 want  todo,  not  the  Finance  Minister  or
 the  Deputy  Prime  Minister.  He  can  only
 advise;  he  can  do  nothing  more  than  that.

 Therefore,  these  costs  of  Bokaro  are
 going  to  be  more  than  double.  How  will
 this  steel  be  of  any  grest  use  to  the
 country  ?  Ido  not  know,  The  cost  will  be
 greater  and  greater  in  all  the  engineering
 works  which  will  use  this  steel.  This  is  why
 we  have  come  to  grief,  This  is  what  requires
 to  be  exira'nzd  and  set  right.  This  is  so
 beciuse  they  are  overcapitalised,  because
 also  there  is  far  more  labour  than  necessary,
 sometimes  4000.5  000  more  than  required
 in  several  projects.  And  we  are  not  taking
 any  action  to  sce  that  this  is  set  right.

 The  management  also  is  not  properly
 done  That  is  why  we  come  to  grief  in  the
 matter  of  our  stecl  plants  and  other  such
 public  sector  areas  |  am  for  these  public
 sector  areas.  These  public  sector  projects
 are  very  necessary;  otherwise,  the  country
 will  not  go  ahead.  They  will  not  help  us  if
 we  do  not  bring  down  costs.  If  the  costs  go
 up,  thea  our  economy  will  never  benefit
 We  will  nat  go  to  th:  haven  where  we  want
 to  go,  at  any  rate  where  we  are  promised
 to  be  taken  by  the  President's  Address
 or  by  the  budget  as  it  is  so-called...
 (Jarerruptions),  This  is  how  I  know.  This  is
 what  I  was  poiming  out.  This  is  why  it  was
 not  liked.

 Then  I  was  also  intrigued  a  bit  when  in
 her  budget  specch,  the  Prime  Minister  said
 that  she  had  levied  some  taxes  on  whisky
 and  brandy  imported  from  outside  as  a
 matter  of  personal  reconciliation,  if  not
 pelitical  recerci'iation,  The  meaning  is
 obvicus.  But  |  do  pot  want  to  go  in-
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 to  that.  I  have  no  cause  for  not  reconciling
 myself  with  the  Prime  Minister,  I  consider
 her  a  friend;  I  do  not  consider  her  anything
 else,

 But  where  is  Prohibition  7  That  is  what
 I  want  to  know.  That  is  not  mentioned  at
 all  If  this  is  so,  how  can  Gandhiji  be  men-
 tioned  in  the  Address  at  all  in  the  centenary
 year  ?  This  is  why  itis  not  mentioned.
 Then  in  order  that  it  is  not  mentioned,  the
 ground  is  being  prepared  with  the  help  of
 my  hon,  friends,  the  communists,  to  do  all
 this  kind  of  things.  Where  shall  we  go  7  I
 do  not  know.  Tam  not  saying  about  one
 particular  person.  (An  Hon,  Member  :  Let
 him  ask  Veerend:a  Patil).

 When  my  hon.  friend  and  leader,  Kripa-
 laniji,  mentioned  about  the  interview  which
 the  Prime  Minister  had  chosen  to  give  to  a
 French  newspaper  editor  or  somebody,
 objection  was  taken  about  the  paper.  What
 does  the  paper  matter  ?  What  she  said
 matters,  And  that  has  been  quoted  in  inver-
 ted  commas.  Has  it  been  denied  ?  Let  it  be
 denied  and  I  will  accept  that  denial,  if  that
 is  so.  But  thatis  allin  inverted  commas.
 That  is  why  that  paper,  the  French  paper,
 wrote  about  Mahatma  Gandhi  as  the  ‘be-
 loved  dictator’,  That  is  how  it  is  titled.
 Then,  this  is  how  it  is  all  described,
 that  he  would  have  taken  us  to  the  villages,
 This  was  not  what  he  meant.  He  only  did
 not  want  us  to  be  slaves  of  machines,  he
 wanted  us  to  see  that  machines  are  used
 for  our  benefit,  That  is  how  things  should
 go  on.  He  was  a  realist,  he  was  not  a
 person  who  trod  in  air  or  in  the  skies,  he
 trod  onthe  earth  and  that  is  why,  if  he  is
 to  be  treated  like  that,  how  can  any  of  us
 be  treated  better  ?  We  are  bound  to  be
 treated  worse  than  that,  I  have  no  doubt,
 because  we  have  the  effrontery  to  go  ‘on
 reminding  them  about  this.  This  is  not
 liked,  Therefore,  if  even  he  is  a  reactionary
 we  are  bound  to  be  total  reactionaries,  be-
 cause  how  can  we  be  better  men  ?  If  this  is
 the  ground  on  which  the  President's  Add-
 ress  is  considered  to  be  unique,  well,  God
 help  them,  that  is  all  I  can  say,

 T  would  like  also  to  mention  about  what
 issaid  about  China  in  this  Address  that
 also  perhaps  makes  it  unique,  Here  it  is

 said  ६
 “With  China  also  our  aim  has  been  to
 conduct  our  relations  on  the  principles
 of  mutual  respect  of  each  other's  sove-
 reignty  and  territorial  integrity  and  non-
 interference  in  each  other's  internal
 affairs,  We  expect  China  to  respect  our
 right  to  pursue  our  own  domestic  affairs
 and  foreign  policy,”
 That  is,  China  should  oblige  us  by  be-

 having  all  right  and  kindly  to  us.  We  have
 taken  a  unanimous  vow  in  this  bon.  House
 that  we  will  not  rest  until  we  get  back  oyr
 territory  illegally  occupied  by  China.  There
 is  no  mention  of  that  determination  On  the
 contrary,  we  request  China  to  allow  us  to
 function  properly.  If  this  is  the  way  we  are
 going  to  do  this,  I  do  not  know  where  this
 country  is  going  to  be  led  to.  That  is  what
 I  would  like  my  hon.  friends  to  understand,
 to  ponder  over  and  to  see  what  they  can
 do  about  it  to  see  that  the  self-respect  and
 integrity  of  this  great  country  are  preserved
 and  safeguarded  by  those  in  power.

 Jastly,  | ह  would  refer  to  tie  statement
 of  the  Chief  of  Staff  made  at  Bulandshahar.
 He  disapproved  of  fiequent  calling  of  the
 army  for  suppressing  civil  disturbances.  He
 said  it  was  the  duty  of  the  police  and  the
 police  should  do  it,  This  has  perhaps  been
 said  before  also  by  some  people.  I  would
 agree  as  atheory  that  the  military  should
 be  called  on  as  few  occasions  as  is  physi-
 cally  possible,  But  does  this  mean  that  the
 Chief  of  Staff  considers  that  the  Govern-
 ment  has  been  reckless  in  using  the  mili-
 tary  during  last  year  orin  recent  years  ?
 If  that  is  so,  can  the  Chief  of  staff  criticise
 the  Government  under  whom  he  is  7  Is  it
 for  th:  Chief  of  Staff  to  consider  where  the
 military  isto  be  used  and  where  it  is  not
 to  be  uged  ?  Is  it  the  function  of  the  civil
 power  or  the  military  power  ?  I  have  great
 respect  for  the  Chief  of  Staff,  for  his  capa-
 city.  but  I  do  not  know  how  these  great
 officers  can  speak  in  public  in  this  manner
 where  the  Government  is  run  down  and
 where  the  Government's  authority  is  not
 respected,  because  this  is  just  challenging
 the  actions  of  Government,  and  this  is
 what  T  object  to.  If  this  is  what  we  ag
 going  to  encourage  in  this  country,  God
 help  us,  that  is  all  that  T  can  say.  Let  my
 friends  in  this  House  ponder  over  this  and
 see  thal  we  are  saved  from  wrong  situations
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 arising  asa  result  of  what  is  mentioned  io
 the  President’s  Address.

 SHRI  M.  MUHAMMAD  ISMAIL
 (Manjeri)  :  Sir,  the  President's  Address
 gives  a  correct  picture  of  the  country’s
 position  today.  It  is  refreshingly  vigorous
 and  clear  in  tone  and  Style  which  is  chara-
 Cteristic  of  the  President.  (Jnterruptions).
 Parts  of  the  Address  may  not  be  {to  the
 liking  of  some  of  our  friends,  but  the
 Picture  itself  is  a  true  one,

 As  I  already  indicated,  the  Address
 speaks  of  the  undeniable  fact  that  the
 country  is  now  in  a  ferment  and  that  the
 aspirations  of  our  people  and  their  hopes
 and  expectations  hid  been  aroused,  un'ea-
 sing  a  vast  amount  of  energy  and  enthusi-
 asm  Itis  good  that  the  Government  are
 determined  to  give  to  these  forces  a  new
 sense  of  direction  and  purpose  as  well  as
 a  realizable  goal,  to  go  forward  at  a  faster
 pace  towards  the  achievement  of  a  secial
 order  which  is  just  and  humane,

 Imay  mention  here  that  the  nationali-
 fatica  of  banks  has  already  begun  to  show
 its  beneficial  results  and  many  small  men
 and  petty  traders  are  able  to  get  money,
 more  easily  and  readily,  for  eking  out  their
 living  in  a  better  manner.  I  would  only  say
 in  this  connection  thst  along  with  making
 money  available,  care  should  a!so  be  taken
 to  see  that  moncy  is  put  to  proper  and
 teveficial  use,  It  is  a  matter  for  gratification
 that  the  Government  recognises  we  more
 keenly  the  vital  importance  of  agriculture
 to  our  country.  Agriculture  is  an  industry
 which  is  vital  in  our  economy  aod  in  which
 more  than  75  per  cent  of  our  people  are
 engaged.  In  any  planning  this  must  have
 taken  topmost  and  uppermost  priority.  The
 principle  ought  to  have  been  to  encourage
 this  industry,  which  was  already  in  existe-
 nce  and  those  industries  required  for  impro-
 ving  agriculture,  before  launching  upon
 any  other  industrial  programme.  If  this  had
 te:n  done  at  the  beginning  of  the  Plan,  it
 would  have  served  asa  stable  deep  and
 unshakable  foundation  for  the  industriali-
 sHiion  of  the  country,  Agro-industries
 would  have  led  to  many  other  industries,
 Now  at  last  this  point  is  recognised  and
 vigorous  altemats  are  made  in  this  direction,
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 As  the  Address  points  out,  the  agricultural
 industry  was  given  a  new  strategy  to  gO
 upon  and  the  results  are  already  known
 and  appreciated  even  in,  foreign  countries,

 Sir,  minor  irrigation  like  the  tanks  and
 underground  water  resources  are  receiving
 better  and  more  considcration  now,  It  was
 of  the  utmost  importance  and  it  was  recog-
 nised  so  by  some  parties  even  at  the
 beginning  of  Independence.  It  was  urged
 that  these  resources  must  be  tapped  first
 and  foremost,  because  this  will  give  divi-
 dends  even  ina  few  months’  time  and  it
 will  supplement  the  resources  for  other
 greater  industrial  development  in  a  quicker
 and  satisfactory  manner.

 In  this  connection,  I  would  say  that  in
 Kerala,  the  fishing  industry  is  as  important
 as  agriculture  because  Kerala  is  a  land
 which  is  suffering  from  extreme  scantiness
 of  agricultural  Jand.  A  large  number  of
 people  are  engaged  in  the  fishing  industry
 and  they  are  ina  very  bad  way,  A  recent
 technological  survey  of  the  State  gave  the
 per  capita  income  of  a  fisherman  at  25  paise,
 and  itis  inthat  State  that  a  much  larger
 portion  of  the  fishing  industry  in  the
 country  is  concentrated.  About  a  year  ago,
 the  Government  of  that  State  had  submitted
 to  the  Government  of  India  a  Master  Plan
 for  modernising  and  developing  the  fishing
 industry  and  appealing  for  loans  or  grants
 for  carrying  out  those  schemes,  and  still
 they  have  not  found  any  response  from  the
 Central  Government.  The  sooner  they  pass
 that  Master  Plan  and  send  it  to  the  Govern-
 ment  of  Kerala,  the  sooner  it  will  be
 immensely  helping  the  people  of  that  State,
 and  it  will  have  a  vital  bearing  on  the  eco-
 nomic  development  of  that  industrially
 backward  State.

 MR,  DEPUTY-SPEAKER  :  The  hon
 Member's  time  is  up.

 SHRI  M.  MUHAMMAD  ISMAIL  :
 So  Soon  7  I  have  a  number  of  points  which
 will  take  me  twice  the  time  that  I  have  alre-
 ady  taken,

 MR.  DEPUTY-SPEAKER  :  You  are
 completing  10,  minutes,  The  other  Members
 are  there  who  are  interested  in  speaking.

 SHRI  M,  MUHAMMAD  ISMAIL  :
 In  Tamil  Nadu,a  oew  scheme  has  been
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 prepared  for  renovating  the  old  Pennar  and
 Kaveri  delta  scheme  A  team  which  came
 from  a  UN  agency  recently  for  studying
 and  inspecting  the  scheme  on  the  spot  have
 approved  of  it  and  they  expressed  their  ad-
 miration  for  the  efficient  way  in  which  that
 plan  has  been  prepared.  Their  opinion  was
 expressed  publicly,  and  it  was  found  in  the
 Papers.  If  only  that  project  was  executed,
 the  production  of  00.  in  Tamil  Nadu  wo-
 uld  at  least  be  doubled  in  quantity  ina  short
 while,  Ithinkitisnow  under  examination
 by  some  agency  outside  our  country,  I  wo-
 uld  request  the  Government  of  India  to  see
 that  quick  clearance  is  given  to  that  scheme
 and  that  itis  put  through  Tt  will  be  not
 only  for  the  benefit  of  that  State  but  also
 for  the  benefit  of  the  whole  country.

 It  is  a  good  idea  that  now  more  atten-
 tion  is  being  paid  to  agriculture,  But  I  hope
 the  case  of  cash  crops  would  not  be  negle-
 cted  or  ignored.

 Government  are  now  concentrating  mo-
 re  upon  steel,  oil  and  fertilizer,  so  for  as
 industries  go,  In  that  connection,  I  would
 like  to  refer  to  the  Salem  steel  plant,  People
 have  been  agitating  for  it  for  a  pretty  long
 time,  I  would  suggest  that  it  should  be  set
 up  as  soon  8५  possible.  [t  will  have  an  imp-
 ortant  bearing  on  the  development  of  Tamil-
 nadu  and  it  will  create  enth  in  the

 It  is  said  that  the  government  are  going
 to  intensify  their  efforts  for  the  develop-
 men,  of  small-scale  and  medium-scale
 industries,  It  is  all  to  the  good,  But,  at  the
 same  time,  I  want  to  say  that  red  tape  and
 routine  should  not  come  in  the  way  of
 helping  these  industries  quickly.  I  do  not
 say  that  red  tape  and  routine  mu%t  be  abol-
 ished  altogether  because  they  also  represent
 anecessary  portion  of  the  procedure  that
 has  to  be  adopted  in  such  cases,  but  they
 must  be  reduced  and  things  must  pass
 through  very  quickly,  Now  there  are  insta-
 nees  in  which  the  government  servants  tak-
 es  two  years  to  consider  an  application  and
 that  too,  to  reject  it  finally,  That  is  nota
 satisfactory  arrangement,

 MR.  DEPUTY-SPEAKER  T  cannot
 allow  him  any  more  time,  He  has  already
 taken  fifteen  minutes.  He  should  conclude,

 SHRI  M.  MUHAMMAD  ISMAIL  :
 While  speaking  of  the  development  of  the
 country  the  President  has  stressed  on  com-
 munal  harmony  and  peaceful  amosphere  in
 the  country,  He  says  that  when  we  were
 expecting  that  things  were  improving  there
 came  the  shocking  eventsin  Ahmedabad
 causing  national  humiliation  and  leaving  a
 blot  on  our  honour,

 We  are  grateful  to  the  Government  for
 people  for  the  industrial  development  of  the
 area.

 There  has  been  a  new  discovery  of  iron
 ore  in  Kerala  and  it  has  been  testified  by
 the  authorities  concerned  as  the  best  kind
 of  ore,  It  has  been  found  in  workable  quan-
 tities  and  the  Government  of  Kerala  is  anx-
 ious  that  it  should  be  exploited  as  soon  as
 possible.  ]  hope  something  substantial  will
 be  done  by  the  Government  of  India  for
 this  enterprise.

 There  was  some  oil  exploration  by  off-
 shore  drilling  in  Tamilnadu.  What  is  the
 report  that  has  been  given  and  what  is  the
 further  procedure  about  it,  one  does  not
 know.  Oil  is  important  for  industrial  deve-
 lopment  and  it  is  very  necessary  that  Tamil-
 nadu  and  the  country  asa  whole  should
 get  the  benefits  of  the  exploitation  of  this
 particular  commodity.  This  will  also  consi-
 derably  reduce  the  present  regional  imbal-
 ance  in  the  States.

 recognising  the  enormity  of  the  happenings
 in  Ahmedabad  and  other  places,  The  State
 Governments  with  the  assistance  of  the
 Central  Government  are  charged  with  the
 rehabilitation  of  the  victims  of  those  happe-
 nings,  Of  course,  dead  men  catnot  be  brou-
 ght  to  life;  but  what  is  being  done  in  the
 matter  of  rehabilitation  of  the  victims  who
 are  alive  ?  We  do  mot  know.  There  are
 innumerable  widows  and  people  who  suffer-
 ed  from  that  holocaust  (Jaferr  uption).

 MR.  DEPUTY-SPEAKER  T  would
 request  all  Members  to  be  bricf  so  that
 everybody  has  a  chance.  I  cannot  give  you
 more  time.

 SHRI  M.  MUHAMMAD  ISMAIL
 I  would  only  mention  that  whatever  meas-
 ures  they  have  taken  for  rehabilitation  of
 those  people  must  be  published.  Pd

 Then,  injustice  to  Urdu  still  continues,
 Unless  and  until  Urdu  gets  justice,  it  would
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 not  mean  that  the  minority  community  has
 received  full  satisfaction  at  the  hands  of
 the  authorities,

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur)  :  Sir,  I  support  the  motion
 moved  on  the  President’s  Address.  Before
 speaking  I  would  like  to  draw  jour  atten-
 tion  to  the  fact  that  there  is  no  provision
 for  translating  our  speeches,  which  we  want
 to  deliver  in  our  regional  languages.  There-
 fore  I  would  like  to  speak  in  Sanskrit.
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 target  is  yet  to  be  achieved.  Still  there  is
 shortage  of  foodstuff  in  our  country.  We
 are  procuring  food  from  other  counties  by
 spending  hundreds  of  thousand  of  foreign
 exchange.  I  wish  more  attention  be  paid
 on  productivity,  not  on  publicity,  green
 revolution  is  in  the  field,  not  on  papers.

 For  the  welfare  of  the  agriculturists
 much  more  yet  tu  be  done.  The  land,
 agricultural  implement,  water  and  fertili-
 sers.  these  four  things  are  must  for  the
 improvement  of  agriculture,  I  shall  speak
 about  land  later  on,

 MR.  DEPUTY-SPEAKER  :  Whatever  I  mean  by  agricultural  implement  the
 you  speak  in  whatever  language,  kindly  bullock  and  small  tractors.  Credit  socicties
 conclude  in  five  minutes.  Ido  not  think  which  are  to  advance  loan  to  the  cultivators
 there  is  any  arr  t  for  the  translation  for  purchasing  bullocks  or  tractors
 of  a  speech  in  Sanskrit.  Therefore,  after  in  most  cases,  in  name  only.  Suppose,  a
 your  speech  kindly  give  a  translation  of
 your  speech  to  the  reporters.

 **  SHRI  BISWANARAYAN  SHASTRI  :

 Irise  to  support  the  metion  of  thanks
 on  President's  address  moved  by  Shri  K.
 Hanumanthaya,  Before  I  speak  on  the
 subject  [um  to  observe  that  there  is  no
 facility  for  translating  speeches  from  the
 languages  of  the  eastern  region,  I  would
 like  to  speak  in  Sanskit.

 The  President  in  his  address  was  briefly
 referred  to  the  policy  of  the  Govt.  and  the
 achievement  so  far  made  in  different
 fields.  He  has  also  pointed  out  the  steps
 that  the  Govt.  have  taken  and  are  likely
 to  take  in  future.  We  are  thankful  to  him
 that  he  has  focussed  our  atlenlion  on  the
 peresent  day  socio-political  problem  of  the
 country.

 The  tree  is  known  by  the  frutts  it  bears.
 The  success  of  the  policies  pursued  by  the
 Govt.  can  be  judged  by  the  resulls  so  far
 achieved  in  removing  poverty  and  boosting
 up  agriculture  and  industry.  No  light  is
 required  to  see  the  rising  sun.  No  elucida-
 tion  is  necessary  to  understand  the  progress
 made  by  Govt.  in  different  fields.  No
 doubt,  Govt.  have  achieved  something,
 done  many  things,  but  much  more  yet  to
 be.done  in  the  field  of  agriculture,  industry
 and  rural  upliftment,  We  have  heard  much
 about  ‘green  revolution’  and  there  is  wide
 Tange  publicity  about  it,  Even  then  the

 farmer  needs  rupees  one  thousand  to
 purchase  a  pair  of  bullocks  and  if  he  is
 granted  a  loan  of  five  hundred  only,  what
 will  he  do  with  that  five  hundred.  Is  it
 expected  that  he  would  purchase  one  bull-
 ocks  with  that  amount  and  place  himself
 in  place  of  other  bullock  and  carry  on
 cultivation,  The  loan  advanced  to  the
 cultivators  must  be  adequate  and  timely.

 To  irrigate  the  agricultural  land  dams
 are  constructed  and  canals  are  there.  There
 are  hundreds  of  miles  irrigation  canal  in
 other  states  but  nota  mile  in  Assam.  It
 is  regretted,

 Lift  irrigation  is  more  beneficial  to  the
 small  farmers.  For  this  electricity  is  a
 must,  Who  does  not  know  about  it  Io
 Assam  villages  are  plunged  into  darkness,
 let  alone  power  for  irrigation  Alas,  natural
 fas  worth  lacks  of  rupees  are  fared  out
 daily  in  Assam.

 We  are  hearing  tall  talks  about  agririan
 reform.  Such  reforms  should  not  remain
 as  slogans  and  in  papers.  If  the  land  reform
 is  not  carried  out  peacefully  in
 legal  way  and  the  land  is  not  made
 available  to  the  tillers  who  can  prevent  the
 Naxalite  method  from  operation.

 In  ancient  time  the  land  was  considered
 asthe  property  of  the  entire  Nation,  the
 state,  Therefore  Bharata  is  land  lord  neither
 Yadu,  nor  Madu.  This  concept,  land
 belongs  to  the  state  was  remembered  on
 all  socio-religious  occasions  in  this  way.
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 Bhuswamine  Bharatya  namah,

 Bharata  is  to  be  taken  as  symbolic  one,
 it  represents  nation  and  the  state.  It  is
 not  an  individual,

 In  ancient  times  the  welbcing  of  the
 farmers  was  the  primary  concern  of  the
 state.  Therefore,  whenever  there  was  a
 Royal  visitor  to  the  hermitage  those  sages
 devoted  for  universal  good  used  to  enquire
 about  the  condition  of  the  agricullurists.
 The  Mahabharata  says  :

 क्वचित्‌  कृषिकरा  राष्ट्र  न  जहात्यतिपी  डिताः  ।
 ये  वहन्ति  चुर  राज्ञां  संभरन्तीतरानपि  ॥

 Whether  the  agriculturists,  who  not
 only  bear  the  burden  of  the  king  but  sup-
 port  all  others,  being  heavily  oppressed  (by
 taxes  levied  on  them  and  by  the  persons
 who  collect  it)  have  not  left  the  kingdom  ?

 The  cultivators  must  get  reasonable
 price  of  their  products.  The  price  of
 agricultural  products  must  have  relation  to
 Jabour  put  in  and  investment  made  on  in
 the  field,

 Now,  I  switch  over  to  English.  Regar-
 ding  my  State,  1  would  hke  to  draw  your
 attention

 MR,  DEPUTY-SPEAKER  :  No  trans-
 lation  now,  You  should  give  the  translation
 in  writing  to  the  office.

 SHRI  BISWANARAYAN  SHASTRI  :
 Only  two  or  three  minutes,

 MR.  DEPUTY  SPEAKER  ;  No  please;
 your  time  is  up.  There  are  other  Members
 also  who  are  anxious  to  speak,

 SHRI  BISWANARAYAN  SHASTRI  :
 lam  concluding.

 No  major  industries  have  been  establi-
 shed  in  the  public  sector  in  my  Stale  except
 the  Namrup  fertiliser.  But  there  is  a  grieva-
 nee  that  the  local  people  are  not  employed
 there.  This  should  be  looked  into  We
 are  grateful  to  the  Prime  Minister  that
 she  has  made  an  announcement  regarding
 industrialisation  and  about  the  establish-
 ment  ofa  second  refinery  or  petro-chemical-
 complex  there.  But  |  am  afraid  the  expert
 opinion  does  not  stand  in  the  way,

 Industrialisation  of  Assam  sbould  be
 taken  as  a  package  deal,  Before  Pakistan
 agerassion,  there  was  a  water  route  and  an
 air  route  from  Assam  to  Calcutta,  During
 Pakistan  aggression  that  was  closed,  Later
 on,  in  their  own  interest,  Pakistan  allowed
 Indian  aircraft  to  fly  over  East  Pakistan.
 But  they  did  not’  open  the  water  route.
 Since  they  have  no  mecessity  of  the  water
 route,  they  do  nut  allow  Indian  ships  to
 ply  through  East  Pakistan  to  Calcutta,  I  do
 not  consider  it  a  wise  decision  on  the  part
 of  our  Foreign  Ministry.  Both  water  route
 and  air  route  should  have  been  taken  as  a
 package  deal.  If  the  transport  bottle-neck
 of  the  State  of  Assam  is  not  removed,  the
 acceleration  of  industrialisation  cannot  be
 achieved.  Therefore,  |  appeal  to  the  Gove-
 toment  that  the  question  of  industralisation
 should  be  taken  along  with  removing  the
 transport  bottle-  neck  of  Assam,

 I  want  to  make  only  one  point  more  that
 during  the  Third  Plan  period,  the  percapita
 income  in  Assam  has  gone  down  from
 sixth  position  to  eleventh  position  whereas
 in  other  States  it  has  gone  up.  Why  is
 it  so7  There  is  no  major  intustry  in  Assam,
 Assam  is  surrounded  by  foreign  countries
 and,  therefore,  private  capital  is  shy  there.
 Unless  the  Government  of  India  comes  for-
 ward  with  a  concrete  proposal,  Assam  can-
 not  prosper  in  the  field  of  industrialisation.
 Sir,  the  Fifth  Finance  Commission  did.
 not  do  full  justice  to  Assam.  Therefore,  I
 will  be  happy  if  a  more  sympathetic  consi-
 deration  is  given  to  this  backward  and  und-
 er-developed  State.

 7  brs.

 शो  देवेत  सेन  (अ्रसन्‍्सोल)  :  उपाध्यक्ष
 महोदय,  इस  सदन  में  चन्द  दिनों  पहले  हम
 लोगों  ने  माननीय  श्री  झटल  बिहारी  वाजपेयी
 का  भाषण  सुना  था ।  इस  में  उन्होंने  भारतीय
 करणा  पर  प्रकाश  डालने  को  प्रयास  किया  था  1
 जहां  पर  उन्होंने  कहा  कि  भारतीयकरणा  का
 एक  पहलू  है  स्वदेशी,  तो  उस  को  मानने  में  हमें
 कोई  ऐतराज  नहीं,  कोई  दिक्कत  नहीं,  जहां
 पर  उन्होंने  कहा  कि  भारतीयकरण  का  एक  तू
 है  विदेशी  मुल्कों  से  सहायता  न  हेना,  उस  में  भी
 हम  लोगों  को  कोई  ऐलराज  नहीं  है  अगर  इस  के
 साथ  यह  भी  जोड़  दिया  कि  सी  आई  ए  से  भी
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 कोई  मदद  न  ली  जाये  ny  लेकिन  तीसरे  पैदलू  के
 सम्बन्ध  में  उन  से  जरूर  कहना  चाहता  हूं  कि
 जिस  दिन  उन्होंने  यह  व्याख्यान  दिया  था  उसी
 दिन  दिल्‍ली  में  गुर  गोलवल्कर  जी  का  व्याख्यान

 हुआ  था,  जिस  में  उन्होंने  कहा  था  कि:

 “Only  a  united  Hindu  India  can  save  the
 country,  7

 मैं  दोनों  को  मिला  कर  उन  से  पूछ  गा  कि  क्‍या
 उन  का  भारतीयकरणशा  और  गुरु  गोलवल्कर  का

 यूनाइटेड  हिन्दू  इंडिया  दोनों  एक  साथ  चलेंगे  ?
 इस  का  वह  स्पष्टीकरशा  करें।  उन्होंने  झभी
 तक  इस  के  बारे  में  कुछ  नहीं  कहा  श्री
 वाजपेयी  बाहर  से  रुपया  नहीं  लेता  चाहते,  इस
 में  तो  हम  लोग  उन  के  साथ  सहमत  हैं,  लेकिन
 क्या  वह  हिटलर  की  जो  फिलासफी  थी  हिटल-
 रिज्म  की  उस  को  भी  इंडिया  में  लाना  चाहते
 हैं।  हिटलर  भी  कहता  था  कि  :  .

 “Germany  is  the  ego  of  the  nation,  "

 हिटलर  कहता  था  कि  जिस  की  नसों  में  एरियन
 ब्लड  नहीं  है  वह  जर्मन  नहीं  हो  सकता  और
 इस  मुल्क  में  बसने  का  उसे  कोई  हक  नहीं  है  ।
 इस  बहाने  से  जर्मनों  का  कंस्ट्र  दन  किया  गया
 झौर  लाखों  आदमी  मारे  गये  हम  लोगों  को  डर
 है  कि  अगर  यह  फिलासफी  हिन्दुस्तान  में  भ्राती
 है  शर  उसको  रोकने  की  कोशिश  नहीं  की  गई

 तो  हिन्दुस्तान  में  ऐसे  ढंग  के  अत्याचार  चल
 जायेंगे  की  हिन्दुस्तान  के  ट्रुकड़े-टुकड़े  हो  जायेंगे।
 यहां  पर  पांच  करोड़  मुस्लिम  हैं  और  श्राप  सब
 को  हिन्दू  नहीं  बना  सकते,  और  हम  लोग  करने
 भी  नहीं  देंगे  t

 aft  हरदयाल  देवगण  (पूर्व  दिल्‍ली)  :  किसने
 कहा  हैं  कि  इस  तरह  से  किया  जायेगा  ?  लेकिन

 क्या  हिन्दुओं  का  संगठन  करना  बुरा  है  ?

 श्री  देसेन  सेन  :  मैं  यह  भी  कहना  चाहता
 हूं  कि  आज  स्वतन्त्र  पार्टी  का  बहुत  जोरों  से
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 प्रचार  चल  रहा  है  कि  हम  लोग  डिक्टेट  रशिप
 नहीं  चाहते  |  हमें  इस  की  खुशी  है  कि  डिक्टेटर-
 शिप  हम  लोग  भी  नहीं  चाहते,  लेकिन  मैं
 स्वतन्त्र  पार्टी  को  श्री  टाटा  का  यह  वाक्य  सुनाना
 चाहता हूं  जो  कि  सन्‌  1968  का  है  |

 Speech  delivered  at  the  60th  Annual
 General  meeting  of  the  Indian  Merchants’
 Chamber,  Bombay,

 इस  में  उन्होंने  कहा  था  :

 “Between  now  and  the  next  General
 Elections  in  ‘1972,  so  overwhelming
 may  be  the  disillusion  of  our  voters
 that  they  may  turn  their  faces  totally
 away  from  the  procedures  and  practi-
 ces  of  parliamentary  democracy.  *

 दूसरे  इस  का  सोल्युशन  क्‍या  है  यह  मैं  खुद
 उन  से  पुछता  हूं  ।

 ‘What  then  is  the  solution  ?  What  then
 is  the  alternative  १  Might  it  not  be  a
 Presidential  system  of  Federal  Govern-
 ment  in  which  a  Chief  at  the  Centre
 and  the  Executive  Governors  in  the
 States  are  elected,  for  a  term  of  years,
 during  which  they  are  irremovable  and
 free  to  govern  through  cabinets  of
 experts  appointed  by  them  and  who
 may,  but  need  not,  include  professional
 politicians,  *

 यह  श्री  टाटा  का  कहना  है  और  टाटा  उन
 के  मैनेजर  हैं।

 श्री  एस०  एम०  जोशी  (पूना)  :  वह  जज
 हेगड़े  को  बात  कहते  हैं  ।

 श्रो  वेबेन  सेन  :  इस  के  साथ  ही  माननीय
 सदस्य  ख्याल  करें  कि  श्री  राजगोपालचारी  ने
 प्रें  जिडेंट  के लिए  क्‍या  सजेशन  दिया  था।  वह
 एवस  मिलिटरीमेंन  का।  एक  तरफ  स्वतन्त्र  पार्टी
 और  एक  तरफ  मिलिटरी  मैन,  एक  तरफ  जन
 पंघ  और  एक  तरफ  नेटिव  स्टेट्स,  इन  सब  को
 मिला  कर  हिन्दुस्तानी  में  डिक्टेटरशिप  कायम
 करने  का  प्रयास  चल  रहा  है।  इस  लिये  मैं
 चेतावनी  देता  हूं  कि  इस  के  फन्दे  में  हिन्दुस्तान
 के  लोग  न  पड़े,  यह  बहुत  खतरनाक  है  ।  जन
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 संघ  शौर  स्वतन्त्र  पार्टी  का  यह  जो  कहना  है,
 यह  जो  प्रचार  है  वह  बहुत  खतरनाक  है  देश
 के  लिये  और  इससे  देश  टरुकड़े  ट्रुकड़े  हो  जायेगा।
 मैं  पूछना  चाहता  हूं  कि  क्‍या  श्री  वाजपेयी  ने
 जा  कर  किसी  मुसलमान  को  अपनो  पार्टी  का
 मेम्बर  बनाया  ?

 श्री  हरदयाल  देवगुण :  जी  हां।

 श्री  देवेर  सेन  :  कहां  वनाया  ?

 श्री  हरदयाल  वेबगण  मेट्रोपोलिटन
 कोंशिल  का  एक  मेम्बर  दिल्‍ली  का  एम  ए  पास
 मुसलमान  देशभक्त  जनसंघी  है  n

 at  देवेन  सेन  :  जन  संघ  में  मुसलमानों
 की  तादाद  कितनी  है  ?

 श्री  हरदयाल  देवगश  :  जन  संघ  के  टिकट
 पर  वह  खड़ा  हया  था  और  मेट्रोपोजिटन
 कोंसिल  का  मेम्बर  है  1

 श्री  देवेन  सेन  :  क्या  ाप  जागा  मेस्किद
 के  सामने  जा  कर  अपनी  किलासफी  पर  छुल्ल-
 मखुल्ला  बोल  सकेंगे  ?

 श्री  हरवयाल  वेवगुण  :  हां  जामा  मस्जिद
 में  जाकर  हम  अपना  जलसा  करते  हैँ।

 श्री  वेवेन  सेन  :  इस  सिलसिले  में  मैं  अपनी
 पार्टी  के  रुख़  को  इंडिकेट  और  सिंडिकेट  के  बारे
 में  स्पष्टीकरण  कर  देना  चाहता  हूं।  हम  लोग
 क्सी  को  पाटिकुलरली  नहों  मानते  हैं,  हम  त
 इडिकेट  की  बात  करते  हैं  और  न  सिड़िकेट  ी
 वात  करते  हैं।  हमारी  झपनी  फिलासफी  है।  हम
 कहते  हैं  कि  दोनों  ही  के  साथ  हमारा  कोई
 ताल्लुक  नहीं  ।  न  हम  इ'डिकेट  के  पक्षदार  हैं
 शर  न  सिडिकेट  के  पक्षदार  हैं।  (व्यवधान)  क्‍या
 आय  चाहते  हैं  कि  हम  किसी  का  साथ  करें  ?
 व्यवधान)  हम  को  जितनी  भी  झाशायें  शासन
 की  तरफ  से  दिलाई  गई  थीं  वह  हम  लोग  राष्ट्र-
 पति  के  अभिभाषण  में  नहीं  पाते  ।  इस  बा।  का
 हम  को  दुःख  है।  लेकिन  सब  प्वाइंट्स  पर
 बोलने  का  इस  समय  वक्‍त  नहीं  है  दस  लिये  मैं
 सिर्फ  दो  तीन  प्वाइंट्स  पर  बोलू गा

 हमारे  राष्ट्रपति  एक  ट्रेड  यूनियनिस्ट  हैं,
 हमारा  सौभाग्य  है  कि  एक  ट्रैंड  यूनियनिस्ट
 भारक्त  का  राष्ट्रपति  बना  हैं,  लेकिन  उन  के
 व्याख्यान  में  लेबर  के  बारे  में  कोई  बात  नहीं
 पाई  ny  हम  लोग  चाहते  थे  कि  उन  के  भाषगा  में
 नौड  बेस्ड  मिनिमसम  वेज  का  जिक  रहे  क्योंकि
 हम  देखते  हैं  कि  इ  जीनिञरिंग  इ'डस्ट्रीज  में  हर
 साल  मालिक  लोग  अपने  एम्प्लायीज  से  4,000
 रु०  कमाते  हैं  1  Value  added  by  manufacture

 is  Rs.  6,000  per  year,  wages  paid  per  year
 is  Rs,  2,000  so  the  excess  is  Rs.  4,000  which
 the  employers  will  get.  छेकिन  इतना  होने  पर
 भी  झभिभाषगा  में  नीड  बेस्ड  मिनिमम  वेज  का
 कोई  जिक्र  नहीं  है  t

 हमने  यह  भी  देखा  है  कि  नेशनल  कमीशन
 झान  लेबर  ने  एक  स्थान  पर  बहा  है  कि  भारत
 में  वेज  कास्ट  इन  प्रोपोर्शन  हू  टोटल  मैतुफेक्चर
 कास्ट  इज  डिक्ताइनिंग  ।  लेकिन  हमारी  जो
 नीड  बैस्ट  भिनिमम  वेज  की  डिमॉड  है  उसको
 उधने  नहीं  माना  है।  राष्ट्रपति  जी  ने  कहा  है
 कि  लेबर  कमीशन  की  रिपोर्ट  आपके  सामने  है
 और  उसको  आप  देख  लो।  लेकिन  कमीशन
 की  रिपोर्ट  को  तो  हमने  ठुकरा  दिया  है  |  हम
 उसको  मान  नहीं  सकते  हैं।  कमीशन  ने  नीड
 वैरट  मिनिमम  वेज  की  हमारी  डिमांड  को  नहीं
 माना  है  |  कभोशन  ने  यह  भो  सिफारिश  को  है
 कि  एसेंगल  स्विसिस  में  स्ट्राइक  बन्द  कर  दो
 जाए,  इस्कका  राइट  छीन  लिया  जाए  ।  हम
 इसको  भी  नहीं  गान  सकते  हैं।  इसलिए  मेरा
 कहना  यह  है  कि  राष्ट्रपति  जी  के  अभिभाषण
 में  लेधर  के  बारे  में  कोई  श्राशा  नहीं  बंधाई
 गई  है  1

 ग्रत्र  मैं  सेंट्रल  गवर्नमेंट  एम्प्जायीज  के  बारे
 में  कुछ  कहना  चाहता  हूँ  |  यह  टीक  है  कि  झाज
 यह  झाया  है  कि  जो  सरतिस  में  ब्रेक  आया  था,
 उसको  ब्रेक  नहीं  मादा  जाएगा  ।  लेकिन
 हमारी  मांग  यह  है  कि  सारे  केसिस  को  विदड़ा
 किया  जाए  |  हारी  रंग  है  कि  जो  आादर्मी भी
 डिसमिस  हुए  हैं  उतको  रिइ  स्टेट  किया  जाए  1
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 हम  चाहते  हैं  कि  कोर्ट  केसिस  को  विदड़ा  किया
 जाए  |  साथ  ही  जो  ४छिपार्टमेंटल  प्रोसीडिग्ज
 चल  रही  हैं,  उनको  विदड़ा  किया  जाए।  हम
 चाहते  हैं  कि उनके  खिलाफ  कोई  डिसिप्लनरी
 एकशन  भी  न  हो  1

 श्न्त  में  मैं  इतना  ही  कहना  चांहता  हूँ  कि
 राष्ट्रपति  के  पभ्रभिभाषणा  में  हमारे  लिए  झाशा
 और  उम्मीद  करने  के  लिए  कुछ  भी  नहीं  है  1

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  The  President  has  correctly
 emphasised  the  growing  and  rapid  develop-
 ment  of  industry  and  agriculture.  He  also
 correctly  laid  emphasis  on  the  point  that
 the  nationalisation  of  banks  will  improve
 the  unemployment  situation  in  the  country.
 But  there  are  a  few  points  the  President
 has  not  touched  which  I  wish  he  had,  One
 of  them  in  the  prevailing  linguistic  fanati-
 cism  in  the  country.  What  we  find  is  that
 the  country  is  facing  the  grave  problem  of
 disintegration  because  of  linguistic  fanati-
 cism,

 The  original  proposal  to  divide  the
 country  into  linguistic  States  might  have
 been  good  and  prebably  it  might  have
 Proved  successful,  but  it  seems  now  that
 this  division  on  the  basis  of  language  has
 been  proving  a  source  of  disintegration.

 If  one  goes  from  one  State  to  another,
 neither  can  he  read  the  milestones  nor  the
 sign-boards.  He  does  not  know  which  State
 he  is  in  or  what  to  do  because  the  residents
 of  that  State  do  not  know  the  language  in
 which  he  is  talking.  If  a  person  is  trans-
 ferred  from  Punjab  to  Kerala,  his  children
 cannot  get  proper  education  because  they
 are  not  used  to  the  language  in  which
 teaching  is  imparted  in  that  State.

 Not  only  this.  People  of  each  State  are
 fighting  with  people  of  the  neighbouring
 States  as  if  they  were  separate  sovereign
 countries.  In  this  way  they  are  only  fighting
 their  neighbours,  but  they  are  destrosing
 national  property  like  railways,  posts  and
 telegraph  installations.  I  need  not  mention
 the  States.  All  this  is  splashed  everyday
 in  newspapers.  Some  steps  must  be  taken
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 which  will  climinate  this  fanaticism.  I  hope
 this  Parliament  will  soon  ask  for  the
 Teorganisation  of  States  not  on  linguistic
 basis  but  on  administrative  convenience.

 SHRI  VASUDEVAN  NAIR(Peermade)  :
 That  is  Nijalingappa’s  idea,

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Does  not  matter.  The  idea  is  good,

 The  second  point  I  want  to  make  is  about
 instability  in  States.  In  spite  of  the  mid-
 term  poll,  in  many  States,  there  is  political
 instability,  The  reason  is  not  far  to  seck  .The
 answer  is  simple.  What  will  suit  our  coun-
 try  more  than  the  present  system  of  parlia-
 mentary  democracy  which  we  have  blindly
 followed  on  the  British  pattern  is  the
 presidential  system  of  Government.  The
 reason  is  that  in  a  developing  country
 illiteracy  is  enormous,  the  capacity  of
 people  to  withstand  temptations  is  less,
 and  the  country  cannot  bear  an  cxpensive
 system,  We  know  that  the  Cabinct  system
 which  we  have  adopted  isa  very  expensive
 system.  You  have  40  to  50  Mini:ters  in
 small  States  leading  to  enormous  increase
 in  the  charge  on  the  revenues  of  the  States.
 Not  only  this.  There  is  no  stability  and
 within  a  period  of  five  years  there  can  be
 two  or  three  mid-term  elections  which  a
 poor  country  cannot  afford,  The  candidates
 cannot  fight  on  their  own  and  they  have  to
 take  support  from.  moneyed  classes  and
 with  the  help  of  the  moneyed  classes  you
 cannot  bring  in  socialism.  Thereforc,  1
 sugeest  that  our  Constitution  should  be
 suitably  amended.

 Last  year,  the  Home  Minister  gave  an
 assuraace  in  this  House  on  8  resolution
 which  I  tabled  that  the  Union  Territory  of
 Himachal  Pradesh  would  be  given  Statehc  od,
 So  far  the  assurance  has  not  been  fulfilled
 and  |  hope  that  soon  8  Bill  will  be  intro-
 duced  in  this  House  giving  Statehood  to
 Himachal  Pradesh  and  also  to  other  Terri-
 tories,

 '  Again,  all  our  economic  gains  are  being
 nullified  by  the  increase  in  our  population.
 Not  only  this  the  percentage  of  the  weaker
 section  of  society  is  rising.  The  result  is
 that  large  masses  of  our  population  are
 under  -nourished.  We  have  tried  our  best
 to  introduce  voluntary  family  planning.  but
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 it  is  not  making  much  of  a  dent,  I  suggest
 that  an  element  of  compulsion  be  introduced
 to  help  in  at  least  reducing  the  rate  of
 increase  of  our  population,  if  not  comple-
 tely  stabilising  the  population.

 The  unemp'oyment  problem  is  becoming
 a  serious  menace,  Most  of  our  problems
 and  the  troubles  are  due  tothe  fact  that
 there  is  a  large  army  of  unemployed  per-
 sons  in  our  country,  The  basic  reason  for
 that  is  that  the  educational  system  if  defe-
 ctive,  Emphasis  is  being  laid  on  the  services.
 This  system  was  developed  by  the  Britishers
 with  a  particular  objective  namely  that  they
 wanted  aclass  of  clerks,  but  independent
 India  needs  a  class  of  better  agriculturists,
 technicians  and  industrialists.  The  present
 educational  system,  does  not  meet  that  need.
 The  educationists,  Ministers  and  the  Vice-
 chancellors  have  failed  this  country  because
 they  have  not  been  able  to  bring  the  edu-
 cational  system  in  tune  with  the  needs  of
 the  nation.  Therefore,  I  sucgest  that  the
 time  has  come  when  more  emphasis  should
 be  laid  on  agriculture  and  industry  than  on
 merely  Icarning  languages.  Our  schools  and
 colleges  are  becoming  workshops  of  lingui-
 slics.  They  think  that  by  learning  more
 languages  they  can  create  a  better  India.  I
 suggest  more  emphasis  should  be  laid  on
 the  industrial  and  agricultural  aspects  than
 on  the  linguistic  aspect,

 SHRI  5.  M.  KRISHNA  (Mandya):  We
 have  gone  through  the  motions  of  yet  ano-
 ther  ritualistic  Address  by  the  President  of
 the  Republic  and  hon  Members  who  have
 supported  the  Motion  of  Thanks  have  made
 the  Address  more  unique,  The  plethora  of
 problems  that  the  country  is  faced  with
 today  I]  d>  reatise  cannot  be  solved  in  a  few
 years.We  may  not  cven  be  able  to  solve  these
 problems  in  our  gencration,  The  problems  are
 gigantc;  the  solutions  ¢re  to  match  that  giga-
 nlicism,  But  at  some  point  of  the  ether  a
 beginning  will  have  tobe  made  to  solve  at
 least  some  of  the  pressing  problems  that
 confront  the  country.  The  most  colossal
 of  the  problems  that  we  face  today  is  the
 demon  of  unemp!oyment  that  has  raised  its
 ugly  head  in  the  country.  It  is  reaching
 Proportions  which  certainly  would  disturb
 the  very  tranquility  that  we  find  in  this
 country  today.  In  every  town  and  in  every
 place  in  this  country  we  find  the  problem
 of  unemployed  young  meno  and  women,  Let

 us  realise  that  there  is  a  limit  to  their
 patience  also,  They  cannot  be  fed  by  addre-
 sses  and  slogans  or  speeches  or  by  appoin-
 ih  8  commissions.

 The  other  day  when  we  called  on  the
 Prime  Minister  and  pressed  for  some  radi-
 cal  measures  to  meet  the  -question  of
 upemployment  head  on,  the  Prime  Minister
 gave  us  an  assurance  that  a  committee  under
 the  leadership  of  Prof.  Dantewala  had  been
 appointed  and  that  they  were  awaiting  the
 decision  or  the  report  of  that  committee.
 The  magnitude  of  the  problem  is  such  that
 a  hundred  Dantewala  Committees  could  not
 solve  this  problem  of  unemployment.  It  is
 only  the  Government  which  can  think  of
 solving  this  problem.  They  must  apply
 their  mind  with  all  the  seriousness  that  the
 problem  demands.  There  are  so  many  other
 problems  also  and  within  the  short  time
 that  I  have  I  would  not  be  able  to  refer  to
 all  of  them.

 ॥ ह  shall  make  a  passing  reference  to  the
 nationalisation  of  banking  system  in  this
 country,  We  were  one  of  the  very  few  politi-

 eal  parties  in  this  country  who  had  always
 been  demanding  from  the  Government  that
 the  sooner  the  banking  institutions  in  this
 country  got  nationalised,  the  better  it
 would  be  for  everybody.  When  at  last  whe-
 ther  due  to  political  compulsions  or  other
 compulsions  the  Prime  Minister  came  be-
 fore  the  country  and  announced  that  she
 was  going  to  nationalise  fourteen  banks,  we
 welcomed  that  step.  We  wanted  the  Prime
 Minister  to  go  a  few  steps  further  and
 nationalise  the  rest  of  the  banking  institu-
 tions.  We  know  the  exploitation  of  the
 banking  institutions  by  the  big  business
 houses,  We  welcomed  that  step.  When  the
 Bill  was  introduced  here  we  suggested  to
 the  Prime  Minister  that  a  hasty  motion
 would  not  do,  in  a  serious  matter  like  this.
 We  wanted  that  the  Bill  be  referred  to  a
 Select  Committee  which  would  make  its
 report  in  just  seven  days,  The  Prime  Mini-
 ster  did  not  Jisten  to  us  What  happened  ?
 The  Supreme  Court  struck  it  down.  We
 hear  unrestrained  derisive  comments  about
 the  Supreme  Court's  verdict.  Let  us  not
 create  a  situation  in  this  country  where  a
 picture  is  going  to  be  projected  in  ywhich the  Supreme  Court  and  the  Legislature  are
 at  logger  heads.  Mr.  Khadilkar  drew  atten-
 tion  of  the  country  to  what  happened  io
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 the  United  States  of  Amerca.  In  I930  when
 Franklin  Delano  Roosevelt  became  Presi-
 dent  he  is  said  to  have  packed  the  court
 with  some  judges.  Let  us  not  forget  that
 the  first  judge  that  Roosevelt  nominated  to
 the  Supreme  Court,  Justice  Frankfurter
 turned  out  to  be  one  of  the  most  conser-
 vative  judges  in  American  judicial  history.
 So,  let  us  not  commit  the  mistake  which
 Franklin  Delano  Roosevelt  committed.  No
 doubt  the  new  deal  which  Franklin  Delano
 Roosevelt  conceived  in  the  930s  did  shake
 up,  the  United  States  and  its  people.  So
 also  the  Act  on  bank  nationalisation  by  the
 Prime  Minister  has  certainly  shaken  up
 this  country  also,  but  Jet  us  mot  try  to
 find  scapegoats.  I  told  the  Prime  Minister
 that  the  decision  of  the  Supreme  Court
 posed  a  challenge  as  well  as  an  opportunity  ;
 an  opportunity  to  mollify  any  fears  in  this
 country  about  her  socialist  protestations,
 and  a  challenge  so  that  she  could  meet  the
 question  head  on  because  the  Supreme
 Court  has  said  that  there  has  been  hostile
 disctimination.  Here  was  an  opportunity
 wherein  she  could  bring  in  all  the  banking
 systems  in  this  country  for  further  nationali-
 sation.

 One  more  reference  and  I  am  done.
 Let  me  refer  to  the  inter-  State  quarrels  or
 the  inter-State  disputes  over  territory,  with
 particular  reference  to  the  Mysore-Maha-
 rashtra  boundary  dispute.  Sir,  I  am  intri-
 gued  about  the  timing  of  raking  up  this
 question.  There  was  a  lull  both  in  Maha-
 rashtra  and  in  Mysore,  but  then  came  the
 proposals  from  the  Prime  Minister  :  an
 urgent  summons  to  the  Chief  Minister  of
 Mysore  and  an  equally  urgent  summons  to
 the  Chief  Minister  of  Maharashtra.  The
 Chief  Minister  rushed  from  Maharashtra,
 but  the  Chicf  Minister  of  Mysore,  though
 young,  lagged  behind.  Two  emissaries  were
 sent  from  here  carrying  the  proposals.

 What  happened  to  the  Mahajan  Commi-
 ssion  report  ?  No  doubt  that  great  jurist
 died,  but  the  report  is  there  before  us.  IL
 asked  the  Government  even  during  the  last
 budget,  on  the  debate  over  the  Demands
 of  the  Home  Ministry,  ‘For  Heaven's  sake,
 take  a  decision  on  the  report  of  the  Maha.
 jan  Commission.”  Say  that  we  are  going  to
 reject  it  outright  or  say  that  we  are  going
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 to  implement  the  Mahajan  Commission's
 award,  Do  not  keep  the  sword  of  Damocles
 hanging  both  on  Maharashtra  and  Mysore.
 This  was  the  game  which  the  Britishers
 played  in  this  country  before  1947,  Let  us
 not  perpetuate  this  inter-State  border  dis-
 pute,  Let  us  find  some  solution  at  some
 point  or  the  other,

 Lam  not  so  parochial  asto  claim  that
 wherever  there  are  no  Kanneda-speaking
 people,  by  book  or  crook,  they  should  stay
 in  Mysore  State.  Far  from  it.  You  appointed
 a  Commission;  you  get  the  Commission
 appointed.  You  had  some  say  in  the  nomi-
 nation  of  the  judge  also,  but  when  the
 verdict  goes  against  you,  if  you  shy  from
 accepting  the  verdict,  that  report,  with
 certain  grace  left  in  you,  with  a  certain
 sportsmanship  left  in  you,  I  most  humbly
 submit  thal  we  are  not  playing  the  game  of
 politics  or  we  have  not  played  the  game
 aright.

 With  these  few  words,  I  call  upen  the
 Prime  Minister  that  she  should  settle  all
 these  border  disputes,  and  then  she  should
 take  an  early  decision  on  the  Mahajun  Com-
 mission  award,  thereby  bringing  this  dis-
 pute  to  an  end.

 श्री  To  ला०  बारूपाल  (गंगानगर)  :  उपा-
 ध्यक्ष  महोदय,  मैं  झ्रापका  बहुत  ग्राभारी  हूं  कि
 आपने  मुके  बोलने  का  झवसर  प्रदान  किया  ।

 माननीय  राष्ट्रपति  जी  ने  देश  की  न्य
 समस्याओं  के  वारे  में  जिक्र  किया  है,  लेकिन  मेरे
 निर्वाचनक्षेत्र  में  तीन  महीने  से  किसानों  का  जो
 आन्दोलन  चल  रहा  है,  जिस  में  हजारों  व्यक्ति
 जेल  गये  हैं  और  वैजाब्ता  कार्यवाही  के  कारगा
 गोली  चलाए  जाने  से  दर्जनों  व्यक्ति  मारे  गये
 हैं,  उस  का  कोई  जिक्र  नहीं  किया  है।  मैं
 व्यक्तिगत  रूप  से  उन  लोगों  को  श्रपनी  श्रद्धां-
 जलि  अपित  करता  हूं।  यह  जो  झ्रान्दोलन  चल
 रहा  है,  वह  किसी  पार्टी  का  नहीं  है।  पार्टियों
 ने  तो  उस  में  ख्वाहमख्वाह  भाग  लिया।  हां
 पर  लगान  में  वृद्धि  कर  दी  गईं  है।  पहले  लगान
 6,7  आने  प्रति-बीघा  था,  जो  कि  झब  दस
 रुपये  प्रति-बीघा  हो  गया  है।  जहां  पहले  पंद्रह
 रुपये  दिये  जाते  थे,  वहां  झाज  80  रुपये  देने
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 पड़ते  हैं।  इस  को  ले  कर  के  इस  के  विरोब  में
 यह  आन्दोलन  हो  रहा  #  1  आप  ने  पांच  मिनट
 टाइम  दिया  है,  मैं  ज्यादा  वक्त  नहीं  लेना
 चाहता  t  वहां  की  जो  मांगें  हैं  वह  यह  32  मांगें
 हैं।  उन को  मैं पहा  तो  समय  खर्च  होगा  ny
 इन  को  अगर  मेरे  भाषणा  में  जोड़  दें  तो  मैं  यह
 टेबल  पर  रख  दू'  ।  अगर  यह  गझ्राइवासन  झाप
 मुझे दें  कि  यह  उस  में  जोड़  दिया  जायेगा  तो
 मैं  इसे  टेबल  पर  रखता  हूं

 शब  एक  बात  मैं  यह  कहना  चाहता  हूं  कि
 हमारे  देश  का  दुर्भाग्य  है  और  दुर्भाग्य  यह  है  कि
 गाज  भाषा  और  जाति  के  नाम  पर  जो  हमारा
 एक  समृद्धिशाली  देश  था  उसे  लोग  छिल्न-भिन्न
 कर  रहे  हैं।  व्यक्तिगत  रूप  से  मेरी  बातों  से  लोग
 सहमत  हों  या  न  हों  इस  देश  में  तो  ऐसी  पर-
 म्परा  रही  है  कि  :

 ज्यों  केले  के  पात  पात  में  पात
 ज्यों  गधे  की  लात  लात  में  लात
 ज्यों  हिन्दुओं  की  जात  जात  में  जात
 ज्यों  कातुन  की  बात  बात  में  बात
 त्यों  भारत  में  प्रान्त  प्रान्त  में  प्रान्त  ॥

 मैं  आप  से  कहना  चाहता  हूं  कि  जहां
 माननीय  राष्ट्रपति  जी  ने  इस  के  संबंध  में
 सुझाव  दिया  है,  उस  में  मेरा  एक  सुझाव  है  कि
 भारत  का  पुनर्गठन  किया  जाये  और  देश  का
 प्रशासन  केवल  पांच  मंडलों  द्वारा  चलाया  जाये
 जिस  में  पूर्व,  पश्चिम,  उत्तर  और  दक्षिण  तथा
 एक  केन्द्र  शासित  प्रदेश  हों।  इन  मण्डलों  के
 द्वारा  इस  देश  का  प्रशासन  हो।  पूर्वी  जोन
 उड़ीसा,  बंगाल,  त्रिपुरा,  मनीपुर,  झासाम,
 नागालेंड,  भ्रंडमान-निकोबार  और  मेघालय
 को  मिला  कर  बनाया  जाये।  पश्चिमी  जोन
 पश्चिमी  पाकिस्तान  की  सीमा  से  लगता  हुआ
 राजस्थान,  हरियाणा,  पंजाब,  हिमाचल  प्रदेश
 तथा  जम्मू  काइ्मीर  को  मिला  कर  बने  |  उत्तरी
 जोन  उत्तरकाजशी,  देहरादून,  पुरी,  नेनीताल,
 बरेली,  सीतापुर,  गोंडा,  बस्ती,  गाजियाबाद,
 गोरखपुर  शौर  बिहार  का  भूटान  से  मिलता

 हुआ  सीमान्त  क्षेत्र  भिला  कर  बने  दक्षिणी
 जोन  गुजरात,  महाराष्ट्र,  मध्य-प्रदेश  का
 भोपील,  मैसूर,  तामिलनाडु,  और  आनर  प्रदेश
 को  मिला  कर  बने  ।  और  केन्द्र  शासित  जोन
 राजस्थान  के  जिले  भुनभुनु,  अलवर,  भरतपुर,
 मध्य  प्रदेश  का  खालियर,  ासी,  ख़ण्डवा,
 उत्तर  प्रदेश  का  मेरठ,  वुलन्दशहर,  झलीगढ़
 बौर  आगरा  को  मिला  कर  बनाया  जाय  |  इस
 प्रकार  का  प्रशासन  बनाया  जायगा  तो  देश  का-
 खर्च  कम  होगा  और  जो  एक  एक  स्टेट  में
 मिनिस्टरों  की  बाढ़  झाई  हुई  है,  45-45
 मिनिस्टर  एक-एक  स्टेट  में  बोक  बने  रहते  हैं  वह
 सारा  देश  के  ऊपर  खर्चा  पड़ता  है,  उस  से  बचत
 होगी  1  मैं झाप  से  कहूंगा  यह  कोई  मेरी  व्यक्ति-
 गत  बात  नहीं  है।  अगर  देश  के  लोगों  को
 सदबुद्धि  आए  तो  इस  तरह  का  संगठन  किया
 जाये  ।

 मैं  जिस  इलाके  से  उन  कर  आया  हूं  और
 चार  बार  वहां  से  चुना  गया  हूं,  वह  जिला
 गंगानगर  है।  उस  जिले  ने  मुझे  स्नेह  दिया,
 प्यार  दिया,  सम्मान  दिया  और  चार  बार  मुझे
 बैलाग  यहां  चुन  कर  भेजा  है।  उस  इलाके  की
 कुछ  समस्याएं  हैं  और  उन  के  संबंध  में  मैं
 सरकार  से  अनुरोध  करूगा  कि  अगर  देश  को
 ऊचा  उठाना  चाहते  हैं,  देश  के  अन्दर  कृषि  का
 उत्पादन  बढ़ाना  चाहते  हैं  श्रौर  अमेरिवा,
 ्यास्ट्र  लिया  के  सामने  भिखमंगे  नहीं  बने  रहना
 चाहते  हैं  तो  राजस्थान  नहर  का  निर्माण
 शीज्रातिशीघ्र  कराया  जाये  और  नहरों  में  पानी
 पहुंचाया  जाये  जिस  से  वहां  पर  अन्न  उत्पादन
 कर  सकें।  उद्योग-धन्धों  की  बात  भी  वहां  पर
 है....(व्यवधान)....  श्ाज  चार  वर्षो  से  वहां
 अकाल  पड़ा  हुआ  है।  लाखों  पशु  मर  गए  हैं।
 वहां  पर  मानवता  रो  रही  है  1  एक  तरफ  ्तो  इस
 तरह  की  गगनचुम्बी,  बड़ी-बड़ी  इमारतें  बनी  हैं,
 कितने  उचित  और  अनुचित  खर्च  हो  रहे  हैं  और
 वहां  एक  व्यक्ति  को  एक  रुपया  और  आठ  आझाने
 रोज  मिलता  है।  तों  ाप  से  कहना  च्पहता
 हूं  कि  अकाल  से  राहत  जल्दी  पहुंचाई  जाये  शौर
 राजस्थान  सरकार  के  माध्यम  से  वहां  पर  पैसा
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 ज्यादा  खर्च  किया  जाय  ।  वहां  के  जो  लोग  ड्
 हैं  उन  के  लिए  ऐसा  प्रयत्न  किया  जाय  कि
 भविष्य  में  वहां  अकाल  न  पड़े  ।

 उपाध्यक्ष  महोदय,  मैं  झापका  बहुत
 झाभारी  हूं  कि  आप  ने  मुझे  समय  दिया ।  जो
 मैं  ने  गंगानगर  के  सत्रंध  में  कहा  है  वह  'ध्याव
 में  रखा  जाय  और  यह  मेरी  32-33  मांगें  हैं,
 इन  को  मेरे  भाषगा  में  जोड़  लिया  जाय  |

 SHRI  ESWARA  REDDY  **(Cuddapah):
 Mr.  Deputy  Speaker,  in  the  President's
 address  much  concern  has  been  expressed
 about  the  regional  imbalamces  and  the
 growing  monopolistic  trends  and  weaker
 section  of  the  Society.  These  are  only  noble
 and  welcome  sentiments,  But  what  use  is
 there  until  the  policies  and  programmes  of
 the  Government  are  reoriented  accordingly  ?
 People  want  a  clear  break  from  the  past
 tut  through  which  the  Government  encou-
 taged  monopolistic  trends  and  let  down
 toiling  masses.  I  cannot  goin  detail  into
 these  matters  as  the  time  at  my  Disposai
 is  very  short.  I  will  try  to  confine  myself  to
 the  problems  of  the  drought  affected  people
 and  to  the  callous  and  unsympathetic  app-
 roach  of  the  Government  in  regard  thereto.
 In  our  country  there  is  roughly  390  million
 acres  of  cultivated  land,  out  of  which  only
 90  million  acres  are  irrigated.  Even  in  that
 only  60-70  million  acres  have  got  assured
 irrigation  facilities,  The  rest  of  the  land
 entirely  depends  on  tanks  and  rains.  The
 Government  has  not  taken  any  suitable
 steps  toextend  irrigation  facilities  to  the
 land  which  at  present  does  not  have  assured
 supply  of  water  and  hence  has  become  vul-
 nerable  to  famines,  In  the  recent  Budget
 which  has  been  presented  by  the  Prime
 Minister  only  25  crores  of  rupees  have  been
 ear-marked  for  rural  works  and  drought
 relief.  This  is  mot  adequate,  it  would  not
 even  touch  the  fringe  of  the  problem.  In
 the  past  three  years  much  more  was  spent
 on  drought  relief.  Instead  of  taking  preven-
 tive  measures  on  permanent  basis  the
 Government  generally  attempts  at  temporary
 relief  measures  to  keep  under  control  the
 disasecrs  following  the  occurrence  of  dro-
 ught.  But  there  have  failed  to  yield  desired
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 results.  What  I  would  urge  upon  the  Gove-
 tment  is  that  they  shuuld  allocate  one
 hundred  crores  of  rupees  every  year  for
 the  remaining  four  years  of  the  Fourth
 Plan  to  fight  drought,  This  sum  of  Rs,  400
 crores  should  be  over  and  above  the  plan
 sums  already  carmarked  in  the  Central  and
 State  Plans  for  relicf  works.  Instead  of  tak-
 ing  temporary  relicf  measures  to  mitigate
 the  hardships  of  the  people  Consequent  on
 the  occurrence  of  drought,  the  Government
 should  take  measures  to  cradicate  drought
 permanently  from  this  country,  Temporary
 measures  and  ad  foc  allotments  are  not
 going  to  do  any  lasting  good  to  the  people.
 The  region  from  where  I  hail  namely  Raya-
 layseema  is  well  known  for  the  frequent
 occurrence  of  drought  and  chronic  drought
 conditions.  Recently  a  Board  by  the  name
 of  Royalayseema  Planning  Board  has  been
 constituted.  This  is  a  Government  nomina-
 ted  Board  which  has  drawn  up  schemes  in-
 volving  an  expenditure  of  Rs.  50  crores  for
 the  coming  4  years.  But  the  State  Govern-
 ment  finance  are  very  meagre,  As  the  pro-
 blem  is  too  colossal  and  gigantic  for  the
 States  to  deal.  it  should  be  taken  up  by
 the  Central  Government  which  should  con-
 stitute  an  organisation  at  national  levcl-call
 it  whatever  name  you  like-for  the  eradica-
 tion  of  drought  from  this  country.  This  body
 should  draw  out  an  integrated  programme
 and  make  concerted  efforts  to  fight  drought.
 The  sum  of  Rs.  400  crores  to  which  T  refe-
 tred  a  little  earlier  should  be  placed  at  the
 disposal  of  this  body  While  formulating
 schemes  for  the  purpose  the  problems  of
 my  State  especially  those  of  Rayalayseema
 should  be  borne  in  mind.  In  addition  to
 the  sum  accepted  by  the  State,  a  further
 sum  of  Rs.  70  crores  should  be  provided
 for  1970-71  year  by  the  Centre  to  fight  dro-
 ught  in  Rayalayseema  area.  Finding  resour-
 ces  should  not  stand  in  the  way  of  formu-
 lating  a  policy  to  make  a  concerted  cffort
 to  fight  drought,  Of  late  Andhra  Govern-
 ment  is  imposing  advance  betterment  levy
 on  farmers  for  every  irrigation  project  even
 in  drought  affected  areas,  while  on  the  one
 hand  these  works  started  by  the  Govern-
 ment  are  designed  to  give  relief  to  the
 drought  affected  people  it  is  most  unjust
 and  unreasonable  to  collect  this  advance
 betterment  levy  from  them,  If  an  industry
 is  set  uo  or  electric  power  is  supplied  in

 **  The  original  speech  was  delivered  in  Telvga,
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 such  areas  as  a  relief  measure  against
 drought,  collection  of  advance  betterment
 levy  from  the  drought  affected  people  of
 that  area  is  highly  deplorable.  ‘Betterment
 levy  is  generally  collected  after  a  develop-
 ment  project  is  completed;  that  itscif  is
 questionable  whether  it  should  be  imposed
 in  drought  effected  areas  or  not,  But  even  be-
 fore  the  foundation  is  laid,  to  say  that  the
 project  will  not  be  taken  up  unless  the  better-
 ment  levy  is  paid  in  advance  is  highly  un-
 just  and  grossly  unfair.  The  people  of
 Rayalascema  have  agitated  against  this
 policy,  The  Rayalaseema  Conference  has
 protested  against  it.  The  Speaker  of  the
 Andhra  Pradesh  Legislative  Assembly,  Shri
 B.  ५.  Subba  Reddy,  who  was  also  Chairman
 of  the  Rayalaseema  Board  Constituted  by
 the  State  Government  had  visited  Pulivend-
 ala  canal  area  on  which  advance  betterment
 levy  is  imposed,  After  seeing  the  conditions
 aresolution  at  his  instance  was  also  passed
 in  the  Board  to  the  effect  that  the  conditions
 there  were  highly  miserable  and,  thercfore,
 that  levy  should  be  waived.  The  kisan  con-
 ferences  held  at  Allagadda  and  Sirisilla  have
 also  denounced  this  policy  of  advance  colle-
 ction  of  betterment  levy  on  the  Pulivadala
 canal  project.  But  the  Chief  Minister  of
 Andhra  Pradesh  has  turned  a  deaf  ear  to
 these  demands.  This  problem  has  arisen
 also  in  Ganganagar  area  of  Rajasthan.  After
 the  farmers  agitation  in  Ganganagar  it  was
 decided  that  holdings  of  less  than  3  acres
 should  be  exempt  from  the  payment  of
 betterment  Jevey.  I  appeal  to  the  Prime
 Minister  to  take  personal  interest  in  this
 matter  and  she  should  not  say  that  it  is  a‘
 matter  concerning  the  State  Government.
 Because  the  Chief  Minister  of  both  Andhra
 Pradesh  and  Rajasthan  belong  to  her  party
 she  should  prevail  upon  them  to  accede  to
 the  demands  of  the  people.  This  problem
 should  be  tackled  as  a  national  problem.  If
 this  is  not  done  by  the  Government  the
 people  will  have  to  resort  to  united  mass
 struggle  and  Ganganagar  way  will  be  the
 way  of  all  drought  affected  areas,  That
 would  then  be  the  only  way  to  pressurise
 the  Government  to  see  the  justness  and
 force  of  their  demand.  The  tragedy  of  the
 Pulivandala  canal  is  such  whose  foundation
 stone  was  laid  by  the  then  Chicf  Minister
 Shri  Sanjivayya  8  years  back,  The  Tunga-
 bhadra  high  level  canal  stage-  IT.  whose
 foundation  was  laid  three  years  ago  by  the
 Prime  Minister  herself  has  also  not  made

 ra

 any  headway  due  to  inadequate  allocation
 of  funds,  The  Tungabhadra  high  level  canal
 work  at  Mylavaram,  is  almost  at  standstill
 as  there’  are  no  funds  for  further  work.  If
 this  is  the  pace  of  progress  |  do  not  know
 how  many  decades  it  will  take  to  be
 completed.

 Now,  Sir.  we  are  very  much  agitated
 about  underemployment  and  unemployment
 which  are  burning  problems  of  the  day.
 More  serious  than  that,  because  of  the  uni-
 maginative  and  short  —  sighted  policies
 of  the  Government,  the  people  in
 employment  are  bring  thrown  out
 of  employment.  In  this  connection  I  refer  td’
 the  lot  of  handloom  weavers.  Of  the  people
 engaged  in  handicrafts  the  number  of  hand-
 loom  weavers  in  the  biggest  and  would  run
 easily  into  millions.  Because  of  the  rise  in
 prices  of  yarn,  chemicals,  dyes  and  also  of
 the  daily  necessities  of  life,  their  plight  is
 miserable.  In  my  district  especially  in  the
 areas  of  Pullampeta,  Proddatur  and  Jammu-
 laniadugu,  the  handloom  weavers  are  star-
 ving  for  want  of  work,  While  these  are
 starving  for  want  of  work,  the  weavers  in
 Khammam  and  Godavari  Districts  have  been
 deprived  of  even  opportunity  of  work  due
 to  the  ravages  of  cyclone  and  Government's
 apathy  to  their  lot.  The  problems  of  unemp-
 loyment  and  underemployment  of  millions
 of  these  handloom  weavers  all  over  the
 country  should  be  seriously  and  urgenly
 tackled  at  the  national  jevel  asa  national
 problem  by  setting  up  a  Commission,

 There  is  a  relaying  station  of  All  India
 Radio  in  Cuddapah.  Shri  B.  Gopala  Reddy,
 the  then  Minister  at  the  Centre,  who  in-
 augurated  this  station,  had  assured  the  peo-
 ple  that  this  station  would  be  upgraded  to
 fulfledged  broadcasting  station,  The  Prime
 Minister  Shrimati  Indira  Gandhi  also  made
 similar  promises  to  the  people  there  in  965
 when  she  was  the  Minister  for  Information
 and  Broadcasting.  I  request  that  this  station
 be  converted  into  a  fulfledged  broadcasting
 station.  In  the  meantime  the  station
 should  be  made  to  function  during  the  day
 also  and  broadcast  regional  programmes,
 The  small  office  of  the  relaying  station
 should  also  be  correspondingly  upgraded
 along  with  the  upgradation  of  the  station,

 भरी  रामजी  राम  (ग्रकबरपुर)  :  उपाध्यक्ष
 महोदय,  मैं  प्रापका  बहुत  मशकूर  हूं  कि  ग्रापने
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 मुझे  राष्ट्रपति  महोदय  क॑  अभिभाषण  पर
 घन्यवाद  प्रस्ताव  पर  बोलने  का  मौका  दिया 1
 मैंने  अभी  मानतीय  सदस्य  श्री  बिरला  और
 माननीय  आचार्य  कृपालानी  जी  का  भाषण
 सुना  |  यह  बात  तो  समभ  में  झा  सकती  है  कि
 बिरला  जी  का  पू'जीवाद  समाजवाद  हो  सकता

 है,  लेकिन  आचार  कृपालानी  जी  के  समाजवाद
 में  पुजीवाद  झौर  सामन्तवाद  कहां  से  झा  गया
 ्प्प्ह  मैं  नहीं  समझ  था  रहा  हूं  -  यह  इस  लिये
 कि  एक  वक्‍त  था  जब  वह  मेरे  जिले  से  इलेक्शन
 लड़ने  गये  थे,  उस  वक्त  उन्होंने  समाजवाद
 का  जो  बडा  भारी  डंका  पीटा  था,
 उस  से  हम  अ्ाधान्वित  हो  गये  थे
 कि  हो  सकता  है  कि  यह  धुरन्धर  नेता  समाज-
 वाद  की  कोई  कल्पना  चरितार्थ  कर  के

 दिखलायेंगे,  लेकिन  जब  झाज  मैं  उन  के  लेक्चर
 को  सुनता  हूं  तो  मुके  बड़ी  निराशा  हुई  -  आज
 उन  को  प्रीवी  पर्स  और  सामन्‍्तों  के  हितों,  की
 रक्षा  की  बड़ी  चिन्ता  है,  बड़ी  टीस  है।  लेकिन
 संविधान  में  निहित  जौर  संविधान  में  प्रदत्त

 शेड्यूल्ड  कास्ट्स  और  ोडयूल्ड  ट्राइव्स  के  लिये
 जो  दिया  हुआ  है,  उस  के  तेहत  आज  तक  पिछले
 22  सालों  में  क्या  हुआ,  उनकी  क्या  प्रगति  हुई,
 इस  के  ऊपर  उन  के  दिल  में  कोई  टीस  नहीं  है  ।

 उपाध्यक्ष  महोदय,  जब  आज  हम  समाज-
 वाद  के  संकल्प  की  तरफ  जाते  हैं  तो  समाज-
 वाद  के  रास्ते  में  जो  मुख्य  रोड़ा  है  वह  हैं
 ज्योतिषवाद  और  भ्रफसरवाद-इस  के  ऊपर  भी

 हम  को  विदलेषण  करना  चाहिये  था,  जिसको

 नहीं  किया  गया  ।  जब  समाजबरद  को  चलाने  के
 लिये  ये  नेतागणा  जाते  हैं  तो  मुहूर्त  देख  कर  उस
 शासन  को  चलाना  चाहते  हैं।  मुहूर्त  से  उन  के
 दिमाग  और  तकदीर  का  कायाकल्प  तो  हो
 सकता  है,  लेकिन  जो  शोषित  जनता  गांवों  में
 प्राज  भी  जानवरों  की  तरह  रहती  है,  जो  भूखे
 हैंनजो  नंगे  हैं,  उन  की  तकदीर  का  फैसला  कौन
 कर  सकता  है,  यह  सवाल  ग्राज  हमारे  सामने
 है  ।  इसलिये  ज्योतिषवाद  अन्धविश्वास  से
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 निकलना  जरूरी  है।  उपाध्यक्ष  महोदय,  भ्राज
 समाजवाद  के  लिये  जरूरी  है  कि  अफसरों
 का  जनताकरण  हो  1  मुझे  अ्रफसोस
 के  साथ  कहना  पड़ता  है  कि  झ  तक
 ग्रफसरों  का  जनताकरगणा  नहीं  हुआ,  इस  लिये
 कि  ये  प्रशासन  को  चलाते  हैं,  समाजवाद  को
 चरितार्थ  करने  की  जिम्मेदारी  इन्हीं  लोगों  पर
 है।  अंग्रेजी  और  श्रग्नेजियट  झाज  उन  के
 दिलो-दिमाग  में  घर  कर  गई  है  हम  यहां  पर
 समाजवाद  की  बातें  करते  हैं,  लेकिन  इसे
 प्रफसरों  पर  छोड़  देते  हैं।  जिसका  नतीजा  यह
 होता  है  कि  उन्हीं  के  लोग  ठेकेदार  हो  जाते  हैं,
 जो  निर्माण  का  काम  लेते  हैं,  कागज  पर  निर्माण
 का  काम  हो  जाता  है,  पुल  बन  जाते  हैं.  सड़कें
 वन  जाती  हैं,  बिल्डियें  बन  जाती  हैं,  लेकिन
 अफसोस  के  साथ  कहना  पड़ता  है  कि  सही
 मानों  में  वहां  मौके  पर  कुछ  नहीं  होता  हे  ।
 इस  लिये  जब  तक  इन  समाजवादी  के  कर्णवारों
 का,  अ्रफतरवाद  का  जनताकरणा  नहीं  होगा,
 तब  तक  सही  तौर  पर  समाजवाद  इस  धरती
 पर,  भारत  में  नहीं  उतर  सकेगा।

 मैं  इस  बात  को  इस  लिये  कहना  चाहता
 हूं  कि  हम  गांवों  के  रहने  वाले  हैं।  इन्होंने
 अभिभाषण  1  पैरे  में  लिखा  है--  “सरकार
 को  इस  का  पूरा  झाभास  है  कि  देहातों  में
 असंतुलन  बढ़  रहा  है  ra  क्‍यों  बढ़  रहा  है?
 इसीलिए  कि  :--

 हद  से  बढ़  जाती  है  जब  प्रादमी  की  मजबूरी,
 ग्रमनपसन्द  बगावत  की  बात  करते  हैं  1

 वे  मजबूर  हो  कर  बगावत  की  बात  सोचते
 हैं  झगर  संविधान  में  निहित  भूमिहीनों,  झादि-
 वासियों  की  तरफ  ईमानदारी  के  साथ  आपने
 ध्यान  दिया  होता,  तो  ये  बातें  जो  श्राज  उनके
 दिमाग  में  घर  कर  गई  हैं,  पैदा  नहीं  होतीं  ।
 झाप  कहते  हैं  कि  लोग  हिसा  पर  उतर  झाते  हैं,
 क्यों  उतरते  हैं?  इसी  लिए  कि  —

 किसी  तरह  न  गई,  जब  चमन  की  तारीकी,
 लगाजी  झाग  नशेमन  में  रोशनी  के  लिये  ।

 ~*~
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 जब  कहीं  से  उस  को  उजाला  दिखाई  नहीं
 देता,  तब  ही  वह  झाग  लगाते  हैं।  इस  लिये  मैं
 कहना  चाहता  हूं  कि  यह  तरीका  ग्रापका  झब
 नहीं  चलेगा,  अब  आपको  सही  तौर  से  इस  को
 चरितार्थ  कर  के  दिखलाना  होगा।

 मैं  आपके  माध्यम  से  सरकार  का  ध्यान
 शिक्षा  की  तरफ  दिलाना  चाहता  हूं  1 आज  जब
 देश  में  समाजवाद  है  तो  शिक्षा  का  राष्ट्रीय-
 करणा  क्‍यों  नहीं  होता।  कुछ  बग.  विशेष,
 जिनको  सुविधायें  प्राप्त  हैं,  उन  के  बच्चे  पब्लिक
 स्कूलों  में  पढ़ने  जाते  हैं,  उन  के  बच्चों  को  उमदा
 तरवियत  मिलतो  है,  श्रवुशासन  की  तालीम
 मिलती  है,  लेकिन  वे  करोड़ों  इन्सान  जो  अनपढ़
 हैं,  जो  रात  दिन  अथक  परिश्रम  के  बाद  भी
 नंगे  हैं,  भूखे  पेट  रहते  हैं,  जानवरों  की  तरह  से
 झ्पनी  जिन्दगी  गुजार  रहे  हैं,  उन  को  टाट-पढ्टी
 भी  नसीब  नहीं  होती  ।  उन  के  बच्चों  को  शिक्षा
 कैसे  मिले  ।  जिला  परिषदों  के  जो  मालिकान  हैं,
 उन  के  दिमाग  में  उन  लोगों  के  लिये  कोई  टीस
 और  दर्द  नहीं  है।  इस  लिये  समाजवाद
 लाने  के  लिये  झापको  शिक्षा  का  राष्ट्रीरक.रणा
 करना  पड़ेगा  मैं  इस  बात  को  आपके  माध्यंग
 से  सरकार  के  दिमाग  में  लाना  चाहता  हूं  1
 प्राटिकिल  347  में  भाषा  की  बात  कही  जाती
 हैं  1  ....(व्यवधान)....

 उपाध्यक्ष  महोदय,  क्षमा  करें,  मुझे  श्छूत
 समझ  कर  आप  ने  आखीर  में  बोलने  का  मौका
 दिया।  मैं  भी  अपने  झधिकारों  का  उपयोग
 करू गा  ।  मेरा  कहना  है  कि  आज  संविधान  में
 तरमीम  होनी  चाहिए।  झाटिकल  3]  जिसमें
 सम्पत्ति  का  अधिकार  है  उसमें  संशोधन  होना
 चाहिए।  शभ्राज  एक  तरफ  कुछ  लोग  करोड़ों
 रुएए  लेकर  तरह  तरह  के  ऐश  करें  और  दूसरी
 तरफ  गरीब  लोग  द््टी  हुई  भोपड़ियों  में  पड़े  हुए
 कराहें  जिनके  लिए  खाने  पीने  श्र  इलाज
 का  कोई  इन्तजाम  न  हो,  यह  बात  झव  नहीं
 चल  सकती  हैं  ।  इसलिए  मेरी  मांग  है  कि
 झ्राथिकिल  3  जिसमें  सम्पत्ति  का  भ्रधिकार  है
 उसमें  तरमीम  होनी  चाहिये।  इसी  प्रकार  से
 धारा  335  के  अन्तर्गत  होड्यूल्ड  कास्ट,  शेइयूल्ड

 ट्राइव्ज  को  कुछ  अधिकार  दिए  गए  हैं  लेकिन
 उसमें  भी  बन्धन  लगा  दिया  गया  है-एफीशि-
 एनसी ,्ाफ  एडमिनिस्ट्रेशन  का।  मै  कहता  हूं
 कि  ाप  पहले  उतकों  जगह  दो  और  फिर
 कार्थदक्षता  की  बात  करों।  ये  झ्फसर  लोग  जो
 हैं  वह  कह  देते  हैं  कि  कंंडीडेट  सूटेबिल  नहीं  हैं
 इसलिए  इनको  नहीं  लिया  जायेगा  च  सूटेबिल
 तो  हैं  ही  क्‍योंकि  उन्होंने  इम्तहान  पास  किया  है
 शर  इन्टरव्यू  दिया  है।  उसके  पास  डिग्री  है।
 फिर  ाप  कैसे  कह  सकते  हैं  कि  वे  सूटेबिल  नहीं
 हैं।  एक  तरफ  तो  ाप  उनको  तालीम  नहीं
 देते,  उनको  पब्लिक  स्कूल  में  नहीं  भेजते,  उनकी
 तबियत  नहीं  मिलती  और  फिर  जब  वे  कम्प्टी-
 शन  में  पास  भी  हो  जाते  हैं  तो  उसके  बाद  भी
 शाप  कहते  हैं  कि  सूटेबिल  नहीं  हैं।  क्‍या  यही
 झ्रापका  समाजवाद  है  ?....(व्यवधान)....

 उपाध्यक्ष  महोदय,  राष्ट्रपति  के  अभिभाषण
 में  गांवों  के  बारे  में  »  चर्चा  की  गई  है।  लेकिन
 मैं  कहना  चाहता  हूं  कि  गांवों  का  विकास  कैसे
 होब्सकता  है  जबकि  पढ़े  लिखे  नौजवान  वहां
 जाने  के  लिए  तंयार  नहीं  हैं  क्‍योंकि  वहां  पर
 अस्पताल  नहीं  हैं  और  दूसरी  सहूलियतें  नहीं  हैं।
 वहां  पर  स्कूल  और  सड़क॑  नहीं  हैं।  वहां  पर
 नागरिकों  के  जीवन  को  सुरक्षा  की  कोई  गारन्टी
 नहीं  है  1  वहां  पर  कोई  मौन्स  झाफ  रेक्रिपएशन
 नहीं  हैं।  झाप  कम्पलसरी  करके  प्रशिक्षित
 नौजवानों  को  गांवों  में  भेजिए  ।  इस  देश  में  8
 लाख  गांव  है।  जब  तक  उन  गांवों  में  समाज-
 वाद  नहीं  आयेगा  तब  तक  इस  देश  में  समाज-
 वाद  नहीं  झा  सकता।  आप  तो  दिल्‍ली  में
 सड़कों  पर  सह्क  बनाकर  ही  समाजवाद  लाना
 चाहते  हैं।  श्राप  शहरों  के  ग्रन्दर  करोड़पति
 और  अरबपति  बनाकर  समाजवाद  नहीं  ला
 सकते  हैं।  ....(व्यवघान)....  यहां  दिल्‍ली  में
 काशमी री  गेट  पर  बस  टॉड  के  लिए  ठेका  94
 लाख  में  दिया  गया  था  जो  कि  डेढ़  वर्ष  में
 कम्प्लीट  हो  जाना  चाहिए  था।  मुझे  प्रफप्ोस
 के  साथ  कहना  पड़ता  है  कि  जो  ठेकेदार  हैं  वे
 शायद  इनके  कोई  मिलने  वाले  ही  होंगे,  उ्हींने
 उस  ठेके  का  दसवां  हिस्सा  भी  शाज  तक  पूरा
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 करके  नहीं  दिया  है।  इसी  प्रकार  से  संम्पुल
 फ्लेटस  के  लिए  अध्यापिकाओं  को  ठेका  दिया
 गया।  ऐसा  मालूम  होता  है  कि  इनके  पास  कोई
 ठेका  लेने  वाला  ही  नहीं  है।  इस  तरह  की
 फेवटिज्म  चल  रही  है।  यह  जो  विरादरीबाद
 है  उसका  उन्मूलन  होना  चाहिए।

 आज  भारतीयक रण  की  बात  कही  जाती
 है  1  लेकिन  मैं  पूछता  हूं  ये  बताबें  कि  देश  में
 जहां  चौबे  हैं,  जहां  शुक्ला  हैं,  जहां  वाजपेयी  हैं,
 जहां  त्रिवेदी  हैं  औौर  जहां  पाठक  हैं।  झ्राज  यहां
 भारतीयकरणा  की  बात  करते  हैं।  वे  खुद  तो
 कोट  पतलून  पहनते  हैं  और  जनता  से  कहते  हैं
 मिरजई  पहनो  ।  ग्रब  यह  चीज  नहीं  चलेगी।
 श्ाज  गांवों  में  मजदूरों  और  हरिजनों  के  पास
 रहने  के  लिए  जगह  नहीं  है  और  यहां  पर  इतनी
 बड़ी  बड़ी  कोठियां  बनी  हुई  हैं।  उत्तर  प्रदेश
 में  हमारे  मुख्य  मन्त्री  ने  30  एकड़  लेंड  सीलिंग
 करने  के  लिए  कहा  लेकिन  उसमें  भी  दिक्कत
 पैदा  कर  दी  गई  है।  मैं  तो  कहता  हूं  कि  बजाये
 30  एकड़  के  20  एकड़  ही  होना  चाहिए।  मैं
 तमिलनाडू  सरकार  को  धन्यवाद  देना  चाहता
 हूं  कि  उन्होंने  5  एकड़  की  सीलिग  लगाई  है  ।
 वहाँ  भी  5-20  एकड़  की  सीलिंग  हो  रखनी
 चाहिए  ।  ....(व्यवधान)....  श्ाज  गांत्रों  में
 लोगों  के  पास  जमीन  नहीं  है  लेकिन  शहरों  में
 डिप्टी  कमिश्नर  और  पुलिस  कप्तान  के
 लिए  जो  महल  बने  हुए  हैं  उसमें  तमाम  जमीन
 पड़ी  हुई  है  ।  उन  अफसरों  के  पास  आज  खेती  भी
 है,  नौकरी  भी  है  श्रौर  तिजारत  भी  है  ।  इसलिए
 मेरा  कहना  है  कि  जब  तक  झाय  के  मुताल्लिक
 सीमा  नह;  बांधी  जायेगी  तब  तक  इस  देश  में
 समाजवाद  नहीं  झा  सकता  है।  इन  अफसरों  के
 लिए  1:  ों  ने  महल  बनवाये  थे  उनके  झन्दर
 जो  जमीनें  पड़ी  हुई  हैं  वह  जमीनें  गांव  के
 मूमिहीनों  को  दी  जानी  चाहिए  ।

 झाखीर  में  मैं  एक  बात  द  जबान  के
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 के  तहत  राष्ट्रपति  महोदय  को  यह  अधिकार
 हासिल  है,  किसी  भी  जबान  को,  जिसको  वे
 उचित  समभते  हैं  वह  इलाकाई  जबान
 घोषित  हो  जानी  चाहिए।  उर्दू  के  बारे  में
 उत्तर  प्रदेश  से  हमारे  साथियों  का  एक  डेपुटेशन  भी
 मिला  लेकिन  झाज  तक  उस  पर  कोई  कार्यवाही
 नहीं  की  गई  है।  इसलिये  मैं  सरकार  से  कहना
 चाहता  हुं  कि  अगर  झाप  सही  तौर  पर  समाज-
 बाद  लाना  चाहते  हैं  तो  झक्लियत,  पिछड़ेवर्ग
 शेडयूल्ड  कास्ट  शेंड्यूल्ड  ट्राइब्ज  ब्ौर  जो

 हिन्दुस्तान  के  8  लाख  गांव  हैं  उनका  स्तर
 नीचे  से  उठाकर  ऊपर  लाइये,  तभी  इस  देश  में
 समाजवाद  झा  सकता  है  ny

 श्री  हरदयाल  देवगुण  (पूर्र  दिल्ली)  :
 उपाध्यक्ष  महोदय,  मुझे  खेद  है  कि  राष्ट्रपति
 महोदय  ने  झपने  अभिभाषणा  में  देश  की  वरतु-
 स्थिति  वा  चित्रण  नहीं  किया  है।  उन्होंने  अपने
 अभिभाषरा  में  कहा  है  कि  सरकार  का  यह
 ह्ढ़  निए्चय  है  कि  वह  एक  ऐसी  सामाजिक
 व्यवस्था  लाने  की  दिशा  में  तेजी  के  साथ  आगे
 बढ़ेगी  जो  न्‍्यायपुूर्ण  एवं  मानवीय  भावना  से
 ग्रोतप्रोत  हो  -  ऐसा  करते  समय  वह  समाज  के
 गरीब  वर्गों  का  विद्येप  ध्यान  रखेगी ।””  इस
 प्रभिभाषण  के  प्रति  सरकार  कितनी  ईमानदार
 है  उसका  सबूत  उसने  पिछले  दिलों  में  पेश  हुए
 दो  बजटों  में  दे  दिया  है--एक  तो  रेलवे  बजट
 झौर  दूसरा  सामान्य  बजट  |  पहले  बजट
 में  तीसरे  दर्जे  के  यात्रियों,  रोज  यात्रा  करने
 वालों  के  किराये  बढ़ाये  गए  हैं,  और  अनाज,
 दालों  दौर  जीवनोपभागी  झ्रावश्यक  वरतुओं  को
 ढोने  के  भाड़े  बढ़ाए  गये  हैं,  उनका  गरीबों
 पर  असर  नहीं  पड़ेगा  ऐसा  कोई  भी  समभदार
 मानने  के  लिये  तैयार  नहीं  होगा  |  दूसरे  बजट

 में,  जीवन  की  जितनी  जरूरियात  हैं  उन  सभो
 पर  नये  कर  लगाये  गये  हैं,  जेसे  चीनी  है
 (व्यवधान)....  मैं  यह  बता  रहा  हूं  कि  गरीबों
 की  भलाई  किस  तरह  से  हो  रही  है।  चीनी,
 मिट्टी  के  तेल,  वनस्पति  और  दूसरी  जरूरी
 चीजों  पर  जो  टैक्स  लगाया  गया  है,  उसका

 उदाहरण  देकर  मैं  बता  रहा  हूं  कि  राष्ट्रपति
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 गरीत्रों  के  कितने  हमदर्द  हैं।  दो  सौ  करोड़  के
 नये  टेक्स  लगाकर  उन्होंने  गरीबों  के  प्रति
 अपनी  हमदर्दी  जाहिर  कर  दी  है।  इससे
 साबित  होता  है  कि  यह  सरकार  कितनी  इमान-
 दार  है।  इसलिए  जो  सब्जवाग  इसमें  दिखाए
 गये  हैं,  देश  उनसे  ग्रमराह  नहीं  होगा  -  इन
 स्टन्ट्स  और  नारों  से  गरीबों  का  पेट  नहीं  भर
 सकता  है।  इससे  उनको  रोजी  नहीं  मिल  सकती
 है  ।  इन  नये  करों  से  दो  सौ  रुपये  से  एक  हजार
 तनख्वाह  पाने  वाले  लोगों  के  बजट  पर  30
 रुपये  से  लेकर  100  रुपये  प्रतिमास  तक  का
 अतिरिक्त  बोफा  पड़ेगा।  यही  है  गरीबों  की
 भलाई  और  यही  है  समाजवाद  जिसका  इसमें
 उल्लेख  किया  गया  है।  इसलिए  यह  जो  अभि-
 भाषण  है  वह  वस्तुस्थिति  को  चित्रित  नहीं
 करता,  नये  करों  से  मंहगाई  बढ़ेगी  ।  उसके  बाद
 पादियों  की  फ़िर  मांग  होगी,  जो  कि  बिल्कुल
 जायज  होगी,  हि  सरकारी  कमंचारियों  की  ाय
 में  कमी  हुई  है  और  उनका  अपने  वेतन  में
 गुजारा  नहीं  होता  ।  उनकी  ओर  से  मंहगाई
 भत्ते  की  प्रबल  मांग  उठेगी  और  वह  जायज
 होगी  उनवी  इन्टेरिम  रिलीफ  की  मांग  से  भी
 इन्कार  नहीं  किया  जा  सकेगा।  इसलिये  इस
 ब्रभिभाषणा  में  जो  वातें  गरीबों  की  भलाई  और
 समाजवाद  की  कहीं  गई  हैं  वह  केवल  स्टन्ट  है,
 वह  केवल  सव्ज  बाग  है।  उसमें  कोई  सथार्थवाद
 नहीं  है  ।

 8  brs,

 कल  प्राइम  मिनिस्टर  ने  झपनी  पार्टो  की
 मोटिंग  में  कहा  कि  हमने  उस  चाय  पर  ड्यूटी
 लगाई  है  जो  अच्छी  क्वालिटी  की  है,  जो ब्रे  डेड
 है  ।  प्राइम  मिनिस्टर  यह  कहना  चाहती  हैं  कि
 गरीब  लोग  अच्छी  किस्म  की  चाय  न  पियें,
 वह  सिर्फ़  घटिया  किस्म  की  चाय  पियें।  दुनिया
 का  कोई  भी  भ्र्थशास्त्र  oa  जानकार  200
 करोड़  कुठ  के  टैक्सेशन  और  225  रु०  के  घाटे
 को  भ्र्थ-व्यवस्था  के  बाद  यह  नहीं  मान  सकता
 कि  इससे  मंहगाई  नहीं  बढ़े  गी  शौर  गरीबों  पर
 इसका  भार  नहीं  पड़ेगा।  प्रधान  मन्त्री  भले
 ही  यह  बात  कहें  लेकिन,  कोई  पढ़ा  लिखा

 आदमी  यह  बात  नहीं  मान  सकता  कि  एक
 किस्म  की  चाय  की  कीमत  बढ़ाने  का  श्सर

 Ld
 a दूसरी  किस्म  की  चाय  पर  नहीं  पड़ेगा  n

 मैं  कहना  चाहता  हूं  कि  इस  अभिभाषण  में
 जो  बातें  कही  गई  हैं  वह  वस्तुस्थिति  के  बिल्कुल
 विपरीत  हैं।  चस्तुस्थिति  यह  है  प्रधान  मन्त्री  ने
 राष्ट्रपति  के  चुनाव  के  समप्र  जो  हरकतें  की  उन
 से  लोकतन्‍्त्री  प्ररधाली  और  लोकतन्त्र  की  व्यवस्था
 के  प्रति  झाझंकाें  पैदा  हो  गई  हैं।  देश  के  सब
 से  बड़े  पद  के  लिये  कागज  भरना  उस  आदमी
 के  द्वारा  जो  दूसरे  नम्बर  के  सबसे  बड़े  पद  पर
 है  और  उसके  बाद  उसी  के  द्वारा  उसको  हराया
 जाना,  इससे  बढ़कर  कोई  भी  राजनीतिक
 प्रनेतिकता  नहीं  हो  सकती  t  श्रीमती  इन्दिरा
 गांधी  ही  इस  तरह  बी  अनियमितता  कर  सकती
 हैं  जिससे  राजनीतिक  अस्थिरता  बढ़े  और  लोक-
 तन्त्र  तथा  लोकतन्त्री  प्रग्गाली  के  बारे  में  लोगों
 में  ग्राशंकाये  पैदा  हों  ।

 श्री  शिकरे  (पंजिम)  :  उपाध्यक्ष  महोदय,
 हमारे  कास्मापोलिटन  यानी  बहुरंगी  शर
 बहुढंगी  बम्बई  के  संसद  सदस्य  श्री  पाटिल  ने
 अपनी  ढंगदार  शैली  से  राष्ट्रपति  के  अ्रभिभाषण
 पर  जो  प्रभावी  हमला  क्रिया  या  वह  तो  सभी
 सदस्यों  के  ध्यान  में  रहा  है।  उन्होंने  कहा  कि
 राष्ट्रपति  के  अभिभाषण  में  कोई  सब्स्टेंस  ही
 नहीं  था।  अमामान्यत्व  ही  नहीं  था।  इसमें
 कोई  दो  रायें  नहीं  हो  सकतीं  ।  श्री  पाटिल  के
 आचार  विचारों  के  बारे  में  इस  सदन  में  बहुत
 मतभेद  होंगे,  लेकिन  राष्ट्रपति  के  अभिभाषसरा  में
 राष्ट्रपति  की  आत्मा  की,  कांशिएंस  को  आवाज
 नहीं  सुनी  गई,  यह  एक  कट्  सत्य  है।  वह
 भाषण  उनके  द्वारा  दिया  जाता  है  लेकिन  वह
 भाषण  मंत्रिमंडल  का,  सरकार  का  कार्यक्रम
 प्रसारित  करता  है,  वह  भाषण  जिसकी  सरकार
 है  उस  संगठन  का  कार्यक्रम  प्रसारित  करता  है।

 तो  मेरे  सामने  यह  सवाल  खड़ा  होता है
 कि  वया  इस  प्रभिभाएणा  में  राम  है  क्‍या  ?
 मराठो  में  कहावत  है  जिसका  बर्थ  होता  है  कि
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 “जिसमें  कोई  तथ्यांश  नहीं,  कोई  सब्स्टेस  नहीं
 झ्रात्मा  नहीं,  उसमें  'राम'  नहीं  a  राम,
 जगजीवन  राम  श्ाज  नई  कांग्रेस  के  प्रतीक  हैं,
 सिवल  है।  क्‍या  उस  भाषण  में  कांग्रेस  का  जो
 बुनियादी  तत्व  है  उस  पर  आधारित  कार्यक्रम
 प्रतीत  होता  है,  प्रतित्रिम्बित  होता  है  ?

 जब  रामभक्त  हनुमान  से  सवाल  क्या
 कि  राम  कहां  है,  तो  उन्होंने  प्रपनी  छाती  फाड़
 कर  बन्दरों  को  राममूरति  दिखलाई।  हमारे
 श्रो  हनुमन्तेया  राष्ट्रपति  के  भाषण  में  राम  है
 यह  दिखाने  के  लिए  प्रपनी  छाती  दुभंग  करेंगे
 तो  क्‍या  दिखलाई  देगा  ?  राम  ?  नहीं,  केवल
 इन्दिरा  |  कांग्रेस  का  कार्यक्रम  नहीं,  केवल
 इन्दिरा  गांबी  की  स्तुति,  प्रशंसा  |

 श्री  पाटिल  उस  अभिभाषगणा  में  राष्ट्रीय
 और  प्रन्तर्राष्ट्रीय  समस्याग्रों  के  बारे  में  इस
 सरकार  की  नीतियों  का  प्रतिबिम्ब  देखना  चाहते
 थे।  श्री  हनुमन्तेया  के  भाषण  में  भी  वह  उन
 नीतियों  का  विश्लेषण  देखना  चाहते  थे  लेकिन
 वे  उस  में  सस्टेंस  देखने  में  'प्रसफल  हो  गये  ।
 मैंने  भी  वही  प्रयत्न  किया,  तो  मुझे  उनके
 भाषगा  में  और  हृदय  में  एक  भयानक  सब्स्टेंस
 दिखलाई  पड़ा  |  वह  जहर  है  1

 ग्राजन  केवल  भारत  के  शहरों  में  बल्कि
 देहातों  में  भी  जातीयता  प्रांतीयता,  अझराष्ट्री  यता,
 भाषावाद  को  वजह  रो  राष्ट्रीय  एकात्मकता
 भंग  हो  रही  है,  भावनात्मक  एकात्मता  भंग
 हो  रही  है  ड्स  परिस्थिति  में  हमारे  राष्ट्रीय
 नेता  प्रयत्न  करते  हैं  कि  हम  इन  दुष्प्रवृत्तियों
 को  रोकें  -  जब  श्री  हनुमन्तैया  जैसे  वरिष्ठ  नेता
 अपने  विचार  प्रदर्शित  करते  हैं  तो  वे  भी  वही
 दृष्टिकोश  सामने  रक्‍खें  ।

 मैं  समझता  हूं  कि  राष्ट्रपति  के  झ्भि-
 भाषणा  का  स्वागत  करने  वाला,  उसके  बारे  में
 कृतज्ञता  व्यक्त  करने  वाला  जो  प्रस्ताव  रक्खा
 जाता  है,  वह  प्रतिनिधिक  समझा  जाता  है।
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 श्री  हनुमन्तैया  ने  यहां  वह  प्रस्ताव  रकखा  तो
 क्या  मैं सपकू  कि  उनके  भाषणा  में  जो  विचार
 प्रकट  हो  गये  वे  सब  नई  कांग्रेस  के  प्रतिनिधिक
 विचार  हैं  ?

 मैंने  कहा  कि  श्री  हनुमन्तेया  के  भाषरा  में
 मैंने  जहर  देखा,  भयानक  जहर  ।  जब  महाराष्ट्र
 भौर  मैसूर  के  बीच  में  सीमा  के  प्रइन  के  बारे
 में  जो  कंगड़ा  है  उसका  निर्देश  उन्होंने  किया  तब
 उन्होंने  जो  जरूरी  विचार  प्रकट  किये  वे  मेरे
 ध्यान  में  हैं।  उन्होंने  कहा  कि  महाराष्ट्र
 आक्रामक  है,  विस्तारवादी  है  -  उसका  समाधान
 जब  सारा  भारत  उसको  मिले  तभी  होगा  1  यह
 विचार  यदि  वे  किसी  महाराष्ट्र  के  नेता  के  बारे
 में  कहते  तो  मैं  समक  सकता  था,  किसी  दल  के
 बारे  में  भी  यह  कहते  तो  भी  मैं  दुलंक्ष्य  कर
 सकता  था,  लेकिन  उन्होंने  सब  मराठी  जनता
 शौर  महाराष्ट्र  पर  इल्जाम  लगाया  है,  अपमान
 क्रिया  है  ।

 जव  पाण्डव  और  कौरव  में  जायदाद  के
 बारे  में  भगड़ा  हुआ  तो  कौरवेशइवर  दुर्योधन  ने
 कहा  कि  सुई  को  ग्र  भाग  पर  भी  जितनी  भूमि
 रह  सकती  है  उतनी  भी  वह  ॒पांडव  को  देने  के
 लिये  तैयार  नहीं  a  वही  भाषा  आज  मैसूर  के
 सब  नेता  मैसूर-महाराष्ट्र  की  सीमा  के  प्रइन  के
 बारे  में  बोलते  हैं।  शिवप्पा  लक!पा,  दासप्पा,
 नागण्ा,  कृप्णप्पा  और  निजलिगप्पा  आदि  सभी
 अप्पा  नेता  वही  भाषा  बोलते  हैं।  तो  क्या  मैं

 मैसूरी  जनता  को  कौरवों  का  नाम  दू'  मैं  नहीं
 दू  गा  क्योंकि  पोलिटिकल  नेता  के  विचार  अलग
 रहते  हैं  श्रौर  जनता  वी  राय  भ्रलग  होती  है  1

 मुझे  खेद  होता  है,  बहुत  दुःख  होता  है  कि
 श्री  हनुमन्तैया  जेसे  नेता  प्रान्तीयता  के  आहारी
 बन  कर  इतने  प्रसहिष्णणु  बने,  और  उन्होंने  संयम
 छोड़ा  ।  लेकिन  श्री  हनुमन्तेया  से  मैं  इतना  ही
 कहना  चाहता  हूं  कि  मराठी  खून  पानीपत  में
 नहीं  बहता  तो  श्री  हनुमन्तेया  और  मेरे  पूर्वजों
 के  लिये  सुनता"  के  सिवा  दूसरा  श्रेयस्कर  मार्ग

 ही  नहीं  रहता 1  मराठा  सैनिक  झटक  तक  नहीं
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 जाते  तो  गअ्रफगानों  का  झाक्रमण  दक्षिण  भारत  को
 आसानी  से  पादाकरान्त  करता  |  मोगल  सा  म्राज्य-
 वादियों  को  किस  ने  रोका ?  कृतध्न  क्‍यों
 बनते  हैं  ?

 में  अगेज्ला  करता  था  कि  अपने  भाषण  में
 श्री  हनुमम्तैपा  लंका  या  नेपाल,  पार्किस्तान  या
 ब्रह्मदेश  तके  तो  खड़न  बरते  |  हां,  अमरीका
 या  रक्षिया,  इगलेंड  या  चीन  तक  उनकी  उड़ान
 नहीं  जा  सकती  है  वयोंकि  वे  अब  वृद्ध  बन  गये
 हैं  लेकिन  मैं  नहीं  सनभता  था  कि  उनकी  उड़ान
 वैलगांव-कारवार  के  झागे  नहीं  जा  सकेगी  tT
 महाराष्ट्र  को  बदनाम  करने  में  ही  उन्होंने
 समाधान  माना  i  हां,  यहां  शौर  जो  सदस्य  हैं,
 जिनको  केवल  गोडसे  का  महाराष्ट्र  दिखता  है
 और  तिलक  तथा  अम्बेदकर,  ज्ञानेश्वर  भ्ौर
 तुकाराम,  शिवाजी  और  सम्भाजी,  महात्मा  फुले
 शौर  महपि  करवे  और  जिन  सहस््रावधी  मराठे
 जवानों  ने  भारत  की  झाजादी  के  लिए  सुरक्षा
 के  लिये  खून  बहाथा  उनके  महाराष्ट्र  की  जान-
 कारी  नहीं,  उन  पर  इस  जहरी  प्रचार  का  प्रभाव
 पड़ता  है  ।  इसलिये  मैं  श्राप  के  द्वारा  श्री

 हनुमन्तेया  को  आवाहन,  प्रार्थना  करता  हूं  कि
 जब  सरकार  की  तरफ  से  वह  यहां  भाषण  देते
 हैं  तो  संयम  रक्खें,  सहिष्णुता  रक्खें  |

 एक  ही  प्रइन  के  बारे  में  शोर  दो  शब्द  मैं
 बोलना  चाहता  हूं।  आप  जानते  होंगे  कि
 महाराष्ट्र  ने  सीमा  प्रइन  को  हल  करने  के  लिए
 एक  कमिशन  की  मांग  की  थी।  तभी  उसने
 साढ़े  छः  सौ  वर्ग  मील  का  कन्‍्तडभाषी  इलाका
 मैसूर  को  देने  की  तैयारी  प्रकट  की  थी  शोर
 मैसूर  राज्य  स्थित  मराठी  इलाके  की  मांग  को
 थं। 1  महाजन  कमीशन  का  एवार्ड  जब
 झाया  तो  महाराष्ट्र  को  केवल  साढ़े  छः  सौ
 वर्ग  मील  का  इलाका  ही  उसके  ग्रनुसार  नहीं
 देना  था,  तेरह  सौ  वर्ग  मील  का  इलाका  उसको
 मैसूर  को  देना  पड़ता  झगर  उसकी  सिफारिशों
 को  मान  लिया  जाता  और  उनको  लागू  कर
 दिया  जाता  |  इस  सदन  के  माननीय  सदस्यों  की
 शायद  कमीशन  की  रिपोर्ट  की  इस  बात  की

 जानकारी  नहीं  है।  शायद  यही  कारणा  है  कि
 जब  श्री  हनुमन्तय्या  जैसे  लोग  महाराष्ट्र  को
 झाकामक  कहते  हैं  तब  वे  चुपचाप  बैठे  रहते  हैं  1
 आप  जानते  होंगे  कि  यहां  जब  श्री  झ्नन्‍्त  राव
 पाटिल  ने  भाषण  दिया  तो  उसमें  यह  कहा  था
 कि  हम  कारवार  मैसूर  को  देने  के  लिए  तंयार
 हैं  मैं उनके  मतों  से  सहमत  नहीं  हूं । लेविन  गैसूर
 का  एक  भी  नेता  झागे  झाकर  यह  नहों  कहता
 कि  हम  इस  प्रइन  के  बारे  में  कुछ  करना  चाहते
 हैं,  भ्रौर  वह  समस्या  दा  हल  करने  को  अपने
 प्रदेश  का  कुछ  भाग  भी  महाराष्ट्र  गे  देने  के
 लिए  तैयार हैं,  मराठी  भापी  कुछ  इलाके  जी
 मैसूर  में  हैं,  उनको  महाराष्ट्र  को  देने  के  लिए
 तैयार  हैं।

 अब  एक  बात  मैं  गोझा  के  बारे  में  कहना
 चाहता  हूं।  मराठी  में  एक  कहावत  है  कि
 बाप  भीख  नहीं  मांगने  देता  और  मां  खाना
 नहीं  देतो  Yr  आप  जानते  होंगे  कि  गोझ्रा  में  जो
 फर्टिलाइजर  प्लांट  स्थापित  होने  जा  रहा  है,
 बहुढ  से  माननीय  सदस्यों  ने  उसको  क्रिटिसाइज
 किया  है।  हमारी  तो  मांग  ही  यह  है  कि  हमें
 कोई  पब्लिक  अण्डरटेकिय  गोझा  में  आप  दें  i
 अगर  झाप  हमें  कोई  पब्लिक  अण्डरटेकिग  नहीं
 देते  है  तो  फिर  प्राइवेट  झ डरटेकिंग  तो  मिले
 जब  प्राइवेट  अडरटेकिग  मिलता  है  तो  नई
 कांग्रेस  के कई  नेता  कहते  हैं  और  प्रचार  करते
 हैं  कि  बिड़लाजी  को  फटिलाइजर  प्लांट  लगाने
 का  लाइसेंस  दिया  गया  वह  नहीं  दिया  जाना
 चाहिये  था।  भगर  इन  क्रिटिसाइ्ज  करने  वाले
 माननीय  सदस्यों  को  यह  मांग  होती  कि  यह
 फटिलाइजर  प्लांट  पब्लिक  सेक्टर  में  बहां  हो
 तो  मैं  कृतज्ञता  प्रकट  कर  सकता  था।  लेकिन
 वे  रहीं  करते  हैं  ।

 MR.  DEPUTY-SPEAKER  :  Shri  Bakar
 Ali  Mirza.

 SHRI  BAKAR  ALI  MIRZA  (Secunder-
 abad):  I  wantto  know  how  much  time  you
 will  give  me.

 ro
 MR.  DEPUTY-  SPEAKER  Five  to

 six  minutes,
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 SHRI  BAKAR  ALI  MIRZA  :
 at  least  0  minutes,

 I  want

 MR.  DEPUTY  -SPEAKER  :  All  tight
 10  minutes,  but  do  not  take  more  than  0
 minutes.  If  you  all  agree,  Mr,  Mirza  will  be
 the  last  speaker.

 श्री  मंगरु  उइके  (मंडला)  :  हाउस  में  37
 ट्राइवल  मैम्बर  हैं।  किसी  भी  ट्राइवल  मैम्बर
 को  किसी  भी  पार्टी  से  बोलने  का  अ्रवसर  नहीं
 मिला  है।  चार  दिन  से  मेरा  नाम  आपके  पास
 पड़ा  हुआ  है  |

 ©  MR.  DEPUTY  SPEAKER  :  I  will
 call  Mr.  Uikey  after  Mr,  Mirza.  If  you  all
 agree,  Mr.  Uikey  will  be  the  last  speaker.
 (Interruption)  Yes;  we  ate  agreed  on  that.

 SHRI  BAKAR  ALI  MIRZA:  Mr,  De-
 puty-Speaker,  Sir,  Mr.  Hanumanthaiya  said
 that  the  Prime  Minister  wants  to  bring  a
 socialist  revolution  here  and  that  too  with
 great  speed.  But  Mr.  Hanumanthaiya  did
 not  carefully  read  the  Address  of  the  Presi-
 dent  in  which  the  President  has  said  that
 the  work  has  to  be  done  brick.  by
 brick  and  that  the  task  is  so  great,  the  road
 is  hard  and  long  and  there  is  no  model,
 After  50  years  of  socialist  experience  and
 achievement  in  half  of  the  civilised  world,
 to  say  there  isno  model  to  go  by  fora
 socialist  order  is  really  surprising.  What
 else  dose  she  want  7?  She  wants  a  change  in
 the  attitude  and  the  approach  of  the  Supre-
 me  Court;  they  must  be  concious  ef  the
 social  forces  that  are  prevalent  in  the  coun-
 try.  She  wants  the  bureaucracy  to  have  a
 sense  of  commitment.  She  wents  that  the
 people  should  realise  the  wins  of  change.
 All  these  mental  revolutions  w  take  place
 for  what  7

 In  the  Address  I  find  only  two  impor-
 tant  items  worth  considering--one  is  the
 question  of  bank  nationalisation  and  the
 second  is  the  question  of  privy  purses.  I  ask
 this  House  whether  any  of  the  measures
 that  have  been  taken  so  far  are  really  hund-
 red  per  cent  socialist.

 The  Supreme  Court  has  struck  down
 the  Act,  At  the  same  time,  it  gave  room  for
 further  extension  of  nationalisation.  It  said
 that  all  the  banks  can  be  nationalised,  With
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 the  investment  of  a  few  more  crores  all  the
 banks  could  have  been  nationalised,  A  soci-
 alist  Prime  Minister,  who  is  h.  g  and
 impatient  and  wants  speed  should  have
 been  the  first  to  say.  here  is  the  verdict  of
 the  Supreme  Court;  so,  we  will  nationalise
 all  the  banks.  If  you  calculate,  it  will  cost
 only  a  few  mere  crores  of  rupees.  But  see
 the  advantages,  There  isa  lot  of  foreign
 money  working  in  this  country.  There  are
 complaints  that  our  elections  have  been
 financed  by  foreign  countries  and  foreign
 agents  against  which  enquiriss  have  been
 made.  It  is  a  fact  which  has  been  admitted
 by  the  Home  Minister,  At  least  one  influen-
 ce  of  outside  finance  gripping  and  spoiling
 the  political  structure  of  this  country  could
 have  been  stopped  if  all  the  banks,  national
 and  international,  were  nationalised  and
 taken  in  the  public  sector.  But  they  did  not
 do  it,  That  would  have  been  really  a  sociali-
 st  measure,  All  these  are  not  socialist  but
 liberal  policies,  You  can  label  this  Govern-
 ment  and  the  Prime  Minister  as  very  good
 liberals  but  you  cannot  call  her  government
 a  socialist  government.

 l  could  give  you  another  example  to
 show  by  contrast  what  socialism  really  invo-
 Ives.  I  come  from  a  backward  Statc,  Hyde-
 tabad.  Before  independence  we  had  a  State
 bank,  our  Railways  and  bus  treasport  servi-
 ces  were  nationalised  and  the  important
 industries  were  in  the  public  sector;  govern-
 ment  was  the  main  partner  in  those  indus-
 tries.  Still,  you  called  it  a  feudal  State.  In
 India  now,  apart  from  railways  and  postal
 services--which  were  nationalised  services  in
 Hyderabad  also—how  many  of  the  industries
 are  entirely  in  the  public  sector  ?  You  are
 still  subscribing  to  the  view  that  some  indu-
 stries  can  be  nationalised  in  some  States
 while  they  can  be  in  the  private  sector  in
 some  other  States.  Is  this  your  concept  of
 socialism  ?  I  submit  that  it  is  not.

 Then  I  come  to  another  important  fac-
 tor.  We  are  all  very  much  concerned  about
 the  welfare  of  the  poor  man,  the  common
 man,  the  man  in  the  strect.  The  people  of
 India  live  in  the  villages,  If  you  have  gol
 the  interest  of  the  people  of  India,  you  must
 have  the  interest  of  the  peasant  community.
 For  the  las  twentytwo  years  we  have  been
 talking  about  land  reforms  ?  What  is  the
 position  today  ?  No  foreign  capital  is  requ-
 ired,  no  technical  know-  how  is  involved;
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 it  involves  only  a  change  of  the  structural
 pattern  of  distribution,  What  have  you  done
 in  this  direction  ?  Precious  little,

 In  Hyderabad  State,  for  cxample,  the
 tenancy  reform  was  much  more  progressive
 than  in  other  States,  When  the  State  was
 divided,  one  part  went  to  Anthra  Pradesh
 and  another  part  to  Maharashtra.  Even  to-
 day  the  ceiling  in  Telengana  is  lower  than
 the  ceiling  in  the  Andhra  region.  In  Maha-
 tashtra,  the  State  from  which  our  great
 socialist  Home  Minister,  Shri  Chavan  comes
 the  ceiling  is  lower  in  the  M.rathwada  reg-
 ion  than  in  the  rest  of  the  State,  Even  the
 record  of  rights  has  not  been  completed  for
 the  peopie.  Is  this  your  concern  for  the
 poor  people  7  Is  this  your  concern  for  for-
 ming  or  crealing  a  socialist  State  ?  I  very
 much  doubt  it.

 Things  have  come  to  such  a  pass  that
 the  Americans,  whose  experts  have  been
 here,  have  been  asking  for  land  reforms
 so  that  production  could  rise.  What  MacAr-
 thur  did  in  Japan  was  more  socialistic  than
 what  we  have  done  in  this  country,  That  is
 really  the  position  today.

 About  corruption  and  so  on,  the  ques-
 tion  of  Lokpal  is  hanging  fire  for  the  last
 three  years.  Nothing  has  been  done  about
 the  appointment  of  the  Lokpal,

 Tam  concerned  specially  with  the  ques-
 tion  of  Telengana,  There  has  been  a  move-
 ment  for  the  last  one  }car--a  unique  move-
 ment.  Ifthe  Address  was  not  unique,  at
 least  this  movement  was  unique.  For  eight
 months  all  the  schools  and  colleges--the
 whole  university—were  closed.  This  has  not
 happened  even  in  the  history  of  the  free-
 dom  movement.  There  was  a  lot  of  firing,
 arrests  and  so  on.  300  people  were  killed,
 But  not  a  single  judicial  inquiry  was  insti-
 tuted  either  by  this  Government  or  by  the
 State  Government.  Is  this  justice  ?  Is  this
 concern  for  the  poor  people  2  Is  this  con-
 cern  for  public  opmion  ?  Neither  will  they set  up  a  commission  to  tackle  the  question
 of  smaller  States  nor  will  they  come  forwa-
 td  straightway  and  say  that  Telengara  will
 be  given  because  they  are  concerned  with
 power  politics,  The  block  of  votes  that  the
 Chief  Minister  holds  is  really  acting  as  a
 brake  to  any  move  by  the  Centre,

 I  want  to  say  one  thing  about  small
 States,  Today  we  have  divided  the  country
 into  several  linguistic  states,  Every  State
 is  ag  big  as  a  country  of  Europe  or  any
 other  place.  Culturally  they  are  united;
 linguistically  they  are  so.  If  disintegration
 iz  to  come,  it  would  because  of  these  big
 States.

 .
 You  know,  Vietnam  has  been  divided.

 O:her  countries  also  have  been  divided,  They
 have  been  divided  by  external  agencies.
 Here  also  the  external  agents  will  have
 smooth  sailing  in  dividing  the  country.  The
 only  thing  that  is  keeping  them  back  is  that
 China,  our  Counter  poise,  is  united  as  one
 big  country,  Once  China  is  divided,  we’  are
 vulnerable.  Therefore  I  would  beg  of  ihe
 Prime  Minister  to  grant  Telengana  asa  sep-
 arate  State  and  have  a  commission  to  re-
 examine  the  whole  pattern  of  division  of
 the  country  on  linguistic  basis.

 Instability  has  been  introduced  all  over
 the  country.  Who  is  responsible  is  not  my
 concern  just  now,  The  point  is  that  in  every
 State  Ayaram  and  Gayaram  is  going  on
 and  there  isa  feeling  of  instability.  The
 conditions  are  which  usually  are  there  be-
 fore  a  dictator  ship.  I  warn  this  country
 that  conditions  are  ripe  for  dictatorship
 whether  it  is  civil  or  military,  of  aman  or
 of  a  woman,  is  a  different  matter--and  if  we
 are  democrats,  we  must  see  that  this  is
 prevented,

 श्री  मंगह  उड़के  (मंडला)  :  उपाध्यक्ष
 महोदय,  माननीय  सदस्य,  श्री  हनुमन्तेया,  ने
 राष्ट्रपति  के  अभिभाषण  पर  जो  धन्यदाद  का
 प्रस्ताव  रखा  है,  में  उसका  समर्थन  करने  के
 लिए  खड़ा  हुआ  है

 राष्ट्रपति  के  झभिभाषणा  में  पहली  बार
 भारत  की  85  फी  सदी  गरीब  जनता  के  विकास
 का  संकल्प  किया  गया  है  1  इस  अभिभाषण
 में  कृषि-उत्पादन  बढ़ाने,  भूमि-सुधार,  उचित
 लगान,  जोत  के  निर्धारण,  भरूमिहीनों  में  भूमि
 के  वितरण  और  छोटे  किसानों  को  कृषि  के
 लिए  अभ्रावश्यक  वरतुओं  की  उपलब्धि  का  जिक्र
 किया  गया  है।  इसमें  यह  भी  कहा  गया  है  कि
 भारत  सरकार  झपना  ध्यान  सूखे  क्षेत्रों  की
 समस्याझ्रों  १२  केन्द्रित  करेगी,  पिछड़े  इलाकों
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 में  उद्योगों  को  बढ़ावा  देगी,  सप्तुच्चित  स्थानोंदपर
 इस्पात  कारखाने  लगाने  की  व्यवस्था  करेगी  |
 इसके  अलावा  मजदूरों  का  वेतन  और  मजदूरी
 बढ़ाने,  रहन-सहन  तथा  काम  करने  की  दशा
 में  सुधार  करने,  लोगों  को  काम  देने  और  वैरो-
 जगारी  दूर  करने  का  आश्वासन  भी  दिया  गया

 हैं।  जहां  तक  सरकार  की  झाथिक  नीति  का
 सम्बन्ध  है,  अभिभाषण  में  कहा  गया  है  कि
 रोजगार  के  लिए  धन-संधदा  का  अधिक  उत्लान
 दन  कि.  जाय  और  उसके  समुचित  वितरणा
 को  व्यवस्था  की  जाय,  और  झाय  -उत्तादन  के
 साधन  बढ़ाये  जायें  ।  राष्ट्रपति  ने  अपने  अभि-
 भाषगा  में  यह  भी  कहा  है,  “भूमि-सुधारों  पर
 तेजी  के  साथ  अमल  करने  से  अनुसूचित  जातियों,
 अनुसूचित  झ्रादिम  जातियों  और  न्य  पिछड़े

 हुए  वर्गों  के  सामाजिक  और  आधिक  उत्थान  के
 कार्यों  को  बढ़ावा  मिलेगा  ।  मेरी  सरकार  को

 इन  लोगों  के  कल्याण  की  विशेष  चिन्ता

 है  l  a  ied

 पिछे  झजारह  सालों  में  मैंने  राष्ट्रपति  के
 जितने  भी  अभिभाषणा  सुने  हैं,  उनमें  पहली
 बार  इस  झभिभाषणा  में  भारत  की  पिछड़ी  हुई
 जनता,  विशेषतः  आदिवासियों,  हरिजनों  और
 अन्य  गरीब  लोगों  के  लिए,  जो  देश  की  जनता
 का  85  फी  सदी  हैं,  जरूरी  काम  करने  की  बात

 कही  गई  है  7  इस  अभिभाषण  में  चाहे  शहर  के
 बौर  शिक्षित  लोगों  के  बारें  में  कोई  बात  न

 कही  गई  हो,  लेकिन  देश  को  85  फी  सदी
 गरीब  जनता  के  विकास  का  संकल्प  इसमें  किया
 गया  है। थी  हनुमन्‍्तया  ने  इस  अभिभाषणा  के

 लिए  “बुुनीक”  शब्द  का  प्रयोग  किया  है,  जिस
 पर  कई  माननीय  सदस्यों  ने  टीका  की  है,
 लेकिन  पिछड़े  हुए  समाज  के  लिए  यह  एक
 अत्यन्त  “युनीक”  भाषगा  है  ।

 झ्ादिवासियों  और  हरिजनों  के  कल्याण  के
 लिए  सब  कुछ  करते  हुए  भी  एक  काम  करने  की

 बहुत  आवश्यकता  है  शौर  वह  है  एक्सप्लायटेशन
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 से  उनका  सैफगार्ड  ।  जब  तक  यह  सेफगा्ड  नहीं
 होगा,  तब  तक  प्रादिवासियों  शर  हरिजनों  का,
 विशेषत:  भध्रादिवासी  इलाकों  में,  कल्याण  नहीं
 होगा  ।  अभी  मैं  आठ  जिलों  में  घूम  कर  आया
 हैं  और  मैंने  रीमोटेस्ट  एरियाज  में  कई  हजार
 गांवों  का  दौरा  किया  है।  मैं  श्राप  को  वस्तर
 जिले,  जहां  दो  मतंवा  गोली  चल  की  है,  और
 भावुझआ  जिले  की  परिस्थिति  बताना  चाहता  हूं  |

 बस्तर  जिले  में  छः:  बोलियां  बोली  जाती
 हैं:  गोंडी,  मारिया,  मुरिया,  हलबी,  डोर्ली,
 भा  और  भीली  |  लेकिन  वहां  पर  जितने  भी
 अधिकारी  और  कर्मचारी  हैं,  वे  सत्र  उत्तर
 भारत  के  हैं,  जो  उन  लोगों  की  कोई  भी  बोली
 नहीं  समभते  हैं।  उन  लोगों  की  सम्पत्ति  केवल
 सूखी  लोकी  के  पांच  छः  बर्तन,  बांस  के  कुछ
 पोंगले,  देगची,  पत्तों  में  बंधा  हुआ  थोड़ा  सा
 नमक  और  बांस  के  दो  चार  टोकने  होती  है  ।
 शायद  किसी  के  पास  पांच  दस  किलों  मोटा
 झनाज  रखा  हो  ।  शायद  किसी  के  पास  जर्मन
 सिल्वर  के  एक-दो  बर्तन  हों  ।  उनके  मकान  पर
 ताला  या  सांकल  नहीं  होता  है  उनकी  सम्पत्ति
 पच्चीस  रुपये  से  ग्रधिक  किसी  हालत  में  नहीं
 होती  है  ॥

 ऐसे  गरीब  लोगों  का  शोषण  किस  तरीके
 से  होता  है  ?  बस्तर  जिले  में  73  लाख  रुपये
 के  शरात्र  के  ठेके  हुये  हैं,  जिसमें  से  आधे  जिले  के
 ठेके  पटना,  बिहार  के  एक  ठेकेदार  ने  लिया  है।
 उसके  पास  पचास  जीपे',  बन्दूकधारी  झादमी,
 लत  हैं।  ये  लोग  भारत  के  सब  से  पिछड़े  हुए
 इलाके,  बस्तर,  में  नंगे  झर  अधनंगे  झादि-
 वासियों  के  घर  घर  जाकर  शराब  देते  हैं।  वहां
 के  झ्रादिवासियों  की  शिकायत  है  कि  हम  लोग
 त्यौहार  के  समय  या  बाजार  जाने  पर  शराब
 पीते  हैं  -  ऊेकिन  वे  लोग  घर  घर  में  शराब  रख
 देते  हैं  और  पेसा  न  दिये  जाने  पर  उन  आादि-
 वासियों  को  मारते  हैं  ,  पुलिस  और  एक्साइज
 वाले  भी  ठेकेदार  के  साथ  हैं।  खुद  एस०  पी०
 ने  स्टेटमेन्ट  दिया  है  कि  वहां  सबन-इन्सपैक्टर
 ठेकेदार  के  ग्रादर्षियों  स ेभय  खाते  हैं,  क्योंकि
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 ठेकेदार  का  आर्डर  है  कि  झगर  कोई  पुलिस
 वाला  बीच  में  आये,  तो  उसको  पद  कर  दिया
 जाये  |  केन्द्रीय  सरकार  या  राज्य  सरकार  ने
 इस  तरफ  ध्यान  नहीं  दिया  है  ।

 दंडकारण्य  में  बहुत  से  शरणार्थी  ले  जा
 कर  बसा  दिये  गये  हैं  -  उनका  काम  बहुत  अच्छा
 चल  रहा  है  शौर  उनकी  आ्थिक  स्थिति  सुधर
 गई  है  ।  उन  शरणार्थियों  को  बन  साफ  करके
 वहां  नहीं  बसाया  गया  है।  श्रादिवासी  इलाके
 पहले  जंगलों  के  नाम  से  पुकारे  जाते  थे,  जेसे
 दंडकारण्य,  नेमिशारण्य  और  किध्किधारण्य
 ग्रादि।  तो  वह  बस्तर  जो  रियासत  थी  उसमें
 जो  अलग  अलग  गांवों  के  टापू  थे  उनके  गांवों  की
 सरहद  में  साइड  वाई  साइड  बुलडोजर  से  जमीन
 जोत  कर  और  वहां  काइतकारी  करने  के  लिए
 शरणार्थियों  को  बसा  दिया  t  अब  उन्होंने  उनके
 बच्चों  को  बेल  चराने  के  लिए  या  और  इस
 तरह  के  अन्य  काम  जैसे  निस्तार  या  कृषि  में
 अड़चनें  पदा  कर  दीं  ।....(व्यवधान)  म ुae  थोड़ा
 टाइम  आप  दें।

 तो  यह  परिस्थिति  वहां  हमने  देखी  ।  अब
 इनको  जो  पच्चीस  परसेंट  सुधारी  कृषि  भूमि  या
 2600  रुपया  ट्राइवल्स  को  देने  की  व्यवस्था  है
 उसके  लिए  दण्डकारण्य  भ्रधिकारियों  ने  क्या
 किया  कि  उनके  खेतों  को  भी  जोत  डाला  और
 25  परपेंट  दिखा  दिया।  यह  25  परसेंट
 दिखाया  कंसे  n  जिस  गांव  में  दो  भूमिहीन  है  तो
 वहां  दस  प्रादर्भियों  के  लिए  कृषि  भूमि  जोत  कर
 दे  दिया  और  जहां  पर  दस  भूमिहीन  हैं  वहां  पर
 एक  भी  आदिवासी  के  लिए  भूमि  सुधार  के  नहीं
 दी  गई  1  वह  गांव  छोड़कर  दूसरी  जगह  जाना
 भी  नहीं  चाहते  ।  यह  एक्सप्लायटेशन  वहां
 देखने  को  मिला  ।

 दूसरी  बात  क्या  देखने  को  मिली  ?  कई
 आ्रादमियों  की  जमीन  जिसमें  दण्डकारण्य  वालों
 ने  तालाब  बांधें,  या  सड़क  बनाई  या  मकान
 बनाए  उसके  अन्दर  आज  दस  साल  से  गई  है
 लेकिन  उनको  कोई  कम्पेन्सेशन  नहीं  मिला  या
 उसके  बदले  में  कोई  जगह  नहीं  मिली  ।  ऐसे  कई

 मामले  हैं  जो  मैं  देखकर  सीधा  वहीं  से  यहां
 आया  हैं  i  जहां  से  सड़क  निकली  वहां  से  झ्ादि-
 बाबी  हटाये  जाते  या  दूर  चले  जाते  हैं-हमारे
 ट्राइबल  वेलफेयर  के  लोग  ऐसी  स्थिति  देखते
 हैं  या  नहीं  देखते  हैं,  मुझे  पता  नहीं  क्या  करते
 हैं  ?  जहां  से  सटक  निकली  वहां  से  दस  मील
 दूर  वह  आदिवासी  लोग  हट  जाते  हैं  और  वह
 सारी  जमीन  दूकानदारों  और  ठेकेदारों  के  कब्जे
 में  चली  जाती  है।  वह  उसके  ऊपर  में  जोत
 करते  हैं।  इस  तरोके  से  आदिवासी  हटते  हुए
 चले  जा  रहे  हैं।  जितने  कारखाने,  तालाब,
 बांध  या  प्रोजेबट्स  होंगे  उन  सबके  अन्दर  आज
 ग्रादिदासियों  की  जमीन  गई  है  ।  इनको  मुझ्रा-
 बजा  देने  वाला  कोई  नहीं  है।  तो  यह  जितनी
 एक्सप्लाय्टेशन  की  बातें  हैं  इनके  ऊपर  ध्यान
 देना  चाहिए  1

 ब  te  tte  ब्लावस  निकाले  t  बस्तर  में
 32  टी  डी  ब्लाक्स  हैं।  दस  लाख  रुपये  एक
 ब्लाक  पर  दिये  जाते  हैं।  पर  होता  क्या  है  ?

 वह  आदिवासी  गरी३  जो  20  का  अंक  नहीं
 समभझक  सकते  हैं  उनको  यह  अधिकारी  कहते  हैं
 कि  तीन  हजार  रुपये  मिलेंगे,  पचास  फीसदी  या
 प्रस्सी  फीसदी  छूट  गिलेगी,  कुआं  खोदों  |  तीन
 हजार  रुपये  के  ऊपर  उस  ग्रादिवासी  का  झ गुटा
 हो  जाता  है।  कुए'  में  पानी  नहीं  लगा,  गडढा
 बना  हुआ  है,  न  उसके  काम  गाया  न  कुछ  हुआ
 शौर  आधा  पैसा  उसको  देना  है  ।  वह  इतनी
 बड़ी  रकम  दे  नहीं  सकता  है  ।  उसमें  उसको
 जमी।  नीलाम  हो  जाती  है।  कोग्मापरेटिव  बेंक
 का  पैसा  सौ  रुपया  लिया,  क्सी  कारण  देन
 सका  तो  उसमें  उसकी  दौ  सो  एकड़  जमीन  है
 तो  वह  सब  नीलाम  कर  डालते  हैं।  कोई  पूछने
 वाला  नहीं  है।  जो  बैचारे  कोआपरेटिव  के
 प्रेसीडेंट  बने,  यह  हमारी  मिन्स्टिर  साहिबा
 बेटी  हुई  हैं,  |  करोड़  1s  लाख  रुपयों  की  हानि
 हुई  उसमें  गरीब  झआदिवासिों  के  LI-]  रुपये
 के  शेयर  का  4  लाख  रुपया  था  वह  भी  खत्म
 कर  दिया  1  इन्होंने  लेटर  भी  लिखा  हथ  है
 एन्क्वायरी  करने  के  लिए।  झ्राज  जितनी  को-
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 आपरेटिव  दुकान  हैं  वह  सारी  की  सारी  खाली
 पड़ी  हुई  हैं।  उस  कोझापरेटिव  समितियों  के
 प्रेसीडेंड  आदिवासी  है  जो  अर  गृठेबाज  है  और
 राज  कई  ग्ादिवासी  जेलों  में  जा  रहे  हैं।  खाने
 वाले  लोग  पैसे  खा  गए  और  यह  आदिवासी
 जेल  जा  रहें  हैं।  ग्राथ  पंचायत  के  सरपंच  लोग,
 राहत  कार्य  में  जितने  कार्य  हुए  उसमें  उनके
 अ गुठे  सस्टर  रोल  पर  ले  लिये  गये,  इसलिए
 श्राज  जगह  जगह  से  सेंकड़ों  आदिवासी  गरिरफ्‌-
 तार  हो  रहे  हैं।  सैकड़ों  श्रादिवासियों  को  सजा
 हो  रही  है  1  यह  क्‍या  ट्राइबल  वेलफेयर  है?
 अब  केन्द्र  का  इतना  पैसा  गया,  उसके  लिए  क्‍या
 कर  रहे  हैं  यह  नहीं  मालूम  1  कमिइनर  की  रिपोर्ट
 जो  लिखी  हुई  है  उसमें  60-61  में  35
 आदिवासी  परिवार  सन  58  से  60  तक  कई
 प्रोजेक्ट  में  विस्थापित  हुए  ny  उसमें  से  सिर्फ  अस्सी
 परिवारों  को  बसाया  गया  लेकिन  उनको  जमीन
 नहीं  दी  गई।  शेष  परिवारों  को  कुछ  नहीं  दिया
 गया  ।

 अब  एक  झ्राखिरी  बात  कह  कर  मैं  समाप्त
 करता  हूं  7  97)  की  जन-गगाना  के  सम्बन्ध  में
 राष्ट्रपति  के  भाषण  में  उल्लेख  हुआ  है।  झव
 इस  जन-गणना  में  क्या  होता  है  ?  901  की
 जनगयणाना  में  एक  लाख  थे  से  3090  गआ्रादि-
 बासी  झ्रदिवासी  घर्मावलम्बी  थे।  यह  रेलीजन
 का  सेन्सस  पेपर  नं०  2,  953  है,  इसके  पेज
 नं०  32  पर  यह  दिया  है।  इतने  आदिवासी
 धर्मावलम्बी  थे  जिसमें  विवाह  दत्तक  वारिसान,
 विवाह-विच्छेद  यह  सब  उनकी  अपनी  प्रथाझ्रों
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 के  भ्रनुसा र  होते  हैं।  उनके  सिविल  कसे  परस-
 नल  ला  से  गवर्न  होते  हैं  प्रौर  इसलिए  इस  सम्बन्ध

 में  जितने  कायदे  हिन्दू  जा.  के  बने  हुए  हैं  वह
 ग्रादिवासियों  पर  लागू  नहीं  होते  ।  हिन्दू  ला
 अगर  लागू  किये  जाते  हैं  तो  प्रिविल  केस  में
 उनकी  जमीनें  लेड  एलियनेशन  एक्ट  का  प्रावि-
 जन  होते  हुए  भी  चली  जाती  हैं।  तो  i92
 में  वह  एक  लाख  में  15532  थे,  92  में
 13229,  1931  में  10945,  94]  में
 22597,  95]  में  5  और  96l  की  जन-
 गणना  में  शून्य  तो  यह  आ्ादिवाध्तियों  का  धर्म
 कहां  गया  ?  यह  क्या  हुआ  ?  भ्रादिवासी  सब
 मर  गए  या  क्‍या  हो  गए  ?  तो  इस  तरीके  से
 इनके  घं  का  खात्मा  कर  दिया  है  जनगणना
 वालों  ने  ।  राष्ट्रपति  के  भाषण  के  ऊपर  में  सबसे
 विद्येष  बल  देकर  यह  बात  कहता  हैं.  कि  यह
 जो  L97L  की  मद  मशुमारी  होने  वाली  है  इस
 में  जितनी  झादिवासियों  की  संख्या  है,  वह
 अपना  धर्म  कुछ  भी  बताएं,  कोई  कुछ  भी  कहें,
 जनगगणागा  वालों  का  कार्य  है  कि  वह  झादि-
 वासी  धर्मावलम्गी  जो  उनका  है  वह  लिखें  ताकि
 सिविल  केसेज  में  जो  उनकी  मिल्कियत  जाती  है
 वह  जाने  से  बचे,  तथा  उनकी  प्रथाओं  के  विप-
 रीत  कानूनी  फंसले  न  हो  सकें  ।

 बस  इतना  ही  कहते  हुए  चूंकि  समय  नहीं
 है,  इसलिए  मैं  झपनी  बात  समाप्त  करता  हूं  t

 18.6  brs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Wednesday,  March  4,  970]
 Phalguna  1B,  1891  (Saka)

 te

 Diamond  Printing  Press  Jaipur,--3,


